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 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  July  26,  978/Sravana  4,
 3900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Standard  book  on  Hindi  short-hand
 and  Typewriting

 *143,  SHRI  NAWAB  SINGH  CHAU.
 HAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  a  standard  book  on
 Hindi  shorthand  and  typewriting  has
 been  prepared  by  the  Institute  of
 Sceretariat  Training  and  Management
 under  the  Hindi  Teaching  Stheme,

 (b)  if  so,  whether  it  has  not  yet
 been  printed:  and

 (९)  ig  so,  the  time  by  which  it  will
 be  printed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c).  A  gtatement  is  being  laid  on
 the  table  of  the  House.

 Under  the  Hindi  Teaching  Scheme
 the  Institute  of  Secretariat  Training
 and  Management  have  not  prepared  a
 combined  book  for  Hindi  Shorthand
 and  Typewriting  but  two  books.  One
 each  for  Shorihand  and  Typewriting
 have  been  prepared  seperately.  These
 are  entitled  as  “Standard  Stenogra-
 phy”  and  “Hindi  (Dev  Nagri)  Type-
 writing  Instructor”  Copies  of  the  book
 entitled  ‘Standard  Stenography’  are
 available.  An  order  was  placed  in

 2
 November,  4976  for  the  printing  of
 4th  edition  of  ‘Hindi  (Dev  Nagri)
 Typewriting  Instructor.’  The  Govern-.
 ment  of  India  Press  at  Simla  have  in-
 formed  that  this  book  would  be  made
 available  shortly.

 श्री  नवाब  सिह  चोहाम  :  जो.  बिवरण
 सभ|-पटल  पर  रख।  गया  है,  इस  संबंध  में
 मेरे  पास  जो  यह  पुस्तक  है  वह  974
 छपी  है  प्रगर  यह  सच  है  तो  इसकी  (कितनी
 प्रतियां  छपीं  श्रौर  ब्धा  i974%  बाद  भी
 इसका  कोई  संस्करण  रिकला  है  ।  यह
 प्र(शुलिपि  यानी  हिन्दी  शार्टहैंड  की  पुरतक
 है  ।  जैसा  कि  बताया  गया  कि  पुस्तक  उपलब्ध
 है  तो  क्या  यह  संस्थान  में  ही  उपलब्ध
 है  झ्लोर  क्‍या  सरकार  ने  मालूम  किया  कि
 स्टोर  में.  कितर्न।  पुस्तक  हैं  ?  मेरी  जान-
 कारी  के  अनुसार  पुस्तकें  उपलब्ध  नहीं  है,
 इनकी  बड़ी  मांग  है  और  इस  के  दिना  लोग
 बड़े  परेशानी  महसूस  कर  रहे  हैं।

 करी  धनिक  लाल  मंडल  :  जो  कागज
 सभा-पटल  पर  रखा  गया  है,  उस  में  यह
 कहा  गया  है  कि  मानक  ग्रन्थ,  झिसका
 उद्धरण  मानर्तीय  सदस्य  दे  रहे  हैं,
 इसके  दो  संस्कटण  निकल  चुके  हैं
 श्रौर  इसकी  प्रतियां  बाजार  में  भी  उपलब्ध
 हैं  ।  कोई  इसे  खरीदन।  चाहे  तो  खरीद
 सकता  है  ।  जहां  तक  यह  बात  है  कि
 कितनी  प्रतियां  छपवाई  गई,  यह  अ्ांकड़े
 मेरे  पास  इस  समभम  नहीं  हैं,  लेकिन  यह
 पुस्तकें  उपलब्ध  हैं,  इस  के  दो  संस्करण
 निकल  चुके  हैं  भीर  तीसरे  संस्करण  की
 छपवाई  के  लिये  आदेश  दिये  जा  चुके  हैं  ॥

 भी  नवाब  सिह  चौहान  :  हिन्दी
 टाइपराइटिग  की  पुस्तक  के  बारे  में  कहा  गया
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 है  fergis7e%tam  छपने  के  लिये
 दी  है,  लेकिन  झमी  तक  छपकर  नहीं  पराई
 है  1  मैं  जनना  चाहता  हूं  कि  मह  कब  तक
 छपकर  भा  सकेगी,  क्योंकि  सरकारी  प्रेस
 तो  टालते  रहते  &  ?  अगर  यह  सरकारी
 प्रेस  में  नहीं  छप्ती  है  तो  क्या  प्राइबेट
 बैस  में  इसे  छत्वायेंगें,  क्योँफि  शौर  भी
 बहुत  से  सरकारी  काम  प्राइवेट  प्रेपों  में
 कर।ये  जाते  हैं?

 को  घनिक  लाल  मंडल :  सितम्बर  के
 मद्दीने  तक  प्रतियां  उपलब्ध  हो  जा/येंगी  1

 शी  राम  सेक्‍्क  हजारी  :  हिन्दी  राष्ट्रीय
 भावा  है  और  सरकार  को  उस  के
 विकास  के  लिये  जो  कुछ  करना  चाहिये,
 उस  में  उदासीनता  बरती  जा  रही  है
 मैं  मंदी  जी  से  जानना  चाहता  हूं  कि
 हिन्दी  शार्टहैंड  शौर  टाइप-राइटिंग  की  जो
 कितावें  समय  पर  छपनी  चाहियें  थी,  वह
 क्यों  नहीं  छीं,  क्या  दप्  विवय  में  कोई
 कारगर  कदम  उठाये  गये  जिस  से  हिन्दी  के
 विकास  के  लिए  सर्वतोमुद्ली  उपाय  किये
 जा  से  ?

 शो  धनिक  लाल  संदल  :  मैं  माननीय
 इस्य  को  विश्वास  दिल।न।  चाहता  हूं

 कि  हिन्दी  के  विकास  के  लिये  सभी  झ्र/व-
 बयक  कदम  उठाये  जायेंगे  |

 National  Highways  in  Karnataka

 9144,  SHRI  N.  NANJESHA  GOW-
 DA:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  what  is  the  total  Jength  of
 National  Highway  in  Karnataka  State
 and  how  much  length  is  maintained
 to  National  Highway  standard;

 (9)  what  is  the  length  of  National
 Highway  48  when  it  was  taken  over
 ‘as  National  Highway;  how  much
 length  is  yet  to  be  brought  to  the
 National  Highway  standard;  and

 JULY  28,  978  Oral  Answers  4

 (c)  whether  Government  have  any
 Proposal  and  programme  to  bring  it
 tg  National  Highway  standard?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM)  (a)  The  total  length
 of  National  Highways  in  Karnataka
 State  is  996  kilometres.

 The  entire  length,  excepting  lengths
 falling  within  municipal  limits,  which
 arg  not  Nationa)  Highways,  is  being
 maintained  to  traffic-worthy  standards,
 suitable  for  National  Highways,  gov-
 erned,  of  course,  by  the  prevailing
 financial  constraints.

 (9)  and  (०).  The  length  of  National
 Highway  No.  48,  taken  over  in  March
 1972,  is  320  kilometres.  Full  National
 Highway  standards  would  call  for  a
 road  with  proper  geometrics  having
 a  formation  width  of  10/12,  metres
 depending  on  the  terrain,  pavement
 of  single-lane,  double-lane  or  more
 width  as  warrranted  by  requirements
 of  traffic  and  with  requisite  structural
 capacity  and  bridges  and  culverts  with
 two  lane/full  formation  width  and
 adequate  for  Class  70R  IRC  loading.
 While  the  National  Highway  is  being
 maintained  in  a  traffic-worthy  con-
 dition,  there  are  deficiencies  in  it
 viewed  with  respect  to  the  full
 National  Highway  standards,  as  is  the
 case  with  many  other  National  High-
 ways  in  the-country.  The  deficien-
 cies  are  contemplated  to  be  attended  to
 gradually  88  per  requirements  of  tra-
 ffic  and  availability  of  financia}  allo-
 cationg  in  the  different  Plan  periods.

 SHRI  S.  NANJESHA  GOWDA:  I
 would  like  to  bring  to  the  notice  of
 the  hon.  Minister  that  there  are
 National  Highways  in  Karnataka  also.
 There  are  beautiful  boards  stating
 National  Highway  numbers  4,  42,  48
 etc.  But  no  road  is  of  the  standard
 of  the  National  Highway.

 In  particular,  would  like  to  say
 that  National  Highway  No.  48  was
 taken  over  as  a  National  Highway
 some  eight  years  back.  Even  to-day
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 you  can  see  that  there  are  a  number
 of  ruts,  pits,  and  curves  etc,  but  noth-
 ing  is  done.  Why  stiould  it  be  called
 a  National  Highway  when  it  is  not  of
 the  standard  of  even  a  State  Highway?.
 I  would  like  to  know  from  the  hon.
 Minister  whether  the  Government  of
 India  has  received  any  proposals  from
 Karnataka  to  improve  these  roads  to
 the  National  Highway  standard  and
 how  many  such  estimates  are  pending
 with  the  Government  of  India  and
 when  is  he  going  to  consider  them?

 SHRI  CHAND  RAM:  I  have  al-
 ready  indicated  that  fhere  are  finan-
 cial  constraints  and  I  agree  that  the
 Karnataka  State  Government  have
 written  to  us  severa]  times  requiring
 us  to  take  up  this  road  and  make  it
 of  the  National  Highway  standerd.
 I  say  there  are  financial  constramts.
 It  was  taken  over  in  March  4972  and
 I  can  say  that  the  total  length  is
 road  worthy.

 SHRI  S.  NANJESHA  GOWDA:  The
 Minister  is  very  cleverly  answering.
 However,  there  is  a  feeling  that  the
 Central  Government  is  not  jooking  to-
 wards  Kanataka.

 National  Highway  No.  48  is  a  very
 important  road.  This  connects  Port
 Mangalore  and  capiial  Bangalore.  It
 is  a  very  important  road.  I  would
 request  him  to  inspect  this  road  once
 and  some  other  roads_  in  the  State.
 He  is  the  Minister  of  Roads  and  he
 should  be  on  roads.  Then  only  he
 will  know  the  difficulty.  I  request
 him  to  pay  a  visit.  I  wish  that  he
 should  give  due  consideration  to  this
 road

 SHRI  CHAND  RAM:  There  are
 seven  National  Highway  Roadg  in
 Karnataka.  I  do  not  agree  with  him
 that  the  Janata  Government  is  not
 paying  that  much  attention  to  the
 ‘Karnataka  State.  In  1978-79  itself  we
 ‘have  proposed  an  allocation  Rs.
 -3,75,00,000.  Works  on  other  roads  js
 going  on  which  ‘are  more  important
 than  this  road.

 ‘SHRI  A.  ह  BADRI  NARAYAN:
 About  one  third  portion  of  the  Kar-
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 nataka  State  ig  hilly  and  he  Malnad
 area  is  full  of  heavy  rains  for  six
 months  jn  a  year.

 The  roads  naturally  get  damaged  on
 account  of  excessive  rains,

 Will  the  Government  consider  mak-
 ing  a  separate  allotment  for  such
 backward,  underdeveloped,  hilly  and
 rainy  areas?

 SHRI  CHAND  HAM:  I  don’t  know
 about  hilly  areas  but  so  far  as  the
 national  highways  are  concerned  they
 are  the  concern  of  the  Central  Gov-
 ernment  ang  as  I  stated  earlier,  work
 on  the  more  important  roads  in  Kar-
 nataka  is  going  on.  For  example
 we  have  this  work  on  the  West  Coast
 linking  Bombay  and  Trivandrum.  That
 work  js  going  on.  There  are  two  very
 important  bridges,  Kali  bridge  and
 Jhavari  bridge  nedr  Goa  that  js  con-
 necting  Bangalore  to  Bombay.  Work
 on  these  roads  is  going  on.  They  are
 more  important  roads  than  what  the
 hon.  Member  pointed  out.  There
 roads  do  not  warrant  immediate  at-
 tention  because  the  traffic  is  less  there
 than  the  traffic  on  the  other  roads.

 SHRI  A.  R.  BADRI  NARAYAN:
 My  question  is  not  answered.

 MR.  SPEAKER:  So  far  as  hilly
 areas  are  concerned,  jt  is  a  State  sub-
 ject.  They  are  only  concerned  with
 National  Highway.  Now,  Mr.  Lak-
 kappa.

 SHRI  RAM  GAPAL  REDDY:  Can
 the  Speaker  also  put  a  question,  Sir?

 MR.  SPEAKER:  Order  pleace.  Now
 Mr.  Lakkappa.

 SHRI  K.  LAKKAPPA:  My  friend
 Mr.  Nanjesha  Gowda  has  rightly  put
 it.  He  is  belonging  to  the  Janata  party
 and  he  has  made  a  statement  that  the
 Janata  Government  is  showing  step-
 motherly  treatment  towards  Kernata-
 ka  for  the  last  l4  years,  especially
 in  regard  to  their  developmenta!
 activities.

 Trade  and  communieation  and  new
 industries  are  developing  not  only  on
 the  coastal  lines  but  also  in  other  parts
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 of  the  Karnataka  State.  Such  new
 industries  are  coming  up  there.

 There  should  be  facilities  for  move-
 ment  of  traffic  and  goods  movement
 especially  in  view  of  the  Kudremukh
 and  HMT  projects  which  are  comiag
 up  there  on  Highway  No.  48.

 All  these  national  highways  are  in
 a  dilapitated  condition,  They  are  not
 maintained  in  conformity  with  the
 standards  laid  down,  how  they  should
 be  formed,  what  should  be  their  width
 and  so  on.  This  has  not  been  done.

 Paucity  of  funds  is  there.  For  the
 last  4  years  no  funds  have  been  al-
 lotteq  for  further  expansion  and  im-
 provement  so  far  as  Karnataka  State  is
 concerned  on  the  ground  that  the
 State  Government  is  run  by  Congress.
 Therefore,  I  would  like  to  know  whe-
 ther  you  would  stop  treating  Karna-
 taka  State  with  this  step-motherly
 attitude  in  providing  more  funds  for-
 developing  their  national  highway  in
 full  speed.  Will  you  take  up  ail
 roads  which  are  not  covered  so  far?
 Will  you  sanction  the  estimates  pend-
 ing  so  far  and  provide  them  with
 money?  Can  you  assure  the  House
 today  whether  you  are  going  to  meet
 the  situatiog  very  early?

 SHR]  CHAND  RAM:  I  have  made
 it  very  clear  that  there  are  7  Natio-
 nal  Highways  in  Karnataka  State.
 Work  on  three  bridges  is  going  on
 in  full  speed.  Work  is  going  on  on
 toads  which  are  more  important  from
 the  traffic  point  of  view.  That  work
 is  more  important  as  that  traffle  is
 more  than  the  traffic  in  this  portion
 of  the  national  highway  No.  48.  Three
 bridges  at  least  are  being  constructed
 at  the  moment  on  National  Hignway
 No.  3  to  provide  for  the  missing  link.

 As  I  said,  in  the  last  nine  years,  the
 previous  Government  has  allotted  Ra.
 24  crores.  This  year  we  have  allot-
 ted  Rs.  3  crores  and  75  yakhs.

 SHRI  प  M.  SUDHEERAN:  Mr.
 Speaker,  Sir,  the  construction  of
 National  Highways  in  Kerala....

 -SULY  cg  ‘1978:  Oral  Anewerg  '  “ae  8.

 “MR,  SPEAKER:  This  does  aot.
 arise.  Another  question.  will  come.

 Incentive  Scheme  for  removal  of  back-
 wardness  from  Purulia  District

 7145,  SHRI  C.  R.  MAHATA:  Wil
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state,

 (a)  whether  Government  propose
 to  operate  some  incentive  schemes  for
 removal  of  backwardness  from  the
 Purulia  district;  and

 (b)  if  so,  the  main  features  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJ]  DESAI):  (a)  Purulia  is  in-
 cludgd  in  the  list  of  backward  dis-
 tricts  for  which  incentives  are  avail~
 able  for  industrial  development,  viz.,
 concessional  finance  from  the  term-
 lending  institutions  ang  investment
 subsidy.  The  district  is  also  inciud-
 ed  in  the  Drought  Prone  Areas  Pro-
 gramme.

 (b)  Under  the  incentive  scheraes
 for  industrial  development  in  back-
 ward  areas,  industrial  units  are  pro-
 vided  concessional  finance  at  lower
 rates  of  interest  with  a  longer  revay-
 ment  period  ang  subsidy  at  the  rate
 of  5  per  cent  of  fixed  investmen:  in
 the  case  of  new  units  and  of  addition-
 al  fixed  investment  in  the  case  of
 existing  units.  Under  the  DPAP,  50
 per  cent  of  the  cost  of  the  programme
 is  borne  by  the  Centre.

 श्री  सो०  झार०  महाटा  :  क्‍या  मान-
 नीय  प्रवान  मंत्री  बतायेंगे  -&  कितने  दिन
 पहले  या  किस  साल से  पुरुलिया  ण्लि  को
 बैकवर्ड  लिस्ट  में  ल.य।  गया!  है  श्रौर  लिस्ट
 में  शामिल  होने  के  बाद  कितनी  इप्ड-
 स्ट्रियल  यूनिट्स  चालू  हुई  हैं  ?

 श्री  मोरारजी  वेसाई  :  कितनी  इप्ड-
 स्ट्रियल  यूनिद्स  चालू  हुई,  मैं  नहीं  कह
 सकता  अगर  मानतीय  सदस्य  फिगर

 . मागेग  तो  मंगवा  कर  दूंगा  ।  आजतक
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 जो  दिया  है  वहु  करीब  i65  लाख

 कंतेशनल  फाइनेंस  है  ।  कितनी  यूनिद्स

 हैं,  मैं  नहीं  कह  सकता

 श्री  सो०  झ्रार०  महाटा  :  म।नतीय  श्रब्यक

 महोदय,  पश्चिम  बंग(ल  में  पुरुलिया  सब  से

 पिछड़ा  इलाका  है,  क्या  पश्चिम

 बंगाल  सरकार  ने  केन्द्रीय  सरकार  से

 डी०  पी०  ए०  पी०  स्कीम  में  50  परलेंट

 से  ज्यादा  सहायता  कौमांग  की  है?

 SHRI  MORARJI  DESAI:  West
 Bengal  Government  has  asked  for
 fifty  per  cent  for  all.  That  is  not
 possible.  It  is  only  the  backward
 districts  that  we  are  helping  with  the
 concessional  finance.  There  are  seve-
 ral  backward  districts  declared  in
 West  Bengal.  They  are:  Bankura,
 Birbhum,  Burdwan,  Cooch  Behar,
 Darjeeling.  Hooghly,  Jalpaiguri,
 Malda,  Midnapore,  Murshidabad,  iNa-
 dia  ang  West  Dinajpur.

 SHRI  ANNASAHEB  GOTKHINLE:
 Mr.  Speaker,  Sir,  I  am  thankful  to
 you  for  giving  me  this  opportunity.
 The  hon.  Prime  Minister  has  _  stated
 that  the  industries  located  in  those
 particular  districts  have  been  given
 the  credit  facilities.  Regarding  con-
 cessional  finance  at  lower  rate  of  in-'
 terest  with  a  longer  repayment  period.
 He  has  referred  to  the  district  being
 included  as  a  drought  prone  aréa
 district.  |  May  we  know  from  the
 hon.  Prime  Minister  whether  the
 same  concessions  that  are  given  to
 the  industries  would  be  given  to  the
 farmers  Yocated  in  the  drought  prone
 areas,  namely,  concessional  finance  at
 lower  rate  of  interest  with  a  longer
 period  of  repayment?

 SHRI  MORARJI  DESAI:  For
 drought  prone  areag  there  are  differ-
 ent  rules.  They  will  be  governed  by
 those  rules,  Those  cannot  be  applied
 to  backwarg  districts.  Of  course,
 whatever  he  said  can  be  considered.
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 wto  बलबीर  सिंह  :  न्या  प्रधान  मंत्री
 जी  की  नोटिस  में  यह  बात  भाई  है  कि
 जो  बैदाप्ड  डिस्ट्रिट्टूए  करार  ..दिये
 जाते  हूँग्रीर  जा  सहूलियतें  वहां  पर  दी  जाती
 हैं,  उनको  बाहर  के  लोग,  जो  बेफवर्ड
 एरियाज  बारदीं  हैं,  वे  हासिल कर  लेते  है
 मिसाल  के  तौर  पर  हमारे  यहां  होशियापुर
 डिस्ट्रिक्ट्‌  को  बैकवर्ड  एरिया  करार  दिया
 गया,  वहां  पर  जितनी  भी  इण्डस्ट्रीज़  लगी
 हैं...

 MR.  SPEAKER:  The  question  is
 about  Purulia.

 CHOWDHRY  BALBIR  SINGH:  It
 ig  a  general  question  about  facilities
 to  be  provided  to  backward  areas.  My
 question  is  that  Government  gshouid
 see  to  it  that  no  other  persons  from
 other  areas  encroach  upon  the  rights
 and  facilities  provided  to  the  back-
 ward  areas.

 MR.  SPEAKER:  It  is  a  suggestion
 for  action.

 SHRI  SAUGATA  ROY:  Sir,  Puru-
 lia  was  part  of  the  Bihar  State  upto
 1956.  After  956  it  came  to  West
 Bengal.  Inspite  of  the  fact  that  in
 the  district  to  which  Purulia  earlier
 belonged  there  is  Bokaro  Steel  Plant
 yet  Purulia  has  no  industry  except
 Santhal  Dih  Power  Plant.  In  view  of
 the  acute  poverty  of  Purulia  would  the
 Prime  Minister  kindly  state  if  the
 Central  Government  is  going  to  sanc-
 tion  the  long  outstanding  demand  of
 the  State  Government  for  setting  up
 a  cement  plant  at  Purulia?

 SHRI  MORARJI  DESAI  I  do  not
 know  how  long  this  demand  is  out-
 standing.  I  will  look  into  it  and  find
 out.

 MR.  SPEAKER:  Q.  No.  46—The
 Member  is  not  there.  Q.  No.  47—
 He  is  also  not  present.  Q  No  43—~—
 The  Member  is  not  present.  Q.  No.
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 Crisis  in  Jute  Industry

 *i49.  SHRI  CHITTA  BASU:  ‘Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Jute  Industry  is  pass-
 ing  through  a  crisis;

 (9)  if  so,  the  nature  of  the  crisis;
 and

 (c)  the  remedial  measures  taken
 or  proposed  to  be  taken?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (c).  Although  there  is  no  crisis  in
 the  jute  industry,  this  industry  has
 been  passing  through  difficult  times
 for  the  last  few  years.  The  main
 problems  faced  by  the  Industry  are
 shrinking  export  demand,  increasing
 cost  of  production,  lack  of  moderni-
 sation  and  power  shortage.  Appro-
 priate  steps  are  being  taken  to  meet
 the  situation.

 HRI  CHITTA  BASU:  Sir,  the
 answer  is  evasive  and  og  general  na-
 ture.  May  I  know  whether  js  it  not
 a  fact  that  the  Government  set-up  an
 expert  committee  called  Bose  Mullick
 committee  to  go  into  the  reasons  for
 the  crisis  in  the  jute  industry  in  our
 country.  If  so,  whether  that  Com-
 mittee  made  g  number  of  recommen-
 dationg  and  those  recommendations
 have  not  yet  been  implemented  there-
 by  accentuating  the  crisis  in  the  in-
 dustry.  In  that  context  may  7  know
 what  further  steps  Government  pro-
 poses  to  take  jn  the  matter  of  ridding
 this  industry  of  crisis?

 SHRI  GEORGE  FERNANDES:  Sir,
 the  problems  faced  by  the  Industry
 could  be  identified.  Firstly,  there  has
 been  a  wide  fluctuation  in  the  avail-
 ability  of  raw  jute.  If  one  looks  at
 the  statistics  of  last  few  years  one
 finds  there  is  reduction  jn  the  procuc-
 tion  of  raw  jute.  Secondly,  the  ma-
 chinery  and  equipment  is  rather  out-
 dated.  There  has  been  hardly  any
 modernisation.  This  has  created  its
 own  preblems  including  increased
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 cost  of  production.  Thirdly,  in  the
 last  few  years  there  has  been  compe-
 tition  forthcoming  primarily  from
 Bangladesh  and  the  international  mar-
 ket.  Most  of  the  jute  goods  produc-
 ed  by  us  are  sold  in  the  world  mar-.
 ket.  Our  industry  has  been  running
 into  certain  problems.  Then  Sir,  in
 West  Bengal,  we  have  the  problem  of
 power  shortage  which  also  hes  been
 affecting  the  capacity  of  this  industry

 _.to  function  efficiently.  So,  these  are
 the  basic  problems  which  this  indus-
 try  is  facing.  As  far  ag  power  is  con-
 cerned,  efforts  are  being  made  and
 the  West  Bengal  Government  itself  is
 doing  its  best  in  this  direction.  Now,
 through  the  Development  Council  we
 are  making  necessary  studies  t0  see
 that  both  in  terms  of  increase  in  the
 production  of  raw  jute  and  in  terms
 of  improving  the  end  product  from
 these  mills,  certain  positive  steps  are
 taken.  I  am  sure  that  having  identi-
 fled  these  problems,  we  are  now  try-
 ing  to  find  solutions  to  them  in  this
 industry.  We  will  be  successtul.  As
 far  ag  the  Bose  Mullick  Committee  re-
 port  ig  concerned,  that  report  is  under
 the  consideration  of  the  Governn:ent.

 SHRI  CHITTA  BASU:  The  Bose
 Mullick  Committee's  recommendations
 have  been  placed  on  the  Table  of  the
 House,  in  reply  to  a  question  on  an
 earlier  occasion.  It  is  found  that  the
 Bose  Mullick  Committee  has  made
 about  0  important  recommendations
 and  as  far  as  my  information  goes,  I
 do  say  that  Bose  Mullick  Committee
 has  said  the  last  word  on  the  subject.
 But  my  question  was  only  on  those
 important  recommendations  indentify-
 ing  the  problems  of  the  industry  which
 it  is  facing  today.  As  has  been  men-
 tioned  by  the  hon.  Minister,  what  are
 those  recommendations  which  have  80
 far  been  implemented  and  whether
 there  has  been  any  progress  in  the
 industry  at  present.  This  is  not  my
 supplementary.  It  is  a  part  of  my  main
 question.  :

 MR.  SPEAKER:  No,  For  the  first
 part  of  the  question,  the  answer  is
 “under  consideration”.
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 SHRI  GEORGE  FERNANDES:  If
 the  hon.  Member  would  like  to  know
 anything.  specific,  I  could  convey  it  to
 him.  I¢  he  refers  to  any  specific  re-
 commendation,  I  could  give  information
 on  that.

 at  युवराज  :  प्रध्यक्ष  मदोदय  , माननीय
 मंत्री जी  को  पता  होगा कि  जब  तक  पटसन
 उत्पादकों  को  स्थिर  मूल्य  भिलने  का  झाश्थो-
 सत  सरकार  नहीं  देगी,  लब  तक  पटसन
 के  उत्पादन  में  स्थिरता  नहीं  ध्या  सकती  t
 सरकारी  दर  के  मुताबिक  225  रुपये
 प्रति  क्विटल  के  हिसाब  से  जूट  उत्पादकों
 को  मूल्य  देने  की  इन्होंने  एक  नीति  बनाई
 है  t  में  यह  कहना  चाहता  हूं  कि
 एक  तो  जूट  उत्पादकों  के  सामने  संकट  है
 झोर  दूसरा  संकट  है  जो  जूट  इंडस्ट्री
 के  सामने  है  ।  एकबात  येहभी  है  कि
 जूट  इंडस्ट्री  वाले  ,बहुत  पभ्रधिक  जूट
 खरीद  करे  जमांखोरी  करते  हैं  7  पहले
 यह  नियम  थाकि  8  सप्ताह  की  झ्ावश्यकता
 के  मुताबिक  वे  जूट  रख  सकते  थे।  नई  नीति  के

 मुतबिक  इन्होंने  6  सप्ताह  के  लिए  जमा  करने
 का  भ्रधिकार  दिया  है  मे  चाहता  हुं
 कि  फित्रानों  को  उचित  दर  मिले  श्रौर
 किसानों  को  225  रुपए  प्रति-
 विविटल  के  हिसाब  से  जो  कीमत  मिलती
 है,  ह  अ्परधप्ति  है  क्योंकि  कास्ट
 आफ  प्रोडक्शन  के  मुताबिक  वह  बहुत  कम
 है  t  इस  सम्बन्ध  में मैं  यह  जानना  चाहता
 हैं  कि  जूट  उत्पादकों  को  उचित  मूल्य
 मिल  सके,  इस  के  बारे  मैं  सरकार  कब  तक
 निर्गय  करने  जा  रही  है  झौर  जो  जूट
 मिलें  बन्द  हैं  उन  के  भ्राधुनिकीकरण  के
 लिए  श्र  उन  को  पूंजी  मिल  सके  या
 सरकार  उन  कोलेकर  खुद  चलाबे,
 इस  सम्ब्न्त्र  म  सरकार  की  क्‍या  नीति
 है?

 बी  जाने  ottate:  जो  जूट  मिलें
 बन्द  हैं,  उनसब  मिलों.  कोलिने.जैंत्वी  बात
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 इस  समय  हमारे  सामने  नहीं  है  लेकिन
 कुछ  मिलों  के बारे मे  हम  कदम  उठा

 कुर, ,हैं  और  कुछ  मिलो  के  बारे  में  कदम
 उठा  रहे  हैं।

 -  जहां तक | राज्य  के  उत्पादक  |
 किसानों  को  उचित  दाम  देने  का  स्चाल

 है.  यह  सही  बात  है  कि  पिछले  कुछ
 भ्रम  से  झन  की  समस्या  वैसी की  वैसी

 पड़ी  रही  है  इस  बार  पहली
 दफा  हम  ने  जूट  कार्पोरोशश  को  यह
 झादेश  |  दिया  है  कि  बम  से  बम 15
 लाख  बेल्स  जूट  उन  के  पास  सेखरदे  झौर
 दस में  से कम  से  कम  20 प्रतिशत

 जूट  सीधे  उत्पादकों  से  वह  खरीद  लें  ताकि
 “बीच  वाले  लोग  जो  ज्यादा  मुनाफ़ा  कमा

 लेते  हैं,  उस  पर  हम  रोक  लगा  सर्के।  हमारा

 यह  प्रयास  रहेगा  कि  जूट  कार्पोरेश्न  बा  जो
 काम  है,  उस  को  झौर  व्यापक  बनाया  जाए
 ताकि  उत्पादकों  का  शोषण  बीच  घाले
 लोग  न  कर  पाएं
 SHRI  DHIRENDRANATH  BASU:

 In  view  of  the  fact  that  many  jute
 mills  including-as-Karpara  jute  mills
 are  closed  in  West  Bengal  for  a  long
 time  asa  result  of  which  thousands  of
 employees  had  been  thrown  out  of
 employment,  may  I  ask  the  hon.
 Minister,  what  arrangements  have  been
 made  for  reopening  those  mills?

 श्री  ज्ञाजं  फर्नाग्डीस  :  अध्यक्ष  महोदय,
 कुछ  बंद  जूट  मिलों  को  खोलने  के  बारे  में
 बंगाल  सरकार  ने  प्रस्ताव  भेजे  थे  ।  उन  के
 झाधार  पर  बैसे  बंद  मिलों  को  खोलने
 का  काम  हो  चुका  है  ।  जेसा  मैने
 पहले  कहा,  जो  इस  समय  बंद  मिले  हैं,
 उन  के  बारे  में  झगर  कोई  ठोस  प्रस्ताव
 हमारे  सामने  झा  जाएं  तो  उन  पर  हम
 कार्यवाही  करेंगे  1
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 दिल्‍ली  में  मजदूरों  पर  गोली

 *i50.  भी  मही  लाल  :  क्या  गृह मंत्री
 यद  बताने  को  कृया  करेंगे  कि:

 (क)  क्या  सरकार  का  ध्यात  दिनांक
 2  जुलाई,  1978 के  “नवभारत  टाइम्स”
 मैं  “दिल्ली  में  मजदूरों  पर  गोली”  शीर्षक
 से  प्रकाशित  समाचार  को  श्रोर  दिलाया
 गया है  ;

 (ख)  यदि  हां,  तो  उस  पर  सरकार
 की  प्रतिक्रिया  क्या  है  ;

 (ग)  किस  अधिकारी  के  झादेश  से
 सशस्त्र  पुलिस  घटना  स्थल  पर  भेजी  गई
 थी  श्रौर  उस  ने  मजदूरों  पर  गोली
 चलाई  थी  ;  प्रीर

 (ध)  इस  घटना  के  लिये  जिम्मेदार
 आधिकारियों  के  खिलाफ  क्‍या  कार्यवाही  की
 गई  है  ?

 गृह  मंत्रालय  से  राज्य  मंत्री  (  भरी  घनिक
 लाल  मग्डल  ):  (क)  हां,  ज॑  श्रोमान  ।

 (ख)  से  (घ).  लल  कंप्  क्षेत्र  मैं
 खान  की  अलग  अलग  सोप्ताइटियों  के  बच
 खान  भ्रध्चिकरारियों  के  बारे  में  एक  विवाद
 होते के  करण  30  जून,  l978  को  पुलिस
 अवोक्षक  (दक्षिग)  द्वारा  शांति  बनाये
 रखने  के  लिए  एक  पुलिस  दल  तैनात  किया
 गया  था।  विवाद  से  संबंधित  दलों
 में  से  एक  दल  के  लोगों  ने  दूसरे  दल  के  ट्रक
 को  जो  पत्थर  ले  जा  रहा  था  रोका  1
 जब  पुलित  ने  हस्तक्षेप  करने  की  कोशिश  की
 तो  उन्होंने  ईंट  पत्यर  फैंकने  शुरू  कर  दिये।
 i5  पुलिप  कर्मचारियों  को  चोटें  झाईं  ny

 पुलित  दल  के  प्रभारी  अधिकारी  ने
 आत्म-रक्षा  तथा  अनियंत्रित  भीड़  को
 तितर-बितर  करने  के  लिए  गोली  चलाने
 का  भ्रावेश  दिया  ।  गोली  चलाये  जाने  के
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 कारण  कोई  श्यक्ति  घायल  नहीं  हुआ  ny
 भारतीय  दण्ड  संहिता  की  घारा  247,
 148,  149,  +186,  332,  307,  353/
 120-वी  के  अ्घोन  एक  मामला  दर्ज

 किया  गया  डै  V
 MR.  SPEAKER:  It  will  be  desirable

 that  such  long  statements  are  laid  on
 the  Table  of  the  House.

 ओर  मही  लाल  :  माननीय  मध्यक
 महोदय,  मैंने  इस  प्रश्न  का  उत्तर  जानने  की
 कई  स्थान  पर  कोशिश  की  लेकिन  नहीं
 जान  सका  ।  भविष्य  के  लिए  मैं  आप
 से  प्रनुरोध  करूंगा  कि  झाप  सरकार
 को  भ्रदेश  दें...

 MR.  SPEAKER:  I  may  tell  you  that
 we  are  making  arrangement—it  will
 take  a  few  days—to  distribute  the
 statement  to  every  Member  at  his
 house.  It  will  take  some  time.

 श्री  मही  साल  :  कपा  माननीय  मंत्री
 महोदय,  यहू  बताने  का  कष्ट  करेंगे
 दोनों  दलों  के  मज़दूरों  में  किस  बात  पर
 संघर्ष  था  ?  क्या  किती  दल  न॑  पुलिस  में
 रिपोर्ट  लिखायी  थी  जिस  के  आधार  पर

 पुलिस  अधिकारी  वहां  पहुंचे  शौर  वहां
 गोली  चलव।ने  की  स्थिति  पैदा  हुई  ?

 शी  धमिक  लास  सण्डल  :  महोदय,
 जून  महीने  में  डी०  एस०  झाई०  डी०  सी०,
 इंडस्ट्रियलणल.  डैवलपमेंट  कारपोरेशन.  ने
 चार  कोश्राप्रेटिब  सोसायटीज  के  साथ
 200  बीधे  ज़मीन  में  पत्थर  की
 बेरिंग  के  काम  का  एग्रीमेंट  किया  था।
 यह  26  सितम्बर,  §=976  को  समाप्त  हो
 गया  था  फिर  भी  कोझ्माप्रेटिक  सोसाय-
 टीज  के  लोग  वहां  काम  करते  रहे  झौर
 पत्थर  की  क्वेरिंय  करते  रहे  ।  to
 एस०  भाई०  डी०  सी०  ने  उन  के  साथ  एक
 दूसरा  समझौता  किया  जिस  के  प्नुसार
 बे  इस  बीच  काम  करते रहे  ।  लेकिन
 माइंस  सैफ्टी  के  डायरेक्टर  ने  उस  स्थान
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 का  निरीक्षण  किया  भौर  उन्होंने  यह
 सुझाव  दिया  कि  जिस  ढंग  से  यह  काम

 हो  रहा  है,  बोरिंग  का  काम  हो  रहा
 :है,  वहू  काम  वैज्ञानिक  ढंग  से  नहीं  हो
 रहा  हूँ  बौर  दूसरे  वहां  सेफ्टी  का  धरा
 पूरा  प्रबंव  नहीं  हो  रहा  हैं  ।  जो

 * पिद्स  बनाये  जाते हैं,  क्वेरिंग  होती  है
 उस  में  सुरक्षा  का  प्रबंध  नहीं  हैं।
 4978  के  मई  महीने  के  पहले  मेट्रोपोलिटन
 का.  सल  के  चेग्ररमेत  ने  Ao  एस०  झाई०
 डी०  सी ०  के  लोगों  और  कोआटिव  सोसा-
 यदोज  के  लोग।  को  बुलाया  था  जझ्ौर
 उन  से  बातचीत  की  थी  औझौर  कहा
 था  कि  दातों  में  समझौता  हो  जाए  जिससे

 इस  ज़मीन  पर  वैज्ञानिक  ढंग  से  काम  हो
 शौर  वहां  सुरक्षा  का  भी  पूरा  पूरा
 प्रबन्ब  हो  ny  लेकिन  कोश्नाप्रेटिव  सोसाय-
 टीज  के  लोग  सहमत  नहीं  हुए।
 उस  के  बाद  मई,  i978  में  एक  झरावली
 पत्यर  तोड़ो  समिति  को  59  बीधे
 ज़मीन  में  क्रेरिंग  का  काम  मिला  जिस
 का  इन  सोस(यटीज  ने  विराध  किया  a
 बार-जार  समझीता  कराने  का  प्रयास  हुआ  |
 प्रयास  विफल  हुआ  t  यह  कोओ्रोश्रेटिव
 सोसाइटी  कोर्ट  में  चली  गई  शर  कोर्ट  से

 इंजक्शन  ले  झाई  ।  इंजंक्शन  कोर्ट  ने
 24  जून  78  को  वैकेट  कर  दिया  |

 होगों  ने  वहां  काम  करना  शुरू  किया।
 इन  लोगों  ने  इसका  विरोध  किया  |
 डी०  ए०  शान  ई०  डी०सी०  के  मैनेजिंग
 डायरेक्टर  ने  पुलिस  को  खबर  की  ...

 (इंडरपाज)  ae  कारण  कैसे  पदा

 हुआ  यह  मैं  बता  रहा  हूं।  जो
 खबर  दी  उसको  लेकर  एक  कैस  रजिस्टर

 हुआ.  28  जून  को।  उस  के  बाद  पुनः
 29  जून  को  समझीते  का  प्रयास  हुझा,

 To  Fo  में  साउथ  ने  किया.  (इंटरप्याज)
 में  विवरण  दे  रहा  हूं  |

 MR,  SPEAKER:  You  need  not  give
 the  entire  story.  Just  answer  the
 question,

 जाएगी  ?
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 sit  महो  लाल  :  मैं  जानना  चाहता  हूं
 कि  जिन  पुलिस  कर्मचारियों  या  प्रधिकारियों
 को  चोटें  आई  हैं  क्या  उनका  डाबटरी

 'मुश्रायन।  कर/या  गया  हैं  या  नहीं  भौर
 कराया  गया  हैं  तो  क्या  मंत्री  महोदय

 के परास  डाक्टरी  मुझयने  की  प्रति  उप-
 लब्ध  हैँ  श्ौर  हैं  तो  बहू क्या.  हूँ  ?

 प्रधान  मंत्री  जी  की  उपस्थिति  का
 लाभ  उठाते  हुए  मैं  उन  से  जानना
 चाहता  हूं  कि  क्या  बहू  इस  नीति  की  घोषणा
 करेंगे  कि  जहां  कहीं  भी  भीड़  पर  गोलीं  चलाई
 जाए  उसकी  ज्यूडिशल  इनक्वारी  कराई

 बढ़ते  हुए  गोली  कांडों  को
 देखते  हुए  यह  आवश्यक॑  हो  गया  है
 कि  पुलिस  पर  अंकुश  रखने  के  लिए  जहां
 कहीं  भी  पुलिस  गोली.  जलाए  उसकी
 झदालती  जांच  हो  ।  कया  वह  सभी
 ब्रान्तीय  सरकारों  को  परामर्श  देंगे  कि
 हर  जगह  जहां  पुलिस  फार्यारिंग
 हो  ज्यडिशल  इन्क्वायरी  कराई  जाए  t

 प्रधान  संत्री  (  श्री  मोरारजी  देसाई  )  :
 थह  सुझाव  मुझे  मान्य  नहीं  हैं  ।  इस
 तरह  से  हर  जगहे  कराया  जाए  तो
 कोई  काम ही।  नहों  चल  सकेगा  ।
 लेकिन  जहां  जरूरी  हंगी  वहां  जरूर
 इनक्वायरी  कराई  जाएगी।  जहां  तक
 इस  किससे  का  सभ्यन्ध  हैं  इस  में  पन्द्रह
 पुलिस  मैन  को  पत्थर  लगने  के  बाद  ही
 उन्होंने  फायरिंग  किया  ।  फिर  भी
 किसी  को इंजरी  नहीं  हुई  ।  इसकी
 क्या  जांच  करानी  है  ।

 SHRI  M.  RAM  GOPAL  REDDY;  Our
 Prime  Minister  is  a  Gandhian.  Can
 he  not  do  away  with  the  firing  on  the
 workers.  If  he  also  resorts  to  firing,
 what  will  be  the  fate  of  this  country?
 He  is  justifying  the  firing  also.  -I  want
 to  know  whether  he  is  going  to  have
 any  plan  so  that  there  may  be  no
 firing  on  workers,

 SHRI  MORARJI  DESAI:  Firing  can
 disappear  only  when  violence  disap-
 pears.  If  the  kon.  Members  can
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 assure  me  and  can  make  arrangements
 to  ensure  that  there  will  be  no  vio-
 lence  anywhere,  there  will  be  no  firing.
 IT  am  prepared  to  say  that.

 को  रामातरद  तिवारी  :  जब  पुलिस
 को  मालूम  था  कि  वहां  तनाव  है
 झौर  झगड़ा  हो  सकता  है  तो  जाने  से

 पहले  उसने  दफा  i07  की  कार्रवाई  क्‍यों

 नहीं  की  ताकि  दोतों  ग्रुप  एक  साथ

 इकटड  ने  हों  ?

 कितने  रउंड  गोली  चली  ?  गोली

 कित्री  पर  नहीं  लगी  ।  क्‍या  पुलिस

 मभीनुभल  में  यह  लिया हुआ  है  या  नहीं
 कि  कभी  इस  तरह  से  गोली  मत  चलाशों

 जिप  में कोई  जबरीन  हो  ?  जब  स्थिति

 बहुत  तनावपूर्ण  हो  जाती  है,  और  जाब

 को  खतरा  पैदा  हो  जाता  है  तभी

 गोली  चलाने  का  झादेश  दिया  जाता  है,
 ब्या  यह  सही  नहीं  है  ?

 पुलिस  अपने  साथ  मजिस्ट्रेट  को  क्यों

 नहीं  ले  गई  ?  जब  पुलिस  महू  जानती

 थी  कि  वहां  पर  तनावपूर्णे  स्थिति  पैदा

 हो  सकती  है  तो  बह  झपने  साथ

 मैजिस्ट्रेट  को  क्‍यों  नहीं  ले  गई  थी  ?

 श्री  धनिक  लाल  सज्डल :  वहां  कूल
 मिलाकर  22  राउंड  गोली  चर्ला  ।

 चौदह  राउंड  गोजी  सी०आर०पी०  की  तरफ

 से  और  भ्राठ  राउंड  गोली  पुलिस  परसोनल

 की  तरफ  से  1  मानतीय  सदस्य  ने  यह  भी

 जानता  चाहा  है  कि  i07  श्रौर  350

 को  कार्रवाई  क्यों  नहीं  की  गई  ।  जैसा

 मैंने  कहा  है  कि  28  और  29  तारीख  को

 सनवोता  कराने  का  प्रथ/स  होता  रहा  ।
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 ag  घटना  तीस  तारीख  का  है  |  29
 तराब  को  भी  ए०  डी०  एम०  साउब  ने इन
 सभी  को  बुलाश  था  तौ  कोई  सम+
 झीता  ही  जाए  t  झौर  29  की  सुबह
 l  बजे  की  यह  घटना  है  ।  पुलिस;  को  यह

 झाशंका  नहीं  थ।  कि  वहां  पर  इस  तरह
 के  भीड़  इक्ट्ठी  होग।  भोर  इस  तरह
 की बायनेंस  होगी.  ।  इस  की  पुलिस
 को  कोई  झाशंका  नहीं  थी  ।

 Pensions  te  heirs  af  deceased  MISA
 ang  DIR  detenus

 151.  SHRI  R.  छू.  MHALGI:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  how  many  recommendations
 have  been  received  so  far  for  pension
 to  be  sanctioned  to  the  heirs  of  the
 deceased  during  detention  under
 ‘MISA’  and  D.I.R.  from  the  various
 District  Magistrates  of  the  whole
 country;  and

 (b)  when  the  State  Governments
 were  reminded  to  expedite  their
 recommendations  and  what  is  the
 response  of  each  State?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b):  The  information  is  given  in,
 the  note  attached  (Appendix).

 (APPENDIX)
 The  scheme  for  the  grant  of  pension
 to  dependents/heirg  of  deceased  MISA
 detenus  was  circulated  to  all  State
 Governments  on  2th  July,  1977  and
 they  were  asked  to  obtain  application
 from  eligible  dependents  through  Dis-
 trict  Authorities  and  forward  the  same
 along  with  their  recommendations.  The
 State  Governments  are  being  reminded
 periodically  to  expedite  their  recom.
 mendations.  A  State-wise  statement
 showing  the  number  of  cases  in  which
 recommendations  have  80  far  been
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 received  for  the  grant  pf  pension  to  the
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 tenus  and  the  number  of  cases  sanc-
 heirs/  ndents  deceased  MISA  de-  tioned  is  given  below:—

 s.  No.  State  San  ed  Rejected  Pending  for
 dations  want  of

 received  information,
 clarification
 from  State
 Govern-
 ments

 1  2  3  4  5  6

 t.  Bihar  ०  t  aan
 !  ४

 2.  Chandigarh  डे  न  द  '  गे
 ह

 |  oe

 3  Delhi  .  2  t  I
 4.  Gujarat  .  नि  E  5  3  os

 Se  Karnataka  2  |  7  «००»
 6.  Kerala,  ri  !  t  "we

 Te  Maharashtra.  75  4  re
 8.  Rajasthan  3  2  |

 cs  Tamilnadu  .  1  I
 to.  Uttar  Pradesh  23  io  5
 t.  West  Bengal  नि  डे  6  4  2  oe.

 me  oF
 Tora.  63  26  20  7

 A  scheme  for  the  grant  of  pension
 to  the  dependents/heirs  0  deceased
 PISIR  detenus  has  recently  been  ap-
 proved  by  Government.  The  Gov-
 ernments/U.T.  Administrations  have
 been  requested  on  7th  July,  978  to
 obtain  applications  from  the  depen-
 dents  of  deceased  Defence  and  Inter-
 nal  Security  of  India  Rules  detenus
 and  forward  them’  with  their  recom-
 mendations.  No  applications  in  the
 prescribed  proforma  have  yet  been  re-
 ceived  through  the  State  Govern-
 ments,

 SHRI  R.  K.  MHALGI:  It  is  stated  in

 ‘the  reply:
 “The  scheme  for  the  grant  of  pen-

 sion  to  dependents/Heirs  of  deceased
 ‘MISA  detenus  was  circulated  to  all
 State  Governments  on  2th  July,  977

 and  they  were  asked  to  obtain  appli-
 cation  from  eligible  dependents
 through  District  Authorities  and
 forward  the  same  along  with  the
 recommendations,  The  State  Gov-
 ernments  are  being  remined  perio-
 dically  to  expedite  their  recommen-
 dations.”

 It  is  surprising  that  the  State  Govern-
 ments  are  required  to  be  reminded
 periodically  on  this  very  sentimental
 subject,  May  I  know  whether  the
 Central  Government  have  ascertained
 the  reasons  from  the  State  Govern-
 ments  for  not  submitting  their  recom-
 mendations  in  full  even  after  one
 year?  If  so,  what  are  the  reasons  and
 what  action  have  the  Government  of
 India  taken  in  the  matter?
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 at  धमिक  लाल  संडल  :  महोदय,
 जूलाई  महीने  में  जो  यह  सर्कुलर  दिया
 जया  जब  पेंशन  योजना  स्वीकृत  हुई,
 उस  के  बाद  से  63  भ्रावेदन  आये  हैं  ।
 “अनुमान  है  कि  इस  बीच  में  73  लोगों  की

 मृत्यु  हुई  जेल  में।  राज्यों  से  जो
 रिपोर्ट  है  उस  के  आधार  पर  भ्रतुमान  है
 फि  73  लोगों  की  मृत्यु  हुई  झौर  63

 एप्लीकेशन्स  श्राइ  हुई  है  जिन  को
 डिसपोज्ञ  शरीफ़  कर  दिया  गया  जो  कि

 ऐनेक्शर  में  दिया  गया  है  ।  तो  i0
 ae  रह  जाते  हैं,  उस  के  लिए  फिर  से

 उन  को  पूछा  गया  है  और  पअनुमान
 है  कि  जल्दी  ही  उसफा  जबाब  झ्ायिगा ।

 Shri  हनी  K.  MHALGI;  In  the  appen-
 dix  it  has  been  stateg  that  out  of  the
 63  recommendations  as  many  as  20
 have  been  rejected.  May  I  know  the
 reasons  therefor?

 श्री  धनिक  लाल  मंडल  :  इस  के  दो
 जीव  कारण  हैं  ।  एकताॉयह  है  कि  जो

 डिरडेंड्स  हैं  वह  ऐलिजिबिल  नहीं  हैं  ।

 दूसरा  कारण  यह  है  कि  उनकी  फ़ाइ-
 नेंशियल  स्थिति  ऐलिजिबिलिटी  के  क्राइटी-
 शयन  के  ऊपर  है  शौर  तीसरा  कारण
 यह  है  कि  उसका  वैरीफिकेशन  अमी
 ठीक  से  नहीं  हो  पाया  है  1

 SHRI  R.  K.  MHALGI:  If  the  verifi-
 cation  is  not  properly  done,  it  can  be
 kept  pending.

 श्री  घनिक  लाल  संडल  :  वह  पेंडिग

 है  1

 शी  महेखा  सिह  सेयावाजा  :  जों  दो

 झादमी  पंजाब  में  जेलों  में  शहीद  हुए  थे

 हू  भ्रफाली  दल  के  थे  भौर  वह  दफ़ा
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 107,  151  में  बौद  थे।  क्या  सरकार
 उन  को  भीकूुछ  देने  के  लिए  तैय/र  है?

 शो  धनिक  लाल  मंडल  :
 इसकी  कोई  सूचना  नहीं  है  ।

 SHRI  N.  SREEKANTAN  NAIR:  May
 I  know  whether  the  attitude  of  the
 Janata  Government  was  against  the
 continuance  of  pension  for  political
 sufferers  and  if  so,  how  is  that  atti-
 tude  consistent  with  the  idea  to  give
 pension  to  heirs  of  deceased  MISA
 detenus?

 हम  को
 ’

 SHRI  DHANIK  LAL  MANDAL:  May
 I  know  what  is  the  question?

 MR.  SPEAKER:  The  question  is
 whether  the  policy  of  the  Janata  Gov-
 ernmerit  is  against  giving  any  pension
 to  political,  sufferer...

 SHRI  DHANIK  LAL  MANDAL:
 No,  Sir.

 MR.  SPEAKER:  Next  question.  (In-
 terruptions).  If  there  are  any  impor-
 tant  questions,  you  can  give  notice  of
 a  half-hour  discussion  and  ]  will  con-
 sider  it.  But  the  questions  must  be
 covered.  (Interruptions).

 Please  hear  me.  Two  positions  are
 there.  Some  questions  are  important,
 they  must  be  covered.  At  the  same
 time  many  other  questions  also  are  to,
 be  covered.  For  that  reason,  what  we
 do  is  we  will  try  to  go  as  far  as  possi-
 ble  and  on  every  important  question  I
 am  going  to  allow  half-an-hour  dis-
 cussion  when  it  is  asked  for.  (In-
 terruptions)

 Now,  question  No,  152.

 SHRI  SAUGATA  ROY:  Sir,  regard-
 ing  this  question,  the  Bill  has  been
 referred  to  a  Joint  Committee.  So
 there  is  no  point  in  allowing  this  ques-
 tion.

 MR.  SPEAKER:  Quite  right,  but
 under  the  rules  it  does  not  preclude
 the  question.
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 Polyester  Khadi

 #152.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  for
 y8ome  time  a  controversy  has  been
 ‘going  on  whether  a  new  fabric
 manufactured  partly  from  hand-spun
 cotton  yarn  mixed  with  the  yarn
 produced  from  a  synthetic  material
 polyester,  be  called  ‘polyester  khadi’:

 (b)  whether  any  committee  was  ap-
 pointed  by  Government  in  this  re-
 gard;  and

 (c)  if  so,  the  details  of  its  recom-
 mendations  in  this  regard?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (c),  The  Government  introduced  a
 Bill  (Khadj  and  Village  Industries
 Commission  (Amendment)  Bill,  978)
 in  Lok  Sabha  on  l2th  April  978
 seeking  inter  alia  amendment  of  the
 expression  “khadi”  under  clause  (१)
 of  Section  2  of  the  Khadi  and  Village
 Industries  Commission  Act,  956  (61
 of  1956).  The  amendment  envisages
 that  the  expression  “khadi”  would
 cover  any  cloth  woven  on  handlooms
 in  India  from  cotton,  silk,  woollen  or
 man-made  fibre  yarn  (which  term
 includes  polyester),  hand-spun  in
 India,  or  from  a  mixture  of  any  two
 or  all  og  such  yarns,

 In  the  course  of  consideration  of  the
 Bill]  and  amendments  moved  by  some
 Members  of  Parliament,  opinions
 were  expressed  for  and  against  the
 proposed  amendment.  This  Bill  is
 now  being  referred  to  a  Joint  Com-
 mittee  of  the  Houses  for  consideration
 and  making  a  report.

 MR.  SPEAKER:  Mr.  Pradhani,  in
 view  of  that,  I  don’t  think  you  need
 press  the  question.  The  Bill  is  before
 the  Joint  Committee  now.

 SHRI  SAUGATA  ROY:  Sir,  under
 rule....
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 MR.  SPEAKER:  Mr.  Saugata  Roy,
 this  question  was  given  notice  of  a
 long  time  back  and  the  Bill  was  re-
 ferred  to  the  Joint  Committee  only
 0  days  back.  But  that  question  nad
 been  selected  much  earlier  than  that.

 SHRI  SAUGATA  ROY:  Later  on
 it  should  have  been  dropped.

 SHRI  VAYALAR  RAVI:  Sir.  it  is
 known  that  thig  Bill  is  already  re-
 ferred  to  the  Joint  Committee.  In
 view  of  this,  they  have  enough  time
 to  withdraw  this  question.  Men-bers
 give  sufficient  notice  of  their  ques-
 tions.  So,  it  is  very  wrong  on  the
 part  of  the  office  to  ignore  such  facts,
 (Interruptions)

 PROF.  P.  6.  MAVALANKAR;  Sir,
 you  are  right  in  saying  that  the  notice
 wag  given  20  days  back.  But  my
 point  is  that  when  it  was  sent  to  the
 Joint  Committee,  between  that  date
 and  today  at  least  this  quesion  shou!d
 have  been  wihdrawn  so  that  one
 more  starred  question  could  have
 been  included.

 MR.  SPEAKER:  He  has  to  with-
 draw,  not  I.

 SHRI  SAUGATA  ROY:  No,  no.
 My  question  is  why  you  have  allowed.
 this  question  to  be  put?
 (Unterruptions)

 Implementation  of  new  policy  regarding
 Small  Scale  Industries

 #153.  PROF.  P,  6.  MAVALANKAR:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Governments  new
 policy  regarding  smal]  scale  industries
 in  the  country  is  now  being  imple-
 mented  at  various  levels  and  in
 various  spheres;

 (b)  if  so,  broad  details  of  the  said
 implementation;

 (c)  whether  the  said  new  policy  is
 found  workable  and  suitable  and  is
 welcomed  by  the  small  scale  entre-
 preneurs;



 27  Orai  Answers

 (d)  ig  80,  main  indication  thereof;
 and

 (e)  if  not,  the  reasons.  therefor?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 Yes,  Sir.

 (b)  A  Statement  is  laid  on  the
 Table  of  the  House.

 (c)  Yes.  Sir.

 (d)  The  various  measures  adopted
 and  implemented  under  the  New
 Policy  have  been  generally  welcom-

 (९)  Does  not  arise.

 Statement
 The  important  components  of  the

 industrial  policy  regarding  develop-
 ment  of  small  scale  industries  and  its
 implementation  are  given  as  under:—

 l.  RESERVATION  OF  INDUSTRIES
 FOR  SMALL  SCALE  SECTOR:

 The  Policy  provides  for  an  annual
 review  of  reserved  industries  in  order
 to  ensure  adequate  growth  potential
 to  the  small  sca’e  sector.

 The  items  reserved  for  exclusive
 production  in  the  small  scale  sactor
 were  significantly  expanded  from  80
 to  504.  In  order  to  help  in  determin-
 ating  the  specific  role  of  the  small
 scale  industry  sector  vs.  organised
 sector,  it  was  considered  necessary  to
 re-classify  this  list  detailing  out  the
 items  which  came  in  generic  catego-
 ries.  According  to  the  Nationa)  In-
 dustrial  Classification,  807  items  have
 so  far  been  reserved  for  exclusive
 production  in  the  gmall  scale  sector.

 A  standing  Committee  under  the
 Chairmanship  of  the  Chairman.  ctf
 Bureay  of  Industrial  Costs  and  Pri-
 ces  has  been  set  up  to  regularly  re-
 view  the  progress  in  respect  of  items
 reserved  for  the  small  scale  sector  and
 also  to  identify  new  items  for  reser-
 vation.
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 2,  TINY  SECTOR;

 The  policy  places  special  emphasis
 on  the  growth  of  the  tiny  sector,
 namely  those  units  with  investment
 in  machinery  and  equipments  not  ex-
 ceeding  Rs.  Jakh,  and  situated  in
 towns  with  g  population  of  less  than
 50,000  according  to  97  Census.

 A  new  Central  Scheme  for  provid-
 ing  financia]  assistance  for  margin  or
 seed  money  to  the  State  Govern-
 ments  and  Union  Territory  Adminis-
 trations  for  promotion  of  Small  In-
 dustries  ang  Semi-urban  and  rural
 areas  was  initiated  during  ‘1977-78.
 The  funds  are  to  be  utilised  for  mar-
 gin  money  assistance  upto  0  per  cent
 of  the  total  fixed  capital  investment
 of  smal]  units  with  investment  on
 plant  and  machinery  not  exceeding
 Rs.  I  lakh;  seed  money  to  State  Cor-
 porations  to  enable  them  to  obtain
 institutfonal  finance  to  supply  machi-
 nes  on  hire-purchase  terms  to  small
 units  and  assistance  for  consultancy
 services  to  small  unit.  The  areas  cov-
 ered  under  the  schemes  is  towns  and
 villages  having  lesg  than  50,000  popu-
 lation.  In  case  of  entrepreneurs  be-
 longing  to  scheduled  Castes/Schedul-
 ed  Tribes,  seed  money  assistance  is
 Yaised  to  5  per  cent  of  the  total  fix-
 ed  capital  investment  of  Rs.  20,000
 whichever  is  l6wer.

 8.  LEGISLATION:
 Government  will  consider  introduc-

 ing  special  legislation  for  protecting
 the  interest  of  cottage  and  house-hold
 industries  with  a  view  to  ensuring
 that  these  activities  which  provide
 self-employment  in  Iarge  number  get
 due  recognition  in  our  industrial  de-
 velopment.

 The  matter  is  under  active  conside-
 ration  of  the  Government.  The  Deptt.
 of  Company  Affairs  in  the  Ministry
 of  Law  proposes  to  introduce  in  the
 Parliament  a  Bill]  on  Restricted  Part-
 nership  in  order  to  widen  the  invest-
 ment  base  of  the  small  gcale  indus-
 tries.  Preliminaries  in  this  respect
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 have  been  completed.  Other  measu-
 res  for  protecting  the  interests  of  the
 small  ,cale  and  cottage  industries  ure
 proposed  to.  be  covered  either  under
 executive  orders  of  the  Government
 or  through  guitable  amendments  ‘uv
 the  Industries  (Development  &  Re-

 fgulation)  Act,  or  through  a  sepnrate
 legislation  for  that  sector.

 4.  DISTRICT  INDUSTRIES  CENTRE:

 In  each  district  there  will  be  one
 agency  to  deal  with  all  requirements
 of  small  and  village  industries.  This
 will  be  called  the  District  Industries
 Centre.  It  is  the  intention  of  the
 Government  to  extend  this  important
 organisational  pattern  to  all  the  dis-
 tricts  in  the  country  as  early  as  pos-
 sible.

 The  District  Industries  Centre
 Scheme  is  in  operation  from  May,
 ‘1978,  The  Centre  will  provide  all  the
 services  and  support  required  by
 small  entrepreneurs  including  identi-
 fication  of  suitable  scheme,  prepara-
 tion  of  feasibility  reports,  arrange-
 ment  for  supply  of  machinery  and
 equipments,  provision  for  raw  mate-
 rials,  credit  facilities  ond  inputs  for
 marketing  and  extension  services.  As
 on  30th  June,  ‘1978,  212  IMstrict  In-
 dustries  Centres  have  been  approved
 by  the  Governmeng  of  India.  Most  of
 these  centres  have  already  been  set
 up,  and  training  of  Genl.  Managers
 and  Functionary  Managers  is  in  pro-
 gress.

 5.  FINANCIAL  SUPPORT:

 In  order  to  provide  effective  finan-
 cial  support  for  promotion  of  small,
 village  and  cottage  industries,  the  In-
 dustrial  Development  Bank  of  India
 has  taken  steps  to  set  up  a  separate
 wing  to  deal  exclusively  with  the
 credit  requirements  of  this  sector.
 Bankg  will  also  be  expected  to  ear-
 mark  a  specific  proportion  of  their
 total  advance  for  promotion  of  small,
 village  and  cottage  industries.  Most~
 ly  of  the  recommendations  of  the  High
 Powereq  Committee  for  examining
 bank  credit  problems  of  Small  Scale
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 Industries  in  regard  to  liberalisation
 of  credit  facilities  have  been  substan-
 tially  accepted.

 6.  MARKETING:

 The  marketing  of  products  of  the
 small  and  cottage  industries  sector
 involve  complex  problemg  of  stand-
 fardisation,  quality  control  and  mar-
 keting  arrangements,  which  would
 neeg  special  attention.  The  Govern-
 ment  ig  actually  considering  all  these
 matters  on  a  priority  basis.

 In  each  DIC,  a  Functional  Manager
 has  been  provided  to  draw  up  and
 implement  suitable  schemes  for  pro-
 viding  marketing  assistance  to  the
 small  entreprenurs.

 PROF,  P.  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  ]  must  congratulate  my
 good  friend,  the  hon.  Minister,  for
 making  such  a  very  good  and  elabo-
 rate  statement  praising  himselg  there-
 by  for  his  new  policy.  About  part
 (c)  of  my  question,  I  have  specifical-
 ly  asked  him,  and  J  repeat  it  now,
 whether  the  saiq  new  policy  is  found
 workable  and  suitable  and  is  welcom-
 ed  by  the  small  gcale  entrepreneurs.
 All  that  he  says  is,  it  is  generaliy
 welcomed,  but  he  does  not  reply  to
 my  specific  question  whether  it  is
 found  workable  and  suitable.  Any
 way,  I  do  not  want  to  make  three
 supplementary  questions  out  of  my
 origina]  one.  My  first  question  is,  does
 he  know  that  in  spite  of  this  good
 intentions  and  honest  intentions,  the
 fact  is  there  that  a  large  number  of
 small-scale  industries  in  thousands  all
 over  the  country  are  suffering  because
 of  the  tremendous  grip  of  the  larg¢-
 scale  industrialists  and  the  monopo-
 lists  on  the  Government  of  India  who
 come  88  q  kind  of  obstacle  in  the  path
 of  a  proper,  healthy  and  sensible  and
 balanced  development  of  the  small
 scale  industries?  What  ig  he  going
 to  do  with  regard  to  that,  especially
 in  view  of  the  fact  that  he  himself
 tiag  been:  continuously,  rightly  and
 Joudly  against  big  monoplists  and
 industrialists?
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 SHRI  GEORGE  FERNANDES:
 Where  a  smalj  scale  unit  is  suffering
 because  of  the  attack  of  the  large  scale
 unit  on  it,  I  shall  be  most  certainly
 willing  to  help  that  gmall  unit  over-
 come  whatever  attack  the  large  scale
 unit  might  have  launched  against  it.
 I  cannot,  certainly,  answer  a  general
 question  of  this  nature.

 PROF.  P.  6.  MAVALANKAR:  My
 second  question  is  this.  I  hope  ‘he
 Minister  know—or  may  I  ask:  does
 the  Minister  know  that  there  are  3
 aspects  of  the  small  scale  industries
 which  are  relevant  in  this  particular
 regard,  viz.,  high  cost  of  raw  material
 inadequate—in  fact  totally  inade-
 quate—credit  facilities  and  absence
 of  proper  marketing?  These  are  the
 three  aspects  about  which  small  scale
 industries  need  to  be  protected,  de-
 veloped  and  strengthened  as  early  as
 possible.  In  his  own  statement  he
 has  mentioned  that  the  items  have
 been  expanded  from  80  to  504.  He
 is  also  mindful  about  the  tiny  sector;
 he  is  thinking  in  terms  of  legislation
 and  he  is  thinking  in  terms  of  the
 organisation  of  the  district  industry
 centre—which  he  has  already  put  up;
 and  I  am  glad  that  it  has  come.  In
 view  of  all  these  good  things  that  he
 has  started  doing,  what  is  his  reply
 to  the  3  inadequacies  which  I  men-
 tioned,  viz.,  high  cost  of  raw  material,
 inadequate  credit  facilities  and  ab-
 sence  of  proper  marketing?

 SHRI  GEORGE  FERNANDES:  In
 so  far  as  credit  facilities  and  market-
 ing  facilities  are  concerned,  the  dis-
 trict  industry  centres  are  concerned
 with  these  two  problems;  and  we
 have,  in  the  DICs.,  a  credit  manager
 who  is  at  the  moment  an  official  of
 the  lead  bank  within  the  district.  We
 have  taken  a  number  of  steps,  right
 from  the  Reserve  Bank  downwards,
 to  see  that  credit  is  made  available
 to  the  small  scale  sector.  For  mar-
 keting  purposes  also,  we  have  a  mar-
 keting  manager  who  looks  after  the
 marketing  desk  at  the  District  Indus-
 try  Centre;  and  we  are  taking  steps
 to  see  that  the  necessary  infra-struc-
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 ture  is  created.  At  the  national  level
 also,  We  have  taken  measures  to  set
 up  marketing  consultancy,  which  will.
 assist  the  small-scale  industries  at  the
 State  level  and  then  down  to  the
 district  level.  The  high  cost  of  raw
 material  is  a  question  which  is  a
 much  wider  one;  and  J]  at  the  moment
 have  no  answer  to  it,  insofar  as  small  *
 scale  industries  are  concerned.  But
 we  have,  through  the  district  indus-
 try  centres,  taken  steps  to  see  that
 raw  material  supply  to  the  smal!  scale
 industries  ig  made  available.

 sift  चन्द्रावती  :  क्या  मंत्री  महोदय
 बतायेंगे  कि  ह  |  स्म/ल-स्केल  इंडरट्रंज़  को
 बढावा  देने  के लिए  क्‍या  उन्होंने  बर्ड
 मशीनों  के  इमपोर्ट  को  बंद  किया  है,
 या  जो  लोग  उन्हें  इमपोर्ट  करते  हैं,
 उन  के  लाइसेंसों  को  कैंसल  किया  है  ?

 मई
 (ott  amt  फर्नान्डोस  :  स्माल-स्वे्ल
 इंडस्ट्रीजथ  झौर  बड़ी  मशीनों  का  श्र।यात
 इन  दोनोंका  जहां  थोड़ा  भी  रिश्ता
 हो,  यानी  अगर  किसी  बड़े  यंत्र  के  झायात
 से  छोटे  उद्योग  को  चोट  पहुंचती  है.
 तो  ऐसीजगहू  हम  प्रावश्यक  और  उचित

 कदम ६  उठ  रहे  हैं  ।

 भीमतो  चन्द्रावतो  :  प्रभी  तयः  तो  कोई
 कदम  नहीं  उठाये  हैं  ?  क्या  कोई  लाइसेंस
 कैसल  किये  हैं  ?

 श्री  जाज  फर्तान्डीस
 लगातार  उठा रहे  हैं  ।

 उठ-ये  हैं  और

 श्री  हुक्म  खन्द  कछवाय  मंत्री

 महोदय  नेषहा  है  कि  जहां  बड़े  उद्योग
 से  छोटे  उद्योग  के  हितों  को  हानि  होती
 हो,  ऐसे  स्थान  पर  सरकार  छोटे  उद्योग
 को  सहलियत  देती  है  v  क्‍या  मंत्री
 महोदय  को  पता  है  कि  कुछ  महीनों
 से  देश  में  कच्चे  रबर  की  कीमत  बहुत
 बड़  गई  है  और  इसका  लाभ  बड़े
 उद्योगपति  उठा  रहे  हैं,  जब  कि  छोटे



 33  Oral  Answers  SRAVANA  4,  3900  (SAKA)

 उद्योगपतियों  को  काफ़ी  हानि.  हो  रही
 है.  सरकर  ने  बड़े  उद्योगपतियों  को  तो
 झपने  उत्पादन  के  दाम  बढ़ने  की  भ्रतुमति
 दी  है  t  लेकिन  छोटे  उद्योगपतियों  को

 यह  अपुमति  नहीं  दी  हैं  ।  छोटे  रबर
 उद्योगपतियों  को  फेडरेशन  के  प्रतिनिधि
 चार  दिन  स॑  मंत्री  महोदय  को  मिलने
 का  प्रयास  कर  रहे  हैं।  वेलोग  मंत्री
 महीदय  के  धर  जाते  हैं भर  चार-चार
 घटे  तक  बैठते  हैं,  लेकिन  बहू  उन
 लोगों  से  नहीं  मिलते  हैं।  क्‍या  मंत्री  महोदय
 इस  समस्या  पर  गौर  कर  के  यह  वयवस्था
 करेंगे  कि  छोटे  उद्योगों  को  सस्ता  माल  मिले
 श्लौर  झगर  उन्हें  सस्ता  माल  नहीं  मिल  सकता
 है,  तो  क्या  वह  उन  के  बनाए  हुए  माल  के
 दाम  बढ़ाने  की  भ्रनुमति  देंगे  जिस  से  छोट
 उद्योग  पनप  सकें  ।

 शी  जाब  फर्तान्डोस  :  प्रध्यक्ष  महोदय,
 छोटे  रबर  उद्योग  के  जो  छोटे  उद्योगपति  हैं
 बह  हम  से  पहले  मिलने  भाए  थे  ।  प्राज  चार
 रोज  पहले  वह  हम  से  मिले  हैं  ।  जो  उन  की
 समस्याएं  हैं,  जहां  तक  हमारे  मंत्रालय  की
 त्तरफ  से  उनको  हल  करने  को  बात  हैं  वह
 हम  कर  रहे  हैं।  असल  में  रा-रबर  की
 कमी  है  झौर  इसोलिए  is  हजार  टन
 'रा-रबर  झ्ायात  करने  का  निर्णय  कामर्स
 मिनिस्ट्री  को  तरफ  से  लिया  गया  है  ।
 हम  यह  मान  कर  चलते  हैं  कि  इस  से  जो
 रबर की  कमी  इसदेश  में  है  वह  दूर  हो
 जायेगी  (व्यकथान) .  .  .

 SHRI  VAYALAR  RAVI:
 correct,

 It  ig  not

 MR.  SPEAKER:  He  is  answering;
 not  L

 aft  ure  फर्वांडीस  :  यह  तात्कालिक
 रबर  की  कमी  जैसे  ही  दूर  हो  जायगी बेस  ही
 रबर  के.  छोटे  उच्योग  भौर  बड़े  उद्योग  जिन
 को  भी  रा-रबर की  कमी  के  कारण  परेशानी
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 है  उन  को  उस  परेशानी  को  दूर  करने  में
 हमें  मदद  मिल  जायगो  1

 SHRI  VAYALAR  RAVI:
 is  surplus  in  the  country.

 Rubber

 MR,  SPEAKER:  I  have  allowed  a
 377  statement  on  that.

 SHRI  G.  NARASIMHA  REDDY:
 The  Minister  ig  referring  to  the
 reservation  of  a  large  number
 of  industries  for  the  small-scale
 sector.  But  is  he  aware  that  big
 industrialists  are  trying  to  put  up
 a  case  to  the  Industries  Ministry  that
 certain  commodities  are  not  feasible
 in  the  small-scale  sector  and,  there-
 fore,  those  items  should  be  removed
 from  the  list?  If  the  Minister  is
 aware  of  that,  what  action  is  he  tak-
 ing  in  the  matter?

 SHRI  GEORGE  FERNANDES:  A
 number  of  such  representations  have
 been  made,  both  publicly  and  through
 specific  representations.  I  can  assure
 the  House  that  none  of  these  represen-
 tations  is  going  to  cut  any  ice,  as  far
 as  my  Ministry  is  concerned.

 SHRI  SHYAMNANDAN  MISHRA:
 May  I  know  whether  the  Govern-
 ment  have  any  idea  of  the  small-scaie
 industries  which  are  on  the  point  of
 dying?  Have  they  made  any  list  of
 them  and,  if  so,  have  they  devised
 any  measures  to  assist  then-?

 SHRI  GEORGE  FERNANDES:
 There  are  a  large  number  of  small-
 scale  industrial  units  which  are  on
 the  sick  list.  Some  are  in  the  pro-
 cess  of  falling  sick.  Through  the  moni-
 toring  mechanism  that  we  have  now
 set  up,  we  have  been  dealing  with
 the  problem  of  sickness  So  far  as
 past  sickness  is  concerned,  that  is
 also  being  dealt  with

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  would  like  to  know  whether
 the  Minister  is  aware  of  the  fact  that
 the  small-scale  industries  in  the  South
 have  complained  that  the  coal  and
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 coke  that  they  are  receiving  is  high-
 priced  as  compared  to  what  is  paid  by
 the  small-scale  industries  in  the  north
 and  they  have  claimed  that  they
 should  also  get  them  at  the  same
 price.  I  would  like  to  know  whether
 the  Minister,  whose  heart  he  claims
 ig  in  developing  small-scale  industries,
 will  raise  the  problem  with  his  col-
 league,  the  unenergetic  Minister  of
 Energy  and  see  that  they  are  supplied
 to  them  at  a  cheaper  price.  Secondly,
 because  this  is  raw  material....

 MR.  SPEAKER:  This  igs  not  raw
 material;  this  is  a  question.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Coal  and  coke  are  the  raw  mate-
 rials  required  for  the  industry.  Se-
 condly,  I  would  also  like  to  know  from
 the  hon.  Minister  what  help  is  being
 given  to  the  small-scale  industries  to
 develop  the  export  market,  particu-
 larly  in  the  South  East  Asian  and
 Arab  countries,  from  where  they  are
 being  squeezed  out  by  bigger  coun-
 tries.

 SHRI  GEORGE  FERNANDES:
 There  are  a  number  of  export  cor-
 porations  which  are  taking  care  of  the
 export  problems.  There  has  not  been
 any  specific  complaint  made  to  me
 about  the  gmall-scale  industries  hav-
 ing  any  problem  about  exporting
 what  is  manufactured  by  them.  In  so
 far  as  the  price  of  coal  and  coke  is
 concerned,  that  is  a  question  which
 will  have  to  be  examined  by  the
 Energy  Ministry,  and  the  hon.  Mem-
 ber  is  free  to  make  a  reference  to  the
 Energy  Ministry.

 नये  सीमेंट  कारणानों  को  स्थापना

 9154.  ओ  राजस  कुमार  शर्मा:  क्‍या
 खदयोग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  पता  है  कि
 देश  में  सीमेंट  की  अत्यधिक  कमी  है;

 (ख)  क्‍या  सरकार  सीमेंट  की  मांग  पूरी
 करने  के  विचार  से  छठी  योजना  में  नये
 सीमेंट  कारखाने  लगाने  की  भनुमति  देगी  ;
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 (ग)  यदि  हां,  तो  ये  कारक्षाने  कहां-
 कहां  लगाये  जायेंगे  भोर.  उन  की  वार्षिक
 उत्पादन  क्षमता  क्‍या  होगी  ;  शौर

 (घ)  इन  कारखातों  में  उत्पादन  कब
 तक  झ्रारम्भ  होगा  ?

 उद्योग  मंत्री  (भी  आज  फर्मान्डोस)  :

 (क)  से  (घ).  एक  विवरण सभा  पटल  पर
 रखा  जाता  है

 विवरण

 वर्ष  1977-78  में  i92.  8  लाख मी  ०
 टन  सीमेंट  का  उत्पादन  ह्भा  जो
 झब  तक  का  सर्वाधिक  किया  गया
 उत्पादन  है  t  रिकार्ड  उत्पादन  के  बावजूद
 भी  कृषि,  गृह-निर्माण,  सिंचाई  झौर  विद्युत
 श्ादि  क्षेत्रों  में  अधिक  गतिविधियों
 के  परिणामस्वरूप  सीमेंट  की  बड़ी  हुई
 मांग  के  कारण  देश  के  विभिन्न  भागों  में  सीमेंट
 की  कमी  हुई  है  t

 सीमेंट  उद्योग  की  विद्यमान  भ्रधिष्ठापित
 क्षमता  «28.70  लाख  मी०  टन  है  +
 इसके  झलावा  आशय  पत्र  श्रौद्योगिक  लाइ-
 सेंसों  के  माध्यम  से  i94.  80  लाख  मी०
 टन  की  और  अधिक  क्षमता  बढ़ाने  की
 स्वीकृति  दीगई  है  118 लाख  मी०  टन
 की  भर  भ्रधिक  क्षमता  बढ़ाने  से  संबंधित
 झावेदन  पत्र  प्रक्रिया  की  विभिन्न  स्थितियों
 में  हैं।  विद्यमान  क्षमता  स्वीकृत  किए  गए
 आशय  पतों/प्रौद्योगिक  लाइसेंसों  तथा
 विचाराधीन  न  पड़े  हुए  ऑ्रावेदन  पत्नों  की
 व्यौरेवार  जानकारी  देते  वाले  पांच  विवरण
 सभा  पटल  पर  रख  दिए  गये  हैं  ।  [प्रन्धालय
 में रखे  गए  ।  देखिए  संख्या  Lr—2488/ /
 78]  सीमेंट  स्थापित  करने  के  लिए  जैसे  ही
 आर  भावेदन  पत्र  प्राप्त  होंगे  उन  पर  गुणा-
 ब-गुणों  के  झाधार  पर  कार्यवाही की  जाएगी।
 सीमेंट  उद्योग  के  पनपने  की  प्रवधि  झाम
 तौर  से  Pert t  की  होती  है।  सरकार
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 विद्यमान  क्षमता  के  L00Nfere  उपयोग
 और  तभिर्मानाधीन  परियोजरश्टों  को  तेजी
 से  निर्ारित  समय  में  पूरा  करने  के
 लिए  सभी  प्रयास  कर  रही  है  1

 शौ  राजेस  कुमार  शर्मा  :  माननीय
 मंत्री  जी  ने  बताया  है  कि  सीमेंट  की  बतंमान
 उत्पादन  क्षमता,  i9.  28  मिलियन  टन  है
 शौर  शासन  की  ओर  से  दिए  गए  लाइसेंसेज़
 के  भ्राधार  पर  उत्पादन 19.  48  मिलियन
 टन  बढ़  जायगा  t  माननीय  मंत्री  जी
 ने  इस  बात  को  स्वयं  भी  स्वीकार  किया  है
 कि  मह  उत्पादन  झगले  चार-पांच  वर्षों  में
 जाकर  पूराहोगा  t  मैं  माननीय  मंत्री

 .जी  से  जानना  चाहूंगा  कि  इस  समय  जो
 कमी  है  शौर  जो  सरकार  के  सामने  प्रभाव
 का  क्राइसिस  है  इस  को  दूर  करने  के  लिए
 शासन  क्‍या  व्यवस्था  कर  रहा  है  ?

 SHRI  GEORGE  FERNANDES:
 There  are  a  number  of  on-going
 cement  projects  and  some  of  them
 will  be  completed  in  the  course  of  this
 year,  and  some  next  year.  These  will
 enable  us  to  meet  some  of  the  present
 shortages.  Besides,  we  have  taken
 steps  to  see  that  during  the  next  eight
 months  in  any  case  our  cement  units
 produce  one  hundred  per  cent  of  their
 capacity.  We  are  doing  everything
 necessary  to  monitor  their  produc-
 tion,  and  we  are  hopeful  of  achieving
 this  target.  Thirdly,  so  far  as  the
 present  shortage  is  concerned,  we  are
 also  importing  cement.  A  considera-
 ble  amount  of  cement  has  been  =  im-
 ported  and  is  being  imported,  and  we
 will  see  that  the  shortages  are  met.

 aft  राजे  कुमार  शर्मा  ।  माननीय
 अ्रध्यक्ष  महोदय,  सीमेन्ट  की.  वर्तमान
 बितरण  प्रणाली  के  भ्न्दर  अनेक  ल्रुटियां
 होने  के  कारण  बड़े  गम्भीर  परिणाम  हो  रहे
 हैं  तथा  जनता  में  संतोष  व्याप्त  है
 झाज  प्रामीण  क्षेत्रों  में  सीसेंट  बिल्कुल
 भी.  उपलब्ध  नहीं  है  अतः  सरकार
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 ग्रामीण  क्षेत्रों  में  सीमेंट  दिलवाने  के  लिए
 क्या  व्यवस्था  कर  रही  है  ?

 इसके  साथ  ही  साथ  जहां  तक  वितरण
 प्रणाली  का  सम्बन्ध  है,  उत्तर  प्रदेश में
 जो  सीमेन्ट  का  उत्पादन  हो  रहा  है  उस
 सीमेन्ट  को  राजस्थान  भेजा  जा  रह।  हैँ
 झौर  राजस्थान  में  जो  सीमेंट  का  उत्पादन
 हो  रहा  है  उस  को  उत्तर  प्रदेश  में
 भिजवाया  जा  रहा  है  तो  इस  प्रकार
 की  प्रनियमितताशों  को  दूर  करने  के
 लिए  मंत्री जी  क्या  व्यवस्था कर  रहे  हैं
 इस  के  साथ  ही  उत्तर  प्रदेश  इस  देश  का
 सब  से  बड़ा  प्रदेश  होते  हुए  भी  वहां
 पर  प्रन्य  प्रदेशों  के  भ्रनुपात  में  लब  से  कम
 सीमेन्ट  दिया  जा  रहा  है  1  इस  कमी
 को  दूर  करन के  लिए  सबा  वितरण  प्रणाली
 को  दूर  ठीक  करने  के  लिए मंत्री  जी  क्या
 व्यवस्था  करनेजा  रहे  हैं  ?

 शी  जाज  फर्नान्‍न्डीस  :  जहां  तक  वितरण
 प्रणाली!  की  बात  है,  दो  सवाल  हैं--एक  तो
 यह  कि  सीमेन्ट  किस  तरह  से  कहां  भेजी
 जाये,  इस  में  जो  भ्रब  तक  स्थिति  रही  है
 उसको  सुधारने  के  काम  में  हम  लगे  हैं  भौर
 जितना  भी  सम्भव  है  वह  काम  हम  करेंगे  1
 जहां  तक  इस  बात  का  सवाल  है  कि  किस
 माध्यम  से  सीमेंट  का  वितरण  हो,  इसके
 बारे  में  हमने  हर  राज्य  सरकार  से  कहा  है
 कि  श्रगर  सरकार  कोझ्ापरेटिव  सोसायटी
 या  किसी  शौर  संस्था  के  माध्यम  से
 इसका  वितरण  करना  चाहेतों  हम  उनको
 हर  प्रकार  की  मदद  देने  के  लिए  तैयार  हैं।
 पश्चिम  बंगाल  सरकार  ने  झवतुबर  से
 खुद  ही  वितरण  करने  का  निर्णय  लिया
 है,  गुजरात  सरकार  ने  भी  इसी  तरह  की
 इत्तला  दी  है  भौर  दिल्ली  प्रशासन  भी
 इसी  तरह  की  बात  सोच  रहा  है  t
 अगर  उत्तर  प्रदेश  की सरकार  भी  हस  दिशा
 में  कुछ  कदम  उठाना  चाहे तो  हम  उनकी  हर
 प्रकार  की  सहायता  देने  के  लिए  तैयार  हैं  ।
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 QUESTIONS

 Coastal  Guarg  Orgaitisation

 9142,  SHRI  VASANT  SATHE;
 SHRI  SARAT  KAR:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether.  Government  have
 taken  fina]  decision  to  keep  the  pro-
 posed  coastal  guard  organisation
 under  its  control;  ang

 (b)  ig  so,  whether  this  new  vigi-
 lance  organisation  will  be  a  separate
 organisation  or  it  will  be  a  part  of
 the  Ministry?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (०).  Government  havq  decided  that

 the  Coast  Guard  would  be  a_  para-
 military  organisation  separate  from
 the  Indian  Navy  but  under  the  ad-
 ministrative  control  of  the  Ministry
 of  Defence.

 Use  of  language  in  LA.S.  examination

 146,  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  recommendations
 of  the  Kothari  Commission  on  the  use
 of  languages  in  LAS.  examination
 have  been  accepted  by  Government;
 and

 (b)  if  so,  the  reaction  of  the  State
 Governments  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Yes,  Sir.

 “However,  the  Union  Public  Service
 Commission  have  expressed  practical
 difficulties  in  implementing  the  deci-
 sion  till  a  final  decision  on  the  recor-
 mendations  of  the  Kothari  Committee
 to  have  a  preliminary  screening  test
 with  a  view  to  reducing  the  number
 of  candifates  for  the  proposed  main
 Civil  Se  vices  Examination,  is  taken
 by  Government,  Steps  are  being
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 ‘taken  to  expedite  Government's  deci-
 ‘sion  on  the  Report  of  the  Committee:

 (b)  Thirteen  State  Governments
 have  agreed  with  the  recommendu-
 tions;  4  have  not  agreed;  one  has  not
 given  any  gpecific  comments;  while
 replies  from  the  remaining  four  have
 not  been  received.

 Credit  requirements’  of  Handioom
 Industry

 *47.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  a  Study  Group  which
 was  set  up  in  October,  977  to  esti-
 mate  credit  requirements  of  the  co-
 operative  sector  of  the  handloom  in-
 dustry  under  the  Reserve  Bank  of
 India  Scheme  of  handloom  finance
 has  submitted  its  report  to  Govern-
 ment; 0

 {b)  if  so,  main  recommendations
 in  the  Report;  and

 (c)  the  reaction  of  Government
 thereon?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):
 (a)  Yes,  Sir.  The  Study  Group  has
 submitted  its  report  to  Government
 on  8-6-78.

 (b)  and  (c).  A  summary  of  the
 main  Recommendations  is  laid  on  the
 Table  of  the  House.  An  inter-Minis-
 trial  Committee  to  consider  the
 report  and  to  suggest  the  action  to  be
 taken  on  each  recommendation,  has
 been  appointed  on  27.6.78.  Govern-
 ment’s  decisiong  on  the  recommenda-
 tions  are  expected  to  be  announced  by
 the  end  of  August,  1978.

 Statement.

 Summary  of  the  main  recommenda-
 tions  of  the  Report  of  the  Study
 Group  to  review  the  working  of
 Reserve  Bank  of  Indiq  Scheme  for
 Handloom  Finance.
 In  the  context  of  the  greater  stress

 laid  on  the  development.  of  handloom
 industry  and  higher  cloth  production
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 target  envisaged  for  this  sector  dur-
 ing  the  Sixth  Plan  period,  Govern-
 ment  of  India  had  appointed  a  Study
 Group  to  estimate  the  credit  require-
 ments  of  handloom  industry  through
 cooperative  channels  under  the  Re-
 serve  Bank  of  India  Scheme  of
 Handloom  Finance  under  the  Chair-
 manship  of  Dr.  M.  ्  Hate,  Chief  Offi-
 eer,  Agricultural  Credit  Department,
 Reserve  Bank  of  India—vide  Resolu-
 tion  No,  6/7/77/Coop.  dated  28th
 October,  977  published  in  Gazette  of
 India  Extra-Ordinary  Part  I  Section
 I.  The  Study  Group  submitted  its
 Report  to  Government  of  India  on
 8th  June,  ‘1978.

 The  Study  Group  has  made  a  num-
 ber  of  recommendationg  for  revitaliz-
 ing  the  handloom  cooperative  sector
 and  to  enable  the  sector  to  draw  high-
 er  volume  of  credit  under  the  RBI
 Scheme.  Among  the  recommenda-
 tions  of  the  Study  Group,  the  more
 important  ones  are  given  below:

 (i)  The  objective  should  be  to  a‘-
 tain  credit  limit  of  Rs.  278  crores
 by  980-8l  as  against  present  level
 of  Rs.  42  crores  which  represerts
 just  about  /4th  of  the  total  credit
 requirements.  In  order  to  achieve
 the  objective,  concrete  action  has
 to  be  taken  by  State  Governments,
 Cooperative  Banks  and  Handloom
 Weavers’  Societies,

 Gi)  A  time  bound  programme  of
 revitalisation  of  dormant  societies
 by  the  State  Governments  with  sub-
 stantial  share  capital  assistance  be-
 ing  made  available  by  the  Central
 Government.

 (iii)  Managerial  subsidy  to  be
 made  available  to  the  handloom  co-
 operative  societies  for  running  them
 on  efficient  lines.

 (iv)  Consumption  loan  for  the
 handloor:  weavers  of  cooperative
 societies  as  in  the  case  of  primary
 agricultural  credit  societies.

 (v)  Consolidated  credit  limit  to
 be  given  to  the  District  Central
 Cooperative  Bank  giving  them  free-

 dom  to.  sanction.  credit  limits  to  the
 efficient  handloom  weaverg  coope-
 rative  societies  judged  on  their  per-
 formance  rather  than  giving  indivi-
 dual  credit  limit  to  these  societies
 as  is  being  done  at  present.

 (vi)  Maintaining  the  initial  quan-
 tum  of  credit  limit  for  the  newly
 formeg  societies  and  the  revitalized
 societies  for  a  period  of  2  years  to
 enable  them  to  achieve  viability.
 (vii)  Sanctioning  higher  credit

 limits  to  the  well  organised  primary
 societies  without  initiating  them  py
 restrictions  on  the  supposed  levels
 of  anticipated  production.
 (viii)  A  study  to  be  undertaken  on
 the  question  of  giving  working  capi-_
 tal  limits  to  the  apex  marketing
 societies  on  the  principle  of  three
 times  rotation  in  a  year  instead  of
 four  times  rotation  as  is  being  fol-
 lowed  at  present.

 (ix)  A  line  of  credit  and  refinance
 facilities  from  Reserve  Bank  of
 India  to  the  handloom  weavers  20-
 operative  spinning  mills  for  their
 working  capital  requirements.

 (x)  Medium  term  loan  facilities
 for  the  handloom  cooperative
 societies  for  purchasing  shares  in
 the  cooperative  spinning  mills  set
 up  for  the  purpose  of  supplying
 hank  yarn  to  the  handloom  weavers.

 (xi)  The  Reserve  Bank  may  take
 into  account  the  need  for  export
 marketing  credit  to  the  apex  wea-
 vers  societies  while  sanctioning  cre-
 dit  limits  to  them.

 Appointment  of  Screening  Committee
 to  manage  the  affairs  of  Sick  Industrial

 Units
 *148  SHRI  CHHITUBHAI  GAMIT

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  Government  have  set
 up  a  high  level  Screening  Committee
 to  manage  the  affairs  of  sick  industrial
 units  in  the  country;
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 (b)  the  details  regarding  the  new
 policy  of  Government  in  this  regard:
 and

 (c)  if  80,  the  functions  and  the
 personnel  of  the  Committee  and  pro-
 gress  in  work  made  by  it  till  date?

 THE  MINISTER  OF  INDUSTRY
 (SHB  GEORGE  FERNANDES):  (a)
 to  (c).  The  statement  on  Policy  on
 Sick  Industries  was  made  in  Parlia-
 ment  on  I5th  May,  ‘1978.  The  details
 regarding  the  policy  may  please  be
 seen  in  the  policy  statement,

 As  envisaged  in  the  Policy  State-
 ment,  a  Screening  Committee  with  the
 following  composition  hag  since  been
 constituted:—

 l.  Secretary,  Department  of  In-
 dustrial  Development,  Government
 of  India,  New  Delhi—Chairman.

 2  Secretary,  in  the  Ministry  ad-
 ministratively  concerned  with  the
 particular  industrial  undertaking.

 3.  Secretary,  Department  of  Com-
 pany  Affairs,  Government  of  India,
 New  Delhi.

 4.  Additional  Secretary,  Ministry
 of  Finance,  Department  of  Econo-
 mic  Affairs  (Banking  Division),
 Government  of  India,  New  Delhi.

 5.  Deputy  Governor,  Reserve
 Bank  of  India,  Bombay.

 6.  Chairman,  Industrial  Develop-
 ment  Bank  of  India,  Bombay.

 7.  Chairman,  Industrial  Finance
 Corporation  of  India,  New  Delhi.

 8.  Chairman,  Industria]  Recons-
 truction  Corporation  of  India,  Cal-
 cutta.

 9.  Executive  Director  (Invest-
 ment),  Life  Insurance  Corporation
 of  India  Bombay.

 i0.  Chairman,  Industria]  Credit
 and  Investment  Corporation  of
 India,  Bombay.

 l,  Chairman,  Unit  Trust  of  India,
 Bombay.
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 The  Screening  Committee  held  its

 first  meeting  on  l0th  July,  1978.

 Setting  up  of  District  Industrial
 Centres,  Karnataka

 *155.  SHRI  RAJSHEKHAR  KO-
 LUR:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  details  of  the  funds  set  apart
 for  District  Industrial  Centres  in  the
 country  and  in  Karnataka  and  the
 programmes  of  the  Centres;  and

 (b)  their  impact  on  general  indus-
 trial  development  of  the  country  and
 the  employment  opportunities  gene-
 rated  by  them?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 An  amount  of  Rs.  376  lakhs  has  been
 spent  so  far  on  the  District  Industries
 Centres  in  the  country,  out  of  which
 Rs.  4.09  lakhg  have  been  spent  on
 District  Industries  Centres  in  Karna-
 taka.  The  centres  are  expected  to
 provide  the  necessary  services  and
 support  required  by  small  and  vil-
 lage  entrepreneurs.  The  District  In-
 dustries  Centreg  will  undertake  eco-
 nomic  investigation  of  the  potential
 for  development  of  the  district  includ-
 ing  its  raw  materials  and  other  re-
 sources,  supply  of  machinery  and
 equipment,  provision  of  raw  mate-
 rials,  effective  arrangements  for  cre-
 dit  facilities,  marketing  assistance,
 quality  control,  research,  extension
 and  entrepreneurial  training.

 (b)  It  is  expected  that  this  decen-
 tralised  industrial  administration  at
 the  district  level  will  greatly  facilitate
 the  development  of  small  and  rural
 industries  and  generate  additional
 employment  opportunities.

 Jaguar  Aircraft
 *156.  SHRI  T.  A.  PAI:  Will  the

 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  the  decision  to  buy
 British  Jaguar  aircraft  has  been

 finalised:
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 (b)  if  so,  the  details  thereof;

 (c)  whether  the  U.S.S.R.  have
 agreed  to  the  suggestion  to  buy  spare
 parts  of  MIG  made  in  India;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b),  The  British  Jaguar  is  one  of  the
 three  types  of  aircraft  under  consi-
 deration  for  the  replacement  of  the
 ageing  fleet  of  Hunters  and  Canber-
 ras.  No  decision  about  the  particular
 aircraft  to  be  selected  for  the  purpose
 has  yet  been  taken.

 (ec)  and  (d).  The  possibility  of
 India  supplying  to  the  USSR  some  of
 the  MIG  spare  parts  manufactureg  jn
 India  has  been  explored  recently.
 However,  no  concrete  proposals  have
 emerged  so  far.

 Employment  Potential  created  in
 1977-78

 157.  SHRI  0.  B.  PATIL:
 SHRI  YUVRAJ:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  in  view  00  Government’s  pledge
 40  eradicate  unemployment  in  ten
 years,  What  was  the  employment
 potential  createq  State-wise  in
 ‘1977-78;  and

 (b)  out  of  the  potential  created,
 what  was  the  extent  of  actual  emp-
 loyment  provided  for?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).
 Employment  in  India  has  two  compo-
 nents:  employment  in  the  organised
 sector,  and  employment  in  the  unor-
 ganised  sectors.

 Organised  sector  employment  is
 mainly  whole-time  wage  employment.
 Unorganised  employment  is  mainly
 part-time  or  irregular  employment.

 It  has  been  estimated  that  organised
 employment  in  ‘1978  is  roughly  24.8
 million.  Unorganised  employment  is
 roughly  240.05  million  out  of  the  total
 workforce  of  265.3  million.

 Organised  employment  has  been
 growing  at  the  rate  of  about  6.6  lakhs
 a  year  during  the  last  7  years,  main-
 ly  in  the  public  sector.  Exact  figures
 of  the  growth  of  organised  sector
 employment  in  the  year  1977-78  are
 not  yet  available.

 As  regards  unorganised  emp  ८०५४५
 ment,  the  first  estimates  were  made
 for  March  ‘1978,  Therefore,  growth
 during  the  year  ‘1977-78  has  not  been
 estimated.  But  hereafter  rough  esti-
 mates  would  be  available  every  year
 from.  March  979  onwards.

 Steps  have  been  taken  to  get  regu-
 lar  data  on  employment  generation
 schemewise  ang  Statewise.  They
 would  also  be  available  from  the  next
 financial  year,

 U.N.D.P.  assistance  in  introduction
 of  Hydraulic  Mining  in  Coal  Fields

 158.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  ENERGY
 be  pleased  to  state.

 (a)  whether  Government  have
 sought  the  assistance  of  UNDP  in
 introducing  hydraulic  mining  in  its
 coal  fields;  and

 (b)  if  so,  the  response  from  UNDP?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Theft  of  Platinum
 #159,  DR.  MURLI  MANOHAR

 JOSHI;
 SHRI  K.  8,  CHHETTRI:

 Will  the  Minister  of  DEFENCE be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  platinum worth  severa}  thousand  rupees  has
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 been  stolen  recently  from  the  strong
 room  of  a  Defence  Research  Laboratory
 in  UP;

 (b)  if  80,  the  details  thereof  and  the
 action  takea  by  Government  in  this
 matter  against  the  erring  officers;  and

 (c)  the  effective  steps  taken  to  pre-
 vent  such  happenings  i,  future?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.

 (b)  Seven  pieces  of  platinum  cruci-
 bles,  weighing  8.2]  Gms  and  valu-
 ed  at  Rs.  20,000/~  approximately  were
 stolen  from  the  Centra}  Laboratory
 of  Defence  Materials  and  Storeg  Re-
 search  and  Development  Establisn-
 ment,  Kanpur  on  49  June  ‘1978,  In
 addition  to  investigations  being  made
 by  the  local  police,  a  departmental
 enquiry  has  also  been  ordered  to  fix
 responsibility.  Necessary  action  will
 be  taken  against  the  officials  involved
 On  completion  of  the  departmental
 enquiry.

 (c)  Instructions  have  been  issued
 to  the  concerned  officers  of  the  Estab-
 lishment  to  deposit  with  the  Central
 Stores  such  of  the  platinum  items
 which  are  not  in  constant  use  and  to
 personally  carry  out  surprise  checks
 in  addition  to  keeping  the  key  of  the
 safe  containing  valuable  equipment  ia
 their  personal  custody.

 MRTP  Houses  in  Rural  Areas
 *160.  SHR  M.  KALYANASUNDA-

 SHRI  2.  K.  CHANDRAPPAN:
 Will  the  Minister  of  INDUSTRY

 be  pleased  to  state:
 (a)  whether  Government  have  a

 proposal  under  consideration  to  allow
 MRTP  houses  to  expand  in  rural  areas;

 (b)  if  so,  the  details  thereof;
 (c)  whether  any  of  the  largey  indus-

 trial  houses  has  submitted  application
 for  theiy  expansion  in  rural  areas
 under  this  provision;  and
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 (a)  if  80,  the  details  thereof?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):
 (a)  to  (d).  Proposals  from  MRTP
 Houseg  for  grant  of  industrial  licen-
 ces  including  those  for  expansion  in
 rural  areas  are  considered  in  accord-
 ance  with  the  Statement  on  Industrial
 Policy  laid  before  Parliament  in  De-
 cember,  1977.  Restrictions  imposed
 on  these  undertakings  in  the  Policy
 Statement  of  February,  793  will
 continue  to  apply  and  no  exemptions
 from  the  licensing  provisions  of  ‘the
 Industries  (Development  and  Regula-
 tion)  Act  would  be  available  to  them.

 However,  on  activities  taken  up  by
 MRTP  houseg  for  rural  development
 certain  concessions  under  Section  35
 CC  of  the  Income  Tax  Act  are  already
 available.  These  provide  for  the  de-
 duction  of  expenditure  incurred  by  an
 assessee  On  approved  programmes  of
 rural  developr.ent,

 DTC  service  up  to  Ballabgarh
 *6l.  SHRI  DHARM  VIR  SHAS-

 TRI:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  representations  from  the  Indus-
 trial  areas  of  Ballabgarh  (a  part  of
 Faridabad)  for  the  extension  of  Delhi
 Faridabad  DTC  service  up  to  Ballab-
 garh;

 (b)  if  so,  what  is  the  hitch  in  doing
 it  when  there  is  no  need  for  a  separate route  permit;  ang

 (c)  whether  in  view  of  ifiadequate
 services  of  the  Haryana  Roadways,  the
 DTC  would  reconsider  its  earlier  deci.
 sion?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHR]  CHAND  RAM):  (a)  Yes,  dir.

 (b)  and  (c).  Delhi-Faridabad  is
 an  inter-State  route  which  is  being
 operated  jointly  by  Deli  Transport
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 Corporation  and  Haryana  Roadways
 On  the  basis  of  permits  granted  by
 the  concerned  State  and  countersign-
 ed  by  the  other.  Ag  guch,  D.T.C,  can-
 not  extend  its  services  on  Delhi  Fari-
 dabad  route  upto  Ballabhgarh  with-
 out  agreement  between  Haryana
 Govt,  and  Delhi  Administration.

 Token  Strike  by  Employees  of
 BE.EL.

 *162.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  iN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  the  employees  of  the
 Bharat  Heavy  Electricals  Limited  and
 Centra]  Foundry  Forge  plant  at  Hard-
 war  went  on  a  days’  token  strike  on
 28h  June,  978  demanding  fulfilment
 of  their  demands;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 and  (b).  Employees  of  the  Bharat
 Heavy  Electricals  Limited’s  unit  at
 Hardwar,  namely,  Heavy  Electrical
 Plant  and  the  Central  Foundry  Forge
 Plant,  went  on  a  day’s  strike  on  28th
 June,  ‘1978.  The  strike  notice
 Wags  served  in  response  to  the
 call  given  by  the  National  Federations
 of  Employees  of  Public  Sector  Under-
 takings,  for  a  strike  on  28th  June
 1978.  Though  the  Nationa]  Federation
 decided  to  call  off  the  proposed  strike,
 the  strike  notice  in  respect  of  BHEL
 Hardwar  was  not  withdrawn.  Va-
 rious  demands  were  made  such  as
 pegging  of  0.3.  at  Rs.  73.70  grant  of
 hazard  allowance,  Teerath  Allowance
 etc.  Negotiations  and  conciliation  pro-
 ceedings  did  not  result  in  any  agree-
 ment.  There  was  heavy  picketing  at
 all  the  entry  gates  into  the  plant  and
 employees  including  executives  and
 supervisory  staff  were  prevented  from
 entering  the  plant.  Some  of  the
 essential  services  were,  however,  man-
 ned  by  some  executives  and  supervi-
 Sors  who  were  inside  the  plant  dur-
 ing  the  last  shift  of  the  previous  day.

 Normal  operations  of  the  factory-

 bg
 resumed  from  the  29th  June

 1978.

 Broadcasting  of  News  of  Local
 Janata  Party  by  A.IR.,  Port  Blair
 1401,  SHRI  MANORANJAN  BHA - KTA:  Will  the  Minister  of  INFOR-.

 MATION  AND  BROADCASTING  be:
 pleased  to  state:

 (a)  total  number  of  times  the  news
 of  local  Janata  Party,  either  of  the.
 President  or  General  Secretary,  were
 broadcasted  during  the  period  from
 ist  March,  977  to  3lst  March,  1978.

 by  A.LR.,  Port  Blair  ang  other  yoliti-
 cal  parties,  state  separately;  and

 (b)  whether  Government  issued
 instructions  to  A.LR.,  Port  Blair  to
 broadcast  the  domestic  news  of  local
 Janata  Party  and  General  Secretary?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI.
 L.  K.  ADVANI):  (a)  The  informa-
 tion  is  being  collected  and  would  be.
 placed  on  the  Table  of  the  House.

 (b)  No  such  instructiong  have  been:
 given.

 No  Financial  Controlier/Adviser  in
 N.LD.C.

 1402,  SHRI  ss.  G,  MURUGAIYAN:
 Will  the  Minister  of  INDUSTRY  be:
 pleaseg  to  state:

 (a)  whether  it  ig  a  fact  that  no
 financial  controller/adviser  has  so  far
 been  appointed  in  the  NIDC  Ltd.,  in-
 spite  of  the  recommendations  of  the
 sub-committee  of  the  Board  of  Direc-
 tors;

 (b)  whether  it  is  also  a  fact  that
 the  Accounts  Section  of  the  Corpora-
 tion  continues  to  be  headed  by  the
 same  Accounts  Officer  against  whom
 CBI  investigations  and  Departmental
 enquiry  were  held;  and

 (९)  if  so,  what  steps  the  Ministry
 are  taking  for  the  appointment  of  =
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 Financial  controller/adviser  and  re-
 _mOve  the  Accountg  Officer  concerned?

 THE  MINISTER  OF  STATE  iN
 ‘THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (०).  Yes,  Sir.

 (c)  Inspite  of  efforts  having  been
 made  to  find  a  suitable  candidate
 through  advertisement  and  Govern-
 ment  Departments,  a  guitable  person
 could  not  be  selected  as  yet.  Efforts
 are  still  continuing.

 Rise  in  price  of  Cement

 1403,  SHRI  SUDHIR  GHOSAL:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  there  has  been  an
 increase  in  prices  of  cement;

 (b)  what  arrangements  Govern-
 ment  propose  to  make  for  its  avail-
 ability  at  reasonable  Government  fix-

 -ed  rates;
 (c)  whether  Government  desire  to

 earmark  selected  shops  in  each  city
 wherein  this  item  can  be  purchased
 at  Government  fixed  prices;  and

 (d)  whether  State  Governments  are
 undertaking  dehoarding  measures  to
 immobilise  blackmarketeers  and  pro-
 fiteers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMAT]  ABHA  MAITI):  (a)  Yes,
 Sir.  The  F.O.R.  destination  price  of
 unpacked  indigenous  ordinary  port-
 land  cement  hag  been  increased  from
 Rs.  248.65  paise  per  tonne  to  Rs.  253.35
 per  metric  tonne  with  effect  from  3rd
 July  ‘1978,  as  a  result  of  the  annual
 escalation  in  ex-works  price  admis-
 sible  to  the  cement  industry  on  ac-
 count  of  increase  in  power  rates,  price
 of  coal  and  dearness  allowance  of
 workers.

 (b)  to  (d).  The  price  and  distribu-
 tion  of  cement  is  at  present  regulated
 in  terms  of  the  Cement  Control  Order,
 1967,  issued  ynder  Sections  485  and
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 25  of  the  Industries  (Development
 and  Regulation)  Act,  1951."  Under  this
 Order,  a  uniform  for.  destination
 price  is  fixed  by  the  Central  Govern-
 Ment  while  the  price  at  which  cement
 may  be  sold  wholesale  or  retail  is  fix-
 ed  by  the  State  Governments  as  sti-
 pulated  in  Clause  0  of  that  Order.
 Cement  hag  also  been  declared  gs  an
 essentia]  commodity  for  purposes  of
 the  Essential  Commodities  Act,  955
 and  adequate  powers  are  avail-
 able  to  the  State  Governments  to  ‘ake
 action  against  persong  attempting  to
 sell  cement  at  rates  higher  than  those
 fixed  by  the  Government.  The  State
 Governments  have  been  requested  io
 direct  the  local  administrations  to
 initiate  more  positive  action  against
 the  offenders  and  also  to  take  the  ini-
 tiative  and  keep  a  vigilant  look  out
 for  the  offenders  instead  of  waiting  to
 take  action  only  on  receipt  of  comp-
 laints.

 The  Central  Government  has  agre-
 ed  to  the  proposal  of  the  West  Ben-
 gal  Government  to  take  over  distri-
 bution  through  the  State  Agencies
 with  effect  from  Ist  October,  ‘1978.  A
 copy  of  the  Scheme  of  the  West  Ben-
 gal  Government  is  attached.  The
 State  Governments  have  been  reques-
 ted  to  give  due  consideration  to  this
 scheme  to  See  whether  a  similar  sys-
 tem  or  any  other  suitable  machanism
 for  control  distribution  needs  to  be
 introduced  in  every  State.  In  the
 meanwhile,  in  a  meeting  of  the  repre-
 sentatives  of  Cement  Manufacturers’
 Association  and  Central  and  State
 Governments,  it  has  been  agreed  that
 the  voluntary  distribution  scheme  in-
 troduced  by  the  Cement  Manufactur-
 ers’  Association  might  be  tried.  This
 voluntary  distribution  scheme  came
 into  effect  during  July,  1978,

 Statement

 Scheme  for  public  distribution  of
 cement  in  the  States  of  West  Bengal
 The  Government  of  West  Bengal

 hag  decided  to  take  over  the  distribu-
 tion  of  cement  ‘in  West  Bengal  from
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 Ist  October,  1978.  Bulk  quantities  of
 State  allocation  for  the  quarter  (per-
 taining  to  State  Sector)  will  be  placed
 at  the  disposal  of  the  State  Govern-
 ment.  The  State  Government  has
 appointed  the  West  Bengal  Essential
 Commodity  Supply  Corporation  for
 distribution  of  cement  within  the
 State,  This  Corporation  will  further
 allocate  the  quantities  to  RC  (State
 Government  Departments,  Public  Sec~
 tor  Undertakings,  etc.)  ORC  parties
 (Small  Scale  Industries,  Institutions,
 etc.)  and  free  sale  (for  sale  to  pub-
 lic).  The  Regional  Cement  Control-
 Jer  will  issue  release  orders  in  favour
 of  RC  ana  ORC  parties  on  receipt  of
 recommendations  from  this  Corpora-
 tion.

 For  sale  of  cement  to  the  public  the
 Corporation  has,  started  scrutinising
 antecedents  of  existing  stockists  of
 cement  factories.  On  approval,  the
 selected  stockists  will  be  appointed  by
 the  Corporation  as  its  own  stockists.
 The  Corporation  will  distribute  the
 free  sale  allocation  of  its  State
 amongst  these  stockists  or  such  other
 public  agencies  as  it  may  select.  for
 sale  of  cement  in  West  Bengal.  The
 stockists  will  deposit  money  with  this
 Corporation  and  the  Corporation  will
 arrange  supplies  from  the  various  Ce-
 ment  factories  which  are  linked  with
 the  State  by  the  Cement  Controller
 for  supply  of  cement  during  that  par-
 ticular  quarter.  The  stockists  will  be
 directly  answerable  to  the  Corpora-
 tion  for  sale  of  cement  to  public  at
 the  fixed  retail  price,  The  Corpora-
 tion  will  retain  full  power  and  con-
 trol  over  the  stockists  and  in  case  9f
 malpractices  indulged  by  any  of  its
 stockists  it  shall  take  prompt  action
 to  cancel  the  stockistship.

 Price  of  Raw  Jute  during  the  Current
 Year

 1404.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  what  is  the  price  of  raw  jute
 during  the  current  year  as  compared
 to  the  last  year;

 (b)  what  steps  Government  have
 taken  to  ensure  a  fair  price  to  help
 Jute  growers;  and

 (९)  the  steps  taken  by  Govern-
 ment  to  ensure  that  the  benefit  of
 fair  price  reaches  even  to  the  growers
 in  the  remote  rural  areas?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Sta-
 tutory  minimum  price  of  raw  jute  for
 1978-79  season  has  been  fixed  at  &s.
 150/-  per  quintal  for  W-5  grade  in
 Assam  as  compared  to  Rs.  4l/-  per
 quintal  for  (1977-78  season.

 (b)  and  (c).  For  ensuring  that  the
 full  benefit  of  the  statutory  minimum
 prices  reaches  the  jute  growers,  it  has
 been  decided  to  enlarge  the  scope  of
 operations  of  Jute  Corporation  of
 India  during  the  current  season  and
 the  Corporation  has  been  asked  to  en-
 sure  that  at  least  20  per  cent  of  their
 total  purchases  of  raw  jute  are  made
 directly  from  the  primary  markets,

 Distribution  of  Cement

 1405.  SHRI  RAM  PRAKASH  TRI-
 PATH!I:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  what  steps  Government  pro-
 pose  to  take  to  remove  acute  shortage
 of  cement,  adulteration  of  cement  on
 large  scale  and  its  black  marketing;
 and

 (०)  what  steps  Government  propose
 to  take  for  proper  distribution  of
 cement  and  strict  watch  over  its  dis-
 tribution  by  private  manufacturers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MATI):  (a)
 and  (b).  Inspite  of  a  record  pro-
 duction,  the  present  shortage  of
 cement  in  the  country  is  due  to  an
 increase  in  demand  for  cement,  as  a
 result  of  the  increased  activities  in
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 the  field  of  agriculture,  housecon-
 struction,  irrigation  and  power  etc,
 Government  has  taken  the  following
 measures  to  remove  the  shortage  of
 cement  in  the  country?

 (i)  The  export  of  cement  outside
 the  country  has  been  totally  banned;

 (ii)  A  quantity  of  7.28  lakh  tonnes
 of  cement  has  been  imported  into
 the  country  during  the  period
 January  to  June  978  and  the  import
 of  a  further  quantity  of  one  million
 tonnes  has  been  contracted;

 (iii)  A  cash  incentive  of  Rs.  30/-
 per  tonne  for  every  tonne  of  addi-
 tional  production  over  the  best  pro-
 duction  of  each  unit  during  the  last
 three  financial  years  or  85  per  cent  of
 its  licensed  capacity,  whichever  is
 higher,  has  been  announced;

 (iv)  Existing  rules  relating  to
 freight  reimbursement  for  road
 movements  have  been  liberalised;

 (v)  Government  have  also  a  pro-
 posal  to  assist  the  cement  industry
 for  use  of  captive  power  for  produc-
 tion  of  cement  during  the  periods  of
 power  cuts;

 (vi)  Government  are  also  examin-
 ing  a  proposal  to  assist  the  cement
 industry  for  the  use  of  furnance  oil
 for  production  of  cement  due  to  in-
 adequate  supplies  of  coal;

 (vii)  The  production  of  the  exist-
 ing  units  is  also  closely  monitored  to
 see  that  the  industry  maintains  an
 overall]  capacity  utilisation  of  00  per
 cent,

 (viii)  The  import  of  pre-calcinated
 technology  has  been  permitted  to  en-
 able  the  increase  of  production;

 (ix)  The  construction  of  on-going
 projects  is  being  expedited;

 (x)  Government  have  also  deci-
 ded  to  encourage  the  setting  up  of
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 cement  plants  at  the  site  of  or  near
 steel]  plang  to  utilise  the  slag;

 (xi)  Government  have  decided  to
 encourage  the  setting  up  of  a  large
 number  of  mini  cement  plants;

 (xii)  Government  have  also  ap-~
 pointed  a  High  Level  Committee  to
 make  a  comprehensive  study  of  the
 cement  industry  with  a  view  to  re-
 moving  the  constraints  in  the  way  of
 optimum  production;

 (2)  A  cement  (Quality  Control)
 Order,  1962,  under  the  Essential  Com-
 modities  Act,  955  has  been  issued
 according  to  which  no  person  shall
 himself  or  by  any  person  on  his  be-
 half  ,manufacture  or  store  for  sale,

 ‘sell  or  distribute  any  cement  which  is
 not  of  the  prescribed  standard.
 Adulteration  of  cement  therefore
 constitutes  a  contravention  of  the  pro-
 vision  of  the  Order  ag  well  as  the
 Essential  Commodities  Act,  1955.  Ade-
 quate  powers  have  been  delegated  to
 the  State  Governments  under  the
 Essential  Commodities  Act,  to  deal
 with  persons  indulging  in  unsocial
 practices,  The  State  Governments
 have  been  requested  at  the  highest
 level  to  direct  the  local  administra-
 tions  to  initiate  more  positive  action
 against  offenders.  The  State  Govern-
 ments  have  been  requested  to  take  the
 initiative  in  their  handg  and  keep  a
 vigilant  look  out  instead  of  taking
 action  only  after  the  receipt  of  the
 complaints.

 (3)  The  State  Governments  have
 been  asked  to  organise  sale  of  cement
 through  public  distribution  system
 on  the  pattern  of  the  system  proposed
 by  the  Government  of  West  Bengal.
 In  the  meanwhile,  in  a  meeting  of  the
 representatives  of  Cement  Manufac-
 tures  Association  and  Central  and
 State  Governments,  it  has  been  agreed
 that  the  voluntary  distribution  scheme
 introduced  by  the  Cement  Manufac-
 turers  Association  might  he  tried.
 Thig  voluntary  distribution  scheme
 came  into  effect  during  July  1978.
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 we  पोरबन्दर  बारहमासो  बन्दरगाह
 खोलना

 14086.  ह; ह.  सिह  भाई  पटेल  :  क्या
 सौयजहन  झोर  परियहन  मंत्री  यह  बताने
 की  कपा  करेंगे कि  :

 16 दे  क्‍या  गुजरात  में  सौराष्ट्र  क्षेत्
 में  पोरवन्‍्दर  बारहमासी  बन्दरगाह  का
 निर्माण  पुरी  तरह  से  केन्द्र  सरकार  द्वारा
 दिए  गए  ऋण  से  किया  गया  है  भौर  क्‍या
 यह  बन्दरगाह  «86  जून,  «6978  से
 यातायात  के  लिए  खोल  दिया  गया  है  ;

 (ब)  यदि  हां,  तो  झब  तक  इस
 बन्दरगाहू  पर  कुल  कितना  करोड़  रुपया
 व्यय  हुआ  है  तथा  शौर  कितना  व्यय
 किया  जाना  है  5

 (ग)  केन्द्र  सरकार  द्वारा  इस  बन्दरगाह
 के  निर्माण  के  लिए  भ्रव  तक  गुजरात  सरकार
 को  कितना  ऋण  दिया  गया  है  भ्रौर
 ऋण  कि  कितनी  राशि  अभी  दी  जानी
 है  भौर  ऋण  की  शेष  राशि  न  देने  के  कया
 कारण  हैं  तथा  ऋण  की  यह  राशि  गुजरात
 को  कब  दो  जायगी  5  और

 (घ)  गुजरात  सरकार  ने  ऋण  की  शेष
 राशि  कोमांग  कब  को  तथा  वह  राशि
 कितनी  है  और  राज्य  सरकार  की
 वित्तीय.  कठिनाई  को  दूर  करने  के  लिए  केन्द्र
 सरकार  गुजरात  सरकारकों  यह  राशि
 कब  देगी  ?

 सोजहन  झोर  परिजन  मंत्रालय  में
 अभसारी  राज्य  संत्रोी  (  न्भो  चांद  राम  ):
 (क)  से  (घ):ः  बड़े  पत्तनों  से  भिन्न  7  अन्य

 पतनों  के  विकास  को  जिम्मेवारी  संबंधित
 राज्य  सरकार  को  है  परन्तु  चोथी
 'तथा  पांचवीं  योजनावधियों  में  केन्द्रीय
 प्रायोजित  योजना  के  प्रन्तर्मत  चुने  हुए
 छोटे  फ्तनों  के  लिए  राज्यों  को  ऋण
 सहायता  दी  गयी  ny  इस  योजना  के
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 were  गुजरात  से  चुना  गया  पश्तन,
 पोरबन्दर  है  पोरबन्दर  फ्सन'  को  एक
 बारहमासी  पत्तन  के  रूप  में  विकास
 करने  के  लिए  केनद्रीय.  ऋण  सहायता
 का  7.22  करोड़  to  थी  तथा  पूरी
 राशि  पहले  ही  राज्य  सरकार  कोदे
 दो  गई  है  t  इस  में  से  राज्य  सरकार  ने
 10.  93  करोड़ ध  के  व्यय  की  सूचना  दी
 है  t

 राज्य  सरकार  ने  पोरबन्दर  पत्तन  के
 विकास  के  लिए  3.35  करोड़  रु०  के
 संशोधित  परियोजना  प्रनुमान  को  समस्त  प्रशास-
 निक  प्रनुमोदन  प्रदान  कर  दिया  है  तथा
 दिसम्बर,  976  में  इस  पूरी  राशि  के  लिए
 केन्द्रीय ऋण  सहायता  मांगी  ।  यह  संभव
 नहीं  था।  क्‍योंकि  केन्द्रीय  प्रायोजित  छोटे
 पत्तनों  की  योजनाझों  के  लिए  पांचवीं
 योजना  में  व्यवस्था  पिछली  योजना  से
 व्यय  की  श्रागे  लाई  गयी  वचनबद्धताओों
 तक  सीमित  थी  1  i9789-83  योजना-
 वधि  में  छोट  पत्तनों  क ेविकास  के  लिए
 राज्य  सरकारों  को  केन्द्रीय  सहायता  के
 नमूने  पर  भ्भी  कोई  अंतिम  निर्णय  नहीं
 किया  गया  है  t  पफ्सन  6-6-1978
 से  यातायात  के  लिए  खोल  दिया  गया  है  ।

 स्वाधीनता  सेनालियों  को  पेंशन

 1407.  थो  हुकम  चन्द  कछवाय
 क्या  गृह  मंत्री  22  फरवरी,  i978  के
 झतारांकित  प्रश्न  संख्या  27  के
 उत्तर  के  संबंध  में  यह.  बताने  की  कृपा  करेंगे
 कि:

 (क  )  केन्द्रीय  सरकार  द्वारा  प्रतिवर्ष
 स्वतंत्ञता  सेनानियों को  राज्य  बार  कितनी
 धनराशि  दीजाती  है

 (ख)  क्‍या  सरकार  का  विचार
 स्वाधीनता  सेनानियों  को  पेंशन  बंद
 करने  का  है;  जौर



 59  Written  Answers

 (7)  क्‍या  सरकार  का  विचार  पेंशन
 पाने  वाले  नकली  लोगों  का  पता  लगाने  के
 लिये  पुनः  जांच  कराने  का  है  ताकि
 उनकी  पेंशन  बंद  की  जा  सके  और  यदि  हां,
 तो  कब  तक  ?

 गुह  मंत्रालय  में  राज्य  मंत्री  (  भरी
 घनिक  लाल  सच्चल ):  (क)  केन्द्रीय
 सरकार  द्वारा  किए  गए  व्यय  का  विवरण
 संलग्न  है।  वित्तीय  वर्ष  977-78
 के  लिए  27.  56  करोड़  रुपए  का  बजट
 प्रावधान  किया  गया  है  !

 राज्य  सरकारों  द्वारा  भपनी  योजनाओं
 पर  किए  गए  व्यय  के  झांकड़े  उपलब्ध  नहीं
 हैं

 (ख  )  योजना  का  पुनरीक्षण  किया
 जा  रहा  है  ।
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 (+)  निर्धारित  प्रक्रिया  के  भनु-
 सार  |  qa)  पहली  स्वीकृतियों का  पुन-
 रीक्षण  (2)  राज्य  सरकारों  की  रिपोर्ट
 शौर  (3)  राज्यों  सरकारों  द्वारा  जांच  के

 पश्चात्‌  भ्रन्य  स्त्रोतों  से  प्राप्त  शिकायतों  के

 परिणामस्वरूप  पेंशन  रोक  दी  जाती

 है।  यह  एक  निरन्तर  प्रक्रिया  &  &

 झावेदकों  को  झपने  मामले  को  स्पष्ट  करने

 का  पूरा  प्रवसर  दिया  जाता  है  औझौर

 उन  के झावेडन  आगे  जांच  के  लिए  राज्य

 सरकारों  को  भेजे  जाते  हैं।  तत्पश्चात्‌ क
 रोकी  गई  पेंशन  को  बहाल  करने  भ्रथवा
 समाप्त  करने  का  निर्णय  लिया  जाता

 है  जो  राज्य  सरकारों  की  पंतिम
 रिपोर्ट  पर  प्राधारित  होता  है।

 जिवरण

 राज्य/संघ  शासित  क्षेत्र  रूपये

 1. श्रान्ध  प्रदेश  1,18,74,554

 2.  असम,  अरूणाचल झौर  मिजो  रम  23,39,  729
 | 3  मेघालय  जनवरी,  978  तक

 64,451

 4  बिहार  2,88,43,175

 5.  गोझ्रा  14,89,179,

 6.  दिल्‍ली
 पी०  To  श्रो०  सचिवालय  15,746

 पी०ए०मो०्स०  5  31,49,160

 पी०ए०ग्रो०  सं०  3  7,44,100  जनवरी,  978  तक

 a  गुजरात  58,60,755

 BB  हिमाचल  प्रदेश  और  चंडीगढ़
 संघ  शासित  क्षेत्र  34,4,I06



 6r  Written  Answers  SRAVANA  4,  i900  (SAKA)  Written  Answers  6z

 राज्य/संध  शासित  क्षेत्र  रुपय

 oo  जम्मू  तथा  कश्मीर  24,  97,  963

 10.  केरल  46,52,218

 ll.  कर्नाटक  1,15,51,632

 12.  मध्य  प्रदेश  50,  74,  632

 13.  मणिपुर  1,41,505,

 14.  महाराए्र  2,24,53,849

 15.  उड़ीसा  56,35,765

 l6.  पांडिचिरी  4,59,897

 7.  पंजाब  1,62,14,207

 18.  राजस्थान  20,35,466

 l9.  तमिलनाडु  82,04,005

 20.  बिपुरा  9,50,753

 2i.  उत्तर  प्रदेश  3,  05,91,843 on  843

 22.  पश्चिम  बंगाल  और  अंडेमान  तथा
 निकोबार  द्वीप  समूह  संघ
 शासित  क्षेत्र  2,31,50,948  दिसम्बर,  1977  तक

 23.  नागालैंड  ‘18,687

 24.  हरियाणा  65,67,727

 Proper  Utilisation  of  Port  Capacities  (b)  if  so,  whether  any  report  has.
 been  submitted  so  far;  and

 1408,  SHRI  MOHINDER  SINGH  (c)  if  so,  the  main  recommenda-
 SAYIANWALA:  Will  the  Minister  of  tions  made  therein?
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:  THE  MINISTER  OF  STATE  _IN-

 CHARGE  OF  THE  MINISTRY  OF
 (a)  whether  panels  have  been  con-  SHIPPING  AND  TRANSPORT  (SHRI

 stituted  to  go  into  the  problem  of  CHAND  RAM):  (a)  No  panels  have
 proper  utilisation  of  port  capacities  been  constituteg  by  this  Ministry,
 available  in  the  country;  (b)  and  (c).  Do  not  arise.
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 Smuggling  of  Watches
 1409.  SHRI  K.  A.  RAJAN:  Will

 the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 demand  for  watches  has  been  much

 ‘more  than  the  indigenous  production;

 (b)  if  so,  the  details  thereof;

 (c)  whether  it  is  a  fact  that  the
 ‘smuggling  of  watches  has  re-emerged/
 is  likely  to  re-emerged  as  a  result  of
 the  wide  gap  between  the  demand
 and  supply  and  also  because  of  the
 ‘high  cost  of  indigenous  manufactured
 watches;  and

 (da)  if  so,  what  measures  are  pro-
 ‘posed  to  be  taken  to  check  the
 ‘smuggling?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  INDUSTRY
 (SHRIMATL  ABHA  MAITI):  (a)
 and  (b).  No  precise  estimate
 ‘can  realistically  be  made  of  consu-
 mer  items  like  wrist  watches.  There
 has  been  varying  estimates  of  local
 ‘demand  of  wrist  watches.  A  Task
 Force  on  Watch  Industry  constituted

 ‘in  the  Ministry  of  Industry  has  broad-
 ly  estimated  the  current  demand  of
 the  wrist  watches  as  6  to  6.5  million
 numbers  which  may  increase  to  8  to
 8.5  million  numbers  by  1981-82,  Total
 indigenous  production  of  wrist
 watches  (including  from  assembly  of
 imported  components)  in  977  was

 -around  3.l  million  numbers  as  against
 the  production  of  .4  million  numbers
 in  1976.  The  production  during  the
 -period  January-June,  978  has  been
 ‘around  2.4  million  numbers.

 (०)  Recent  seizures  of  watches  and
 intelligence  reports  received  by  the
 ‘Government  jndicate  that  smuggling
 ‘of  watches  continues.  This  can,  how-
 -ever,  largely  be  attributed  to  the
 ‘eraze  for  foreign-made  goods  among-
 ‘st  consumers.

 (a)  Customs  field  formations  are
 alive  to  the  situation  and  suitable
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 steps  are  taken  to  combat  the  smug-
 gling  of  watches.  Alongside  these
 preventive  steps,  continuous  efforts
 are  being  made  to  maintain  conti-
 nuous  jncrease  in  indigenous  avail-
 ability  of  wrist  watches  at  reason-
 able  prices,

 Official  Groups  set  up  to  study  Coal
 Situation

 1410,  SHRI  NATVERLAL  B.  PAR-
 MAR:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  Government  had  set
 up  official  groups  to  study  the  various
 aspects  of  the  coal  situation  including
 production,  marketing  and  distribu-
 tion;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 States’  Comments  on  Sixth  Plan

 1411,  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  whether  the  suggestions  from
 the  State  Governments  on  the  basis
 of  guidelines  given  by  the  Central
 Government  for  consideration  of
 Draft  Sixth  Plan  by  NDC  have  been
 received  from  all  States;

 (b)  if  so,  names  of  the  States  who
 have  furnished  such  suggestions;

 (९)  whether  a  number  of  States
 have  not  accepted  the  Centre’s  guide-
 lines;  and

 (d)  if  so,  names  of  those  States?

 THE  PRIME  MINISTER  (SHR:
 MORARJI  DESAI):  (a)  to  (@)
 The  States  and  Union  Territories  wert
 asked  to  send  their  Draft  Five  Yea
 Plans  for  978—83,  in  accordance  with
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 .the  Planning  Commission's  Guide-
 lines,  by  the  end  of  July,  1978,  So
 far  no  Draft  Plans  have  been  received.

 Declaration  of  Ladakh  as  Scheduled
 Area

 1412.  SHRIMATI  PARVATI  DEVI:
 -Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  a  long  standing  demand  supported
 ‘by  overwhelming  public  opinion  that
 Ladakhies  be  declared  as  Scheduled
 Tribe  and  Ladakh  district  as  sche-

 ,@uled  area;  and

 (b)  if  so,  the  reaction  of  Govern-
 ‘ment  thereto?

 THE  MINISTER  Of  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  Government  are  aware  of
 such  a  demand  made  by  a  section  of
 people  from  Ladakh.  However,  the
 Constitutional  provisions  relating  to
 Scheduled  Tribes  and  Scheduled  Areas
 do  not  at  present  apply  to  the  State
 et  Jammu  and  Kashmir.

 Setting  up  of  a  Thermal  Power  Station
 based  on  Lignite  Resources  in  Gujarat

 1413,  SHRI  है  P.  GAEKWAD:  Wiil
 the  Minister  of  ENERGY  be  pleased
 to  state:  i

 ta)  whether  the  Central  Electricity
 Authority  has  considered  feasibility
 and  techno-economic  viability  of  the
 proposal  for  the  setting  up  of  a  Ther-
 ma)  Power  Station  based  on  lignite
 resources  in  Gujarat;

 (b)  if  so,  whether  the  proposal  is
 feasible  and  economically  viable;  and

 {c)  if  80,  exact  stage  of  progresg  of
 the  proposal?

 THE  MINISTER  OF  ENERGY
 «SHRI  P,  RAMACHANDRAN):  (a)

 tto  (c).  The  feasibility  and  techno- economic  viability  of  the  proposal  for
 setting  up  a  thermal  power  station
 with  2x55  MW  each  nots  based  on
 lignite  resources  in  Gujarat  is  still
 under  examination  in  the  Central
 Electricity  Authority,

 Launching  of  Second  Satellite  8.E.O.

 ‘1414,  SHRI  हू.  LAKKAPPA:  Will
 the  Minister  of  SPACE  be  pleased  to
 state:

 (a)  whether  the  launching  of  India’s
 second  satellite  SEO  is  being  delayed
 beyond  the  scheduled  date,  i.e,  Dec-
 ember,  ‘1978;

 (b)  if  so,  the  reasons  thereof  and
 when  it  is  likely  to  be  launched;  and

 (c)  the  objectives  for  which  SEO  is
 designed  to  fulfil?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.
 ‘The  exact  date  of  launching  is  how-
 ever  to  be  fixed  during  the  next  joint
 meeting  of  the  Indian  and  Soviet
 Scientists  to  be  held  in  September,
 1978,

 (b)  Does  not  arise.

 (c)  The  primary  objective  of  the
 Satellite  for  Earth  Observations  (SEO)
 is  to  conduct  remote  sensing  observa-
 tions  over  Indian  territory  with  the
 aid  of  the  TV  Cameras  and  micro-
 wave  radio  meters  installed  in  the-
 Satellite.  The  imagery  thus  obtained
 will  provide  information  relating  to
 forestry,  hydrology,  water  resources,
 snow  cover,  snow  melting  and  large
 water  and  land  masses.  The  micro-
 wave  radiometers  will  obtain  informa-
 tion  relating  to  the  ocean  surfac@
 winds,  ocean  temperature  and  water
 vapour  content  which  are  important
 inputs  to  meterology.  Tie  satellite
 will  also  carry  an  experiment  to  ob-
 serve  X-rays  from  X-ray  stars  and
 will  also  collect  meterological  data
 from  unattended  remote  platforms.
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 Fiscal  incentives  te  SSI  in  Almota
 and  Nainital

 ‘1415.  SHRI  T.  8.  NEGI:  Will  the
 Minister  of  INDUSTRY be  pleased  to
 state:

 (a)  the  types  of  fiscal  incentives  for
 establishing  small  scale  industries
 in  hill  districts  of  U.P.;  ang

 (b)  facilities  for  establishing  small
 scale  industries  in  Almora,  Nainital

 etc.?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 A  statement  is  attached.

 (b)  Almora  district  is  covered  under
 the  new  scheme  of  District  Industries
 Centre.  Prior  to  this,  this  District
 was  covered/included  under  the  Rural
 Industries  Programme.  The  District
 Industries  Centre  will  provide  all
 the  services  and  facilities  to  the  en-
 trepreneurs  for  setting  up  small  and
 village  industries.  The  centre  will
 provide  all  services  and  support  xe-
 quired  to  small  entrepreneurs  includ-
 ing  identification  of  a  suitable  sche-
 mes,  preparation  of  feasibility  report,
 arrangement  for  supply  of  machinery
 and  equipment,  provision  of  raw
 materials,  credit  facilities  and  inputs
 for  marketing  and  extension  services.

 Statement
 The  facilities/incentives  provided

 by  the  Central  Government  and  other
 agencies  to  the  backward  districts
 (including  some  of  the  hill  districts)
 are  as  under:—

 l,  Concessional  Finance:  —Conces-
 sional  finance  assistance  to  Small
 Scale  Industries  is  provided  through
 Industrial  Development  Bank  of
 India’s  scheme  for  re-finance.  Indus-
 trial  Development  Bank  of  India

 “provides  refinance  at  a4  conces-
 sional  rate  of  6  per  cent  on  all  eligi-
 ble  loans  upto  Rs,  30.00  lakhs  in  res-
 pect  of  State  Financial  Corporations
 and  Commercial  Banks  go  that  their
 effective  lending  rates  to  small  and
 medium  projects  does  not  exceed  9.5
 per  cent.  This  facility  is  available  in
 the  hilly  districts  of  Almora,  Tehri
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 Garhwal,  Pithoragarh,  Uttar  Kashk
 and  Chamoli.

 2.  48  per  cent  Central  Subsidy  on
 fixed  capital  investment  in  Almore
 district  only.

 3.  Retief  in  income  tax:—New,
 Industrial  projects,  including  hotels,
 proposed  to  be  located  in  specific
 backward  district  areas  are  allowed  a
 deduction  of  20  per  cent  of  the  profit
 for  computation  of  assessable  income
 w.ef.  April,  1974,  This  concession  is
 available  to  all  industrial  units/hotels
 which  commenced  operations  on  or
 after  3ist  December,  970  for  a  period
 of  70  years  from  the  date  of  com-
 mencement  of  manufacturing/service
 operations.

 4.  Free  technical  consultancy  ser-
 viceés:—~  The  entire  amount  of  consul-
 tancy  fee  of  approved  private  consul-
 tants  through  the  small  Industries
 Development  Organisation  is  paid  in
 backward  areas  and  in  other  areas.
 This  assistance  is  restricted  to  25  per
 cent  of  the  fees.

 5.  Interest  Subsidy:—The  interest
 subsidy  eligible  under  the  scheme  of
 Engineer  Entrepreneur  Training  Pro-
 gramme  is  limited  to  an  enhanced
 period  of  5  years  in  backward  areas
 and  for  three  years  in  non-backward
 areas.  Interest  subsidy  would  be  equi-
 valent  to  the  difference  in  interest
 rates  charged  by  financial  institutions
 and  7  per  cent  subject  to  a  maximum
 of  Rs.  20,000  per  year.

 6  Special  facilities  for  import  ef
 raw  materials:—In  the  case  of  small
 scale  units  set  up  in  backward  areas
 (as  indicated  in  appendix  28  of  the
 Hand  Book  on  Import  Export  Proce-
 dure  1978-79),  the  maximufff  value  uf
 licence  is  Rs.  5  lakhs  instead  of  the
 normal  Rs.  3  lakhs.  They  are  also
 eligible  for  preferential  treatment  im
 the  matter  of  canalised  items.

 7.Transport  Subsidy:—The  scheme.
 envisages  the  grant  of  transport  subsi-  *
 ay  to  industrial  units  selected  areas
 to  the  extent  of  50

 per
 cent’  of  the
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 transport  cost  of  raw  materials  which
 are  brought  into  and  finished  goods
 which  are  taken  out  of  selected  ureas.
 The  scheme  is  available  to  all  the
 hilly  areas  of  U.  P.  viz.  Dehradun,
 Aimora,  Nainital,  Phaurf  Garhwai,
 Pithoragarh,  Uttar  Kashi  and  Cha-
 moli.

 8.  Hire  Purchase  of  Machinery: —
 The  NSIC  has  liberalised  the  terms
 and  conditions  for  supplying  machin-
 ery  on  hire  purchase  basis  to  amall
 scale  industries  in  backward  areas
 which  qualify  for  investment  subsidy.

 9.  Margin  Moneys:—Financial  as-
 sistance  is  to  provide  for  margin  or
 seed  money  to  the  State  Government
 for  expanding  their  activities  for  pro-
 motion  of  smal]  industries  in  semi-
 urban  and  rural  areas.  The  funds  to  be
 utilised  for  margin  money  assistance
 i.e.  upto  0  per  cent  of  the  total  fixed
 capital  investment  of  small  units  with
 investment  on  plant  and  machinery

 not  exceeding  Rs.  i  lakh.

 In  addition  to  the  Central  incenti-
 ves  the  State  Government  also  pro-
 vides  certain,  facilities.  These  are:

 (a)  Power  Subsidy.

 (b)  Interest  subsidy  on  loans.

 (ec)  Subsidy  on  cost  of  preparation
 ef  project  report  in  all  hill  districts
 except  Nainital  and  Dehradun.

 (a)  Concession  on  sales  tax.

 (e)  Conversion  of  sales  tax
 amount  in  interest  free  Joan  for  new
 units  for  5  years.

 (f)  Exemption  of  Octroi  duty  on
 plant  end  machinery  and
 maaterials  for  new  units.

 Crimes  in  North  Eastern  Borders
 Regions

 1416.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state;

 (a)  whether  effective  steps  have
 been  taken  to  provide  security  and
 save  the  property  of  people  of  Assam
 and  other  parts  of  the  North  Eastern
 Region  from  Border  Dacoity,  Cow
 lifting  and  theft  in  the  border  areas;

 (b)  the  reasons  why  Government
 have  failed  to  ensure  security  to  the
 poor  people  of  the  border  area  ef
 Goalpara  District  in  Assam;

 (c)  whether  Government  pro-
 Pose  to  intensify  proper  patrolling  by
 B.S.F  and  involve  local  people  in  it;
 and

 (d)  whether  a  Pilot  project  of  the
 Civil  Defence  Organisation  is  propos-
 ed  to  be  brought  out  on  an  experi-
 mental  basis  for  this  border  Distriet
 of  Goalpara  in  Assam  to  enroll  full
 time  volunteers  from  among  the  un-
 employed  youth  belonging  to  each
 village  and  Gaon  Panchayats  to  pre-
 vide  adequate  security?

 THE  MINISTER  OF  STATH  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (d).  The  information  is  being  eol-
 lected  from  the  State  Governments
 concerned  and  would  be  placed  on
 the  Table  of  the  House.

 Cell  to  gather  Data  on  States
 1417,  SHRI  G.  S.  REDDI:  Will  the

 Minister  of  PLANNING  be  pleased  te
 state:

 (a)  whether  the  Planning  Commis-
 sion  has  created  a  Cell  to  gather  data
 on  the  States;

 (b)  if  so,  the  protedure  the  Cell
 will  follow;  and

 (c)  whether  upto-date  data  both
 ‘on  financial  and  physical  targets  will

 be  available  with  the  Cell?
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 “THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI:  (a)  and  (c).
 No  separate  cell  has  been  set  up,  but

 -Planning  Commission  in  the  normal
 @0uUrse  are  collecting  data  on  the
 progress  of  State  programmes  and
 schemes.  Specific  formats  are  pres-
 eribed  for  this  purpose  and  a  data
 bank  is  being  established  to  help  in
 the  processing  of  this  information
 and  the  existing  monitoring  system  is
 being  improved  to  deal  with  it.  The
 monitoring  being  developed  would
 cover  data  on  both  financial  and  physi-
 ca}  targets  and  achievements  to  be
 available  with  the  States,  Central
 Ministries  and  Planning  Commission.

 {b)  Does  not  arise.

 Bio  Gas  Plant

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.
 LA:

 Will  the  Minister  of  ENERGY  be
 pleased  to  tate:

 (a)  whether  Scientists  have  deve-
 loped  a  cheaper,  cleaner  and  more
 efficient  Bio  Gas  Plant  than  the  con-
 ventional  model;

 (b)  if  so,  the  gost  of  this  new  deve-
 द...  Bio  Gas  Front;

 i  ५  ३8
 ‘to (c)  whether  Governmen'

 what  are  the  details

 1418,

 BANATWAL-

 .{popularise  this  plant;  and#*.

 (d)  if  so,
 thereof?

 THE  MINISTER  OP  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 A  Janata  Bio  Gas  Plant  has  been
 developed  by  the  State  Planning
 Institute,  Uttar  Pradesh.  The  effi-

 -ciency  of  the  plant  under  field  condi-
 tions  is  under  examinetion.

 (b)  The  cost  estimate  of  Janata
 Bio-Gas  Plant  are  being  worked  out
 by  the  Institute.

 (०)  and  (da).  This  would  depend
 on  whether  the  plant  is  found  to  be
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 ‘comparatively.  efficient  and  cheaper
 than  other  models  under.  fleld  condi-
 tions.

 भोबर  शेस  संयंत्रों को  स्थापना

 1419.  शी  ईश्वर  थोधरोी  :  क्या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंग  ar

 कि:

 (क  )  क्‍या  सरकार  ने  वेश  में  चालू
 वर्ष  के  दौरान  कुछ  गोबर  नेस  संयंत्नों  की
 च्यापना  के  बारे  में  लक्ष्य  निर्धारित  किया

 है;  झौर

 (ख  )  यदि  हां,  तो  उसका  राज्यवार
 'ब्यौराकया  है  ?

 उद्योग  मंत्रालय में  राज्य  मंत्री  (भोमतो
 झाभा  मायति)  (क)  जी,  हां

 (@)  वर्ष  i978-79  के  दौरान
 में  गोबर  गैस  संयंत्नों  की  स्थापना  करने  के
 लिये  निम्नलिखित  लक्ष्य  निर्धारित  किए
 गए  हैं:--

 राज्य/संघ  शासित  क्षेत्र  1978-79  के
 का  नाम  लिए  लक्ष्य

 (सं०)

 शान्ध्र  प्रदेश  500
 झसम  30
 बिहार  3000

 गुजरात  3000

 हरियाणा  2000
 डिमाचल  प्रदेश  85
 कर्ताटक  5000
 केरल  200
 भध्य  प्रदेश  500
 महाराष्ट्र  2000
 उड़ीसा  225
 पंजाब  200
 राजस्थान  308

 तमिलताडु  3000
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 राज्य|संध  शासित  क्षत  1978-78  के

 का.  नाम,  लिए  लक्ष्य

 (संख्या  )

 »  उत्तर  प्रदेश  6600
 पश्चिम  बंगाल  400

 दिल्ली  20

 गोवा  40°
 दादरा  और  नगर  हवेली  10.

 पॉडिचेरी  20
 नागालैंड  20

 जम्मू  और  कश्मीर  0

 मेघालय  5

 त्रिपुरा  0

 अण्डी  गढ़  0

 सिविकम  an)
 झन्य  राज्य/संघ  शासित  क्षेत्र  0

 योग  30,000

 Survey  regarding  uneducated  Persons

 1420,  3प्तप्ता  K.  MALLANNA:
 SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  any  survey  regarding  the  num-

 ber  of  uneducated  persons  in  the
 country;  and

 (b)  if  so,  the  details  thereof,  State-
 wise?

 THE  MINISTER  OF  STATE  IN.
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIKLAL.MANDAL):  (a).
 No,  Sir.  No  survey  of  uneducated
 persons  as  such  has  been  conducted
 either  by  the  Census  Organisation  or
 by  the  National  Sample  Survey
 Organisation.  But  the  number  of

 literate  and  illiterate  persons  is  as-.
 certained  in  the  decennia]  population
 census,  The  National  Sample  Survey
 Organisation  in  its  27th  round  (Octo-
 ber  972  September  978)  collected
 information  on  educational  standard
 of  persons  of  the  sample  households
 in  the  Survey  on  employment  and  un-
 employment.

 (b)  According  to  the  97l  Census,
 307,  188,  27  persons  (65.55  per  cent
 of  the  total  population)  were  return-.
 ed  ag  illiterates.  This  doeg  not  in-
 clude  infants  in  the  age  group  0—4
 who  in  any  case  have  to  be  deemed
 illiterate.  The  enclosed  tatement
 gives  statewise  and  sexwise  break  up.

 According  to  the  National  Sample
 Survey  Organisation  63.58  per  cent  of
 the  population  (males  5.02  per  cent
 and  females  76.86  per  cent)  were
 found  illiterate  in  the  country  as  a
 whole.  Statewise  break  up  is  not
 available.

 Number  of  illiterates,  excluding  infants  in  the  age  0—4,  according  to  the
 1971  Census

 India
 State/Union  Territory

 No.  of  illiterates  excluding:  infants  in  the
 age-group  om  a

 Persons  Males  Females

 I  2  3
 —

 ra

 INDIA  307,188,127  |  131,805,392  75\388.555

 STATES
 Andhra  Pradesh  26,795,403 _  —,699,95.  5.95  453

 8,011,646  9:642,481  43909  ड
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 Bihar  =  मु  डे  हे  ‘136,893,759  |  15,864,784.  ‘e1,00  8,975

 Gujarat  FBS  283,156  5,469,941  781895,

 Haryana  517591972,  .  Fa550,504  {ga0g,s78
 Himachal  Pradesh  eee  5,858,689  =  758557  [t,20  5,082
 Jammu  &  Kashmir  .  न.  +».  309G17E 972  1196 2,886  (1,631,085,

 .  +  5:593,899  2,091,997  $)501,902
 ee)  95,748,298  11,089,651  14,664,  577

 नि  23,404,834  {9,112,208  (14,292,  626

 Manipur  rr  36755  2§,020  (349735,

 Meghalaya  नि  नि  नि  ($52,581  261,831  290,690
 Mysore  (Karnataka)  i  7§,842,394  6,615,088  9,22  9,036
 Nagaland  हे  gt0,288  747,  755  163,193

 Orisa  .  7ऊ०7%०7०  15,073,885  75799835,

 Punjab  7,229,045,  3,419,665,  3,815,380,

 Rajasthan  =  16,856,074  17,565,009  9,290,975
 Sikkim  [146,869  f  71,626,  75843
 Tamil  Nadu.  n  —79,589,582  7,928,594  12,225,048

 Tripura  $849,913  965,599  484,874
 Uttar  Pradesh  नि  हु  56,205,901  25,559,098.  90,  646,808
 ‘West  Bengal  23,144,353  10,207,1  775  2,987,578

 Union  Territories

 A&N  Islands  47,935  95,918  92,617,
 Aruaachal  Pradesh  न  oe  379८799०  179,004

 Ghandigerh  66,478  "31,542  94936

 Dadra  &  Nagar  Haveli.  नि  .  §0,372  22,281  27,791

 Delhi  +  1,984,791  '544,t9T  690,600,

 “Gos,  Daman  &  Diu  963,836  139,845,  aenggt

 Lakshadweep  12,943,  4407  8,596

 Mizoram:  :  108,335,  49.058  62,377

 हे  नि  189,  ut
 *  68,451  r93,09e

 a
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 गई  कल्ली  समर,  पाजिका  के
 प्रेतीडेंश.  की  नियुक्ति

 1421  शो  रामणी  लाल  सुमन  :  क्‍या

 ,
 मंत्री  यहू  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  नई  दिल्‍ली  नगर  पालिका

 का  प्रैसोडेंट  सरकारी  [प्रधिकारी  है;
 और

 (ख)  यदि  हां,  तो  क्या  स्वस्थ  परम्परा

 स्वापित  करने  के  लिये  सरकार  का  विचार
 प्रेतीडेंट  के  पद  पर  कोई  जन  प्रतिनिधि
 नियुकत  करने  का  है  ?

 गृह  संत्रालय  में  राज्य  मंत्री  (  को

 अमिक  लाल  मण्डल):  (क)  जी  हां,
 श्रीमान  ।

 (ख)  वतंमान  नई  दिल्‍ली  नगर

 पालिका  का  संयोजन  जो  एक  बवे  की

 अवधि  के  लिए  A10-77  की  गठित  की

 गई  थी,  6  गैर-सरकारी  सदस्यों  (एक
 संसद  सदस्य  तथा  चार  महानगर
 परिषद  समेत)  तथा  प्रेसीडेंट  समेत

 5  सरकारी  अभ्रधिकारियों  से  ह्भा  है

 परन्तु  (किसी  गैर-सरकारी  व्यक्ति  को

 नगर  पालिका  के  प्रेसीडेंट  के  रूप  में

 नियुक्त  करने  का  कोई  विवार  नहीं  है

 Promotions  of  certain  Officers  in  con-
 travention  of  Rules

 1422,  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  in  June,  976  during  the
 period  of  emergency  some  army  offi-
 cers  of  the  Department  of  Defence
 Production  were  granted  the  substan~
 tive  rank  of  Brig.  in  contravention  of

 rules  of  Military  Secretary  Branch  and
 ignoring  the  seniority  of  atleast  4
 officers  who  were  known  to  be  senior
 to  them;

 (b)  whether  subsequently  some  offi.
 cers  were  given  substantive  rank  of
 Major  General  when  the  officers  who
 were  earlier  ignored  have  to  date  been
 denied  the  substantive  rank  of
 Brigadier;

 (c)  if  so,  basis  of  such  violation  of
 rules;

 (d)  whether  subsequently  these  offi-
 cers  were  selected  as  Major  General
 superseding  atleast  3  officers  of  pro-
 ven  record  of  service  and  who  were
 senior  to  them;.  and

 (e)  yardstick  followed  during  the
 period  of  emergency  to  allow  mass
 scale  supersession  when  it  was  well
 known  that  the  officers  so  selected
 were  directing  the  inspection  of  M.A.N.
 Heavy  vehicles  through  their  team
 located  in  Germany  on  behalf  of
 Maruti?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  In  ‘1976,  certain
 officers  in  the  Organisation  of  the
 Directorate  General  of  Inspection
 under  the  Department  of  Defence
 Production  were  granted  substantive
 rank  of  Brigadier.  This  was  done  in
 accordance  with  the  Rules  on  the  sub-
 ject.

 (b)  to  (e).  As  regards  acting  Bri-
 Gadiers,  their  cases  for  grant  of  sub-
 stantive  rank  will  be  considered  as  per
 the  rules  laid  down.  For  filling  up  the
 post  of  Director  General  of  Inspection.
 however,  which  is  in  the  rank  of
 Major  General  and  which  is  a  Selec-
 ton  post,  the  names  of  all  the  eligible
 officers  were  considered  by  a  Selection
 Board.  After  taking  into  account  the
 performance  of  all  these  officers,  the
 Selection  Board  made  the  selection
 which  was  duly  approved  by  the  com-

 t  authority.  The  selected  officers
 was  subsequently  granted  substantive
 rank  of  Major  General.
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 बेरदने  कोल  फोल्ड्स  लिमिटेड  के
 ठेका  अभिकों  को  झावयणी

 1423.  श्री  रोतलाल  प्रसाव  बमीं :  क्या
 ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  वेस्टन  कोल  फील्ड्स
 लिमिटेड  (  नागपुर)  के  प्रबन्धकों  ने  श्रम
 संघ  के  प्रतिनिधियों  सेबातचीत  करने
 के  बाद  कम्पनी  के  ठेका  श्रमिकों  के  न्यून-
 तम  बेतन  तथा  सेवा  स्थिति  के  बारे  में
 ठेकेदारों  को  निर्देश  दिए  थे  ;

 (ख)  क्‍या  इंडियन  कोल  माइन
 लेबरतं  यूनियन  ,  डामुप्रा,  जिला  छिद-
 वाडा.  (मध्य  प्रदेश)  के  अनुसार  कम्पनी
 कर्हर  क्षेत्र  के  5  ठेकेदारों  ने  श्रमिकों
 को  वेतन  बो  की  सिफारिशों  के  भ्रनुसार
 I--978  से  3i~3-78  तक  की
 उन  के  वेतन  की  बकाया  राशि,  जो
 866599.  70  रूपये  है,  का  भुगतान
 नहीं  किया  है  ;  और

 (ग)  यदि  हां,  तो  निदेशों  का  पालन
 न  करने  के  लिए  भ्रधिकारियों  तथा  ठेकेदारों
 के  विरूद्ध  क्या  कार्यवाही  करने  का  विचार
 है?

 ऊर्जा  मंत्री  (  भी  पी०  रामचखन):
 (क)  वेस्टनं  कोलफील्ड्स  लि०  ने  मार्च,
 975%  झपने  क्षेत्रीय  कार्यालय  को  एक

 ऐसा  परिपत्र  भेजा  था  जिस  में  ठंकेदारों
 द्वारा  रख  गये  मजदूरों  के  बारे  में
 अनदेश  थे  1

 ख)  शौर  (ग),  बेस्टर्न  कील
 फील्ड्स  लि०  नेप  सूचित  किया  है  कि
 संदर्भगत  दावा,  रिवहन-ठेकेदारों  द्वारा
 रखे.  गए  ड्राइवरोंके  बारे  में  है  ।
 दावा  विवादग्रस्त  है  झौर  सम्बद्ध  श्रम

 आयुक्‍त  (ग)  के  यहाँ  विचाराधीन'  है।

 JULY  26,  978  Written  Anitoers.  So

 Allegéa  Becrultment  of  “Foreigners  by

 1424,  SHRI  G.  M.  BANATWALA:
 SHR]  MUKHTIAR  SINGH

 “MALIK:
 SHRI  SHYAM  SUNDAR

 GUPTA:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  press  reports  in  the  Statesman
 dated  the  2th  June,  978  wherein  it
 has  been  stated  that  CIA  hires/re-
 cruits  foreigners  for  studying  and  tea-
 ching  purposes;

 (b)  if  so,  the  number  of  such  Indi-
 ang  involved  therein;  and

 (c)  what  measures  have  been  taken
 by  Government  in  regard  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.

 (b)  Government  have  no  informa-
 tion  about  the  involvement  of  Indians
 in  such  activities.

 (c)  Does  not  arise.

 ‘Snow-Ball’  Plan  “ter  providing
 employment  in  Raral  Areag

 ‘1425,  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  the  Economic  and  Scien-
 tific  Research  Foundation  has  come
 out  with  a  “snow-ball  plan”  which
 promises  gainful  employment  to  about
 50  million  house  holds  in  rural  areas
 within  20  years;  and

 (b)  if  8०,  main  features  therect?
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 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  The
 Foundation  has  published  a  book
 entitled  “Directory  of  Mass  Employ-
 mefit”  which  inter-alia’  ouflines  the
 possibilities  of  large-scale  employment
 creation  in  rural  areas  through  the
 development  of  animal  husbandry,
 horticulture,  agro—and  forest  indus-
 tries,  other  village  industries  and
 tourism.

 wiii978%  दोराम  कोयले  का
 उत्पादन

 1426.  श्री  अनन्तराम  जायसवाल  :

 श्री  डी०  प्रमात  :

 क्या  ऊर्जा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उन्हें  पता  है  कि  इस  वर्ष
 कोयले  का  उत्पादन  निर्धारित  लक्ष्य  से
 कम  होने  की  संभावना  है  ;

 (ख)  यदि  हां,  तो  इस  वर्ष  के
 लिए.  निर्धारित  लक्ष्य  क्या  है  ;

 (ग)  i  जनवरी,  19788  30  जून,
 1978 की  भवधि  की  तुलना  में  पिछले  वर्ष

 की  इसी  अ्रवधि  में  कोयले  का  उत्पादन
 कितना  था;  भ्रौर

 (घ)  कोयले  के  उत्पादन  में  कमी
 के  क्या  कारण  हैं  प्रौर  निर्धारित  लक्ष्य  प्राप्त
 करने  के  लिए  सरकार  ने  क्या-क्या  उपाय
 करते  का  निर्णय  किया  है  ?

 ऊर्जा  मंत्री  (  बम  fro  रामचलाम  )  :

 (क)  शरीर  (ख):  चालू  वर्ष  के  दौरान
 3.5  मिलियन  टन  कोयले  का

 उत्पादन  करने  की  योजना  बनाई  गई  है  ।
 यहापिं  चालू  वर्ष  की  पहली  तिमाही
 कोयला  उद्योग  के  लिए.  कठिनाई  को
 समय!  रही  है,  फिर  भी  कोसले  का
 उत्पादन बढ़ाने  के  लिए  उठाएं  जो  रहे  अनेक

 कदमों  से  पग्राशों  है  कि  स्थिति  में  सुधार  हो
 जाएगा  ।'

 (ग)  जनवरी  से  जून,  977  के
 दौरान  52.2  मिलियन  टन  कोरले
 का  उत्पादन  हुआ  था  ‘  इसकी  चुन्ना
 में बर्ष  i978  की  इसी  अवधि  में
 53.08  मिलियन  टन  का  उत्पादन

 हुआ  है  1

 (घ)  इस  बर्ष  कोयले  के  उत्पादन  में
 कोई  गिरावट  नहीं  आई  है  ny  फिर
 भी,  लक्ष्य  को  प्राप्त  करने  के  लिए  निम्न-
 लिखित  कदम  उठाए  जा  रहे  हैं  —_—

 (i)  विस्फोटकों  की  कमी  पूरी  करने
 के  लिए  उत्त  का  झायात  ।

 (ii)  बिहार  में  बिज्ली  की  कमी  को
 पूरा  करने  के  लिए  उड़ीसा  की
 फालत  बिजली  बिहार  पहुंचाना  t

 (iii)  शेष  रहे  वर्ष  क ेदौरान  लक्ष्य  को
 पूरा  करने  के  लिए  उत्पादन
 कार्यक्रम  की  प्रनरीक्षा  झौर
 संशोधन  |

 (iv)  कोयला  कंपनियों  से  कहा  गया
 है  कि  ऐसी  परियोजनापों  का
 पता  लगाकर  उन्हें  लागू  करें
 जिन  में  वास्तविक  उत्पादन  शुरू
 फरने  में  कम  समय  लगता  है  ।
 इससे  कोयले  के  अतिरिकक्‍्स
 उत्पादन  शीघ्र  होने  लगेगा  +

 Illegal  Entry  of  Foreignerg

 1427  SHRI  V.  M.  SUDHEERAN
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  large
 number  of  foreigners  are  entering  our
 country  illegally  without  passport
 through~  different  borders  i.e.  Indo-
 Bangladesh,  Indo-Pakistan.  and  Indo-
 Burma;



 383  Written  Answers

 (b)  whether  it  is  a  fact  that  very
 recently  about  a  dozen  of  Burmese
 nationals  have  been  arrested  for  en-  द
 tering  Jammu  and  Kashmir  without

 passports;  and

 (९)  if  so,  the  steps  Government  pro-
 pose  to  take  in  this  regard?.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 According  to  the  available  reports,
 excepting  some  MOG  tribal  refugees
 who  entered  Tripura  from  Bangladesh
 and  some  Burmese  nationals  detected
 in  some  States  without  valid  travel  do-
 cuments,  there  has  not  been  any  mark-
 ed  increase  in  the  number  of  foreign-
 ers  coming  to  India  illegally  without
 valid  passport  etc.

 (b)  Yes,  Sir.
 (९)  Foreigners  who  are  found  to

 have  entered  India  without  valid
 travel  docu  ts  are  proceeded  against
 under  the  provisions  of  relevant  laws.
 Patrolling  along  the  international
 porder  has  been  intensified  and  con-
 stant  vigilance  is  kept  to  check  any
 infiltration  from  acrosg  the  borders.

 शक्सिचालित  करे  के  लिये
 राजसहायता

 1428.  ञ्री  हरी  शंकर  महाली  :  क्‍या
 जच्योग  मंत्री.  यह  बताने  की  कपा  करेंगे
 कि'

 (क)  क्‍या  यह  शक्तिचालित  करे
 के  लिए  राजसहायता  संबंधी  मांग  पर
 सरकार  का  कोई  कार्यवाही  करने  का
 विचार  है  ;

 (ख)  क्‍या  भनधिकृत  शक्तिशाली
 करषे  को  भ्रधिकृत  करने  के  लिए  450  रुपये
 बाबिक  कर  देना  पड़ता  है,  जो  भ्रधिक
 है;

 (ग)  बदि हूं,  तो  इस  बारे में  प्राप्त
 ह... अ  प्रस्तानों  का  ब्यौरा  क्या  है।  भौर
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 (9)  उक्त  प्रस्तावों  को  कब  तक
 कार्यकप  दिया  जागेगा.  ?

 उचयोग  संत्रालण  में  राज्य  मंत्री
 (जोमती  पश्राप्ता  साइति  ):  (क)  शक्ति-
 चालित  फरभों  के  लिए  राजसहायता  देने
 का  कोई  प्रस्ताव  सरकार  के  विचा  राधीन
 नहीं  है  ।

 (@)  भनधिकृत  शक्तिचालित  करनों
 को  नियमित  करने  के  लिए  कोई  भी
 वाधिक  कर  नहीं  है  a  किन्तु  केन्द्रीय
 उत्पादन  शुल्क  विभाग  अस्थायी  एल-4
 लाइसेंस  जारी  करने  के  लिए  400  रू०
 प्रति  करने  के  हिसाब  से  लाइसेंस  फीस  के
 रूप  में  लेता  है  1  अधिकत  सृती
 शक्तिचालित  करधों  को  कोई  एल-4
 लाइसेंस  देन ेकी  झावश्यकता"  नहीं  है

 (ग)  श्र  (घ)।  प्रश्न  ही  नहीं  उठते  '

 Damage  of  Cement  Bags  at  Kandla,
 Port

 i429.  SHRI  ANANT  DAVE:  WIL.  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  large
 quantity  of  cement  bags  were  damag-
 ed  at  Kandlg  Port;

 (b)  if  so,  what  action  is  being  tak-
 en;  and

 (e)  if  not,  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (c).  So
 far  two  ships  carrying  a  quantity  of
 8,600  metric  tonnes  and  24,674  metric
 tonnes  of  cement  have  been  unloaded
 at  Kandla.  While  out  of  the  first  ship
 a  quantity  of  60  tonnes  only  was
 damaged,  it  was  found  that  in  the  case
 of  the  second  ship,  there  was  a  heavier
 bursting  of  bags.  The  cement:  from
 burst  bags  is  being  re-bagged.  The
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 precise  quantity,  of  cement  damaged
 from  the  second  ship  will  be  known
 enly  after  the  re-bagging  process  is
 completed.  The  damage  was  generally
 for  reasons  beyond  the  control  of  the
 handling  agencies.

 महाराष्ट्र  सरकार  का  कपास
 खरीदने  का.  एकाधिकार

 3430. ो  केशव  हाथ  जोंगडे  :  क्या

 चग  मंत्री  यह  बताने  की  ह्पा  करेंगे  कि

 (फ)  क्‍या  केन्द्रीय  सरकार  ने  महाराष्ट्र
 सरकार  के  कपास  खरीदने  के  एकाधिकार
 अंबंधी  नीति  में  कोई  परिवर्तेत  किया

 है;

 (छ)  यदि  नहीं;  तो  इसके  क्‍या  कारण

 हैं;

 (ग)  महाराष्ट्र  सरकार  ने  इस  योजना
 को  सफल  बनाने  के  लिए  केन्द्रीय  सरकार  ,से
 किस  प्रकार  की  सहायता  की  भांग  की  थी;

 (घ)  कन्द्रीय  सरकार  द्वारा  दी  गयी

 सहायता  का  ब्यौरा  क्‍या  है  ;  जौर

 (७)  क्या  सरकार  का  विचार  इस
 योजना  को  देश  भर  में  लागू  करने
 का  2  ?

 उस्ोग  संजालय  में  राज्य  मंत्री

 (भोमतो  प्राभ्ा  साइति)
 :  (क)  से  (घ):

 महाराष्ट्र  सरकार  ने  कच्ची  ई  (भषि-
 प्राप्ति  ,  परिष्करण,  जिपणन  )  समिति
 झधिनियम,  97  के  भ्रघीन  रूई  प्रधि-

 आप्ति  योजना  क्रिपान्वित  कीथयी  ।

 कलतः  महाराष्ट्र  राज्य  सरकार  द्वारा  रूई
 की  एकाधिकार  भ्रधिप्राप्ति  की  नीति  में.

 भारत  सरकार  हारा  कोई  परिवर्तन
 करने का  प्रश्न  ही  नहीं  उठता  7  भगस्त
 i9788  30  जून,  078 तक  महा  राष्ट्र
 शरकार  ने  उपर्युक्त  भ्रधिनियम  से

 बंबंधित  कुछ  उन  उपबंधों  को  निलंबित

 कर  विया  है,  भो  इस  योजना  के
 एकाधिकारी  स्वरूप  से  सम्बन्धित  हैं।
 इस  सम्बन्ध  में  भारत  सरकार  ने  राज्य
 सरकार  मैं  कोई  भौर  प्रस्ताव
 प्राप्त  नहीं  किया  है  |  972~—73
 से  .e76-77  तक  की  भवधि  में
 भारतीम  रिजर्व  बैंक  ने  इस  योजना  के
 कार्यान्वयन  के  लिए  महाराष्ट्र  सरकार को
 उपर्यक्त  ऋण  सीमा  स्वीकृत  की  है  ।
 हाल  ही  में  महाराष्ट्र  सरकार
 ने  भारत  सरकार  से  इस  सम्बन्ध  में
 किसी  सहायता  के  लिए  सम्पक  नहीं  किया
 है  1

 (2)  ऐसा  कोई  प्रस्ताव
 सरकार  के  विचाराधीन  नहीं  है  ।

 भारत

 Allocation  of  Cement

 43l.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  what  is  the  quantity  of  cement
 demanded  and  allotted  State-wise  dur-
 ing  current  year;  and

 (b)  the  steps  taken  to  prevent  black
 marketing  of  cement?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MAT]  ABHA  MAITI):  (a)  Alloca-
 tion  of  cement  is  made  on  a  quarterly
 basis.  State-wise  demands  as  such  are
 not  obtained.  Allocations  are  made  to
 the  States  on  the  basis  of  the  past
 despatches  and  the  expected  avail-
 ability  during  the  quarter,  Requests
 for  additional  allocations  from  the
 States  when  received  are  al#o  con-
 sidered  on  merits.  State-wise  alloca-
 tions  made  during  the  second  quarter
 (April—June  978)  and  third  quarter
 (July—September,  978)  are  shown  in
 Statement  ‘A’  laid  on  the  Table  of  the
 House,  {Placed  in  Library  See  No.
 LT-2489/78}.
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 (b)  The  price  and  distribution  of
 cement  is  at  preseit  regulated  in  terms:
 of  the  Cement  Control  Order,  ‘1967,
 issued  under  Sections  i8G  and  25  of
 the  Industries  (Development  &  Regu-
 Jation)  Act,  95i.  Under  this  Order,
 a  uniform  f£.0.r,  destination  price  is
 fixed  by  the  Central  Government  while
 the  price  at  which  cement'may  be  sold
 wholesale  or  retail  is  fixed  by  the
 State  Governments  a8  stipulated  in
 Clause  i0  of  that  Order.  Cement  has
 also  been  declared  as  an_  essential
 commodity  for  purposes  of  the  Essen.
 tial  Commodities  Act,  4999  and  ade-
 quate  powers  are’  available  to  the
 State  Governments  to  take  action
 against  persons  attempting  to  sell
 cement  at  rates  higher  than  those  fixed
 by  the  Government.  The  State
 Governments  have  been  requested  to
 direct  the  local  administrations  to
 initiate  more  positive  action  against
 the  offenders  and  also  to  take  the
 initiative  and  keep  a  vigilant  look  out
 for  the  offenders  instead  of  waiting
 to  take  action  only  on  receipt  of  com-
 plaints.

 The  Central  Government  has  agreed
 to  the  proposal  of  West  Bengal
 Government  to  take  over  distribution
 through  the  State  Agencies  with
 effect  from  ist  October,  1978.  A  copy
 of  the  Scheme  of  the  West  Bengal
 Government  is  shown  in  Statement
 ‘B’  laid  on  the  Table  of  the  House
 [Placed  in  Library  See  No.  LT-2489/

 78).  The  State  Governments  have  been
 requested  to  give  due  considerttion  to
 this  scheme  to  see  whether  a  similar
 system  or  any  other  suitable  mechar-

 QQ)  a2  gauge  SS  Sheets.

 (2)  24  gauge  SS  Sheets

 (3)  26  guage  SS  Sheets

 (4)  28  guage  SS  Sheety

 (b)  Yes,  Sir.

 (०)  The  price  of.the  end.  product
 depends  on  a  variety  of  other  factors.
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 ism  for  control  distribution  needs  to:
 be  introduced  'in  every  State.  In  the
 meanwhile,  in  a  meeting  of  the  repre-
 sentatives  of  Cement  Manufacturers’
 Association  and  Central  &  State
 Governments,  it  has  been  agreed  that
 the  voluntary  distribution  scheme  in-
 troduced  by  the  Cement  Manufac.
 turers’  Association  might  be  tried.  This
 voluntary  distribution  scheme  has  come
 into  operation  from  July,  1978.

 Cost  of  Imported  ‘Stainless  Steel  Sheets

 1432.  SHRI  P.  VENKATASUBBAIAH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  cost  of  imported
 Stainless  steel  sheets  is  Rs.  5  per  Kg.;

 (b)  whether  the  stainless  steel  uten-
 sils  sell  for  Rs.  90  to  Rs.  20  a  Kg; and

 (c)  if  so,  will  Government  ensure  a
 reasonable  cost  and  selling  price  ratio?,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY.  (SHRI- MATI  ABHA  MAITI):  (a)  “Bhe  price
 of  imported  stainless  steel  sheets  is
 Rs.  15,400  per  MT  cif.  for  26  gauge sheets.  During  the  current  year  there

 is  a  custom  duty  levied  on  the  im-
 ported  sheets  at  the  rate  of  220  per cent  on  the  cif,  price  of  the  material.
 The  MMTC  which  is  the  canalising
 authority  for  the  imported  stainless
 Steel  sheets  distributes  the  imported
 stainless  steel  sheets  at  the  following
 prices:

 Rs.  55,000  फ्ला  MT

 Rs.  56,000  per  MT

 Rs.  57,000,  per  MT

 Rs  58,000  per  MT

 besides.  the  cost  of  tthe  raw  material.
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 _Per  Capita  Income

 1433,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  the  per  capita  income
 in  India  has  shown  downward  trend
 since  ‘1976-77;

 (b)  if  so,  what  are  the  factors  res-.
 ponsible  for  such  decline  and  what
 measures  are  being  taken  or  proposed
 to  be  taken  by  Government  to  improve
 the  per  capita  income;  and

 (०)  what  has  been  the  per  capita
 income  in  India  every  year  duritg  the
 last  ten  years?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  According  to
 the  quick  estimates  of  national  income
 for  the  year  1976-77,  releasd  by  the
 Central  Statistical  Organisation  the

 per  capita  income  at  current  prices  was
 Rs.  1,008"  in  1975-76  and  Rs.  1,049  in
 ‘1976-77  showing  an  increase  of  41,  per
 cent.  At  constant  prices  of  970-7l  there
 has  been,  however,  a  fall  of  0.6  per  cent
 in  the  per  capita  income  in  that  year
 as  compared  to  the  previous  year.
 Detailed  estimates  of  national  income
 for  ‘1977-78  can  be  prepared  only  after
 the  end  of  the  year.  However,  accord-
 ing  to  the  Economic  Survey,  the  rate
 of  growth  of  grosg  national.  product
 (at  constant  prices)  during  (1977-78

 is.  expected  to  be  about  5  per  cent.  If
 this  growth  rate  is  achieved,  the  per
 capita  income  during  1977-78  would
 increase  by  about  3  per  cent.

 (b)  Does  not  arise.

 (c)  The  attached  statement  gives
 the  per  capita  income  in  India  at  cur-
 rent  and  at  970-7l  prices  for  the  ten
 years  ending  1976-77.

 STATEMENT
 Per  Capita  Income  in  Intia  at  current  and  constant  (970-7l)  priie,

 (1967-68—1976-77)

 per  capital  income  (Rs.) Year  :  ———
 _  at  current  prices  at  1970-71  prices

 are) _  2  »  _.

 1967-68  554°  4
 1968-69  5529.

 1969-70  मम  59775  ना
 1970-719  कि  न  636-1  636°  r
 tg7-7a¢  .  663°0  629°4
 1972-738  हे  .  है  7796  606°  4
 1973-74%  se  8 7  626°  0
 3974-75°  too7*r  6r7"9
 1975-76"  1008°  3  659°3
 1976-778  .  3048°6.  655९9

 oe  not  available *  -  provisional
 @  quick  estimates
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 Liquer  Poisoning  Cases

 1434,  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  liquor  poisoning
 cases  in  the  country  during  the  year
 1977-78;

 (b)  the  figures  as  compared  to  the
 previous  year;  and

 (c)  the  stepg  taken  to  check  such
 cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c).  The  required  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House  ag  soon  as  possible.

 राजस्थान  परमाणु  ऊर्जा  परियोजन।
 रावतभाटा  में  हड़ताल

 ‘1435.  श्री  चतुर्मुण  :  कया  परमाण
 कर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राजस्थान  परमाणु  ऊर्जा  परि-
 योजना,  रावतभाटा  के  कर्मचारियों  ने
 कितने  दिन  हड़ताल  की  थी  प्रौर  क्या  इन
 कर्मचारियों  के  साथ  कोई  समझौता  हुभा
 है;

 (ख)  क्‍या  समझाता  हुआ,  लिखित  रूप
 में  था  और  यदि  हां,  तो  भ्रब  तक  उनकी
 कौन  सी मांगें  पूरी  हुई  हैं;

 (ग)  क्या  समझौते  में  एक  यह  भी  शर्त  भी
 दी  गई  है  कि  कमंचारियों  को  एक  मुश्त

 2  माहू  का  जेतन  दिया  जायेगा,  भौर
 यदि  हां,  तो  क्‍या  यह  शर्ते  इसबीच
 पूरी  कीगयी  है  ;  भर

 (8)  क्‍या  वेतन  से  कटौती  सम-
 झौते  के!  पश्चात्‌  ही  की  जानी  थी  झौर  यदि
 हां,  तो  समझौते के  पूर्व  कम  चरियों  के  वेतन
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 सै  कटौतियां  किये  जाने  के  क्या  कारण  हैं
 भर  इसका  पूरा  व्योरा  क्या  है  ?

 प्रधान  मंत्री  (  श्री  मोरारणी  देसाई)  :

 (क)  शौर  (ल):  भधिकारियों  को
 छोड़कर,  राजस्थान  परमाणु  बिद्युत्‌
 परियोजना,  रावतभाटा  के  झन्य  कर्मचारी
 8  सितम्बर,  9778  लेकर  6  जनवरी,
 lo7seme  121 दिन  की भवैध  हड़ताल

 पर  रहे  थे  झभी  तक  उन  के  साथ '
 अंतिम  रूप  से  कॉई  समझौता  नहीं  हुआ
 है

 (ग)  यचपि  कर्मचारियों  के  साथ
 कोई  समझौता  नहा  हुआ  है  तथापि  उन
 में  से  अग्रिम  धनराशि  के  भुगतान  के
 लिये  झावेदन  करने  वाले  कमंचारियों  को,
 उन  के  दो  भहीने  के  वेतन  के  बराबर
 अग्रिम  घन  राशि  दी  गई  थी  जिसकी

 बसुली  .2  किश्तों  में  की  जानी  थी
 झब  यह  तय  किया  गया  है  ।  कि  उक्त
 अग्रिम  धन  राशि  की  बसूली  24  किश्तों  में
 की  जाये।

 (घ)  जी,  नहीं  ।  हू  कभी  भी
 स्वीकार  नहीं  किया  गया  था  कि  कर्म-
 चारियों  को दी  गई  प्रप्रिम  धन  राशि  की

 बसूली  उन  के  साथ  समभौता  ही  जाने  के
 बाद  ही  शरू  की  ज़ायेगी।

 Area  under  Jute  Cultivation  in  Assam

 1437.  SHRI  ISMAIL  HOSSAIN
 KHAN:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  total  area  of  jute  cultivated  im
 Assam  in  the  current  year;

 (b)  whether  the  price  of  raw  jute
 of  Assam  have  been  fixed  by  Govern-
 ment  and  if  so,  the  rate  thereof;  and

 (c)  the  steps  taken  by  Government
 to  ensure  that  the  actual  jute  growers
 get  legitimate  price?,
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  According
 to  the  latest  reports,  area  under  culti-
 vation  of  jute  and  mesta  in  Assam
 during  the  current  season  is  93.2  thou-
 sand  and  9.00  thousand  hectares  res-
 pectively.

 (9)  and  (c).  Statutery  minimum
 price  of  raw  jute  for  1978-79  season
 has  been  fixed  at  Rs,  50  per  quintal
 for  W-5  grade  in  Assam.  For  ensuring
 that  the  full  benefit  of  the  statutory
 minimum  prices  reaches  the  jute  grow-
 ers,  it  has  been  decided  to  enclarge  the
 scope  of  operations  of  Jute  Corporation
 of  India  who  have  been  directed  to
 procure  at  least  20  per  cent  of  their
 total  purchases  directly  from  the  pri-
 mary  markets.

 American  Expedition  to  the  Nanda
 Devi  Peak

 1438,  SHRI  ARJUN  SINGH  BHADO-
 RIA:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  had  per-
 mitted  an  American  Expedition  to  the
 Nanda  Devi  Peak  in  June,  1978;  and

 (b)  if  so,  the  reasons  why  the  per-
 mission  was  given  in  view  of  the  past
 spying  mission  to  the  Nanda  Devi
 Peak?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 A  proposal  for  an  American  Expedi-
 tion  to  Nanda  Devi  in  May-June,  978
 wag  accepted  in  principle  in  976  and
 formal  permission  granted  in  March,
 ‘1978,

 (b)  The  permission  was  granted  be-
 fore  information  about  the  alleged  spy-
 ing  mission  to  the  peak  came  to  notice.

 Guidelines  to  States  on  preparation  of
 Annual  Plans

 1439.  SHRI  AMAR  ROY  PRADHAN:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  sent  the  guidelines  to  the

 States  on  preparation  of  annual  plans
 for  1979-80  and  sectoral  allocations  for
 the  next  five  years;  and

 (b)  if  so,  the  reaction  of  the  State
 Governments  thereto?

 THE  PRIME  MINISTLR  (SHRI
 MORARJI  DESAI);  (a)  and  (b).  No
 Guidelines  have  so  far  been  sent  to
 the  States  on  the  preparation  of  the
 Annual  Plan  for  1979-80.  Guidelines
 were  sent  to  the  State  Governments  iz
 June  for  the  preparation  of  their
 Draft  Five  Year  Plans  for  ‘1978—63..

 These  Draft  Plans  are  expected  te
 be  received  by  the  Planning  Commis-
 sion  in  August.

 Coal  Shortage  in  Delhi

 1440.  SHRI  5.  R,  DAMANI:
 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  ENERGY  be
 meased  to  state:

 (a)  whether  he  is  aware  of  the  acute
 shortage  of  soft  ९०४९  in  the  Capital  in
 recent  months;

 (b)  whether  it  is  a  fact  that  since
 January  this  year  B.C.C.L.  hag  sup-
 plied  much  less  every  month  than  the
 fixed  quota  of  4500  wagons  a  month
 and  upto  middle  of  June,  not  a  single
 wagon  has  arrived;

 (c)  if  so,  the  full  details  thereof;
 and  =

 (d)  whether  remedial  action  has
 since  been  taken,  and  is  so,  the  details
 thereof?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  There
 was  some  shortage  of  soft  coke  in
 Delhi  in  recent  months.

 (b)  and  (c)  The  supply  of  soft  coke
 since  January,  298  has  been  around
 70  per  cent  of  the  demand.  The
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 -month-wise  supply  against  the  demand  is  given  below:

 Month  Demand  Supply

 January  3800  Wagons  7450०  Wagons
 February.  7600०  ”  949  ”

 March  १800  om  toto  oo

 April  3200  oe  3242  ”

 May  3200  ”  786  a?

 June  3200  EP  Su  a

 July  .  मु  200  a”  806  »  (till  agrd)

 ‘The  supply  in  the  first  half  of  June
 was  473  wagons.

 (d)  B.C.C.L.,  Railways  and  Delhi
 Administration  are  in  close  coordina-
 tion  for  improving  the  supply  of  soft
 coke  to  Delhi.  The  Railways  have
 taken  steps  to  increase  the  supply  oi
 ‘wagons  for  movement  of  coal  to  Delhi.
 This  has  already  resulted  in  improve-
 ment  in  supply  during  the  current
 month.

 Premature  Collapse  of  the  Chambal
 Bridge

 344.  SHRI  SHAMBHU  NATH
 ‘CHATURVEDI:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  refer  to  the  reply  given  to
 8.0.  No.  707  on  12th  April,  978  and
 state;

 (a)  whether  the  examination  of
 the  points  arising  out  of  the  report
 of  the  Committee  of  Technical  ex-
 perts  has  been  completed  and  it  has
 been  possible  to  fix  responsibility
 for  the  premature  collapse  of  the
 Chambal  Bridge;

 (b)  was  the  report  of  the  Junior
 Engineer  Shri  Gurdial  Upadhyay
 regarding  pilferage  of  cement  and
 substandarg  work  on  pier  No.  iY,
 while  the  bridge  was  stil]  under  cons-
 truction,  also  gone  into  and  _  consi-
 dered  during  this  examination;  and

 (c)  what  conclusions  have  finally
 emerged  as  a  result  of  this  exercise?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  Committee’s
 Report  has  been  examined  in  detail.
 It  is  proposed  to  accept  their  findings/
 recommendations,  Regarding  fixing  of
 responsibility,  if  any,  for  the  collapse
 of  a  portion  of  the  bridge,  it  is  propos-
 ed  to  request  the  Ministry  of  Works
 avd  Housing  for  further  necessary
 action  as  deemed  fit  by  them  as  the
 work  was  got  executed  by  the  C.P.W.D.

 (b)  and  (c).  The  complaint  of  Shri
 Gurdial  Upadhyay  was  duly  consider-
 ed  by  the  Committee  of  Technical  Ex-
 perts:  before  submission  of  its  Report.
 It  was,  therefore,  not  considered  neces-
 sary  to  go  into  this  complaint  de-novo,
 especially  because  the  Committee  had
 identified  subsidence  of  foundation
 under  pier  No.  17  at  the  substrata
 founding  level  as  the  cause  of  collapse
 of  the  bridge.

 High  Level  Meeting  on  Law  and
 Order  Situation  in  Dethi

 1442,  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  a  high  level  meeting
 was  called  by  the  Prime  Minister  in
 Delhi  to  have  a  thorough  review  of
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 oe  law  and  order  situation  in  Delhi;  ऊर्जा  मंत्री  भी  पी"  शामजमाग)
 (क)  दिल्‍ली  विद्युत्‌  प्रदाय  संस्थान  ने

 ner)  .  Loki  —_
 thereor  and  सुच्रित  किया  है  कि  यमुनापार  की  बस्ती

 onciusions:  ‘aITriv  G7  के  निवासी,  बिजली  की  भ्रनियमित  सप्लाई
 THE  MINISTER  OF  STATE  IN  THE  के  कारण,  भारी  प्रसुविधा  का  भनुभव

 MINISTRY  OF  HOME  AFFAIRS  नहीं  कर  रहे  है। (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  A  meeting  was  taken  by  the  ie Prime  Minister  on  Ist  June,  ‘1978.  (=)

 ऐसी  कोई  शिकायत  ली Various  aspects  of  the  law  and  orde.  बिद्युत्‌  प्रदाय  संस्थान  के  ध्यान  में  लाए
 situation  in  Delhi  were  discussed  at  wat  की  सूचना  नहीं  है  ।
 this  meeting.  Emphasis  was  laid  on
 swift  and  effective  action  in  detection  गे
 and  prosecution  of  offenders,  strict  =  (  )

 wie  (=)  हि
 वितरण  प्रणाली

 supervision  through  surprise  inspec-  eager  का  कार्य  दिल्ली  विद्युत्‌
 tions

 a  virits,  by  eens  mile  of
 sara  संस्थान  द्वारा  किया  जाता  है  तथा

 ce@rg  and  exemplary  aviour  by  e  =
 police  officers  at  all  levels.  वितरण  प्रगाली  के  दिन-पतिदिन  के

 bi  io से  मंत्रालय  का  कोई  सीवा  संबंध  नहीं  है।
 फिर  भी,  यदि  कोई  विशेष  शिकायत  हमारे

 यमुनापार  कालोनो,  शाहदरा,  दिल्‍ली  ध्यान  में  लाई  जाती  है  तो  मामला

 को
 बिजलो

 की
 सप्लाई  दिल्‍ली  विध्युत्‌  प्रदाय  संस्थान  के  साथ

 उठाया  जाता  Et
 1443.  श्रो  गोविन्द  सुण्झा  :  क्‍या  है

 ऊर्जा  मंत्री  थ  बताने  की  कृपा  करेंगे  कि  :  Crimes  in  Dethi

 (a)  कया  यमुता  पार  कालौती,  1444,  SHR]  KUSUMA  KRISHNA

 गौतमपुरी,  शाहदरा,  दिल्‍ली  के  निवासी
 उप  GANGA  BHAKT

 बिजती  की  भ्रनिधरमित  सब्लाई  के  कारण  SINGH:
 भारी  असुरवित  ा ुनव  कर  रहे  हैं;  SHRI  P,  VENKATASUBBAI-

 थे
 AH:

 (a)  क्‍या  यह  देखा  गया  है  कि  SHRI  SUBHASH  AHUJA;
 बुटियुक्त  कनेमशनों  के  कारण  कुछ  SHRI  BHART  sINGH
 मफातों  में  बिजली  होती  है  जबकि  CHOWHAN:
 उसी  समथ  पास  के  अन्य  मकातों  में  SHRI  0.  8.  PATIL;
 fart:  faery  नहीं  होती  है;  SHRI  K.  MALLANNA:

 SHR]  ARJUN  SINGH
 (4)  क्या  ऊर्जा  मंत्रालय,  ने  ल्लुटि-  BHADORIA:

 युक्त  बिअली  बनेकशनों  के  समाने
 के

 बारे  Will  the  Minister  of  HOME  AFFAIRS
 में  कोई  जांच  नहीं  की  है,  थदि  नहीं,  be  pleased  to  state:
 तो  इस  कालोनी  की  प्रनियमित  सप्लाई  के  (a)  how  many  cases  of  robberies,
 मुख्य  करण  क्या  हैं;  श्रौर  murders  and  decoities  have  been

 .  reported  separately  between  March,
 (9)  लुदि तुग्ठ  बिजली  के  कनेक्शतों  97  and  March,  98  in  Delhi  (Old

 ठीक  करने  के  बपा  को  and  New)  and  the  cozresponding  data
 bi

 हज  के  लिए  4  पैंबाही  की  available  between  March,  976  and
 जाएगी  !  March;  ‘1977;  and
 7775  LS.
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 by  how  do  Government  account
 for  spurt  in  those  cases  which  clear-
 ly  indicate  a  situation  of  ineffective
 law  and  order  in  the  recent  past  in
 Delhi  (Old  and  New)?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 A  comparative  statement  of  crime  in
 Delhi  is  given  below:

 Robbery  Murdir  —Dacoity

 March  7977  to  March,  1978  600  42925  45
 March  976  to  March,  1977  +  67  43  4
 March  i974  to  March,  3975  366  92  33

 (b)  Among  the  important  reasons
 for  increase  in  crime  are  free  registra-
 tion  of  cases,  release  of  bad  characters
 after  the  revocation  of  the  Emergency,
 and  coming  up  of  new  resettlement
 colonies.  The  law.  and  order  is  con-
 stantly  under  review  and  several  steps
 have  been  taken  to  check  the  crime.

 Formation  of  Ship  Building  Society
 by  Andhra  Pradesh  Engineers

 1445,  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  88  fact  that  some
 Engineers  of  Andhra  Pradesh  form-
 ed  a  ship-building  society  and  asked
 the  Government  to  help  them  to  get
 financia]  assistance;  and

 (b)  i¢  80,  the  help  given  by  Gov-
 ernment  to  the  above  society?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No  information  is
 available  in  the  Ministry,

 (b)  Does  not  arise.

 Contribution  of  Road  Transport  to
 Pi  Price  Rise

 1446.  SHRI  SOMNATH  CHATTER-
 JEE;  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  growth  of  the
 most  expensive  form  of  transport

 viz,  the  road-transport  in  a  dispropor-
 tionate  and  unplanned  manner  has
 greatly  contributed  to  the  price  rise
 which  is  one  of  the  biggest  problems
 that  the  country  is  facing  foday;  and

 (b)  if  so,  steps  proposed  to  be
 taken  by  Government  for  the  deve-
 lopment  of  Inland  Water  Transport
 which  is  universally  recognised  as
 the  cheapest  mode  of  transport?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM  ):  (a)  No,  Sir.  It  is  not
 correct  to  say  that  road  transport  is
 always  the  most  expensive  form  of
 transport.

 (b)  This  does  not  arise  directly  out
 of  part  (a)  of  the  Question.  It  is
 also  not  correct  to  say  that  inland
 water  transport  is  the  cheapest  mode  of
 transport  for  all  commodities  and  in
 all  areas  and  under  all  circumstances.
 However,  steps  are  being  taken  for  de-
 velopment  of  inland  water  transport  in
 areag  where  it  is  economically  viable,
 for  which  provision  is  made  in  the
 Five  Year  Plans  of  the  Central  Gov-
 ernment  as  well  as  those  of  the  State
 Governments.  In  the  Five-Year  Plan
 of  the  ‘Central  Government,  provision
 is  made  for  Central  Schemes  as  well
 as  Centrally  Sponsored  Schemes.  For
 execution  of  Centrally  Sponsored
 Schemes,  loans  are  advanced  to  the
 State  Governments.
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 Fire  in  Delhi  Cantonment

 1447,  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 y  (a)  whether  a  fire  on  the  7th  June,
 “1978  engulfeg  the  local  areg  _head-
 quarters  of  the  Air  Force  in  Delhi
 Cantonment;

 (b)  the  causes  of  the  fire;  and

 (c)  the  losg  suffered?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.

 (b)  Electrical  short  circuiting.

 (c)  Total  loss  due  to  damage  to  the
 building  and  the  stores  is  assessed  at
 Rs.  3,44,76l.

 झोबरा  बिशुयुत्‌  संयंत्र

 +1448.  भरी  राघव  जो  :  क्या  ऊर्जा  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  महीनों  के  दौरान
 कितने  दिन  प्रोंबरा  विद्युत्‌  संपंत्र  बन्द  रहा
 ौर  इसके  बन्द  रहने  के  क्या  कारण

 हैँ  ;  भार

 (ख)  यह  सुनिश्चित  करने  के  लिए  क्या

 कापेवाही  की  जा  रही  है  कि  ऐसा  भविष्य
 में  बन्द  न  ही  ?

 ऊर्जा  मंत्री  (भी  पी०  रामचसान):

 (क)  पूरा  विद्युत  केन्द्र  कभी  भी  बन्द

 नहीं  किया  गया  था।  तथापिं,  झोबरा

 ताप  विश्युत्‌  केन्द्र  में  प्रतिष्ठापित  प्रत्येक  यूनिट
 अप्रैल,  मई  तथा  जून,  1978 के %  महीनों
 में  जितने  दिनों  क ेलिए  बन्द  रही  उन
 दिनों  की  संध्या  तथा  उनके  बन्द  रहने
 के  मुख्य  कारण  उपाबन्ध  में  दिए  गए  है।

 (ख)  झोबरा  ताप  विद्युत्‌  केन्द्र  के
 कार्य  निष्पादन  में  सुधार  लाने  के  लिए
 उत्तर  प्रदेश  राज्य  बिजली  बोर्ड  के

 प्राधिकारियों  द्वारा  आवश्यक  कदम
 उठाये  जा  रहे  हैं।  पिछले  तीन  या  चार
 वर्षों  में  चातूँ  की  गयी  नयी  यूनिटें
 परियोजना  नवीकरण  स्कीम  के  प्रंतगंत
 श्ाती  हैं।  इस  स्कीम  के अन्तगेत  भारत

 हैबी  इलेक्ट्रिकल्स  लिमिटेड  तथा  इंस्ट-
 मेशन  लिमिदेड  कोटा  ने  उपस्कर  की
 खराबियो  को  दूर  करने  का  काम

 हाथ  में  लिया  है।  भरत  सरकार  के

 विद्युत  विभाग  द्वारा  उत्तर  प्रदेश  राज्य

 बिजली  बोड़ें  को  इस  झाशय  के

 आदेश  जारी  फर  दिए  गए  हैं  कि  वे

 ऐतिहाती  प्रनुरकक्षण  तकनीकी  को  अपनायें

 तथा  संवर्गों  को  अलग-अलग  करके,
 विशेषज्ञता  को प्रोत्स।हित  कर  के  तथा  प्रचा-
 ललन  भौर  भनुरक्षण  कमचारियों  को  गहन
 प्रशिक्षण  देकर  के  इस  विद्युत्‌  केन्द्र  को
 प्रबन्ध  व्यवस्था  में  सुधार  लाने  के

 लिए  कदम  उठाएं  t  ऊर्जा  मंत्रालय  के
 परामशेंदाता  भी  समय-समय  पर.  प्रोबरा
 ताप  विद्युत्‌  केन्द्र  का  दौरा  करते  है  तथा
 केन्द्र  के  प्रचालन  और  अनुरक्षण  के
 स्‍तर  में  सुधार  लाने  हेतु  उठाए  जाने
 बाले  कदमों  के  बारे  में  विद्युत्‌  केस्त्र  के  प्राधि-
 कारियों  को  सलाह  देते  हैं।
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 विवरण

 मूनिट  क्षमता  बन्द  होने  बन्द  होने  के  मुख्य  कारण

 संख्या  की,
 अवधि,
 दिनों  में  -

 l  50  36

 2  50  oL  et  %  भू-दोष

 3  50  9

 4  50  |  136

 5  50  8

 6  00  29  ज्यादातर  बायलर  ट्यूब  में  लीकेज  होने  तथा

 सुपर  हीटर  ट्यूब  में  लीकेज  होता,  उपस्कर  में  विभिन्न
 खराबियां  तथा  बायलर  का  बाविक  रख-रखाव  ।

 ज्यादातर,  ट्यूब  मेन  स्टीम  लाइन  में  लीकेज  होने  के  कारण  |

 ज्यादातर  बायलर  ट्यूब  में  लीकेज  होने  क ेकारण  t

 क्लिंकर  का  निर्माण  भौर  बायलर  ट्यूब  में  लोकेज  होना।

 झाई०  डी०
 पंखों  की  मरम्मत  होने  क ेकारण  1

 बयलरा  टुयुव  में लीकेज  होने  तथा  श्म्प  प्राणालियों  में  खराबी
 होने  के  कारण  ny

 बायलर  में  लीकेज  होने,  झाई०  डी०  पंखों  की  मरम्मत
 तथा  बाल  मिल  की  मरम्मत  के  कारण  ।

 9  200  42  यहू  एक  नयी  यूनिट  है  तथा  विभिन्न  उपस्‍्करों  में
 प्रारंभिक  खराबियों  के  कारण  बन्द  रही  ।

 राज्यों  में  चिथुतू  उत्पादन

 1449.  बनी  गंगा  भक्त  सिह:  क्या
 ऊर्जा  मंत्री  यह  बताने  की  कृप।  करेंगे  कि  :

 (क)  क्‍या  सरकार  देश  के  विभिन्न

 भागों  में  वर्ष  =  1977-78  की  विद्युत्‌
 उत्पादन  क्षमता  की  तुलना  में  वर्ष
 1978~79  में  विद्युत्‌  उत्पादन  क्षमता  बढ़ा
 पकेगों  ;

 (ख)  किन-किन  राज्यों.  में  नए
 तंपीय  बिद्युत  संयंत्र  तैयार  हो  जाएंगे।
 मौर  ननमें  विद्युत्‌  उत्पादयद  आरम्भ  हो
 जाउंगा  ;  भौर

 (ग)  किन-किन  राज्यों  में  उनकी
 विद्युत्‌  आवश्यकता  को  शत-अतिशत
 सप्लाई  होती  है.  भौर  विद्युत्‌ की  सप्लाई
 के  लिए  सरकार  ने  क्‍या  कसौटी  झपन।
 रखी  हैं  ?

 ऊर्जा  मंत्री  (  भी  ato  रामबसान  ):
 (क)  जी,  हां

 (@)  चालू  वर्ष  के  दौरान  निम्त-
 लिखित  राज्यों  में  नई  ताप  विद्युत
 उत्पादन  यूनिटें  चालू  करने  का  लक्ष्य
 रखा  गया  है  —

 L,  उत्तर  प्रदेश
 2.  पंजाब
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 3  हरियाणा
 4.  दिल्‍ली
 5.  गूजरात

 ५...  86.  मध्य  प्रदेश
 a,  महाराष्ट्र

 8.  ांघ  प्रदेश
 9.  तमिलताईु

 10.  बिहार
 ti.  पश्चिम  बंगाल
 l2.  भ्सम

 (ग)  मांग  में  ऋतु  के  अनुसार  परि-
 बतन  होते  हैं।  इस  समय  निम्नलिखित
 राज्यों  संघ  शाज्य  क्षेत्रों  में  विद्युत्‌  की  कोई
 कटौती  झववा  प्रतिबंध  नहीं  है  :--

 i.  दिल्‍ली  यहां  केवल
 2.  जम्मू  व  कश्मीर  |  सीमांत  प्रतिबंध  है।
 3.  हिमाचल  प्रदेश
 4.  हरियाणा
 5.  पंजाब
 6.  राजस्थान
 7.  चंडी गढ़
 8.  गुजरात
 9.  ान्घ  प्रदेश

 10.  केरल
 Li.  तमिलनाडु
 12.  उड़ीसा
 13.  मिजोरम
 14,  अ्रदणाचल  प्रदेश
 15.  मेघालय

 जिन  राज्यों  में  विद्युत्‌  की  कभी  अनुभव  की
 जाती  है  उन  राज्यों  में  विभिन्न  श्रेणी के
 उपभोक्ताओं  को  उनकी  प्रायमिकता  के
 प्रतुसार  विधुत्‌  की  सप्लाई  करने  के  लिए
 सरकार  ने  मार्मदर्शी  सिद्धांत  जारी  कर
 दिए  हैं।

 Chief  Ministers’  Conference  on  Law
 and  Order

 1450,  SHRI  M.  N.  GOVINDAN
 NAIR:

 SHRI  YAGYA  DATT
 SHARMA;

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  had  a
 Proposal  to  convene  a  Chief  Minis-
 ters’  Conference  to  consider  the  law
 and  order  situation  in  the  country;

 (b)  whether  this  Conference  has
 since  been  held;

 (c)  if  so,  the  details  of  the  discus-
 sions  that  took  place  and  the  outcome
 thereof;  and

 (da)  if  it  was  not  convened,  the  nea-
 sons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (d).  Government  propose  to  con-
 vene,  at  an  early  date,  a  Conference
 of  Chief  Ministerg  to  consider  the  law
 and  order  situation  in  the  country.

 Scheme  for  Utilisation  of  Territerial
 Army  Personnel

 45l.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Lt.  Col.  S.  K.  De,
 TD,  a  Cardiologist  has  sent  8
 scheme  for  utilisatién  of  Territorial
 Army  personnel  (Medical)  for  ren-
 dering  medical  services  to  different
 regions  especially  the  backward  ones;

 (०)  if  80,  whether  Government
 have  accepted  the  scheme;  and

 (c)  when  it  is  likely  to  be  imple-
 mented?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.

 (b)  and  (c).  The  feasibility  of  the
 scheme  is  under  examinatiqn.
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 MiGe  Mannfactured  by  HAL
 1452.  DR.  BALDEV  PRAKASH:  Will

 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the
 MIGs  manufactured  by  the
 has  come  out  of  factory;  and

 batch  of  new
 HAL.

 (b)  whether  the  aircrafts  have
 been  put  on  trial  fights  and  found
 satisfactory?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Backward  Classes  Commission

 1453.  DR.  BAPU  KALDATE,  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have  ab-
 andoned  the  proposal  to  constitute
 Backward  Classes  Commission;  and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Solar  Energy  for  Domestic  use

 1454.  DR.  VASANT  KUMAR  PANDIT:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  active  research  is  be-
 ing  done  in  various  departments
 ang  at  various  levels  to  harness  solar
 energy  for  domestic  use  and  indus-
 trial  progress;

 (b)  if  so,  the  main  achievements
 thereof  and  the  implementation  of  the
 same  from  the  utility  point  of  view;

 (c)  whether  it  is  a  fact  that  the
 mechanical  engineering  department
 of  the  LI.T,  Powai  (Bombay)  has  pro.
 posed  a  cold  storage  unit  based  on
 solar  energy;  and
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 (d)  whether  the  possibility  of  pro-
 duction  of  electric  power  through
 solay  energy  stored  in  seawave  has
 been  investigated  ang  if  so,  the  re-
 sults  thereof?

 THE  PRIME  MINISTER
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  A  statement  is  attached.

 (c)  Yes,  Sir.  Work  on  the  project  is
 in  progress.

 (SHRI,

 (d)  No,  Sir.  Government  would  prefer
 to  concentrate  on  development  of  solar
 thermal  devices  and  solar  photovoltaic
 devices  for  generation  of  electricity,
 which  can  be  realised  in  the  im-
 mediately  forseeable  future.

 Statement

 Utilisation  of  solar  energy  for  a
 wide  range  applications  with  special  *
 emphasis  on  itg  use  in  rural  areas  hes
 been  given  high  priority  by  the
 Government,  Efforts  in  this  area  are
 still  in  the  R  &  D  stage.  Organised
 research  and  development  with  signi-
 ficant  financial  inputs  by  the  Depart-
 ment  of  Science  &  Technology  started
 only  a  couple  of  years  ago  end  nor-
 maily  new  technologies  takes  several
 yearg  before  they  could  reach  com-
 mercialisation,  Sustained  efforts  in
 the  last  two  years  have  led  to  suc-
 cessful  prototype  development  of
 certain  solar  energy  devices  such  as
 water  heating  systems,  dryers  for
 agricultural  produce,  solar  power
 plant  ete.  Some  of  these  devices  are
 undergoing  field  trials  in  different
 parts  of  the  country.  The  following
 are  the  more  important  R&D  projects
 which  made  significant  progress:—

 (i)  Successful  completion  of  one-
 tonne  per  day  proto-type  paddy

 dryer  by  the  Annamalai  University.

 (ii)  A  l0-tonne  per  day  paddy
 dryer  has  been  installed  by  the  Na-
 tional  Industrial  Development  Cor-
 poration  at  the  Central  State  Farm
 in  Lathowal  near  Ludhiana-~Work
 started  on  another  grain  dryer  fn-
 stallation  at  Gauhati  (Assam).
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 dill)  A  30  KW  experimental  sotar
 power  plant  has  been  successfully
 installed  and  commissioned  hy  the
 Bharat  Heavy  Electricals  Limited  in
 cooperation  with  the  Indian  Institute
 of  Technology,  Madras  under  the
 Indo-FRG  Cooperation  Agreement.

 (iv)  Solar  Energy  heating  systems
 for  domestic  use  and  for  medium
 and  large  scale  applications  in  ho-
 tels,  guest  houses,  hostels  etc.  have
 also  been  developed  in  the  Bharat
 Heavy  Electricals  Limited  and  the
 National  Physical  Laboratory.  One
 such  large  scale  installation  has  been
 completeq  at  the  Qutab  Hotel,  New
 Delhi.

 (v)  Know  how  has  been  developed
 for  making  personel  condensorg  for
 Solar  cells  at  the  Indian  Institute  of
 Science,  Bangalore.

 (vi)  R  &  D  work  for  fabrication
 of  silicon  solar  cells  at  the  Centrai
 Electronics  Limited  for  direct  con-
 version  of  solar  energy  into  electri-
 city  by  photovoltaic  process  is  in
 progress.  A  number  of  other  insti-
 tutions  in  the  country  are  participat-
 ing  in  this  work.  The  main  thrust
 of  R&D  work  in  this  area  is  to
 develop  low  cost  solar  photovoltaic
 cells  with  reasonable  efficiency.

 (vii)  A  solar  energised  desalina-
 tion  pilot  plant  of  4000  litres  pcr
 day  capacity  for  obtaining  potable
 water  from  sea  water  was  developed
 by  the  Central  Salt  &  Marine  Chemi-
 cal  Research  Institute,  Bhavnagar.
 Based  on  the  performance  of  this
 pilot  plant,  the  Institute  has  recently
 commissioned  a  5000  litres  per  day
 capacity  plant  at  village  Awania  in
 Gujarat  and  plants  of  larger  capa-
 cities  are  under  construction  in
 Rajasthan.

 Thai  Language  Programme  by  ALR.

 1455.  SHRI  DILIP  CHAKRAVARTY:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 refer  to  the  reply  given  to  Unstarred

 Question  No,  336  on  the  22nd  February
 978  and  state:

 (a)  the  stepg  taken  so  far  to  start
 the  proadcast  in  Thaj  language  by
 A.LR.;  and

 (b)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  INFORMATICN
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANT):  (a)  and  (b).  It  has  alresay
 been  decided  to  resume  the  Thai  Ser-
 vice  of  the  External  Services  Rivision
 of  All  India  Radio.  Steps  are  ‘eng
 taken  to  appoint  the  required  staff.  As
 soon  as  they  are  in  position,  the  service
 will  be  resumed.

 Programmes  Telecast  by  T.V.  Centre,
 Srinagar

 1456.  SHRI  MOHD.  SHAFI  QURESHI:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  the  T.V.  coverage  in
 Srinagar  is  confined  only  to  Govern-
 ment  functions;  and

 (b)  time  allotted  during  ‘1977-78,  to
 functiong  organized  by  the  Opposition
 parties?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  ्,
 ADVANI):  (a)  No,  Sir.

 (b)  There  is  no  pre-arranged  all.ica-
 tion  of  time  as  such  to  the  ruling  and
 opposition  parties.  The  principal  crite-
 rion  is  the  newsworthiness  of  a  parti-
 cular  event.

 Inland  Water  Transport
 1457,  SHRI  SIVAJI  PATNAIK:

 SHRIMATI  AHILYA  P.
 RANGNEKAR:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state;

 (a)  whether  it  is  a  fact  that  Inland
 Water  Transport  is  the  cheapest  mode
 of  transport  and  continues  to  play  a
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 vital  role  in  the  transportation  system
 and  economic  development;  and

 (b)  what  steps  are  proposed  to  be
 taken  by  Government  for  the  deve-
 lopment  of  Inland  Water  Transport  in
 India?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Whether  inland
 ‘water  transport  jig  cheaper  than  other
 alternative  modes  in  a  particular  case
 will  depend  on  the  nature  of  commo-
 dities  to  be  transported,  relative  dis-
 tance  between  point  of  origin  and  des-
 tination  by  waterways  and  other  alter-
 native  modes,  the  distance  over  which
 the  goods  have  to  be  carried  and  other
 relevant  factors.  It  will  not  be  cor-
 rect  to  say  that  inland  water  trans-
 port  is  always  the  cheapest  mode  of
 transport,  In  India  it  plays  an  im-
 portant  role  in  some  parts  of  the  coun-
 try  where  it  has  natural  advantage
 over  other  modes  of  transport.

 (b)  The  primary  responsibility  for
 development  of  inland  water  trans-
 port  in  India  under  the  Constitution
 devolves  on  the  State  Governments.
 The  Central  Government  has,  however,
 been  providing  financial  assistance  to
 those  schemes  of  the  State  Govern-
 ments  for  development  of  inland  water
 transport  which  were  included  in  the
 Plans  as  Centrally  sponsored  schemes.
 Efforts  are  also  being  made  to  revita-
 lise  the  river  services  operated  by
 the  Central  Inland  Water  Transport
 Corporation,  an  Undertaking  of  the
 Centtal  Government.

 सानिकपुर  तक  झम्तरज्यीय  सड़क
 के  निर्माण  के  लिए  केसा को को

 प्रस्ताव

 1458  भी  यमना  प्रसाद  शास्त्री
 क्या  सनौबहन  झोर  परिवहन  मंत्री  यह  बताने
 की  कपा  करेंगे  कि

 (क)  कया  भध्य  प्रदेश  सरकार  के  लोक
 निर्माण  विभाग  ने  बरास्ता  रीथा-सेमरिया
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 मानिकपुर  तक  एक  प्रन्तर्राण्यीय  सड़क
 के  निर्माण  के  लिए  मई,  i978  में  केन्द्रीय
 सरकार  को  एक  प्रस्ताव  पेश  किया  था;
 शरीर

 (ख)  यदि  हां,  तो  क्या  मंत्रालय  मध्य
 प्रदेश  तथा  उत्तर  प्रदेश  के  महत्वपूर्ण  स्थानों
 को  जोड़ते  बाली  इस  सड़क  के  निर्माण  के
 लिए  राष्ट्रीय.  सड़क  निधि  से  सहायता
 देगी  ताक  यह  सड़क  i978-79  रमें
 बनकर  तैयार  ही  जाए  ?

 सौवहन  शौर  परिजहन  मंत्रालय  में

 प्रभारी  राज्य  संत्रो  (श्री  जांद  राम  ):

 (क)  शौर  (ख).  मध्य  प्रदेश  सरकार

 ने  सड़क  के  रीवा-सेमरिया  खंड  का

 निर्माण  पहुले  ही  कर  दिया  है,  जो  कि

 एक  राज्य  सड़क  है  ।  उन्होंने इस  खंड  पर

 तामसा  नदी  पर  झपने  निजी  संसाधनों  से

 एक  पुल  बनाने  की  मंजूरी  भी  दे  दी  है  t

 सेमारिया  से  मानिकपुर  तक  इस  सड़क  की

 40  कि०  मी०  की  शेष  लंबाई  में  से,  जिसका

 कुछ  भाग  मध्य  प्रदेश  में  श्रीर  कुछ  भाग

 उत्तर  प्रदेश  मैं  पड़त।  है,  मध्य  प्रदेश

 सरकार  ने  प्रस्ताव  किया  है  कि  @

 अपने  सड़क  घिभाग  का  घित्तपोषण  झपने

 केन्द्र  सड़क  निधि  (झावंटन  )  लेखा

 से  करेंगे  ।  परन्तु  यह  सुनिश्चित  फरने

 के  लिए  कि  उत्तर  प्रदेश  का  भाग  भी  साथ-

 साथ  पूरा  हो,  भारत  सरकार  ने  उत्तर

 प्रदेश  सरकार  से  अनुरोध  किया  कि

 वे  उत्तर  प्रदेश  के  सड़क  भाग  का  बित्त-

 पोषण  राज्य  के  केल्रीय  सड़क  निधि

 प्राबंटन  लेखा  से  करें  ।  उन्होंने  प्रभी

 उत्तर  नहीं  भेजा  है  ।
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 एच०  एम०  to  की  नकली.  घड़ियां

 1459.  शी  हर  गोजिन्द  बर्मा,  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  एच०  एम०  टी०  की
 नकली  घड़ियां  बाजारों  में  बड़ी  संख्या  में
 बेची  जारही  हैं;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  को
 ऐसी  घड़ियों  का  निर्माण  करने  वाले  सम्बद्ध
 व्यक्तियों  का पता  है  ;  शौर

 (ग)  यदि  नहीं,  तो  क्‍या  सरकार
 उन  का  पता  लगाने  के  लिये  कार्यवाही
 कर  रही  है  शर  यदि  नहीं,  तो
 उसके  क्‍या  कारण  हैं  ?

 उद्योग  मंत्रालय  में  राज्य-मंत्री
 (कुमारी  झासा  साहइति  ):  (क)  से
 (ग).  कहीं  कहीं  एच ०एम०टी०  की  नकली
 घड़ियां  बेचे  जाने  के  बारे  में  एच०एमण०्टी०
 को  जानकारी  मिली  है  |  इस  प्रकार
 की  घड़ियों  की  सप्लाई  तथा  निर्माण
 के  श्रोत  के  संबंध में  एच०एम०  टी०  द्वारा
 जांच  की  जा  रही  है  |  एच०एम०
 टी०  के  धिक्रेताओं  /  एजेंटों  को  बढ़ाने  के
 लिए  व्यावहारिक  उपाय  भी  किये  जा
 रहे  हैं  ताकि  बढ़ते  हुये  ग्राहक  एच०
 एम०  टी०  की  घड़ियां  सीधे  प्राधिकृत
 विक्रेताओं/एजेंटों  स ेखरीद  सकें  v

 विज्ञान  प्रगति  का  प्रकाशन

 1460.  ी  मोहन  लाल  पिपिल  :  क्‍या
 बिशान  और  प्रोद्योगिकी  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  श्पा  चिज्ञान  प्रगति  के  प्रका-
 शन  भें  झापात  स्थिति  के  दौरान  .  झाठ
 महीनों की  देरी  कीजातीं  थी;
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 (ख)  यदि हां,  तो  उस  के  लिये कौन
 झधिकारी  उत्तरदायी  था  तथा  उनकी  उस
 झग्रनियमितता  के  लिये  सरकार  ने  क्‍या
 कार्यवाही  की  है  ;

 (ग)  क्या  इस  श्रथधि  के  दौरान
 उस  के  प्रकाशन  में  बड़ी  धनराशि  का
 गोलमाल  भी  किया  गया  था;  झोर

 (घ)  यदि  हां,  तो  तत्सम्बन्धी  हंथ्प
 क्या  हैं  तथा  उस  पर  सरकार  की  क्या
 प्रतिक्रिया  है  ?

 प्रधान  संत्री  (भी  सोराश्ली  देसाई)  :

 (क)  “विज्ञान  प्रगति”  के  प्रकाशन  में
 कुछ  विलग्ब  हुए  थे  ।  यह  श्ब  पूर्णरूपेण
 ठीक  समय  पर  प्रकाशित  हो  रही  है  ।

 (ख)  इस  मामले  की  घिशेष  रूप  से
 नियुक्त  समिति  जांच  कर  रही  है।

 (ग)  कुछ  बकाया  राशियों  के  बसूल
 होने  में  घिलम्ब  के  भलावा  थित्तीय  भ्रनिय-
 मितताझ्रों  संत्रंधी  कोई  शिकायत  हमें  प्राप्त
 नहीं  हुई  है  ।  इसकी  भी  उक्त  समिति
 द्वारा  जांच  की  जारही  है  ।

 (घ)  समिति  के  प्रतिवेदन  की
 प्रतीक्षा  की  जा  रही  है  1  समिति  की
 जांच  के  झाधार  पर  सरकार  उपयुक्त
 निर्णय  करेगी  ।

 स्‌  जण्फरपुर  उपग्रह  दृरदर्शन  केला

 1461.  श्री  उभ्रसेन  :  कया  सूचना  झौर
 प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ष्या  मुजफ्फरपुर  (बिहार  )  में
 एक  उपग्रह  दूरदर्शन  केन्द्र  4  जून,  978
 को  जालू  हुभा  था  ;

 (व)  यहां  से  कौन-कौन  से  कार्यक्रम
 प्रसारित  किए जा  रहे  हैं;  भौर
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 (ग)  कया  पूर्वी  क्षेत्र  के  देवरिया,  बलिया
 झाजमगढ़,  गोरखपुर  तथा  बस्ती  भश्रादि
 जन  पद  में  भीइस  उपग्रह  से  दूरदर्शन  कार्य-
 क्रम  पहुंच  सकते  हैं  श्लौर  इस  फार्म  पर  कुल
 कितना  खर्चे  होगा  ?

 सूचना  ौर  प्रसारण  मंत्रों  (  श्यो  लाल
 कृष्ण  झादवाणो  ):  (क)  झोर  (ख).
 मुजफ्फरपुर  में  एक  स्थलीय  दूरदशेन  प्रेषण
 केन्द्र  14-6-1978  को  चालू  किया  गया
 था  ।  बयोंकि  यह  केन्द्र  'साइट  उत्तरचर्ती
 योजना  का  प्रंग  है,  त:  थहां  से  टेली-
 कास्ट  होने  वाले  कार्यक्रम  मुख्यतया  ग्रामोन्मुखी
 होते  हैं।  इन  कार्यक्रमों  को  पहले  बीडियो  टेपों
 पर  रिकार्ड  किया  जाता  हैं  भौर  फिर  उनको
 उक्त  केन्द्र  से  टेलीकास्ट  किया  जाता  है  ।

 (ग)  संमवतया  यह  'साइट'  उत्तर-
 वर्ती  कार्यक्रम  के  संदर्भ  में  है  जिसके
 अंतगंत  मुज क्फरपुर  दूरदर्शन  प्रेषण  केन्द्र
 कार्य  कर  रहा  है  ।  इसके  सेवा  क्षेत्र  का
 विस्तार  उतर  प्रदेश  के  पूर्वी  जिलों  में
 करना  संभव  नहीं  है  t

 Restarting  of  River  Services

 1462,  SHRI  GANGADHAR  APPA
 BURANDE:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  any  action  has  been
 taken  or  is  proposed  to  be  taken  by
 Government  to  restart  the  river
 services  which  were  closed  down;  and

 (b)  if  so,  the  details  therefor?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  river  services  on  two
 routes  namely;  Calcutta-Gauhati  and
 Caleutta-Cachar  which  were  closed
 down  have  been  restarted  with  effect
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 from  May,  798  and  June,  978  res-
 pectively  by  Central  Inland  Water
 Transport  Corporation  Limited.  Cal-
 cutta,

 Pay  and  Aflfowances  of  J.C.Os.  and
 other  Rank  Officers

 1463,  SHRI  K.  N.  DASGUPTA;  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  differences  in  pay
 and  allowances  between  the  JCOs
 and  other  rank  officers  are  gradual-
 ly  increasing;

 (b)  whether  at  present  JCOs  and
 Jawans  are  getting  same  ration  scale
 and  allowances  and  outfit  allowances,
 but  the  newly  commissioned  officers
 are  getting  at  much  higher  rates;  and

 (९)  whether  JCOs  are  getting  ist
 class  journey  facility  but  as  regards
 mileage  allowances  they  are  getting
 leas  than  that  of  other  offiters?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  No,
 Sir.  The  disparity  in  the  ratio  of  pay
 between  JCOs  and  Commissioned  Offi-
 cers  has  been  substantially  reduced
 over  the  years.

 (b)  7008  and  Jawans  are  entitled
 to  free  rations,  or  ration  allowance  in
 lieu  thereof  when  rations  are  not
 drawn  in  kind.  Commission  Officers
 (including  newly  Commissioned  Offi-
 cers),  are  not  entitleg  to  free  rations,
 except  when  posted  to  field  areas.  The
 ration  scales  of  Commissioned  Offi-
 cers,  including  newly  Commissioned
 Officers,  in  field  areas  are  different  as
 compared  to  JCOs/Jawans  because  of
 different  dietary  habits,

 So  far  as  outfit  allowance  is  con-
 cerned.  JCOg  and  Jawans  get  free  ini-
 tial  issue  of  clothing,  free  washing
 services,  and  clothing  allowance  of
 Ra.  9  p.m,  for  the  purpose  of  replace-
 ment  and  repair  of  articles  of  cloth-
 ing.  In  field  areas,  they  get  free  re-
 placement  of  clothing  in  lieu  of  cloth-
 ing  allowance.  On  the  other  hand,  a
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 Commissioned  Officer  gets  initial  out-
 fit  allowance  of  Rg.  1400  to  provide
 himself  with  uniform  and  accessories;
 renewal  outfit  allowance  of  Rs.  200
 after  7  years’  qualifying  service;  and
 kit  maintenance  allowance  of  Rs.  50
 p.m,

 (c)}.  Both  JCOs  and  Commissioned
 Officers  are  entitled  to  travel  by  lst
 class  during  rai]  journeys.  There  is
 also  no  difference  in  their  entitle-
 ments  of  mileage  allowance,

 Grant  of  Pension  to  Freed0m  Fighters

 1464,  SHRI  F.  H.  MOHSIN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  how  many  persons  have  been
 granted  fresh  political  sufferers  pen-
 sion  since  April  1977;

 (b)  in  how  many  case,  the  pensions
 have  been  suspendeg  or  cancelled;  and

 (९)  how  many  applications  are  still
 pending?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  1449,

 (b)  Pensions  have  been  suspended
 ‘m  ‘1767  cases  and  cancelled  in  3828
 cases.  :

 (c)  No  application  is  pending  initial
 scrutiny.

 Andaman  and  Nicobar  Island  Shipping
 Services

 465  SHRI  D.  AMAT:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  committee  to  go  into  the
 various  problems  connected  with  the
 Andaman  and  Nicobar  Island  Shipp-
 ing  Services;  and

 (b)  if  so,  what  are  the  main  fea-
 tures  00  the  proposal?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  Committee  will  examine
 various  problems  conriected  with
 Shipping  Serviceg  to  Andaman  and
 Nicobar  Islands,  including  quotas  now
 being  fixed  for  various  categories  of
 users,  It  will  comprise  of  represen-
 tatives  of  the  Ministries  of  Shipping
 and  Transport  and  Home  Affairs,  two
 members  of  the  Home  Minister's  Ad-
 visory  Committee  for  Andaman  and
 Nicobar  Islands,  a  representative  of
 the  Chief  Commissioner,  Andaman
 and  Nicobar  Islands  and  a  representa-
 tive  of  Shipping  Corporation  of  India
 Limited.

 Censorship  Certificate  to  ‘God  Fathers’
 Kung  Fu  Family’

 1466.  DR.  RAMJI  SINGH;  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  film  ‘God  Fathers’
 Kung-fu  Family’  is  certifieq  for  exhi-
 bition  in  India;

 (b)  was  it  seized  by  the  Police;

 (c)  hag  it  led  to  some  sensational
 disclosures;  and

 (d)  if  s0,  what  are  they  and  steps Government  taken?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI. L.  K.  ADVANI):  (a)  No,  Sir.

 (b)  to  (d).  Information  is  being collected  and  will  be  laid  on  the Table  of  the  Sabha  in  due  course,

 झाकाशबाणी,  उल्तरपुर  के  इंजोलियारिग
 झसिस्टेंट  हारा  झात्म  हस्था

 1467  श्री  मृत्युंजय  प्रसाद  :  क्‍या
 सूचना  झोर  प्रसारण  मंत्री  3  मई,  i978
 के  झ्रतारांकित  प्रश्न  संख्या  8933  के
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 wat  के  संबंध  में यह  बताने  की  झापा  करेंगे
 किः

 (क)  कपा  उस  मामले  में  विभागीय
 जांच  पूरी हो  गयी  है  भौरयदि  हां,  तो
 उसके  फलस्वरूप.  क्या  तथ्य  प्रकाश  में
 आये  प्रौर  उन  पर  सरकार  द्वारा  क्या  कार्यवाही
 को  गई  है;  ओर

 ख)  कया  मृत  इंजीनिर्षारिेंग  भ्रसिस्टेंट
 श्रो  शर०  सी०  भ्रप्रवाल  की  घिधवा  तथा
 बच्चों  को  जीविका  के  लिए  कोई
 प्रबन्ध  किए  गए  हैं  भौर  इस  बारे  में

 पूर्ण  ब्यौरा  क्‍या  हैं  ?

 सूचना  झोर  प्रसारण  मंत्री  (भी
 खाल  कृष्ण  झाइ़बाणोी)  :  (क)  विभागीय
 कारंगाई  चाल  है  ।

 (ख)  केन्द्रीय  सरकारी  कर्मचारी  बीमा
 योजना,  ग्रेच्युटी,  सामान्य  भविष्य  निधि,
 अवकाशवैतन  श्र  भ्रतिरिकत  महंगाई  भत्ता
 जमा  की  बाबत  देय  राशियां  का  जो  कूल
 मिलाकर  लगभग  16,000/—  रुपए  है,
 उनको  भुगतान  करने  के  अलाबा,  स्वर्गीय
 श्री  झार०  सी०  प्रग्रवाल,  इंजीनियरी
 सहायक  की  घिधवा  पत्नी  पर
 उनके  बच्चों  की  जीथिका  के  लिए  निम्न-
 लिखित  व्यवस्था  की  गई  है  :--

 (1)  उनकी  चिधवा  पत्नी  श्रीमती  आशा
 श्रध्वाल  को,  कर्म  चारी  चयन  झायोग
 के  माध्यम  से  भर्ती  की  सामान्य
 प्रक्रिया  को  शिथिल  करके,  23
 मार्च,  27978  से  भाकाशचाणी,
 जबलपुर  में  कल  ग्रेड-2  के  रूप  में
 नियुक्त  किया  गया  है  ।  इस  से
 उस  को  लगभग.  400  रूपए
 प्रतिमास  को  नियमित  झाय  होती
 है

 (2)  जैसा  कि  नियमों  के  प्रन्तगंत
 स्वीकार्य  है,  उन्हें  7  वर्ष  की  भ्रवधि
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 के  लिए  200/—  रुपए  प्रतिमास
 तथा  उस  के  बाद  100/—  रुपए
 प्रतिमास  की  परिषार  पेंशन  संजूर
 की  गई  है

 (3)  उन  के  बच्चों  की  शिक्षा  के  लिए
 भारत  सरकार  के  प्रनुकंपा  कोष
 से  उन्हें  -  मार्च,  i978%  5  वर्ष
 की  अधि  के  लिए  i00/-
 रुपए  प्रतिमास  का  भाषर्ती
 अनुदान  मंजूर  किया  गया  है।

 हिन्दी  प्  झौर  प्राशुलिपि  को
 पुस्तकें

 1468.  शो  मदन  तिवारी  :  क्या  गृह
 मंत्री  यह  बताने की  कृपा  फरेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  लाखों  रूपये
 व्यय  कर  के  तैयार  की  गई  हिन्दी  टंकण  भ्रौर
 भ्राशुलिपि  की  पुस्तकें  लम्बे  से
 से  प्रेस  में  प्रकाशनौ्थ  पड़ी  हुई  हैं;  भौर

 (ख)  यदि  हां,  तो  उक्त  पुस्तकें  कब
 से  प्रेस  में  प्रकाशनाथ  पड़ी  हुई  हैं  तथा
 इसके  लिये  कौन  जिम्मेदार  है  ?

 गृह  संत्रालय  में  राज्य  मंत्री  (भरी
 धनिक  लाल  मष्दल ) :  (क)  शौर
 (ल),  हिन्दी  शिक्षण  योजना  के  प्रंत्गंत
 चल  रहीं  हिन्दी  टाइपिंग  भौर  प्ाशुलिपि
 प्रशिक्षण  के  लिए  “मानक  झाशुलिपि”  की
 प्रतियां  भ्रभी  उपलब्ध  हैं।  हिन्दी  (देष-
 नागरी)  टाइपराइटिंग  प्रशिक्षक”  नाम  की
 पुस्तक  की  छपाई  के  झ्ादेश  नषम्बर,  976
 में  दिये  गये  थे  और  भारत  सरकार  के
 शिमला  स्थित  प्रेस  से  पतालगा  है  कि
 यह  शीघ्र ही  छप  जाएगी।  इन  पुस्तकों
 की  पा'दुलिपि  के  निर्माण  में  भारत  सरफार
 ते  कोई  विशेष  व्यय  नहीं  किया  है,
 क्योंकि  ये  थिभागीय  व्यथस्था  के  पंतर्यत
 ही  तैयार  की  गई  हैं  1
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 ‘Small  Scale  Paper  Industry

 3469  SHRI  JANARDHANA  POOJ-
 ARY;  Will  the  Minister  of  INDUSTRY
 be  pleased  to  stite:;

 (a)  whether  National  Alliance  of
 Young  Entrepreneurs  have  urged
 Government  to  take  measures  to  save
 small  scale  paper  industry  threatened
 by  monopoly  interests;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  No  repre-
 sentation  from  the  National  Alliancr
 of  Young  Entrepreneurs  has  been
 received  in  this  Ministry  urging  Gov-
 ernment  to  take  measures  to  save
 small  scale  paper  industry  threatened
 by  monopoly  interests.

 (b)  Does  not  arise.

 “लिसका”'  नामक  पेय  पदार्थ  के  लिये
 लाइसेंस

 ‘1470.  डा०  लक्ष्मी  नारायण  पांडेय  :
 वा  उद्योग  मंत्री  यह  बताने  की  कृप।  करेंगे  कि  :

 (क)  लिमका'  नामक  पेय  पदार्थ  बनाने
 थाली  कम्पनी  को  सबसे  पहले  इस  पेय  के  उत्पा-
 दन  के  लिए  लाइसेंस  कब  दिया  गया  झयवा
 इस  कम्पनी  द्वारा  उक्त  पेय  का  उत्पादन  कब
 आरम्भ  किया  गया  ;  शौर

 (ख )  क्‍या  उक्त  कम्पनी  में  पूर्णत:
 स्वदेशी  पूजी  लगाई  गई  है  भयवा  बहू  बहुराप्ट्रीय
 प्रकार  की  कम्पनी  है  ?

 उद्योग  संत्रालय  में  राज्य  मंत्री
 (सीसती  झाभा  साइति :  (क)  मंसर्स  बिललेरी
 (इण्डिया  )  प्राइवेट  लिमिटेड,  अम्बई  द्वारा  भेजी

 गई  जान$ररी  के  प्रतुतार  उन्होंने  फरवरी-मार्च,
 t97  में  'लिमका पेय”  का  उत्पादन  झ्रारम्भ

 किया  था।

 (ख  )  कम्पती  द्वारा  दी  मई  जानकारी
 के  गुसार  यह  एक  भारतीय  कम्पनी  है  जिसमे
 15-11-1977  को  38,  42  प्रतिशत  विदेशी
 इबियिटी  पूंजी  लगी  हुई  थी  1

 Encounters  with  Nagas
 47l.  SHRI  YAGYA  DATT  SHAR-

 MA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  sate:

 (a)  whether  there  have  been  some
 fresh  encounter  with  Naga  rebels  try-
 ing  to  enter  India  from  Burma  after
 their  training  in  China

 (b)  if  so,  the  results  thereof;  and
 (c)  the  steps  taken  to  check  their

 re-entry  into  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  There  has  been  one  en-
 counter  in  the  recent  past.  On  25th
 May,  1978,  Assam  Rifles  Patrol  was
 fired  at  by  a  group  of  underground
 Nagas  near  Petsao  in  Tuensang  Dis-
 trict  of  Nagaland.  Although  there
 were  no  casualties  on  either  side,  the
 underground  Nagas  reportedly  over-
 powered  five  Assam  Rifles  personnel
 and  deprived  them  of  five  rifles  with
 i]  magazines  and  one  pistol  (signal).

 (c)  Vigilance  all  along  the  Indo-
 Burma  Border  in  Nagaland  and  Mani-
 pur  is  being  maintained.

 Steps  to  persuade  Large  Scale  Units  to
 sive  up  Production  of  Soap,  Matches

 and  Footwear
 1472  SHRI  D.  0.  DESAI:  Will  the

 Minister  of  INDSTRY  be  pleased to  state:
 (a)  whether  steps  have  been  taken

 to  persuade  large  scale  units  manu-
 facturing  soap,  matches  and  footwear to  give  up  these  lines  in  favour  of
 amall  scale  and  cottage  units:  and

 (b)-  if  80,  the  details  of  progress
 achieveg  in  thi,  regard  so  far?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  discussion
 and  no  decision  has  been  taken.

 Onge  Tribe

 1478,  SHRI  S.  S,  SOMANT:
 SHRI  DINEN  BHATTA.

 CHARYA;

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 number  of  Onge  tribe  has  been  pro-
 gressively  dwindling  from  672  at  the
 turn  of  this  century  and  they  are  now
 only  400  in  the  little  Andaman
 Island;

 (b)  whether  it  is  a  fact  that  it  ts
 due  to  certain  varieties  of  the  plant
 found  like  Tuber  which  contain  small
 quantities  of  diosgenin  and  are  edible
 and  due  to  its  heavy  dependence  for
 food  on  tubers  of  a  plant  called
 dioscoreas;  and

 (c)  if  whether  Government  have
 made  any  efforts  in  this  regard  and
 studied  the  facts?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  population  of  Onges  was
 assessed  at  672  in  90J.  It  gtood  at 429  according  to  the  96]  census  and 22  according  to  the  census  of  1971,

 (by  and  (c),  Investigations  seem  to
 indicate  that  the  diosgenin  in  the  dio- scorea  plant  is  unlikely  to  be  the
 cause  of  sterility  among  the  Onges. “A  doctor  has  now  been  posted  at
 Dugong  Creek  to  attend  exclusively to  the  Onge,  in  the  area.  Higher technical  support  ig  being  provided in  health  matters  by  the  Jawaharlal
 Nehru  Institute  of  Post  Graduate
 Medical  Education  and  Research,
 Pondicherry  where  a  research _  ell has  been’  established  for  this  purpose.
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 परिचस  शाद  विकास  योजजा

 474,  शी  एस०  एच०  गायक:  न्या
 योजना  मंत्री यह  बताने  की  कृपा  करेंगे  कि:

 (क)  पश्चिम  घाट  चिकास  योजना  का
 ब्यौरा  क्‍या  है  ;

 (लू)  कौन-कौन  से  राज्य  इस  योजना
 में  प्रन्तर्भूत  हैं;  शौर

 (ग)  क्‍या  इस  गोजना  को  क्रियान्बित
 किया  गमा  है?

 प्रधान  मंत्री  (  भी  मोरारणीं  देसाई):
 (क)  पश्चिम  घाट  विकास  स्कीम  का
 उद्देश्य  इस  प्रदेश  के  निर्धारित  पहाड़ी  क्षेत्रों  का
 घिकास  करना  है  जिसके  लिए  घिशेष  केन्द्रीय
 सहायता दी  जा  रही  है  1  इस  कार्यक्रम  के  झन्त-
 गँत  झ्रारम्भ  की  गई  स्कीम  इस  प्रकार  बनाई  गई
 हैं  कि  उनसे  स्थानीय  संसाधनों  का  इष्टतम
 उपयोग  करके  स्थानीय  लोगों  के  परिणारों  को
 उनके  लिए  रोजगार  शौर  उनकी  झाय  को
 बढ़ाकर  प्रत्यक्ष  लाभ  पहुंचे  ।  इन  कायत्रमों  में  ये
 सम्मिलिति  हैं--भमि  भौर  नमी  के  संरक्षण
 तथा  भूमि  प्रबंध  पद्ठतियों  क ेसाथ  फसल  सुधार
 और  बगान  फसलों  के  लिए  गहन  कृषि  स्कीमें,
 पशुपालन,  डे  री  विकास,  बागबानी  का  घिकास
 और  धनोद्योग  कार्यक्रम,  लघु  उद्योगों  का  विकास
 झौर  पर्यटन  विकास  ।  पांचवीं  योजना

 (1974-78)  की  भ्रषध्ि  में,  इन  स्कीमों  के
 लिए  3.  40  करोड़  So  की  केन्द्रीय  सहायता
 दी  गई  थी।  ‘978-79  के  लिए  7.26
 करोड़  रू०  के  परिव्यय की  व्यवस्था  की  गई  है।

 प)  इस  कार्यक्रम  के  ब्न्तर्गत,  केरल  ,
 कर्नाटक,  तमिलनाड़,,  महाराष्ट्र  राज्यों  भौर
 गोषा  संघ  शासित  क्षेत्र  के  निर्धारित  क्षेत्र  झाते
 हैं।

 (ग)  ये  विभिन्न  स्कीमों  कार्यास्चित  की
 जा  रही  हैं।
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 Directives  to  States  on  Police
 Administration

 475.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  in  his  talks  with  Police
 personnel  in  New  Delhi  on  June  1
 ‘1978,  the  Prime  Minister  urged  the
 Police  Administration  to  ensure  quick
 detection  of  crimes  and  effective
 punishment  of  the  guilty  to  impart  8
 greater  sense  of  security  to  citizens;

 (b)  what  concrete  steps  have  been
 taken  on  Prime  Minister’s  advice  and
 how  much_  reduction  in  crimes  has
 been  achieved  till  now;  and

 (c)  whether  the  Central  Govern-
 ment  now  propose  to  issue  new  direc-
 tives  to  States  to  take  more  stringent
 and  firm  actions  against  lawlessness  in
 the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  A  meeting  was  taken
 by  the  Prime  Minister  on  ist  June,
 ‘1978.  Various  aspects  of  the  law  and
 order  situation  in  Delhi  were  discus-
 sed  at  this  meeting.  Emphasis  was
 laid  on  swift  and  effective  action  in
 detection  and  prosecution  of  offend-
 ers,  strict  supervision  through  sur-
 prise  inspections  and  vsits  by  senior
 police  officers,  and  examplary  beha-
 viour  by  the  police  officers  at  all
 levels.  Patrolling  has  been  intensified.
 Special  drives  were  launched  under
 the  Arms  and  Excise  Act  and  other
 Local  Acts.  Externment  proceedings
 against  bad  characters  have  been
 stepped  up.  Special  Vigilance  Squa-
 ds  have  been  created  to  check  eve-
 teasing  and  pick-pocketing.  These
 measures  are  expected  to  make  an  im-
 pact  in  due  course.

 (०)  It  is  proposed  to  convene  a  con-
 ference  of  Chief  Ministers  to  discuss

 the  law  and  order  situation  as  eatly
 as  possible.

 Congestion  on  Ports

 1476,  SHRI  AMAR  SINH_  छ
 RATHAWA:

 SHRI  AHMED  M.  PATEL:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  certain
 big  ports  are  facing  a  great  congestion
 of  ships  on  their  ports;

 (9)  if  80,  the  names of  diich  ports; oe

 (c)  the  reasong  for  congestion;  and

 (d)  the  measures  taken  by  Govern-
 ment  to  solve  the  problem?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (७)  and  (b).  Out
 of  40  major  ports,  Bombay  Port  alone
 has  been  facing  congestion  over  the
 last  few  months.  However,  of  late,
 there  have  been  some  berthing  delays
 in  certain  cases  in  Madras  and  Kandla
 Ports.

 (९)  The  main  reasons  for  congestion
 are:

 (i)  Larger  number  of  ships’  ar-
 rival.

 (ii)  Increase  in  the  number  of
 bulk  carriers  for  fertilizers,  cement
 and  edible  oil,  which  take  long  time
 in  unloading.

 (iii)  Inclement  weather  due  to
 Monsoon.  ~

 (iv)  Tidal  constraints.

 (v)  Labour  problems.
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 (d)  A  Standing  Committee  has  been
 constituted  for  rationalised  distribu-
 tion  of  cargo  at  Major  Ports.  Gov-
 ernment  are  also  considering  setting
 up  of  a  Committee  to  examine  the
 question  of  maximising  the  diversion
 of  export/import  cargo  from  the  Bom-
 pay  Port  to  other  major  and  develop-
 ed  ports.

 Play  Ground  in  Silvassa

 477,.  SHRI  RAJE  VISHVESHWAR
 RAO:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 Silvassa,  the  capital  of  Dadra-Nagar
 Haveli  there  is  g  play  ground;

 (b)  what  is  its  area;

 (c)  whether  it  is  a  fact  thay  it  is
 entirely  for  the  officers  and  the  other
 citizens  are  not  allowed  to  be  its
 members  even  to  this  day;  and

 (d)  will  Government  gee  that  other
 citizens  are  also  alloweg  there?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Yes,  Sir.

 (b)  .55  hectares.

 (c)  No,  Sir.  The  playground  is
 open  to  all.  Different  games  are  play-
 ed  here  by  the  public.  Sport  competi-
 tions  like  inter-school  and  annual
 sports  of  Government  and  private
 schools  organised  by  the  Sport  Coun-
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 ली,  are  held  on  this  ground,
 Moreover,  Government  film  shows
 meant  for  public  are  also  held
 here.  The  entire  ground  is  open  to
 the  public.  Therefore,  there  is  no
 quesfion  of  membership  for  its  use.

 (d)  Does  not  arise,

 Rural  Electrification  in  Bijapur
 District  in  Karnataka

 1478.  SHRI  S.  8.  PATIL:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  the  names  of  talukas  in  Bijapur
 District  of  Karnataka  where  Rural
 Electrification  works  by  Rural  Electri-
 fication  Corporation  is  in  progress
 with  details  and  when  the  same  _  is
 likely  to  be  completed;

 (b)  whether  the  progress  of  works
 sanctioned  is  slow;

 (c)  if  so,  the  reasong  thereof;  and

 (a)  whether  Rural  Electrification
 Corporation  has  received  any  fresh
 proposal,  from  Karnataka  Govern-
 ment  and  if  90,  the  details  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Rural  Electrification  Corporation  has
 sanctioned  eight  schemes  for  rural
 electrification  in  6  talukas  in  Bijapur
 district  of  Karnataka.  Thesa  schemes
 are  at  varfous  stages  of  implementa-
 tion.  The  details  of  the  schemes  and
 the  achievement  upto  March  978  are
 given  in  thé  eficlosed  Statement.

 (b)  and  (cy.  Shortage  of  key  mate-
 rials  like  conductors,  transformers,
 poles,  etc.,  and  reluctance  of  the  cul-
 tivators  to  go  in  for  electric  or  diesel
 pumpsets  has  been  responsible  for  the
 slow  progress  in  some  cases,

 (d)  One  more  scheme  for  electri-
 fication  in  Sindagi  taluk  in  Bijapur
 district  for  a  Idan  assistance  of  Rs.
 3.83  lakhs  has  been  received  by  the
 Corporation  ffom  the  Karnataka  State

 ‘Electricity  Board.



 ay  =  Written  Answers  SRAVANA  4,  90¢  (SAKA)  Written  Answers  30

 Statement
 Details  of  R.E.  Schemes  sanctioned  by  REC  and  implementation  in  Bijapur  Distt.  in  Karna- taka  (Position  as  on  g0-6-1978

 S.No.  Name  of  Taluk  Targets  on  lection  of  =  R.E.C,  Fhased  Yeor  =  of
 project  and  achievements  upto-  Loan  period  of  completion

 .
 81-8-78.

 (Yea)  wooriganat®
 Villages

 ie
 eee  Phasing

 T  A  T  A  T  A
 Indi  ga  28  W241  5783  45  5t  50°  350  5  1975-76

 2.  Sindagi  35  ai  1144  शा  00  338.  60°  73०0  5  1977-78
 Be  Hungund  ‘Br  ४4  227  376  87  Qn  6  Bao  5.  197879
 de  B,  Bagewadi  36  4  700  480  40  29  48° 330  5  —_4979-80
 5.  Badami  35  786  gom  201  40  43  38: 780,  5  1979-80
 6,  Indi-II  (Nimbal

 Growth  Centre)  6  4  765  8  6  2°  00  2  1976-77
 ह

 दम  om  det  7  +  AD ee  Go.  द  390  2  1977-78
 8  Muddebihal  tor  793  477  985  45  7  53°  73०  5  1981-82

 303  779  4298  7904  279  188  307"  63०

 T—  denotes  Targets
 A—  denotes  Achievements.

 अंडारा  में  अबाहर  नगर  फंक्टरी  (ख)  यह  मांग  लगभग  4150  वर्ग
 के  कर्मजारियों  की  सॉग  मीटर  भूमि  प्लाट  के  लिए  है।  यह  मामला

 विचा  राधीन  है  |
 1479.  ह ; उ  लक््मम  राण  सानसकर  :

 क्या  CNT  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
 Bill  for  Assembly  for  Delhi

 (  सच  है  कि  भंडारा  जिले
 में

 क)  कया
 यह  सच

 है  कि  भे
 ं  है  1480.  SHRI  KANWAR  LAL  GUP-

 जबाहर  नगर  फैक्टरी  के  कर्मंच्रारियों  नेएक.  ५:  Will  the  Minister  of  HOME.
 वर्ष  पूर्व  घिवेकानन्द  बाचनालय  की  इमारत  AFFAIRS  Be  pleased  to  state:
 के  लिए  जमीन  मांगी  थी

 शर  (a)  whether  Government  propose
 to  bring  a  Bill  for  Delhi  Assembly  in:

 (ख)  यदि  हां,  तो  कितनी  जमीन  मांगी  the  current  session;
 गई  थी  और  ह." ह  तक  उसके  लिए  जमीन  न  (b)  ig  not,  why  not;
 दिये  जाने  के  क्‍या  कारण  हैं  ?

 (c)  whether  Government  have
 consulted  the  Members  of  Parliament

 रक्षा  मंत्रालय  में  राज्य  मंत्री  (प्रोण.  Of
 Delhi  over

 this  issue;
 we  जिह ) :  (क)  जी  हां।  (a)  if  not,  why  not;
 776  LB—5,
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 (e)  the  details  of  the  powers  to  be
 given  to  the  proposed  Delhi  Assemb-
 ly;  and

 @  whether  it  is  a  fact  that  multi-
 plicity  of  authority  will  be  reduced
 and  8076  financial  powers  wil]  also
 be  given  to  Delhi  State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (a).  Taking  jnto  account  the
 views  expressed  in  Perliament,  Metro-
 politan  Council  of  DeJhi  and  in  public,
 Government  have  decided  to  bring
 forward  legislation  for  creation  of  a
 Legislative  Assembly  and  a  Council  of
 Ministers  for
 session,

 (e)  Like  the  Legislative  Assemblies
 of  other  Union  tezritories,  the  Delhi
 Assembly  will  have  power  to  make
 laws  for  the  whole  or  any  part  of
 Dethi  with  respect  to  any  of  the  mat-
 ters  enumerated  in  the  State  List  or
 the  Concurrent  List  in  the  Seventh
 Schedule  to  the  Constitution  in  so
 far  as  any  such  matter  is  applicable
 in  relation  to  Union  territories,  and
 to  pass  the  budget  for  the  Union  ter-
 ritory  of  Delhi.

 (f)  In  the  proposed  set  up,  the
 Delhi  Administration  is  expected  to
 exercise  greater  role  in  the  field  of
 coordination  and  enjoy  enhanced
 financial  delegations.

 Second  High  Power  Static  Radar

 1481.  SHRI  TULSIDAS  DASAPPA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  .tate:

 (a)  whether  Government  propose  a
 second  high  power  static  radar  to  #०
 into  operation  as  part  of  phased
 development  of  the  Air  Defence
 Ground  Environment  System;  and

 {b)  if  so,  the  details  regarding  its
 location  and  construction  and  whether
 any  foreign  technical  assistance  has

 also  been  sought  in  this  regard?

 JULY  26,  978
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 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).,  Several  radar  gtations  are  being
 established  in  different  parts  of  the
 country  to  strengthen  our  Afr  Defence
 arrangements  according  to  a  phased
 programme.  These  gtations  are  being
 installed  by  our  own  experts  utilising
 equipment  supplied  through  Bharat
 Electronics,  with  some  help  from  a
 foreign  collaborator.  It  will  not  be
 in  public  interest  to  give  any  further
 details,

 Delay  in  Declaration  of  New  Textile
 Policy

 1482,  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  the  reasong  for  delay  in  declara-
 tion  of  new  Textile  Policy;

 (b)  the  number  of  Textile  industries
 lying  closed  due  to  shortage  of  cotton
 and  labour  unrest;  and

 (c)  whether  it  is  also  a  fact  that
 if  the  declaration  of  new  policy  is
 further  delayed  the  authorities  of
 many  Textile  Mills  will  not  be  inte
 rested  in  new  investment  in  the  line?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 As  the  Textile  Policy  has  to  be  an
 integrated  one  covering  all  sectors  and
 fibres,  detailed  consideration  is  neces-
 sary.

 (b)  At  the  end  of  May,  ‘1970,  there
 were  25  miles  in  all  lying  closed  duc
 to  financial  difficulties,  labour  trouble
 and  natural  calamities.

 (c)  No,  Sir.

 Recruitment  for  Naval  Training  at
 Chilka

 1483.  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  have  pro-
 posed  to  recruit  trainees  for  giving
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 naval  training  at  Chilka
 during  the  year  ‘1978-79;  and

 (Orisa)

 (b)  the  criteria  being  followed  by
 Government  for  recruiting  trainees  for
 that  purpose?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  The  training  of  Matric  Entry  Rec-
 ruits  ig  at  present  carried  out  at  INS
 Cirears,  Vishakhapatnam.  A  new
 Boys’  training  establishment,  under
 construction  at  Chilka,  is  expected  to
 be  commissioned  during  1979-80,
 when  the  training  of  Matric  Entry
 Recruits  will  be  shifted  there.

 Recruitment  for  this  training  is
 based  on  a  written  competitive  exa-
 mination  followed  by  a  medical  test.
 The  minimum  educational  qualifica-
 tion  is  Matriculation  and  the  age  li-
 mits  are  17  and  20  years.  To  ensure
 equitable  recruitment  from  all  re-
 gions,  vacancies  would  be  allotted  to
 recruiting  zones  on  the  basis  of  the
 recruitable  male  population  of  the
 States  comprising  the  Zones.

 Recruitment  of  SC/ST  in  Badarpur
 Thermal  Power  Station

 1484,  SHRI  RAM  PRASAD  DESH-
 MUKH:  Will  the  Minister  of  ENER-
 GY  be  pleased  to  state:

 (a)  how  many  persons  of  Scheduled
 Castes/Scheduled  Tribes  were  re
 cruited/promoted  in  the  each  grade
 during  38  March,  ‘1975-76  and  ‘1977
 78  in  the  office  of  the  Financial  Ad-
 visor  and  Chief  Accounts  Officer,
 Badarpur  Thermal  Power  Project;  and

 (b)  how  many  general  candidates
 were  recruited/promoted  in  each  grade
 and  how  many  were  recruited  and
 promoted  against  the  posts  of  Sche-
 duled  Castes/Scheduled  Tribes  candi-
 dates?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN)  (a)
 The  number  of  Scheduled  Castes/
 Scheduled  Tribes  persons  recruited/
 promoted  in  each  grade  during  the
 year  1975-76  to  ‘1977-78  in  the  Office
 of  the  Financial  Advisor  and  Chief
 Accounts  Officer,  Badarpur  Thermal
 Power  Project  is  as  follows:

 Year  Naimne  of  posts

 1975-76  Dafiry  \
 1976-77,  Clerks.
 1977-78,  Clerks

 Number  of  persons  —  recruited/promoted
 Scheduled  —~—«Scheduled

 Castes  Tribcs
 T

 2
 T

 (b)  The  number  of  general  canddates  recruited/promoted  in  each
 Brade  and  the  number  of  those  recruited  and  promoted  against  the  posts
 of  Scheduled  Castes/Scheduled  Tribes  is  as  follows:

 Year  Name  of  pusts  No.  of  perons  No.  of  gencral  Remarks
 of  general  candidates
 category  res  appointed/
 eruited/promo-  promoted ted  against  SC/ ST  vacancies

 1975-76,  Stenographer  A  Nil
 a

 Daftry  hn  Nil Peon  I  Nil
 1976-77,  Stenographer  7  Nil

 Clerks  Nil
 1977-78  Clerks  6  Nil
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 Dogri  Programme  from  Srinagar  7.  द
 Station

 1485.  DR.  KARAN  SINGH:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 8-minute  a  week  Dogri  telecast  from
 Srinagar  TV  has  been  discontinued:
 end

 (b)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  INFORMA-

 TION  AND  BROADCASTING  (SHRi
 L.  K.  ADVANI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 लाराघुर  परमाणु  बिजलीधर

 l486.  श्री  लीरेन्दर  प्रसाद

 श्री  भ्ररविन्द  वाला  पजनौर  :

 क्या  परमाणु  ऊर्जा  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  तारापुर  परमाणु  बिजली  घर
 को  आत्म-निर्नर  बनाने  के  लिये  सरकार
 द्वारा  क्‍या  कार्यवाही  करने  का  प्रस्ताव
 है;  झौर

 (@)  यदि  हां,  तो  इस  दिशा  म
 श्रब  तक  क्‍या  कार्यवाही  की  गई  है?

 प्रधान  संत्री  (  भी  सोरारणी  देसाई):
 (क)  से  (@).  तारापुर  परमाणु  बिजली-
 ्र के  कार्यकलाय  में  काफी  हद  तक  आत्म -
 निमंरता  आचुकी  है  1  तारापुर  परमाणु
 बिजलीवर  के  लिए  आयात  किये  जाने  वाले
 ईंघन  का  विकल्प  ढढ  निकालने  का  प्रयास
 निरन्तर  किया  जा  रहा  है  ।  इस  दिशा
 मे  उठाये  गये  कदम  हैं--संशोधित  डिजायन
 के  अनुरूप  उपपुक्त  ग्यूक्तोय  ईंधन  का
 निर्माण  और  अनेक  प्रतिरिक्‍त  पुर्जों  का
 निर्माण  देश  में  ही  करना  ।  वकल्पिक
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 fer  के  प्रौद्योगिक  झौर  ायिक  पहलुष्नों
 का  भ्रध्ययल  भी  किया  जा  रहा  है  ।
 बिजलीघधर  के  प्रचालन  काया  सारा  काम
 झौर  पधनुरक्षण  एवं  मरम्मत  संबंधी  लग-
 भग  सभी  काम  तारापुर  परमाणु
 बिजलीवर  के  भारतीय  कार्मकों  द्वारा
 किए  जाते  हैं।

 ऊर्जा  के  उपयोग  के  बारे  सें  बैठश

 1487.  श्री  राम  सेजक  हुआरी  :  फ्या
 ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
 -—

 (क)  क्‍या  पंजाब,  हरियाणा  और
 दल्ली  के  वाणिज्य  तथा  उद्योग  संधों

 द्वारा  मई,  i978  में  दिल्ली  में  कृषि  झौर
 उद्योग  के  संवर्धन  के  लिये  ऊर्जा  के  उप-
 योग  के  बारे  में  आयोजित  बैठक  में
 निर्णयों  को  शीघ्र  करने,  बिलम्ब  को  खत्म
 करने  अर  इस  अरयोजनार्थ  ऊर्जा  के  सभी  साधनों
 का  नियमित  उपयोग  करने  में  सहायता  देने

 हेतु  ऊर्जा-विज्ञान  मंत्रालय  को  स्थापना
 करने  हैतु  कोई  प्रस्ताव  किया  गया  था  ;
 ौर

 (@)  यदि  हां,  तो  क्या  सरकार  द्वारा
 इस  प्रस्ताव  पर  विचार  किया  जा  रहा
 है  ?

 अर्जा  संत्री  (श्री fe.  रामचनान  )  =
 (क)  सम्मेलन  ने  ऊर्जा  विशान  मंत्रालय

 की  स्थापना  करने  का  प्रस्ताध  सरकार
 से  नहीं  किया  है  ।  परन्तु,  सम्मेलन  के
 एक  थवता  ने  यह  विचार  व्यक्त  किया  था

 -कि  कोयला,  तेल,  बिजली और  स्यूक्लीय
 शक्ति  विभागों  से  युक्त  “कर्जाधिज्ञान”
 नामक  एक  मंत्रालय  बनाने  से  शीघ्र
 निर्णय.  लेना  तथा  कार्यान्वयन  में  .होने
 वाली  देरियों  से  बचना  सूनिश्चित
 हो  सकेगा  t

 (ख)  प्रश्व  नहीं  उठता  i
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 पुलिस  हरा  ote  के  लिए  कुलों  का
 रखा  जाना

 i488.  श्री  रामानन्द  तिबारी  :  क्‍या
 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  सहित  केन्द्र
 शासित  प्रदेशों  में  मामलों  को  जांच
 करने  के  लिये  पृलिस  द्वारा  कुत्ते  रखे  जाने
 की  व्यवस्था  है  ;

 (ख)  या  हा,  तो  किन-किन  राज्यों
 में  कितने  कुत्ते  हैं;  ओर

 (ग)  उन  कुत्तों  पर  उनके  भोजन,
 कपड़ा,  गरम  कपड़ा,  साबुन,  ब्रश
 श्ादि  पर  कितने  रपये  मासिक  खर्च  होता  है
 और  उन  प्रदेश  में  सिपाहियों  के  वेतन
 और  महंगाई  भत  ादि  पर  कूल  कितने
 स्प  मासिक  खर्च होते  हैं?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री
 धनिक  लाल  मण्डल)  :  (क)  से

 (7).  सूचना  एकत्र  की  जा  रही  है
 शर  सदन  के  पटल  पर  रख  दी  जाएगी।

 Cases  against  Shahi  Imam  of  Jama
 Masjid,  pelhi

 1489,  SHRI  HITENDRA  DESAI:
 Will  the  Minister  ०  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  how  many  criminal  cases  were
 pending  against  the  Shahi  Imam  of
 Jama  Masjid,  Delhi;

 (b)  what  were  the  charges;

 (c)  how  many  Members  of  Parlia-
 ment  recommended  withdrawal  of
 these  cases;

 (a)  have  Government  withdrawn
 these  cases;  and

 (९)  if  so,  why?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)
 (a)  and  (b).  Ten  criminal  cases  were

 registered  against  the  Shahi  Imam  of
 Jama  Masjid.  A  statement  giving  de-
 tails  of  these  cases  is  laid  on  the
 Table  of  the  House.

 (०)  There  ig  no  record  of  any  writ-
 ten  request  from  Members  of  Parlia-
 ment  recommending  withdrawal  of
 these  cases.

 (d)  Two  cases  were  withdrawn  by
 the  Delhi  Administration  on  1-6-1978,
 one  is  still  pending  investigation  and
 the  remaining  7  cases  were  finalised
 as  untraced  on  completion  of  inves-
 tigation.

 (e)  According  to  the  Delhi  Admi-
 nistration,  two  cases  were  withdrawn
 by  them  as  no  allegation  in  the  com-
 plaint  was  made  of  any  injury  to
 a  public  servant  or  damage  to  public
 property  ang  because  the  Administra-
 tion  was  of  the  view  that  in  the  to-
 tality  of  circumstances,  it  would  be
 in  public  interest  if  the  cases  were
 permitted  to  be  withdrawn.

 Statement
 .  Case  FIR  No.  1028,  dated  i2-8-

 3974  u|s  353/l86-IPC,  P.  S.  Kotwal,
 Delhi.

 2.  Case  FIR  No.  574,  dated  22-9-
 974  u/s  147|149|224|225)186/353|506-
 IPC,  P.S,  Jama  Masjid,  Delhi.

 3.  Case  FIR  No.  593  dated  ‘18-9-
 75,  uls  43-DIR  P.S.  Jama  Masjid,

 Delhi,
 4.  Case  FIR  No.  89  dated  ‘19-4-

 76  uls  147|148)149]436/427  |188)186)853
 807-IPC,  69-DIR,  P.S.  Jama  Masjid,
 Delhi.

 5.  Case  FIR  No.  199,  dated  29-4-
 976  uls  36|/43-DIR.  P.S.  Jama  Mas-
 jid,  Delhi.

 6,  Case  FIR  No.  217,  dated  21-5-
 1976,  uls  48-DIR  P.S.  Jama  Masjid,

 Delhi.
 7.  Case  FIR  No  252,  dated  16-6-

 76  u/s  48-DIR,  P.S.  Jama  Masjid
 Delhi,
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 B  Case  FIR  No.  308,  dated  5-7-
 76,  uls  48-DIR  P.S,  Jama  Masjid,
 Delhi.

 a  Case  FIR  No.  65,  dated  1-2-78°
 ujs  24-A,  IPC,  P.S,  Jama  Masjid,
 Delhi,

 10.  Case  FIR  No,  3l,  dated  2-2-
 75,  uls  147|148|353|332/427/452|506-
 IPC,  PS.  Darya  Ganj.  Delhi.

 Improvement  in  Programmes  of
 Amritsar  T.V.  Centre

 1490.  CHOWDHRY  BALBIR  SINGH:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  people
 of  Pakistan  are  very  much  interested
 in  Amritsar  T.V.  programmes,  and

 (b)  if  so,  the  efforts  being  made  by
 Government  to  make  Amritsar  T.V.
 programmes  more  interesting?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  Doordarshan  Kendra,
 Amritsar,  has  been  receiving  a  large
 number  of  letters  from  the  Pakistani
 viewers  commenting  favourably  upon
 the  programmes  telecast  from  there.
 This  is  a  clear  jndication  of  the  in-
 terest  envinced  by  the  Pakistani
 viewers  in  those  programmes.

 (b)  The  existing  programmes  are
 reviewed  from  time  to  time  and  action
 is  taken  for  improvement,  wherever
 called  for.  Besides  this,  it  has  been
 decided  to  make  Amritsar  a  Relay  Cen-
 tre  of  the  Jullundur  Doordarshan
 Kendra  when  the  latter  is  commission-
 ed.  This  is  expected  to  diversify  the
 programmes  telecast  by  the  Amritsar
 Centre.

 Power  Shortage  in  States

 ‘1491.  SHRI  SAMAR  GUHA:  Wil  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  power
 shortage  is  continuing  in  different
 parts  of  the  country,

 (9)  ig  so,  facts  about  the  power
 position  in  regard  to  different  States;
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 (०)  whether  load-shedding  is  still

 continuing  in  Calcutta  and  Delhi;  and
 da)  if  so,  the  steps  taken  by  Gov-

 ernment  for  dealing  with  the  power
 shortage?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  and  (b).
 Some  of  the  States  in  the  country  have
 been  facing  power  shortages  in  the
 past.  However,  with  onset  of  the
 monsoons  and  consequent  fall  in  the
 load  demand,  the  power  position  all
 over  the  country  has  improved.  Power
 cuts/restrictions  in  many  of  the  States
 have  either  been  completely  lifted  ar
 have  been  reduced.  The  following
 States/Union  Territories  do  not  have
 any  notified  power  cuts  or  restriction
 at  present:

 Lh  Himachal  Pradesh
 Haryana
 Punjab
 Chandigarh
 Rajasthan
 Gujarat
 Tami)  Nadu
 Kerala
 Andhra  Pradesh

 10.  Orissa.
 Although  marginal  notified  power
 cuts/peak  load  restrictions  are  being
 continued  to  be  enforced  in  Delhi,
 J&K  and  Uttar  Pradesh  States,  the
 power  supply  position  is  generally
 satisfactory  in  these  States  at  present.
 In  Bihar,  however.  although  there  are
 No  notified  power  cuts,  load  shedding
 is  resotred  to  depending  upon  avail-
 ability  af  power.

 States/Union  Territories  in  which
 some  power  shortages  are  still  being
 experienced  include  Madhya  Pradesh,
 Maharashtra,  Karnataka,  Goa,  West
 Bengal,  Bihar,  Assam,  Manipur,  Nage-
 land  and  Tripura.

 (c)  There  is  no  load  shedding  in
 Delhi.  Marginal  load  shedding  is  re
 sorted  to  in  Calcutta  area  on  some
 days  depending  upon  the  actual  avail-
 ability  of  power.

 (a)  Government  have  taken  a  num-
 ber  of  steps  to  improve  the  power
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 availability  in  the  country.  These
 measures  include  accelerated  additions
 ta  the  generating  capacity,  maximising
 generation  on  the  existing  installed
 capacity,  integrated  operation  of  diffe-
 rent  power  systems  for  optimising  the
 hydro-thermal  mix  and  to  get  the  sur
 plus  power  in  some  areas  to  meet  the
 reguirements  of  other  areas  which
 have  shortage.

 झायुध  कारखाना,  जबलपुर
 में  श्रमिक  असंतोष

 I492.  श्री  शरद  यादव  :  क्‍या  रक्षा
 मंत्री  यह  बताने  की  छप्पा  करेगे  कि  :

 (क)  क्‍या  जबलपुर  में  आयुध  कारः

 आने,  गन  केरेज  फ्रैक्टरी  झादि  में
 निरन्तर  श्रमिक  ग्रसंतोष  बना  रहता  है;
 श्लौर

 (8)  यदिहां,  तो  प्रबन्धकों  ने  कितने
 श्रमिकों  के  विरुद्ध  अनुशासनाः्मक  कारबाई
 की  है  श्रोर  उस के  "या  कारण हैं  :

 रक्षा  मंत्रालय  में  राज्य  मंत्री
 पुग्रो०  शेर  सिह)  (क)  श्रायध  कार-

 खाना,  जबल+3र  में  कोई  बड़ा  श्रमिक
 असोष  नहीं  रहा  है  यश्रपि,

 मुख्यतया  प्रन्तर-सघोय  प्रतिद्वन्दता  से  उपच्न
 अमिक  प्रदर्धन  क्री  फछोटी-मोटी  घधनाओं
 की  सूचन'एं  मिली  है।

 पखे,  घेराव,  अपमान,  भीषण

 फरिणारों  की  धमकी  देने,  कामगारों  को

 हृहगाल  करने  के  लिए  उकलाने,  और

 कारक, ने  में  दर्शन  अ्योभ्ति  करने  से

 संबंधित  बारे  के  ,  शाम  झनुभासर  मक

 कार-गई  की  गई  हु  !

 State  Industries  Ministers  Conference

 1493.  ‘SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  State  industries  Minis-
 ters  Conference  was  held  in  June,
 1978;

 (b)  if  so,  the  subjects  discussed;

 (c)  the  decisions  arrived  at;  and

 (१)  to  what  extent  the  implementa-
 tion  of  the  proposed  decision  has  been
 taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.

 (9)  The  subject  discusseq  related
 to  the  setting  up  of  District  Industries
 Centres—the  programmes  of  activity,
 the  problems  faced  and  the  progress
 achieved.

 (c)  A  statement  is  attached.

 (9)  As  the  meeting  was  held  only
 in  June,  978  it  ig  too  early  to  assess
 the  extent  of  the  implementation  of
 these  decisions.

 Statement

 (i)  For  continuous  monitoring  of  the
 District  Industries  Centre  Programme
 each  Joint  Secretary  in  the  Ministry
 of  Industry  (Department  of  Industrial
 Development)  was  given  charge  of
 two  or  three  States  for  making  regular
 visits  to  the  States  for  monitoring  the
 progress  of  District  Industries  Centres,

 (ii)  The  Development  Commissioner,
 Small  Scale  Industries  would  coordi-
 nate  the  entire  programme  and  would
 provide  support  to  the  District  Indus-
 tries  Centres  through  the  Small  Indus-
 tries  Service  Institutes.
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 (ill)  A  Monitoring  Cell  at  the  State

 Heedquarter  may  be  set  up  to  monitor
 the  progress  of  the  District  Industries
 Centre  programme  in  the  respective
 States  provided  the  total  recurring  ex-
 penditure  does  not  exceed  3  per  cent
 of  the  grant  by  Government  of  India
 or  Rs.  2  lakhs  whichever  is  less.

 (iv)  The  deposits  in  the  banks  from
 the  rural  areas  must  be  utilised  in
 those  areas  alone  and  not  be  diverted
 to  big  cities  or  urban  areas.

 (v)  There  should  be  adequate  dele-
 gation  of  administrative  and  financial
 powers  to  the  District  Industries  Cen-
 tres  by  legislation  or  departmental
 action,

 (vi)  The  Manager  (Credit)  in  the
 District  Industries  Centres  will  be  pro-
 vided  by  the  Lead  Bank  of  the  district
 and  the  appraisal  made  by  the  Manager
 (Credit)  for  advancing  credit  facilities
 to  the  entrepreneurs  should  normally
 be  accepted  by  the  banks.  Final  deci-
 sions  on  schemes  should  be  completed
 within  one  month.

 (vii)  The  small  and  _  rural  units
 should  be  given  more  credit  by  the
 banks.

 (viii)  The  skills  and  manpower  re-
 sources  of  public  sector  undertakings,
 various  Chambers  of  Commerce  and
 Industries,  Banks  and  other  Organisa-
 tions  like  Railways  and  Ex-servicemen
 bodies,  who  have  already  offered  their
 services,  should  be  utilised  by  the  Dis-
 trict  Industries  Centres.

 (ix)  The  Central  Government  should
 formulate  a  uniform  policy  in  regard
 to  price  preference  and  purchases  made
 from  the  small  scale  units  which  should
 be  applicable  not  only  to  the  Govern-
 ment  purchasing  agencies  but  also  to
 public  sector  undertakings  and  also
 autonomous  corporations,
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 Per  Capita  availability  aud  Consume.
 tien  of  Power  in  North  Bastern  States

 1494.  SHRI  KIRIT  BIKRAM  D258
 BURMAN:  Will  the  Minister  of  ENER-
 GY  be  pleased  to  state:

 (a)  the  per  capita  availability  aad
 consumption  of  electric  power  in
 Tripura,  Nagaland,  Mizo,  Meghalaya,
 Manipur,  and  in  other  States  and
 Union  Territories  in  the  country;

 (b)  whether  the  per  capita  avail-
 ability  of  power  in  the  North  Eastern
 States  is  comparatively  much  less
 than  that  in  the  rest  of  the  country
 and  the  national  average,  if  so,  the
 main  reasons  therefor;  and

 (c)  what  steps  are  being  taken  to
 bring  that  region  in  line  with  the  rest
 of  the  country  in  so  far  as  pewer
 availability  is  concerned  and  _  steps
 contemplated  in  Sixth  Plan?

 THE  MINISTER  OF  ENERGY
 (SHRI.  P.  RAMACHANDRAN):  (०)
 Two  Statements,  one  showing  the  per
 capita  energy  availability  and  cen-
 sumption  in  respect  of  various  States/
 Union  Territories  in  the  North  Eastern
 Region  and  the  other  containing
 similar  information  for  the  remaining
 States/Union  Territories  in  the  coun-
 try,  are  enclosed.

 (b)  The  per  capita  availability  of
 power  in  various  States/Union  Terri-
 tories  in  the  North  Eastern  Region,
 except  in  the  case  of  Meghalaya,  is  less
 than  the  All-India  average  of  335.83
 KWh  for  1976-77  for  the  reason,  majin-
 ly,  that  the  North  Eastern  Region  is
 relatively  less  developed  economically.

 (c)  The  present  installed  capacity
 in  the  North  Eastern  Region  is  27
 MW.  The  following  Power  Projects  are
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 under  execution  for  benefits  during  the  Five-year  period,  97&—83:—

 Name  of  the  Project  Capacity  in  MW

 t.  Bongaingaon  (T)  (Assam)
 ae  Lakwa  Gas  Turbine  (Assam)

 Namrup  Waste  Heat  (Assam).

 ro  Kyrdemkulai  (HE)  (Meghalaya)

 5  Koptli  (HE)  North-Eastern  Council

 a  »  Loktak  (HE)  Central  Sector  (Manipur)

 2x60

 3275

 IxX22

 2x30

 2X  35+
 2x50

 3X35

 Recently,  a  third  unit  of  5  MW  has  the  Gumti  Hydro-Electric  Project  in
 been  sanctioned  for  being  installed  at  Tripura.

 STATEMENT  I

 a  Per  capita  availability  and  consumption  in  Northern  Eastern  States
 During  the  year  ‘1976-77

 Name  of  the  State/  UTs.  Energy  Per  Capita  Energy  Per  Capita available  in  avaibali  ty  Co:  ption  col  pticn the  State/  (Kwh)*  (M.Kwh)**  (Kwh)  a U.T,  (M,Kwh)***
 (Utilities and  Non-
 Utilities)

 i,  Assam.  694°  57  39°  78  530°  63  33°82
 2,  Meghalaya  r497°26  76r°44  36°  58  33°  32

 3.  Tripura  9°03  10+  94  "4  27  Bar

 4  Maniour  I5°72  I3°l4  79  9°86

 5.  Nagaland  23°r0  43°40  34°65  26°25

 6.  Arunachal  Pradesh  B00  r6°50  5°09  0°  24

 7.  Mizoram  argt  7°89  I'g2  5°20

 +¢  Utilities  only.4
 ea#  Includes  energy  sales  to  other  State
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 STATEMENT  II

 Per  capita  availability  and  consumption  in  regions  other  than  Northern
 Eastern  Region  during  the  year  (1976-77

 Name  of  the  State/U.T  Energy  avail-  Per  Capita  Energy  Per  Capita able  in  the  availability  consumption  consum}  tion
 State/U.  T.  (Kwh)  (Kwh)  (Utilities
 ¢  (M.Kwh)  and  Non- ee  Utilities)

 Northern  Region
 t.  Haryana,  2386"  20  213°  09  1866"  05  773'  98
 2.  Himachal  Pradesh  472°  52  729°  88  234°  63  64°49

 g.  Jammu  &  Kashmir.  मु  408 -  ०५  gr oo  356-79,  69-97
 के  Punjab  4525"  39  302°  94  3584"  72  age  52
 5.  Rajasthan  a  28g6° 36  997  58  2107740  83°29
 6,  Uttar  Pradesh  .  9699°  37  300°  53  7072°  49  85°88
 7.  Chandigarh  7  354°  G4  542°  60  75°39  4'5°69

 8,  Dethi  ?  904°  94  370°  97  i608-  28  aa8  36
 Waster  Region

 ne  Gujarat  है  6745"  4०  225°67  §500°24  792 87
 2.  Madhya  Pradesh  465°96  97°32  3735°  55  89°93
 3.  Maharashtra  .  =  13577"  85  2gO"  IO  tof02"  09  398°95
 ro  Goa,  Daman  &  Din.  795°  53,  204"  70  759 *  83  166°  Bg
 5.  Dadra  &  Nagar  Haveli  4°76  57°35  75  32°89

 Eastern  Region
 .  Bihar  ०  537i°28  86-65  4०95  37  88-59
 2.  Orissa  3०5४  27  724  508  4446  .00  77949
 3.  West  Bengal  हे  6719"  79  723°83  5856-  57  725°  I9

 4  A&Islands  681  52°79  5°63  43°  64
 Southern  Region

 Andhra  Pradesh  डर  4828"  44  t00°  6o  3432°59  ह  44
 2.  Karnataka  .  .  5930"  46  182518  4684"  9  748  4०
 क  Kerala  9i42°0  730°  99  2129°  99  93°32

 4  Tamil  Nadu  ‘  .  8358"  86  83°  76  63 78°  46°  47

 5»  Pondicherry  .  *  >  .  135"  76  256°  96  rye  ४9  2gi°77
 6.  Lakshadweep  .  0°52  बु 2  0°44  I2°92

 ALLINDIA  .  .  मु  83087" 01%  335°83  66608-  57  Aig?  88

 Nore:—  *This  figure  is  arrived  at  by  taking  into  account  net
 ate  (82999°  34

 M.Kwh)-+energy  pruchased  from  non-utilities  (79°67  M.Kwh)-+-energy
 imported  from  other  countries  (8-00  M.Kw’

 **Udlities  only.
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 DTC  Service  between  Central  Secre-
 tarlat  to  Safiabad-Auchandi  Borders  of

 Delhi

 1495,  SHRI  तप  6.  HANDE:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  direct  DTC  bus  service  from
 Central  Secretariat  complex  to  Lam-
 pur,  Singhu,  Dhansa,  Badarpur,
 Shadra,  Safiabad  and  Auchandi  Bor-
 ders  of  Delhi  and  the  Central  Govern-
 ment  employees  have  to  waste  two  to
 three  hours  daily  in  reaching  their
 places  of  duty;  and  if  so,  the  reasons
 therefor;

 by  whether  Government  have  re-
 ceived  any  representation  forwarded

 by  a  member  of  Parliament  in  June,
 i977  for  the  introduction  of  a  DTC
 Bus  service  from  Lampur  Border  to
 Central  Secretariat  and  for  taking
 effecting  remedial  steps  for  the  im-
 provement  in  the  Bus  service  from  the
 Lampur  Border  to  Central  Secretariat
 Complex;

 (c)  if  so,  what  action  Government
 have  taken  thereon  and  if  not  what
 are  the  reasons  therefor;  and

 (d)  whether  it  is  also  a  fact  that
 Shuttle  service  from  Lampur  Border
 to  Azadpur  have  not  been  provided
 in  the  morning  and  evening;  and  if
 80,  the  reasons  therefor  and  what  re-
 medial  action  Government  propose  to
 take  in  this  regard?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No,  Sir.  There  is
 a  direct  bus  service  during  peak  hours
 trom  Dhansa,  Narela  to  Central  Sec-
 retariat  complex  via  Singhu  and
 Shadra  border.  For  the  residents  of
 the  other  villages,  covered  by  this  part
 of  the  Question,  change  over  facilities
 are  available  at  certain  points.

 (b)  Yes,  Sir.
 (c)  The  Delhi  Transport  Corpora-

 tion  is  not  in  position  to  connect  all
 the  localities  and  areas  by  direct  bus

 services.  The  Corporation  is,  however,
 making  all  out  efforts  to  reduce  the
 waiting  time  to  the  minimum  at  change
 over  points  by  increasing  its  services..

 (d)  Yes,  Sir.  The  DTC  considers  that
 the  traffic  available  between  Lampur
 Border  and  Azadpur  in  the  peak  morn-
 ing  and  evening  hours  is  not  adequate
 to  justify  the  introduction  of  a  Shut-
 tle  Service  between  the  two  points
 during  those  hours.  However,  one
 additional  bus  from  Lampur  Border  te
 Fatehpuri,  via  Azadpur,  has  already
 been  added  to  the  existing  route.

 Appointment  of  a  Commission  to
 Review  Working  of  Jute  Mill  Industry

 ‘1496.  SHRI  L.  L.  KAPOOR:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  any
 proposal  under  consideration  or  have
 considered  and  decided  to  appoint  a
 high  Power  Commission  to  review  the
 working  of  Jute  Industry;

 (b)  if  so,  the  details  thereof;  and
 (९)  if  not,  the  reasong  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (०).  A
 high  power  Committee  was  set  up  in
 January,  3976  to  review  the  working
 of  Jute  Industry  and  to  formulate  an
 integrated  approach  to  the  problems
 faced  by  this  industry.  It  is  considered
 that  it  is  too  early  to  appoint  another
 High  Power  Commission  to  review  the
 working  of  Jute  Industry.

 Amendment  to  Constitutional  provi- sions  to  check  misuse  of  Emergency
 Powers

 ‘1497,  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  whether  the  Govern-
 ment  propose  to  bring  a  constitutional
 amendment  at  the  earliest  opportunity
 to  make  it  clear  that  those  in  the
 executive  who  misuse  emergency
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 powers  to  harass  torture  or  kill  in-
 nacent  citizens  would  make  themselves
 Hable  to  double  the  usual  punishments
 for  such  crime?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  No,
 Sir.

 Relations  between  Central  Govern-
 ment  and  Government  of  West  Benga)

 1498.  SHRI  F.  H.  MOHSIN:  Will  the
 Minister  of  HOME  AFFAIRS  he
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  con-
 troversy  about  the  Centre-State  rela-
 tions  hag  been  intensified  between  the
 West  Bengal  Government  and  the
 entre;

 (b)  whether  West  Bengal  Govern-
 ment  have  been  stressing  for  greater
 fiscal  autonomy  and  have  been  ignor-
 ing  the  guidelines  of  the  Planning
 Commission  for  the  formation  of  State
 plans;  and

 (c)  what  efforts  are  being  contem-
 plated  so  far  to  get  the  full  co-opera-
 tion  of  all  the  State  Governments  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  The  Government  of  West
 Bengal  has  sent  a  Memorandum  on
 Centre-State  relations,  in  which  greater
 autonomy  for  States  was  envisaged.

 A  copy  of  the  Memorandum  was  laid
 on  the  Table  of  the  House  in  reply  to
 Unstarred  Question  No.  325  dated  the
 22nd  February,  ‘1978,  The  Planning
 Commission  has  formulated  guide-
 lineg  on  the  formulation  of  the  State
 Plans.  The  guidelines  are  designed  to
 help  the  States  in  preparing  their  Draft
 Plan  proposals  s0  as  to  be  in  broad  con-
 formity  with  the  Draft  National  Plan.
 The  West  Bengal  Government  sugges
 ted  that  the  guidelines  should  first  be
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 referred  to  the  National  Develop-
 ment  Council,  It  has  been  explained
 to  the  State  Government  that  the  NDC
 having  approved  the  major  objectives
 and  generally  welcome  the  proposals
 set  out  in  the  Draft  Plan  in  further.
 ence  of  these  objectives,  it  was  naw
 neceasary  to  proceed  to  the  formulation
 of  detailed  State  Plans,  and  the  guide-
 lines  issued  by  the  Commission  will
 facilitate  this.

 (e)  At  its  meeting  held  on  i8th  and
 l9th  March,  1978,  the  National
 Development  Council  resolved  that  a
 Committee  should  be  formed  to  discuss
 fiscal  arrangements  in  the  light  of  the
 draft  Five  Year  Plan  978—83,  which
 would,  inter  alia,  review  the  Gadgil
 formula  and  the  scope  of  Centrally-
 sponsored  schemes.  This  Committee
 has  been  set  up  by  the  Government
 with  the  Deputy  Chairman  of  the
 Planning  Commission  ag  the  Chairman
 and  the  Union  Finance  Minister  and
 Chief  Ministers  of  all  States  as  mem-
 bers.

 Central  Assistance  to  States  and  Union
 Territories  for  Annua)  Plan

 ‘1499.  SHRI  HITENDRA  DESAI:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  how  much  central  assistance  is
 given  for  the  Annua}  Plan  for  1978-
 79  to  each  of  the  States  and  Union
 Territories;  ang

 (b)  what  are  the  principles  follow-
 ed  for  grant  of  Central  Assistance?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  A  statement
 showing  the  allocation  of  Central
 assistance  for  the  Plan  of  each  State
 and  Union  ‘Territory  for  1978-79  is
 laid  on  the  Table  of  the  House.  In
 addition,  70  per  cent  of  the  external
 aid  disbursements  in  respect  of  the
 externally  aided  projects  included  in
 State  Plans  will  be  made  available  to
 the  concerned  States  as  Central  assis-
 tance.
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 (b)  Central  assistance  for  State
 Plans  is  given  on  the  basig  of  the  Gadgil
 Formula.  Under  the  Formula,  a  lump
 eum  provision  is  made  for  Jammu  and
 Kashmir,  Himachal  Pradesh  and  other
 North  Eastern  States,  including  Sikkim.
 The  balance  is  distribyted  among  the
 remaining  States  as  under:

 (i)  60  per  cent  on  the  basis  of
 population;

 (i)  0  per  cent  on  the  basis  of  per
 capita  income-only  to  the  States
 having  per  capita  income  below  the
 national  average;

 (ili)  0  per  cent  on  the  basis  of  tax
 effort;

 (iv)  40  per  cent  for  continuing
 major  irrigation  and  power  schemes;
 and

 (v)  0  per  cent  for  special  pro-
 blems  of  the  States.
 Central  assistance  for  hill  areag  is

 allocated  on  the  basis  of  population  and
 area  for  tribal  areas  on  the  basis  of  the
 tribal  population,  geographical  area.
 covered  by  such  population  and  the
 level  of  development  of  the  area  in
 different  States.

 Assistance  for  Union  Territories  is
 given  on  the  basis  of  their  require-
 ments  as  assessed  at  the  time  of  the
 formulation  of  their  Plans.

 Statement
 (Rs.  crores)

 Central  Assistance
 For  the  Plans  For  Hilland  Total

 of  the  States  Tribal  Areas
 and  Union

 Territories
 I  2  3

 के  STATES
 (A)  Special  Category  States

 t.  Assam  104"  89  i2°36  777"  05 2,  Himachal  Pradesh  57°45  I°go  5875
 Ro  Jammu  &Kashmir  7g0°  8  730.8
 ro  Manipur  24°68  97  26°45
 5.  Meghalaya  22°65  22°65
 6.  Nagaland  मु  ,  26°  89  26°89

 Sikkim  हि  वह 74  15 द्  Tripura  8  I'03  wg  85
 Totau  (A)  40°93  6°  26  418+  I9

 (B)  Other  States
 i,  Andhra  Prades!  154"  23  2°53  56°  96 a,  Bihar.  4."  34

 He
 384°09

 Be  Gnuijarat  7  नि  5°  5  77°50
 be  Haryana  gat  हर  32°67
 5.  Karnataka  88-8:  t°62  90"  4
 6.  Kerala...  95°32  °86@  @og7"t

 Madhya  Pradesh  320°  34,  8°  26  38  60
 g:  Maharashtra  मु  787'  94  e

 2  ‘4
 25

 oe  Orissa
 74°67

 a  5
 to,  Punjab  5r°  5I°  ol
 it.  Rajasthan  or  79  989  ‘t00"  40
 12,  Tamilnadu.  94°90  qr  99"  0०7
 13.  Uttar  Pradesh  285°  06  3°  17@  (grerag,
 Tq  West  Bengal  327°99  eo  40  34°  39
 TOTAL:  (B)  नि  600°  00  100°  89  1700" 8g 89
 Totat  (A&B)  ca  2007°93  Ir78  15  29.08

 @ Tentative
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 i,  UNION  TERRITORIES
 t,  Andaman  &  Nicobar  Islands
 2.  Arunachal  Pradesh

 3°  Chandigarh  नि
 4.  Dadra  and  Nagar  Haveli  .
 5.  Delhi.  .  नि  न  .
 6.  Goa,  Daman  and  Diu.

 7.  Kakshdweep
 8.  Mizoram  .

 g.  Pondicherry
 ToTaL
 Union  Territories  (II)  +  .

 गा,  NORTH  EASTERN  COUNCIL

 Granp  ToTaL  (I+]I+II])
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 ’  2  5

 30°  “*  o°  36  0°  80

 23°25  23°25
 5°27  -  5°27
 3°20  3°20

 60"  66  6u:  66
 .  22°58  or  62  23°20

 2°44  2°44
 16°65,  16° 65,
 775०  7°50

 35°99  098  352°97

 35°85  35°85

 2:89°77  748°33  2307°90

 *axclusive  of  (a)  extra  assistance  for  externally-aided  projects  and  (b)  any advance  plan  assistance  that  may  be  sanctioned  for  mesting  the  expenditure  on  account  of
 natural  calamities  or  for  mecting  the  inescapable  gaps  in  resources  of  certain  States  :

 Arrest  by  Police  for  Export  of
 Labour  to  Gulf  Countrieg

 1500.  SHRIMATI  MOHSINA
 KIDWATI:

 SHRI  MADHAVRAO
 SCINDIA:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  arrest  were  made
 by  the  Delhi  Police  in  connection  with
 the  export  of  labour  to  Gulf  countries
 by  unauthorised  agents;

 (b)  if  so,  the  number  of  persons
 arrested  ang  details  of  other  docu-
 ments  recovered;

 (c)  how  many  persons  have  been
 exported  by  such  agents  so  far;  and

 (ay  the  steps  Government  propose
 to  take  to  stop  the  exploitation  of
 Poor  people  by  such  agents?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  Yes,  Sir.  86  persons  were
 arrested  by  the  Delhi  Police.  2356
 Passports  and  large  number  of  records
 such  as  appointment  applications,
 agreements  and  other  incriminating
 documents  were  seized.

 (c)  06  persons  were  sent  abroad
 by  the  unauthorised  agents.

 (d)  The  following  steps  are  being
 takén  in  this  regard:—

 (i)  Private  recruiting  agencies  for
 employment  abroad  are  required  to
 be  registered  and  approved  by  the
 Ministry  of  Labour.

 (ii)  Indian  Firms/Organisations
 engaged  in  operations  abroad  are
 allowed  to  recruit  thelr  genuine  re-
 quirements  subject  to  the  terms  and
 conditions  of  employment  offered  to
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 such  workers  being  approved  by  the
 Ministry  of  Labour  before  they  are
 actually  deployed.

 (iii)  Recruiting  agencies  are  re-
 quired  to  enter  on  behalf  of  their
 foreign  employers  into  an  employ-
 ment  agreement  covering  various
 aspects  of  employment.

 (iv)  when  complaints  about  vio-
 lation  of  terms  and  conditions  on
 which  registration  is  granted  are  re
 ceived  fhese  are  got  investigatea
 through  appropriate  authorities  ana
 Suitable  action  is  taken.

 Rise  in  Price  of  Textile  Goods

 50l.  SHRI  SUDHIR  GHOSAL:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  there  has  been  an  in-
 crease  in  prices  of  textile  goods:

 (b)  what  arrangements  Government
 propose  to  make  for  their  availability
 at  reasonable  Government  fixed

 rates;
 (c)  whether  Government  desire  to

 earmark  selected  shops  in  each  city
 wherein  these  items  can  be  purchased
 at  Government  fixed  prices;  and

 (d)  whether  State  Governments  are
 undertaking  dehoarding  measures  to
 immobilise  blackmarketeers  and  pro-
 fiteers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  to
 (d).  There  has  been  no  perceptible
 increase  in  the  price  of  textiles  in
 recent  times,  Certain  quantities  of
 textiles  in  specified  varieties  are  being
 made  available  at  fixed  priceg  through
 the  operation  of  the  controlled  cloth
 scheme,  These  items  are  marketed
 through  the  National  Cooperative
 Consumers  Federation  and  its  affilia-
 ted  agencies.  In  the  absence  of  the
 necessary  compelling  circumstances,
 Government  do  not  envisage  any

 Special  drive  for  dehoarding.

 Price  of  Baw  Cotton

 1502.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  price  of  raw  cotton  durmg
 the  current  year  as  compared  to  the
 last  year;

 (b)  what  steps  Government  hive
 taken  to  ensure  a  fair-price-to  help
 cotton  growers;  and

 (c)  the  steps  taken  by  Government
 to  ensure  that  the  benefit  of  fair  price
 reaches  even  to  the  growers  in  the
 remote  rural  areas?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  A
 Statement  is  laid  on  the  Table  of  the
 House,  [Placed  in  Library.  See  No.
 LT-2490/78).

 (b)  and  (c).  To  protect  ihe  interest
 of  cotton  growers,  Government  have
 announced  minimum  support  price
 for  kapas  of  fair  average  quality  of
 prominent  varieties  for  1977-78
 (September-August)  cotton  season.

 Cotton  Corporation  of  India  purcha-
 ses  cotton  in  open  auctions  in  all  im-
 portant  mandies  at  ruling  market
 prices  thereby  ensuring  that  cotton
 growers  get  the  benefit  of  competitive
 prices.  Further,  with  a  vicw  to  help
 the  growers  in  the  disposal  of  their
 unsold  stocks  of  cotton  lying  with
 them  during  the  current  season.  Gov-
 ernment  have  recently  instructed  Cote
 ton  Corporation  of  India  to  purchase
 kapas  of  fair  average  quality  ev™m  at
 3  to  5  per  cent  above  minimum  sup-
 port  price  announced  by  Government.

 Accymulation  of  Cloth  in  Mills

 1503,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state  the  estimated  accu-
 mulation  of  cloth  in  the  mills  in  the
 country?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  Accord-
 ing  to  provisional  data  available,  the
 stock  of  cotton  cloth  with  the  textile
 mills  as  on  80-6-1978,  was  288.60  mil-
 lion  metres.

 Roads  in  Defhi

 1504.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  still  flood-affected  roads  which
 have  not  yet  been  repaired  by  the
 Delhi  Municipal  Corporation;  and

 (b)  if  so,  the  names  of  such  roads
 and  the  reaction  of  Government  there.
 on?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (d).  The
 Municipal  Corporation  of  Delhi  have
 taken  up  290  works  to  repair  various
 roads  affected  by  the  floods  in  ‘1977.
 Out  of  these,  till  date,  5  works  have
 been  completed.  The  entire  restora-
 ion  work  is  likely  to  be  completed
 soon  after  monsoons  this  year.

 पोरबंदर  में  संकरे  षुलों  को
 खौड़  पुलों  में  बदलना

 1505.  श्री  धर्मासह  भाई  पटेल  :  क्या
 सोबहन  और  परिवहन  पंत्री  यह  बताने  की

 छपा  करेंगे  कि  :

 (क)  गुजरात  के  सौराष्ट्र  प्रदेश  में
 पीवन्दर-जतपुर  राष्ट्रीय  राजमार्ग  पर  भ्रव  तक
 कितने  संकरे  पुलों  को  चौड़ा  बना  दिया  गया  है  ;

 (4)  इस  समय  पोरबन्धर  से  जेतपुर  तक
 कुल  कितने  संकरे  पुल  हैं  और  ड्न्हें  कब  तक
 चौड़ा  कर  दिया  जायेगा  ;  और

 (ग)  978-79  में  कितने  संकरे  पुलों
 को  चौड़ा  करने  का  प्रस्ताव  है श्रौर  उन  में  से
 कितने  पुलों  के  पंत्रंध  में  यह  कार्य  भ्रण  तक  पूरा हो
 गया  है  और  शेष  पुलों  पर  कार्य  कब  पूरा  होगा  ?
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 rege  wire  गरियहुंग  भंभ्रासय  में
 प्रभारी  राज्य  मंत्री  (भो  द  राम  k
 (क)  से  (ग).  राष्ट्रीय  राजमार्ग  ow
 के  पोरबन्दर-जेतपुर  खंड  में  पुननिमाण/
 चौड़ा  किये  जाने  काले  i08  कमजोर
 शौर  संकरे  पुलों  में  से  39  पुल  पूर  हो
 गये  हैं,  26  पुलों  पर  कार्य  प्रगति  में  है  श्लौर
 3  भौर  पुलों को  197879  में  स्वीकृत  किये
 जाने  को  संभाषना  है।  शेष  40  पुलों  का
 पुनरनिमाण  किया  जायेगा  जो  अखिल  भारत
 की  भ्रावश्यकताधों  की  दृष्टि  में  रखते  हुए  धन
 की  उपलब्धता  पर  निर्भर  करंगा  ।

 मध्य  प्रदेश  में  पिछड़े  क्षेत्र  में  प्रामीण
 झौद्योग्कि  विकास  और  पूजी

 अनुदान  मोजना

 1506.  भरी  हुकम  सखन्द  कछबाय:  क्या

 उद्योग  मंत्री  मध्यप्रदेश में  भ्रौद्योगिफ  विकास  के
 लिए  राजसहायता  के  बारे  में  2  अप्रैल,  978
 के  प्रतारांकित  प्रश्न  संख्या  6549  के  उत्तर  के
 संबंध  में  यह  बताने  की  छृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  भधिष्य  में  मध्य
 प्रदेश  के  अन्य  पिछड़े  जिलों  को  भ्रौद्योगिक
 ग्रामीण  विक्रास  कार्य  क्रम  के  भ्रन्तगंत  लाने  का
 निर्णय  लिया  है  ;  श्रौर  यदि  हां,  तो  उनत  कार्म-
 क्रम  की  क्रियान्विति  कब  की  जाएगी;  श्रौर

 (ख  )  क्‍या  सरकार  का  विचार  केन्द्रीय

 पूंजी  निवेश  भ्रनुदान  योजना  का  विस्तार  मध्य
 प्रदेश  के  अन्य  पिछड़े  जिलों  में  करने  का
 है  ;  यदि हां,  तो  इस  बारे में  कब  निर्णय
 लिया  जाएगा  ?

 उद्योष  संत्रालम  में  राज्य  मंत्रों  (जोमती
 झाला  सयति  )  :  (फ)  राज्य  सरकारों को
 सलाह  दी  गई  थी  कि  वे  चालू  र्ष  I978  79
 के  दौरान  जिला  उद्योग  केस्द्र  योजना  के  अधीन
 जिसमें  ग्रामीण  प्रौद्योगिक  थिकास  के  लिए
 पहले  चलाए  जाने  थाले  ग्रामीण  उश्योग  परि-
 योजना  (आ  र०  झाई०  पी०  )/ग्रामीण  काभभर
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 4  “कर्योजना  (भार०  एन,  पी०)च  पिछडे  क्षेत्रों
 के  कार्यक्रमों को  मिला  दिया  गया  है,  जितने
 आधिक  जिनों  को  ले  श्र  सकते  हैं  ले  श्राए  ।
 किला  उधोग  केन्द्र  योजना  मई,  1978  से

 gq  की  गई  थी।  मध्य  प्रदेश  सरकार  के  प्रथम
 चरण  में  जिला  उद्योग  केन्द्र  के  भ्रधीन  22
 जिले  लेने  का  प्रस्ताव  किया  है  तथा  सरकार  ने
 इस  कार्यक्रम  को  झपनी  स्वीकृति  दे  दी  है।

 ख)  जी  नहीं

 Uperadation  of  Posts  of  Ciass  IV.  in
 CLs.

 1507.  SHRI  SUDHIR  GHOSAL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  the  abolition  of  Grade
 IV  of  CIS  is  linked  up  with  the  up-
 gradation  of  posts  og  same  grade;

 (b)  if  so,  the  number  of  posts;  and

 (c)  whether  Civil  List  of  CIS  offi-
 cers  of  different  Grades  has  been  pre-
 pared?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 i.  K.  ADVANI):  (a)  and  (b).  No
 decision  has  been  taken  regarding  the
 abolition  of  Grade  IV  of  CIS.

 (c)  Yes,  Sir.

 Autonomous  Status  of  Films  Division

 1508.  SHRI  MOHINDER  SINGH
 SAYIANWALA:  Will  the

 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  a  working  group  has
 been  appointed  to  suggest  ways  and
 means  by  which  autonomy  can  be
 granted  to  the  Films  Division;  and

 (b)  if  so,  the  progress  made  80  fat
 in  the  matter?

 178  LS—6.

 THE  MINISTER  OF  INFORMS-
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  and  (b).  The
 question  of  examining  the  feasibility of  converting  the  Films  Division  into
 an  autonomous  organisation  is  propos- ed  to  be  referred  to  a  Working  Group
 comprising  of  eminent  film  critics, film  makers  etc.  The  Group  is  expec- ted  to  be  constituted  soon.

 Grievances  of  LP.S.  Officers  of
 Madhya  Pradesh  Cadre

 1509.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Police  Service  Cadre  officers  in
 Madhya  Pradesh  have  slow  promotions
 when  compared  to  other  States;

 (b)  whether  it  is  also  a  fact  that  the
 State  IPS  Officers  Association  has

 been  urging  the  State  Government  to
 examine  its  grievances;  and

 (c)  if  so,  whether  Central  Govern-
 ment  have  advised  the  State  Govern-
 ment  to  find  out  solution  to  their  gri-
 evances?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Compareg  to  other  IPS  cadres,
 promotion  prospects  to  the  grade  of
 Dy.  Inspector  General  of  Police  is
 alower  in  Madhya  Pradesh.

 (b)  The  State  Government  have
 confirmed  it.

 (९)  The  matter  primarily  concerns
 the  State  administration  who  have  not
 referred  it  to  the  Government  of
 India  for  advice,  However,  the  Cen-
 tral  Government  have  been  helping
 the  State  IPS  cadre  by  taking  on
 deputation  a  proportionately  larger
 number  of  officers,  particularly  in
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 Coal  Production
 1510,  SHRI  AHMED  M.  PATEL:

 SHRI  AMARSINH  V.  RAT-
 HAWA:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  the  details  of  country's  coal  de-
 mand  annually  of  different  quality;

 (b)  whether  it  is  a  fact  that  coal
 production  of  different  qualities  is  not

 JULY  26,  3978  164

 (c)  the  steps  taken  by  Gavernihent
 to  improve  the  situation?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 According  to  latest  assessment,  the
 demand  of  coal  during  the  year  1978-
 79  to  982-B3  is  estimated  as  detail-

 sufficient  to  meet  the  demand;  and  ed  below:

 DEMAND

 Coking  er  79-80  Bo-8i  81-82  82-83
 (Million

 Prime  &  Medium  25°09  2470  26°9  29°0  32°6
 Semi  Blendable  r*20  rg  rg  4  4

 Total  coking  :  6  29  a5°3  282  30°  4  bee

 Non-coking  86°67  93°9  tog  1088  I59°0
 GRAND  TOTAL  :  72°96  399°2  329°5  349°2  i53°0

 (b)  and  (c).  Plans  have  been  drawn
 up  to  meet  this  demand  from  the  ex-
 isting  mines,  by  reorganisation/recon.
 struction  of  some  of  the  existing
 mineg  and  by  opening  new  mines,

 Setting  up  of  Trade  Centres

 i5].  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  there  is  any  scheme
 for  setting  up  new  trade  centres  in
 the  country;  and

 (b)  if  so,  the  details  thereof  and
 the  States  selected  for  setting  up  new
 Trade  Centres?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMAT!I  ABHA  MAITI);  (a)

 Yes,  Sir,  a  proposal  for  establishing  6
 trade  centres  was  included  in  the
 Fourth  and  Fifth  Five  Year  Plans.

 (b)  ‘Trade  Centres  are  intended  to
 function  ag  focal  points  of  contact

 between  the  Small  Scale  Industries
 and  buyerg  of  their  products.  They
 are  also  intended  to  provide  supple-
 mentary  services  like  permanent  ex-
 hibitions,  industrial  data  and  infor-
 mation,  seminarg  and  conferences,
 sub-contracting  exchange;  library  and
 documentation  service  and  facilities
 for  testing  and  quality  control  ete.

 So  far  Government  has  approved  i2
 centres  at  the  following  places:—

 i,  Delhi  (UT),
 2.  Bangalore  (Karnataka).
 8.  Jaipur  (Rajasthan)
 4.  Patna  (Bihar)
 5.  Ludhiana  (Punjab).
 6.  Kanpur  (U.P.)
 7.  Bhubaneswar  (Orissa).
 8.  Hyderabad  (A.  क)
 a  Ahmedabad  (Gujarat),
 10,  Srinagar  (J&K)
 ll.  Chandigarh  (UT).
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 ‘Emport.of Two  Tugs  for  use  by  Indian
 Ports

 i52,  SHRI  K.  A  RAJAN:  Will
 the  Minister  of  SHIPPING  AND
 ‘TRANSPORT  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decideg  to  import  two
 tugs  for  use  of  Indian  ports;

 (b)  whether  it  is  a  fact  that  the
 tugs  produced  indigenously  are  cost-
 Her  than  imported  ones;  and

 (c)  what  are  the  facts  thereof  and
 reasons  for  the  high  costs  of  indige-

 nous  tugs?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  An  analysis  of  the  offers  receiv-
 ed  in  connection  with  a  recent  global
 tender  for  tugs  indicates  tha,  impor-
 ted  offers  are  cheaper.

 (c)  Some  of  the  reasons  are  heavy
 taxes  and  statutory  levies  on  indi-
 genous  plant,  machines  and  raw
 materiale,  current  slump  in  the  inter-
 national  shipping  industry,  competi-
 tion,  and  the  subsidies  said  to  be
 available  to  some  foreign  ship-buil-
 ders.

 Rural  Electrification  Programme  in
 Ladakh

 1514,  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state  the  details  of  the  rural
 electrification  programme  in  Ladakh
 proposed  to  be  undertaken  during  the
 current  financial  year?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  The
 Jammu  and  Kashmir  Government
 thave  intimated  that  they  have  a  pro-
 gramme  of  electrification  of  45  villa-
 चग  in  Ladakh.  district  during  the
 current  financial

 Subsidy  for  Carriage  of  Wood  from
 Ladakh

 1515,  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 give  subsidy  for  carriage  of  wood
 from  the  valley  of  Ladakh  for  use  as
 raw  material  for  small  scale  indus-
 tries;  and  «

 (9)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 were  के  देहातो  उच्योगों  का घिकास

 1516.  झीमती  पार्यती  देथी:  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  हुपा  करेंगे  कि  :

 (ख  )  क्‍या  लद्दाख  लकड़ी,  चमड़ा,  खाद्य
 परिष्करण,  सामान्य  इंजीनियरी,  दस्तका  मे
 औ्रोर  ग्राम्य  उद्योगों  को  बढ़ावा  देने  के  बारे
 में  कोई  अ्रध्ययन  किया  गया  है;

 (ख  )  यदि  हां,  तो  उसके  क्या  निष्कर्ष

 हैं;  श्रौर

 (ग)  उन  पर  सरकार  की  क्या प्र  ति-
 क्रिया  है;

 उद्योग  मंत्रालय  में  राज्य  संत्री  (श्रीमती
 झाभा  मयति)  (क)  हां  ।  लथु  उद्योग  सेवा
 संस्थान.  श्रीनगर  ने  ल्दाख  क्षेत्रों  को  झष्ययन
 किया  है

 (व)  रिपोर्ट  तैयार  हो  रही  है।

 (ग)  प्रश्न  ही  नहीं  उठता.



 iy  Written  ‘Answers

 Demands  by.  Ordinance  Employees
 Union,  Ambarnath

 ३577  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  232  on  the  ist
 March,  978  and  state

 (a)  what  is  the  present  position  in
 respect  of  the  various  demands  made
 in  Resolution  dateq  Sth  June,  1977
 by  the  General  Body  Meeting  of
 Ordnance  Employees  Union  Ambar-
 nath  District  Thana  (Maharashtra);

 (b)  whether  special  efforts  were
 made  in  the  matter  since  Ist  March,
 398  till  this  day;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SINGH)  (a)  The
 present  position  in  respect  of  the  out-
 standing  demands  is  as  under:—

 (i)  Extension  of  primary  schoo].—
 The  general  policy  for  providing
 educational  facilities  in  the  schools
 of  Ordnance  Factories  js  being  re-
 viewed  and  the  extension  of  exist-
 ing  facilities  will  be  decided  accord
 ingly.

 (ii)  Promotional  avenues  of  lower
 categories  staff—The  report  of  the
 Committee  appointed  for  a  detailed
 examination  of  the  promotional
 avenues  of  lower  categories  of  staff
 is  stil,  awaited.

 (iii)  Imerease  in  bed  strength  of
 Factory’s  Hospital—Proposals  for
 provision  of  additional  beds  in  va-
 rious  Factory  Hospitals,  during  the
 current  year  876  under  active  con-
 sideration  of  Government.

 (iv)  During  the  year  ‘1978-79,  one
 Central  School  has  been  sanctioned
 for  DGOF  Organisation  and  the
 same  has  been  allotted  to  Ordnance
 Factory  Chanda.
 (b)  and  (c).  Every  effort  ig  being

 made  to  finalise  these  cases  ag  early
 as  possible.
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 Centra?  Subsidy  ‘Scheme  for  Envourag~
 ing  Indusirial  Units  in.  Backward

 Distriets.

 1518,  SHRI  R.  K.  MHALGI:  Will
 the  Minister  og  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  ig  a  fact  that  the
 35  per  cent  Central  subsidy  scheme  of
 i97i  for  encouraging  industrial  units
 in  selected  backward  districts  con-
 tained  a  provision  for  payment  of
 interest  to  the  financial  institutions.
 in  respect  of  funds  advanced  by  them,
 ig  there  is  delay  in  their  getting  re-
 imbursement.  from  Central  Govern-
 ment;

 (b)  if  so,  whether  the  Central  Gov-
 ernment  unilaterally  deleted  these
 safeguards  retrospectively  depriving
 these  institutions  of  their  legitimate
 dues;

 (c)  the  total  amount  claimed  by
 financial  institutions  which  has  not
 been  paid  to  them  so  far;

 (d)  whether  the  action  of  the  therr
 Government  in  withholding  these
 payments  was  proper;  and

 (e)  if  not,  whether  Government
 propose  to  reopen  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMAT]  ABHA  MAITI):  (a)  The
 original  Scheme  of  Central  Subsidy
 did  not  contain  a  provision  for  pay-
 ment  of  interest  to  the  financia)  ins-
 titutions  in  respect  of  funds  advanced
 by  them,  if  there  is  delay  in  their
 getting  reimbursement  from  Central
 Government.  However,  such  provi-
 sion  was  added  w.ef.  9th  June  1978.

 (9)  This  provision  was  withdrawn
 when  a  revised  procedure  of  reim-
 bursement  was  introduced  w.e.f.  lat
 January  1977,

 (e)  A  sum  of  Rs.  3.I2  lakhs  has
 been  claimed  by  financial  institutions
 as  interest  on  delay  fr  reimburse-
 ments.  sv
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 (a)  As  the  disbursement  of  Central
 Subsidy  through  the  financial  institu-
 tions  is  part  of  their  developmental
 and  promotional  activities,  it  does  not
 appear  appropriate  to  pay  interest  on
 these  amounts.

 (e)  No,  Sir.

 Resources  or  Ald  not  to  affect  Five
 Year  Plan

 1519.  SHRI  C.  छू.  CHANDRAP-
 PAN:  Will  the  Minister  of  PLANN-
 ING  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  news-item
 appeared  in  the  Statesman  dated  l7th
 June,  978  under  the  heading  ‘“Re-
 sources  or  aid  not  to  affect  Five  Year
 Plan”;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  Government  agree  that  exter-
 Tal  resources  are  not  likely  to  be  a
 constraint  on  the  implementation  of
 the  Five  Year  Plan  978—83,  and  also
 expect  that  adequate  domestic  re-
 ‘sources  will  be  mobilised  by  the  Cen-
 tre  and  the  States.

 ‘Huge  Losy  of  Industrial  Production
 Que  to  Energy  Crisis

 1520.  SHRI  C.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  energy  crisis  has  re-
 sulteg  in  a  huge  loss  in  industrial  pro-
 duction  in  the  country  as  stated  by
 him;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  The
 andvstry  sector  accounts  for  about  60

 per  cent  share  in  the  total  consump-
 tion  of  electrical  energy.  Power
 cuts  other  than  of  marginal  nature
 have  an  adverse  impact  on  industrial
 production,  particularly  in  the  case  of
 continuous  process  industries  such  as
 cement,  steel,  aluminium,  caustic  soda,
 calcium  carbide,  graphite  electrodes
 etc,  which  are  also  power  intensive
 in  terms  of  their  process.

 (b)  No  estimate  of  loss  in  indus-
 trial  production  due  to  power  short-
 age  has  been  made  as  it  is  rather
 difficult  to  identify  the  loss  in  indus-
 trial  production  due  to  power  short-
 age  alone  as  a  number  of  other  fac-
 tors,  like  lack  of  finance,  slackness  in
 demand,  labour  disputes  availability
 of  inputs  etc.  also  affect  industrial
 production,

 Steps  for  Welfare  of  Orissa  State
 during  Sixth  Plan

 1521,  SHRI  K.  PRADHANI:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state;

 (a)  whether  it  is  a  fact  that  Orissa
 is  the  most  backward  State  in  India;

 (b)  if  so,  what  is  the  population  of
 Adivasis,  Tribal  people  and  Scheduled
 Castes  and  Scheduled  Tribes  in  that
 State;  atid

 (c)  what  steps  Government  have
 taken  for  the  welfare  of  State  during
 the  Sixth  Five  Year  Plan?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  There  may
 be  different  views  on  the  criteria  for
 backwardness.  According  to  the  most
 recent  estimates,  the  per-capita
 income  of  Orissa  for  1975-76  was  Ra.
 785,  which  wag  not  the  lowest  in  the
 country.

 (b)  According  to  97]  census,  the
 population  of  Scheduled  Tribes  and
 Scheduled  Castes  was  50,71,987  and
 88,10,854  respectively.

 (०)  The  size  of  the  State  Plan  out-
 lay  for  the  first  year  of  978—83  plan
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 is  Rs.  49]  crores.  The  strategy  and
 priorities  of  the  Plan  emphasise  in-
 vestment  in  Agriculture  and  irrigation,
 integrated  rural  development  and  em-
 ployment  intensive  industrial  growth.
 Block  Level  Planning  for  full  employ-
 ment  and  special  area  plans  for  tribal
 areas  will  also  be  drawn  up.  However,
 the  Five  Year  Plan  for  the  State  for
 978—83  is  under  formulation.

 Comic  Portrayal  of  Police  in  Films
 1522.  SHRI  S.  C.  MURUGAIYAN:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  several
 State  Inspectors-General  of  Police
 have  expressed  their  resentments  vover
 their  comic  portrayal  in  films;

 (b)  whether  they  have  demanded
 the  nomination  of  a  senior  police
 officer  as  a  member  of  the  Film

 ‘Censor  Board;  and
 (९)  what  are  the  details  and  Gov-

 ernment’s  reaction  thereto?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  छू  ADVANI):  (a)  Government
 have  seen  a  news  item  to  this  effect
 in  the  Sunday  Standard  of  4th  June,
 1978.

 (b)  and  (c).  No  formal  demand  has
 been  received  in  the  Ministry  of  In-
 formation  and  Broadcasting  recently.

 Invention  of  Gobar  Gas
 1523.  SHRI  SARAT  KAR:  Will  the

 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  recent-
 Jy  a  new  invention  about  the  gobar
 8985  has  been  made  ang  Government
 have  also  approved  it;

 (b)  if  so,  whether  there  is  any  plan
 to  give  publicity  to  its  advantages  in
 the  remote  rural  areas  to  solve  the
 fuel  problem;  and

 (c)  if  so,  the  details  regarding  its
 cost  and  performance?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITY):  (a)  to
 (c).  A  new  design  of  gobar  gas
 pliant  has  been  developed  recently  and
 field  trials  are  being  conducted  at
 Gobar  Gas  Research  Station,  Ajitmal
 (Uttar  Pradesh).  The  Government
 have  also  constituted  a  committee  to
 study  the  performance,  operational
 difficulties  and  suitability  for  adop-
 tion  of  the  new  design.  Details  of
 cost  and  performance  will  be  known
 only  after  the  field  trials  have  been
 completed,

 Supply  of  Gobar  Gas
 1524.  SHRI  G.  Y.  KRISHNAN:  Will

 the  Minister  of  INDUSTRY  be  pleas~
 ed  to  state.

 (a)  whether  Government  have  re-
 cently  fixed  some  targets  for  the
 supply  of  Gobar  Gas  throughout  the
 country;  and

 (b)  if  so,  the  details  regarding  the
 Gobar  Gas  Plants  established  in  State
 of  Karnataka  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 While  no  target  has  been  fixed  for
 the  supply  of  gobar  gas  ag  such,  the
 Government  have  fixed  a  target  of
 setting  up  30,000  gobar  gas  plants  in
 the  country  during  the  year  1978-79.

 (b)  Between  the  years  1974-75  and
 1977-78,  456  gobar  gas  plants  were
 set  up  in  Karnataka  State.  A  target
 of  5000  gobar  gag  plants  has  been
 fixed  for  the  State  during  the  year
 1978-79.

 Demands  of  the  Veraval  Steamship
 Agents  and  Stevedores  Association,

 Veraval

 1525.  SHRI  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  a  nine  point  demand
 was  submitted  to  him  at  Veraval  on
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 35th  June,  978  by  the  Veraval  Steam-
 ship  Agents  and  Stevedores  Associa-
 tion,  Veraval,  District  Junagadh,
 Gujarat;

 (0)  if  so,  the  nature  of  these  de-
 mands;  and

 (०)  the  action  taken  demand-wise
 by  Government  so  far  or  when  and
 what  action  is  proposed  to  be  taken
 thereon?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir,

 (b)  The  demandsy  relate  to  the  de-
 velopment  of  the  minor  port  into  an
 all-weather  port  with  facilities  like
 wireless  station,  rail  and  road  com-
 munication  and  ancillary  industries.

 (c)  The  executive  responsibility  for
 development  of  ports  other  than  ma-
 jor  ports  vests  with  the  State  Govern-
 ment  concerned.  Copy  of  the  Memo-
 randum  hag  also  been  submitted  to
 the  State  Government  by  the  Associa-
 tion  and  it  is  for  the  State  Govern-
 ment  to  take  appropriate  action.

 Bleak  Period  for  Black  Diamond

 1526,  SHRI  rom  R.  MAHATA:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  bleak
 period  has  come  for  black  diamond;
 and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Decision  on  Kerala  Government’s  Bill
 Re.  Payment  of  Wages  to  Casual

 Workers

 1527,  SHRI  K,  A.  RAJAN:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  by  the  Union  Government  on
 the  Kerala  State  Government’s  Bill
 providing  for  payment  of  wages  to
 casual,  temporary  and  ‘Badli’  workers
 as  per  the  minimum  of  the  scale  ad-
 missible  to  regular  employees;

 (b)  if  so,  the  details  thereof;  ang

 (c)  if  the  answer  to  part  (a)  be  in
 negative,  what  is  the  present  stage  of
 that  Bill?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  §.  D.  PATIL);  (a)  to
 (ce),  The  Kerala  Casual,  Temporary
 and  Badli  workers  (Wages)  Bill,
 1977,  received  for  obtaining  the  assent
 of  the  President,  provides,  inter-alia
 that  no  employer  shall  pay  to  any
 casual,  temporary  or  Badli  worker
 employed  by  him  in  an  establishment,
 factory,  plantation,  motor  transport
 undertaking  or  other  undertaking,
 wages,  whether  payable  in  cash  or  in
 kind,  at  rates  less  than  the  minimum
 of  the  wages  payable  by  him  to  a  per-
 manent  worker  for  performing  the
 same  work  or  work  of  a  similar
 nature.  The  Bill  is  under  examina-
 tion  in  consultation  with  the  admini-
 strative  Ministries  concerned.

 Proposal  to  take  over  Distribution  of
 Cement

 1528,  SHRI  8.  G.  MURUGAIYAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state  whether  he  made  an
 announcement  recently  in  Bombay
 that  Government  would  not  hesitate
 to  take  over  the  distribution  of
 cement  if  the  industry  and  dealers
 fail  to  maintain  the  price-line?



 775.  Written  Answers  JOLY  ३6,  t0%6

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  Yes,
 Sir.  The  Central  Government  has
 agreed  to  the  proposal  of  the  West
 Bengal  Government  to  take  over  dis-
 tribution  through  the  State  Agencies
 with  effect  from  lst  October,  1978.
 A  copy  of  the  Scheme  of  the  West
 Bengal  Government  ig  attached.  The
 State  Governments  have  been  requ-
 ested  to  give  due  consideration  to
 this  scheme  to  see  whether  a  similar
 system  or  any  other  suitable  mecha-
 nism  for  control  distribution  needs  to
 be  introduced  in  every  State,  In  the
 meanwhile,  in  a  meeting  of  the  repre-
 sentatives  of  Cement  Manufacturers’
 Association  and  Central  and  State
 Governments,  jt  has  been  agreed  that
 the  voluntary  distribution  scheme
 introduced  by  the  Cement  Manufac-
 turers’  Association  might  be  tried.
 This  voluntary  distribution  scheme
 came  into  effect  during  July  1978.

 Statement

 Scheme  for  public  distribution  of
 cement  in  the  State  of  West  Bengal.

 The  Government  of  West  Bengal
 hes  decided  to  take  over  the  distri-
 bution  of  cement  in  West  Bengal  from
 ist  October,  1978,  Bulk  quantities  of
 State  allocation  for  the  quarter  (per
 taining  to  State  Sector)  will  be
 placed  at  the  disposal  of  the  State
 Government.  The  State  Government
 has  appointed  the  West  Bengal  Essen-
 tial  Commodity  Supply  Corporation
 for  distribution  of  cement  within  the
 State.  This  Corporation  will  further
 allocate  the  quantities  to  RC  (State
 Government  Departments,  Public
 Sector  undertakings,  ete.)/  ORC
 parties  (Small  Scale  Industries,  Insti-
 tutions,  etc.)  and  free  sale  (for  sale

 +o  public).  The  Regional  Cement  Con-
 trolley  will  issue  release  orders  in
 favour  of  RC  and  ORC  parties  on
 receipt  of  recommendations  from  this
 Corporation.

 For  sale  of  Cement  to  the  public
 the  Corporation  has  started  scrutinis-
 ing  antecedents  of  existing  stockists
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 of  cement  factories.  On  approval,
 the  selected  stockists  will  be  appointed
 by  the  Corporatioin  as  its  own  stock-
 ists,  The  Corporation  will  distribute
 the  free  sale  allocation  of  its  State
 amongst  these  stockists  or  such  other
 public  agencies  es  it  may  select  for
 sale  of  cement  in  West  Bengal.  The
 stockists  will  deposit  money  with
 this  Corporation  and  the  Corporation
 will  arrange  supplies  from  the  vari-
 ous  cement  factories  which  are  linked
 with  the  State  by  Cement  Controller
 for  supply  of  cement  during  that
 particular  quarter.  The  stockists  will
 be  directly  answerable  to  the  Corpora-
 tion  for  sale  of  cement  to  public  at
 the  fixed  retail  price.  The  Corpora-
 tion  will  retain  ful]  powers  and  cont-
 ro]  over  the  stockists  and  in  case  of
 malpractices  indulged  by  any  of  its
 stockists  it  shall  take  prompt  action
 to  cancel  the  stockistship,

 कपड़े  की  प्रति  व्यक्ति  खपत  में  कमी

 I529.  ी  झनन्तरास  जायसबाल  :
 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  सरकार  को  मालूम  है  कि

 कपड़े  के  प्रति  व्यक्ति खपत  19739  14.99
 मीटर  से  घटकर  वर्ष  i974  तथा  975 8
 ऋमशः:  13.63  मीटर  तथा  13.31  मीटर

 हो  गई  थी  ;

 (ब)  वर्ष  1976  तथा  i977  %
 ग्रामीण  तथा  नगरीय  क्षेत्रों  में कपड़े  की  प्रति-
 व्यक्ति  खपत  कितनी  रही  ;

 (ग)  क्‍या  कपड़े  की  प्रति  व्यक्ति  खपत
 में  कमी  कपड़े  के  मूल्य  बढ़  जाने  से  हुई है  या

 इसका  उत्पादन  घट  जाने  से  हुई  है  ;  शौर

 (घ)  देश  के  गरीब  लोगों की  प्रावश्यक-
 तायों  पूरी  करने  के  लिए  कपड़े  का  उत्पादन

 बढ़ाने  के  लिए  क्‍या  कदम  उठाये  जा  रहे  हैं
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 warm  संत्रालय  सें  राज्य  मंत्री

 अुभीमती हाभा  भाइति)  :  (क)  वर्ष  973
 Bis76  तक  प्रति  व्यक्ति  खपत  के  लिए

 न्कपड़े  की  उ।जब्ध  ता  निम्न  प्रकार  है  :--  (ग)  प्रति  व्यक्ति  उपलब्धता  के

 मीटर  निरंतर  कम  होने  के  कया  फारण  हैं
 शौर  क्‍या  इस  उपलब्धता  भौर  खपत

 झलग  प्रति  व्यवित  उपलब्धता  शौर  खपत
 के  झांकड़े  क्‍या  हैं;  भौर

 avs
 .

 33.94  को  बढ़ाने  के  लिये  सरकार  कोई  उपाय

 975—,  14.56  ब्यौरा  क्या  है?
 3976  .  दि  3.73

 (प्रनस्तिम  )  उद्योग.  मंत्रालय  में  राज्य  मंत्री
 (आीमती  झाला  माइति  yr  (a)  से
 (ग).  क्‍या  यह  सच  है  कि  कपड़े  की

 प्रति  व्यक्ति  खपत  में  कमी  होती  रही
 है  i  यह  प्रवृत्ति  मुख्य  रूप  से  मन्दी
 की  स्थितियों  के  कारण  उत्पन्न  हुई  हैं
 एवं  विभिन्न  झजसरों  पर  पहने  जानें
 वाले  कपड़ों  के  बारे  में  हुए  परिवर्तनों  के
 कारण  उनकीमांग  बढ़ने  में  रुक  गई  है।
 'टिकाउ  गैर-सूती  धागे  का  अ्रधिक
 प्रयोग  करने  के  कारण  कपड़े  में  आझाए
 झधिक  टिकाऊपन  के  कारण  भी  प्रति.
 व्यक्तित  खपत  में  कमी  हुई  है  7  उपभोक्ता  की
 क्रय  शक्ति  को  बढ़ाकर  कपड़े  की  प्रति  व्यक्ति
 पूर्ति  तथा  खपत  को  कुछ  सीमा  तक  बढ़ाया
 जा  सकता  है  t  वस्त्रों  की  पूर्ति  को  बढ़ाने  के
 प्रयासों  को  छठी  योजना  के  काये  क्रम  के  झंग
 के  रूप  में  लिया  जायेगा  ।  शहरी  तथा  ग्रामीण
 क्षेत्रों  भें  कपड़े  की  उपलब्धता  तथा  उसकी
 खपत  के  बारे  में  अ्लग-पलग  झांकड़े  नहीं  रखे

 (ख  )  ग्रामोण  तथा  शहरी  क्षोत्रों
 'में  प्रति  व्यक्ति  कपड़ें  की खपत  के  प्रामाणिक
 आंकड़े  उपलब्ध  नहीं  हैं।

 (ग)  धौर  (घ),  यह  सच  है  कि  कपड़े
 "की  प्रति  व्यक्ति  खपत  में  कमो  होती  रहो  है।
 यह  प्रवृत्ति  मुख्य  रूप  से  मन्दी  की  स्थितियों  के
 कारण  उत्पन्न  हुई  है।  टिकाऊ  गैर-सूतो  धागे  का
 अधिक  प्रयोग  करने  के  कारण  कपड़े  में  आए
 ग्रधिक  टिकाऊतन  से  एवं  विभिन्‍न  अ्रवसरों
 'पर  पहने  जाने  वाले  कपड़ों  के  बारे  में  हुए
 'परिषतंनों  के  कारण  भी  प्रति  व्यक्ति  खपत
 में  कमी  हुई  है।  उपभोक्‍ता  को  क्रम  शक्ति
 को  बढ़ाकर  कपड़े  की  प्रति  व्यक्ति  पूति  तथा
 खपत  को  कुछ  प्तीमा  तक  बढ़ाया  जा  सकता  है।
 घस्त्रों  की  पूर्ति  को  बढ़ाने  के  प्रयासों  को  छठी
 ओजना  के  कार्यक्रम  के  भंग  के  रूप  में  लिया
 जाए  गा।

 कपड़े  की  प्रति  व्यवित  उपसब्धता  में
 कमी

 1530.  शी  पअ्रनस्तरास  जायसवाल:
 जया  उद्योग  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि  :

 (क)  बया ब्य  i965-66%  कपड़े
 को  प्रति  व्यक्ति  उतलब्प्ता  में  निरंतर
 कमी  हो  रही  है  ;

 ख)  यदि  हां,  तो  शहरों  भौर

 आमीण  केजों  में  गत  तीन  घर्षों  ?  भलग-

 जाते  है  तथापि,  वर्ष  i974  से  i976  की
 झ्रवधि  में,  जिसके  प्लांकड़े  उपलब्ध  हैं,  खपत
 के  लिए  कपड़े  की  प्रति  व्यक्ति  उपलब्धता
 निम्न  प्रकार  है  —

 974  4.60  मीटर

 975  4.56  मीटर

 976  13,73  मीटर
 (अनन्तिम  )



 Slow  progress  in  Industrial  Growth
 1531,  SHRI  0.  R.  MAHATA:

 SHRI  K,  LAKKAPPA:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state;

 (a)  whether  it  is  a  fact  that  there
 had  been  slow  progress  in  the  indus-
 trial  growth  during  the  year  (1977-78;
 and

 (b)  if  so,  what  were  the  reasons  and
 the  steps  taken  by  the  Government
 thereto  for  rapid  progress  of  indus-
 trial  growth?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  According  to  the  general  index
 of  industrial  production  compiled  by
 the  C.S.0.,  the  rate  of  growth  of  in-
 dustrial  production  in  ‘1977-78  works
 out  to  3.5  per  cent.  While  production
 in  certain  industry  groups  (e.g.  food
 manufacture,  chemicals,  petroleum  re-
 finery  and  non-electrical  machinery)
 has  shown  significant  growth,  produc-
 tion  growth  in  some  other  groups  has
 been  low.  The  reasons  vary  from  in-
 dustry  to  industry  (e.g.  power  short-
 age,  lack  of  sufficient  capacity  indus-
 trial  relations  and  demand  etc.).  The
 strategy  adopted  by  the  Government
 to  raise  the  rate  of  growth  of  indus-
 trial  production  consists  of  the  follow-
 ing  main  elements: —

 (i)  Achievement  of  targets  already
 set  in  respect  of  crucial  industries
 like  power,  coal,  steel,  fertilizers
 and  non-ferrous  metals;

 (ii)  Setting  higher  targets  of  out-
 ‘put  in  respect  of  certain  major  in-
 dustries  where  demand  conditions
 justify  such  higher  output.  Among
 these  are:  paper,  cement,  commer-
 cial  vehicles,  wagons  and  textiles
 produced  by  NTC  mills;

 (iii)  Advance  planning  of  imports
 and  buffer  stocking  of  crucial

 inputs  in  order  to  ensure.‘that  pro=
 duction  in  industry ig  not  disrupted
 due  to  fall  in  production  of  one  07
 two  units;  ang.

 t
 (iv)  Constant  monitoring  and  co-

 ordination  with  a  view  to  ensuring
 that  targets  of  production  ere
 achieved.

 Statutory  minimum  Raw  Jute
 price  for  1978-79

 1532.  SHRI  0.  R.  MAHATA:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  announced  the  statutory
 minimum  raw  jute  price  for  1978-79;
 and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAIT!I):  (a)  and
 (b),  Statutory  minimum  price  of  raw
 jute  for  1978-79  season  has  been  fixed
 at  Rs.  150/-  per  quintal  for  W-5  grade.
 in  Assam.

 Sale  of  Coal  in  Black  Market

 1533,  SHRI  V.  M.  SUDHEERAN;
 SHRI]  SUDHIR  GHOSAL:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  scarcity  of  coal
 persists  ang  has  continued  to  be  sold
 in  black  market  specially  in  the  capi-
 tals;  and

 (b)  if  so,  whether  Government  are
 thinking  to  fix  its  rate  and  distribute
 it  through  the  public  distribution
 system?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Occasional  reports  regarding  scar-
 city  of  coal  in  certain  cities  of  the
 country  have  been  received.  The  un-
 scrupulous  elements  may  have  taken
 advantage.  of  ‘this  situation.



 tb)  Price  and  teibution  of  chal
 :s  States  are  controllable  by  ‘the.

 “State  Governments  under  ‘the  Es-.
 gential  Commodities  Act.

 Production  and  distribution  of
 controlled  cloth

 1534,  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  the  policy  of  Government  in
 regard  to  production  anq  distribution
 of  controlled  cloth  so  as  to  make  it
 available  to  weaker  sections  at  a
 cheaper  price;

 (b)  whether  it  is  a  fact  that  the
 existing  policy  has  failed  to  achieve

 ,  80cial  objectives  of  the  scheme;
 (c)  whether  a  new  cloth  policy

 assigning  greater  and  dominating  role
 to  the  National  Textile  Corporation  is
 being  formulated;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)

 to  (d).  The  controlled  cloth  scheme
 is  currently  being  reviewed  in  order
 to  determine  its  future  pattern.

 रामपुर,  उत्तर  प्रदेश  में  सीमेंट  की  कमी

 i535.  st  शाजेगा  कुमार  शर्मा :
 क्या  उच्चोग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि
 उत्तर  प्रदेश  के  रामपुर  जिले  में  सीमेंट
 की  भारी  कमी  है  ;

 (ब)  यदि  हां,  तो  इसके  क्या  कारण
 हैं;  भौर

 (ग)  सीमेंड  की  नियमित  रूप  से
 सप्लाई  करते  के  लिये  क्‍या  कार्यवाही  को
 जायेगी.
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 weiter  संत्रालम  सें.  शक्ष्य  मंत्री

 (भीमती प्राभा  माइति  )  (कं)  से

 (ग):  राज्य  सरकार  द्वारा  दी  गई  जान-
 कारी  के  प्रनुसार  रामपुर  जिले  सहित
 पूरे  उत्तर  प्रदेश  राज्य  में  सीमेन्ट  की  कमी
 है  ।  राज्य  सरकार  राज्य  को  काफी
 मात्रा  में  दी  जाने  घाली  सीमेन्ट  में  से
 जिला-वार  सीमेन्ट  का  वितरण  करती
 है  t  उत्तर  प्रदेश  में  सीमेंट  की  कमी  देश
 भर  में  व्याप्त  सीमिन्ट  की  कमी  का  ही
 एक  अंग  है।  सीमेग्ट  की  मांग
 सीमेन्ट  उत्पादन  से  अधिक  हैं.  यद्यपि
 उत्पादन  शब  तक  में  सर्वाधिक  हैं।
 पिछले  पांच  ब्षों  के  दौरान  राज्य  को
 भेजी  गई  सीमेन्ट  की  प्रति  तिभाही
 अीसत  4.  33  लाख  मी ०  टन  सीमेन्ट
 है  ।  राज्य  कों  जनवरी,  §=6977
 से  मार्च,  i978  की  भ्रवधि  की  प्रति
 तिमाही  में  औसतन  4.  93  लाख  भी०
 टन  सीमेन्ट  भेजी  गई  है  1  जुलाई-
 सितंबर,  i978ar  अवधि  में  राज्य  को

 4.  95  लाख  मी०  टन  सीमेन्ट  का  वितरण
 किया  गया  है  |  राज्य  को  20,000
 मी०  टन  भ्रतिरिक्त  सीमेन्ट  की  मात्रा
 भी  भेजो  जा  रही  है।

 support  price  for  Jute

 1536,  SHRI  DHARMA  VIR  VAS-
 ISHT:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state;

 (a)  the  effect  of  Jute  support  price
 announced  recently  by  Government
 on  the  general  trend  on  jute  prices
 and  exports;

 (b)  whether  Government  have
 under  consideration  alternate  mea-
 80783  if  the  support  price  failed;  and

 (०)  it  20,  the  nature  of  the  same?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 Statufory  minimum  prices  of  raw  jute
 are  annotinced  primarily  for  ensuring
 adequate  return  to  the  jute  growers
 while  the  general  trend  of  jute  prices

 -and  export  is  determined  by  forces  of
 .demand  and  supply.

 (b)  and  (c).  For  ensuring  that  the
 price  support  operations  are  effective,
 it  has  been  decided  to  expand  the  role
 of  Jute  Torporation  of  India,  which  is
 expected  fo  procure  at  least  20  per
 cent  of  its  total  purchases  directly
 from  the  primary  markets.

 -Import  of  sub-standard  TV  Picture
 Tubes

 1537.  SHRI  VASANT  SATHE:  Will
 ‘the  Minister  of  ELECTRONICS  be
 “pleased  to  state:

 (a)  whether  Government  have  _  re-
 ‘ceived  complaints  about  the  import  of
 sub-standard  TV  picture  tubes  by  a
 government  undertaking  having  sole
 import  licence  for  TV  tubes;  and

 (9)  if  so,  the  action  taken  against
 ‘the  said  concern  for  importing  these
 TV  picture  tubes?
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 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).
 Complaints  “have  been  received  that
 some  of  the  imported  picture  tubes
 supplied  to  TV  set  manufacturers
 have  been  sub-standard.  TV  picture
 tubes  are  Imported  by  Electronics
 Trade  and  Technology  Development
 Corporation,  a  public  sector  undertak-
 ing.  The  defects  are  manufacturing
 defects  within  the  permissible  com-
 mercial  limits  and  the  defective  tubes
 are  replaced  by  the  manufacturers,
 No  question  of  any  action  arise.

 Effect  of  Coal  shortage  in  power
 production

 1538,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  the  recent  shortage  of
 coal  hag  any  effect  on  the  production
 of  power  in  the  country;  and

 (b)  if  so,  the  details  of  the  impact
 on  power  generation?

 THE  MINISTER  OF”  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  Yes,  Sir.  The  generating
 units  in  the  following  thermal  power
 stations  had  to  reduce  generation  on
 a  few  occasions  due  to  low  coal  stocks;

 mz)  Koradi

 RO}  Khapereash

 (3)  Kothagudem

 {4)  Ukai

 (5)  Gandhinagar

 (6)  Badarpur

 ix  i20  MW  unit

 +xgo  MW  unit

 .  3x  tro  MW  unit

 3x720  MW  unit

 tx  20  MW  unit

 +xX00  MW  unit

 “There  was,  however,  no  reduction  jn
 overall  generation  of  power  during  the
 period  of  April  to  June,  978  because
 of  considerable  increase  in  generation
 from  hhydel  stations  during  this  period.
 Total  power  generation,  in  fact,  had
 increased  by  15.2.  per  cent  during  this
 period  as  compared  to  power  genera-
 tion  during  the  corresponding  period
 Jast  year.

 jn  Misrepresentation  of  facts  in  News
 Relayeg  on  ALR.  ang  T.V.

 1589.  SHRI  VASANT  SATHE:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  t
 state:-

 (a)  whether  Government  hav
 noticed  several  complaints  regardin,
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 f misrepreseh tation  of:  tacts  op  the  दोचझति  ०.
 news  ae  on  SY.  an’  Psd  ~

 पदोन्नति  मिलती  है  a  जब  तक
 वर्तमान  नीति  उन  निर्णयों,  को some  Members  of  Partiament;  and

 बर्गीज  समिति  की  रिपोर्ट  पर  लिए  जाएं,
 को  रोशनी  में  नहीं  बदली  जातो,  तब
 तक  स्टाफ  आ्टिस्टों  सहित  किसी  भी
 श्रेणी  में  पदोन्नतियों  के  बारे  में  निर्णय

 वर्तमान  भर्तों  नियमों  के  प्रनुसार  ही
 लिए  जाते  रहेंगे  ।  पदोज्नतियों  की  वास्त-

 विक  स्थिति  समय  समय  पर  रिक्तियों  कीः

 (b)  if  so,  what  steps  have  been
 taken  to  maintain  impartiality  of  T.V.
 and  Radio? Ld

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L,  K.
 ADVANI):  (a)  and  (b).  Some  re-
 presentationg  were  received  regarding
 inadequate  or  partial  coverage  in
 Radio  and  Doordarshan  but  these  were
 generally  found  to  be  incorrect.  When-
 ever  any  lapse  has  been  discovered,  it  निर्भर
 has  been  rectified.  All  media,  includ-  उपलब्धि  पर

 निर्भभ  करेगी  ।

 ing  All  India  Rufio  and  Deordarshan,  नियमों  के  अंतत  स्टाफ  श्ार्टिस्टों  या
 have  already  been  given  directions  to
 be  fair  and  impartial  and  eschew  any
 one-sided  approach.

 किसी  श्न्य  श्रेणी  के  कर्मंच;।रियों  को  जो

 सुधिधाएं  उपलब्ध  हैं  उन  में  से  किसी  से

 स्टाफ  प्रा्टिस्टों  की  पदोन्नति  भी  उन  को  बंचित  नहीं  किया  जाता।

 1540.  श्री  सवाल  सिह  लोहान  :
 क्या  सूचना  झोर  प्रसारण  पंत्री  8  मार्च,
 1978%  अ्रता  रांकित  प्रश्न  संदया  3937

 के  उतर  के  सम्जन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि

 हिन्दी  शिक्षण  योजमा  में  सहाग्क
 निदेशकों  को  पदोन्नति  को

 संभावनायें

 i54..  शनी  नवाब  सिह  चौहान  :

 (क)  क्या  बर्गोीज  समिति  की  क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 सिफारिशों  को  क्रियान्वित  करने  से  पूवे  किः
 स्टाफ  प्रार्टिस्टों  को  भी  उप्री  प्रक।र  से  पदोष्नल
 किये  जाने  का  विचार  है  खित  प्रकार
 से  नियमित  कांवारियों  के  मामने  में
 हो  रहा  है;  और

 (ख)  यदि  हां,  तो  वास्तविक  स्थिति
 क्या  है  शौर  क्या  स्टाफ  झ्राटिस्टों  को
 सभो  सुविधायें  दो  जा  रही  हैं  ?

 सूचना  शौर  प्रतारण  मंत्री  (  भी  लाल

 कृष्ण  भ्राइजाणी  ):  (क)  भौर  (ख).
 झ्राकाशवाणी  के  स्टाफ  भाटिस्टों  पर  जो  भर्ती
 नियम  लायू  हैं  वे  उन  के  भतृसार
 पदोन्नति  के  जिए  खनी  तरह  प्रा
 हैं  जिस  तरह  निय्रमित  कर्मचारियों  को
 उस  पर  लागू  अर्तों  मियमों  के  भाषार

 (क)  हिन्दी!  शिक्षण  योजना  के

 प्रन्त्गत  हित्दी  टाइपर/इंटिंग  भौर  हिन्दी

 शार्टहैंड  का  प्रशिक्षण  देने  वाले  सहायबाः
 निदेशकों  की  पदान्नति  की  क्या  संभा-

 बनाएं  हैं  ;  भौर

 (ख)  क्या  इस  सहायक  निदेशकों

 छा  कार्य  हिन्दी  शिक्षण  योजना  में

 संगृबत  निदेशक/उपनिवेशक  देखते  हैं  तथा

 उन  की  गोपनीय  रिपोर्ट  वही  लिखते

 हैं  जिन्हें  न  ऐसा  प्रशिक्षण  मिला  है  तथा

 न  जिन्हें  हिन्दी  टाइपराइटिंगः  तथा  हिन्दी

 'शार्टहैंड  का कोई  शान  है  ?
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 ag  मंत्रालय  सें  राज्य  संत्री  पुनी
 'घिकलेल  मंडल  ye  (क)  फिलहाल
 हिन्दी  टाइपिग  और  हिन्दी  झ्राशुलिपि
 के  सहायक  निर्देशकों  की  थदोश्नति  के

 पलिए  कोई  पद  उपलब्ध  नहीं  है

 (ख)  गोयतीय  रिपोर्ट  निर्धारित
 'फार्तों  पर  नियनों  के  प्रनुसार  लिखी
 जाती  हैं।  रिपोर्ट  लिखने  वले  भ्रधि  कारियों
 के  लिए  हिन्दी  शाट्टहैंड  तथा  टाइप-
 राइटिंग  का  जान  आवश्यक  नहीं  है

 Setting  up  of  a  Cement  Plant  at
 Purulis

 1542,  SHRI  Cc  R.  MAHATA:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 -ed  to  gtater”

 (a)  whether  Government  propose  to
 Set  up  a  cement  plant  in  district  Pu-
 rulia  considering  the  unemployment
 problem  of  that  area;  and

 (b)  if  80  when?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)

 -and  (b),  The  West  Bengal  Industrial
 Development  Corporation  Ltd,  have
 been  granted  a  letter  of  intent  for
 setting  up  a  cement  plant  at  Jhalda
 in  Purulia  District  for  a  capacity  of

 ‘4.00  lakh  tonnes  per  annum  which  is
 valid  upto  the  30th  September,  978
 for  the  present.  M/s.  Demodar  Ce-
 ment  &  Slag  Ltd.  a  joint  sector  pro-
 ject  of  West  Bengal  Industrial  Deve-
 lopment  Corporation  and  M/s.  Ashoka
 Cements  Ltd.  have  been  granted  a letter  of  intent  for  setting  up  of  ७
 grinding  plant  at  Ramkanali  in  Puru-
 lia  District  with  a  capacity  of  2.60
 lakh  tonnes  per  annum.  According to  the  State  Government  the  grinding
 to

 is  likély  to  be  commissioned  by
 80.
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 Policy  regarting  allocation  of  Advet-
 tHeements,  and  Newsprints  to  Small

 ang  Mediam  Newspapers

 1543,  SHR]  SUKHENDRA  SINGH:

 SHRI  AMAR  ROY  PRA-.
 DHAN:

 SHRI  RAM  PRAKASH  TRi-
 PATHI:;

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 vieweg  their  policy  regarding  adver-
 tisements  ang  newsprints  allocation  to
 gmall  and  medium  newspapers;  and

 (b)  if  so,  the  details  regarding  the
 rate  of  advertisements  and  the  quan-
 tity  of  newsprints  allocated  to  the
 small  and  medium  newspapers  during
 ‘1977-78?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  The  advertising  policy
 was  announced  in  Parliament  on
 November  1  ‘1977  and  there  is  30
 proposal  to  review  it  at  present.  The
 policy  regarding  allocation  of  news-
 print  to  smal]  and  medium  news-
 papers  for  the  year  ‘1978-79  was  an-
 nounced  on  7th  July,  ‘1978,

 (b)  The  advertisement  policy  pro-
 vides  for  weightage  and  consideration
 to  small  and  medium  newspapers  and
 periodicals  and  to  Indian  language
 newspapers,  Weightage  has  been
 given  in  the  advertisement  rates  for
 small  and  medium  papers  and  an  ad-
 ditional  weightage  heg  been  given  to
 all  language  papers  upto  a  circulation
 of  one  lakh.  As  regards  rates,  they
 are  treated  as  confidential  between
 the  DAVP  and  the  newspapers;  it  is
 not  Government  policy  to  disclose
 these.  During  ‘1977-78  small  and  me-
 dium  newspapers  were  allocated  81, 765  metric  tonnes  of  newsprint.
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 सब्य  प्रदेश में
 अल  'चिथुल्‌  बोजनायें

 1844.  at  qua  सिह  :  क्‍या  कर्ना
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  कितनी  जल-विद्युत
 बोजत/यें  चल  रही  हैं  भौर  उन  से  इस
 समय  विधुत्‌  का  कितना  उत्पादन  हो  रहा  है;

 (ख)  बियुतू  उत्पादन  बढ़ाने  के  लिये
 कपा  कदम  उठाये  जारहे  हैं;

 (ग)  बाड़गो,  बोधघाट  तथा
 बाणसागर  परियोजना  से  विद्युत्‌  उत्पादन
 के  क्‍या  लक्षय  निर्धारित  किये  गये  हैं  भौर
 इस  में  से  मध्य  प्रदेश  को  कितनी  अतिरिक्त
 'विद्युत्‌  सप्ल।ई  की  जायेगी  ;  और

 (छ)  राज्य  के  सभी  गांवों  में  कब  तक
 बिजली  लगे  जायेगी?

 ऊर्जा  मंत्री  पी  पी०  रामचमान  )  :

 (क)  386  मेगावाट  की  कूल  प्रतिष्डापित
 समता  वले  तीन  जल-विद्युत्‌  केन्द्र  नामश:
 गांधीसागर,  राण/अताप  सागर,  =  शीर
 जवाहरसागर  मध्य  प्रदेश  प्नौर  राज-
 स्थान  द्वारा  संयुक्त  रूप  से  निर्मित  किए
 गए  हैं।  इन  केन्दों  में  मध्य  प्रदेश  का  भाग
 493  मेगावाट  है  |

 (ख)  i60  मेगावाट  की  प्रतिष्ठा-
 'पित  क्षमता  वले  पेंच  जल-विद्युत्‌  स्कीम
 ड्स  समय  मद्य  प्रदेश  ओर  मह[/रा्गट्र
 द्वारा  संपुक्त  रूप  से  कार्यान्वित  को
 जा  रही  है  |  इस  परिवोजना  में

 मध्य  प्रदेश  का  भाग  |607  मेगा-
 वाट  है  ।

 बाणसागर  शोर  सिंध  बहुद्देश्यीय
 स्कीमों  की  परियोजना  रिपोर्ट  तैयार
 कर  ली  गई  हैं  भौर  केन्द्रीय  जल
 झायोग  शौर  केन्द्रीय  विशयुत्‌  प्राधिकरण
 में  इस  समय  इम  की  जांच  की  जा  रही  है  t
 दोधधाट  जल-विद्युत्‌  परियोजना  की  जांच

 कर  शी पई घौर  प्ररियोजना  प्राधिकारियों

 से  घ्नुरोध किया  गया  है  कि  केन्द्रीय  जल  भायोग
 धौर  केस्ीय  विद्युत्‌  प्राधिरकरण को  टिप्पणियों

 को  ध्यान  में  रखकर  थे  परियोजना  के  स्वस्प
 को  पभ्न्तिम  रूप  दें।  नर्मदा  जल  विवाद
 न्‍्यायाधिकरण  के  पंचाट  के  बाद  ही
 नर्मदा  पर  विद्युत्‌  का  विकास  सम्भव  हो
 सकेगा  -  राज्य  में  विद्यत्‌  का  उत्पादन
 बढ़ाने  के  लिए  भ्ननेक  ताप  विद्युत्‌  यूनिर्टे
 भी  कार्वान्वित  की  जा  रही  हैं।

 (ग)  राज्य  प्राधिकारियों  द्वार।  सुचित
 किए  गए  प्रतन्तिम  लक्ष्य  निम्नलिखित
 हैं  :--

 बरगो--प्रथम  सेट  984-85  #%

 बोध  घाट  500  मेगावाट--प्रथम  सेट

 _ 1983-84  #

 बाणसागर  (345  मेगावाट--पहले  दो  सेट
 985—86  में

 (घ)  राज्य  बिजली  बोड़  ने  सूचित
 पिया  है  कि  वर्तमान  संभावनओ्रों  के

 अनुसार  राज्य  में  रुभी  गांवों  i993—
 94  तक  विद्युतीकृत  हो  जाएँगे  1

 फिल्‍मों  सें  ग्रश्लोल  दृश्यों  और  झश्लोल
 पोस्टरों  पर  रोक

 1545.  शो  सुखेख  सिह  :  कया  सूचना
 आर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  ऐसे
 वोस्टरों  के  प्रदर्शन  पर  रोक  लगाने  का
 है  जिन  में  ऐसी  फिल्मों  के  दृश्य  दिखाए  जाते
 हैं  जो  केवल  वयस्कों  के  लिए  होती  है;  शौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 प्रस्ताव  कब  तक  क्रियान्वित  किय/  जायेगा?

 सूचना और  प्रसारण  संत्री  (  श्री  लाल
 कृष्ण  झ्ादबाजी  )  (क)  शौर  ख).
 सिनेमा.  पोध्टरों  के  जिवय  से  राज्य  सरकारें
 संबंधित  हैं  तथा  झमद्र  शौर  प्रश्लीस
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 फिल्‍म  पोस्टरों  के  प्रदर्गत  को  र'कमे  के
 लिए  उपयुक्त  कार्रवाई  करना  उनका  कार्य
 है।

 Import  ef  Oottm-  ५८.

 1546.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  there  ig  any  proposal
 under  consideration  of  Government  to
 stop  the  import  of  cotton;  and

 (9)  if  3०,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 and  (b).  In  view  of  comfortable
 availablity  position  of  cotton,  Govern-
 ment  currently  have  no  proposal  to
 import  cotton.

 हुजीरा  में  शिपयार्ड  को  स्थापना

 1547.  श्री  छीतृभाई  गासित  :

 ब्रो०  पी०जी०  सावलंकर  :

 थ्दी  अमर  सिह  थो०  राठवा:

 श्री  झहमव  एस०  पटेल

 क्या  नौचहम  और  परिवहन  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (me)  क्‍या  केन्द्रीय  सरदार  ने  हजीरा
 “में  शिपयार्ड  स्थापित  करने  के  बारे  में  अंतिम
 निरगेयं  कर  लिया  हैं,  और  यदि  हां,  तो
 तत्संइंधी  ब्योरा  क्‍या  है;

 (ख)  उस  पर  कार्य  कब  तक  आरम्भ
 हूं  जायेगा  शौर  यह  कब  तक  पूरा  हो
 जायेगा;  और

 (गम)  'शिपया हैं  का  निर्माण-कार्य
 शीन  ही  पूरा  करने  लिए  सरकार
 क्या  कार्यवाही  कर  रही  है  भौर
 तत्सबंधी  ब्वीरा  कया  है  ?
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 प्रभारी  राज्य  मंत्रों  (  भी  बाध  राम  )  :
 (क)  जी,  नहीं  1

 (ल)  भौर  (ग).  प्रश्न  नहीं  उठता  #

 गुंलरात  में  श्ायाहडंग  जिले  में
 रेडियो  स्टेशन

 1548.  थी  छीतूभाई  शामित  :  क्‍या
 सुचना  झोर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गुजरात  के
 आ्ाहवाडांग  जिल  में  रेडियो.  स्टेशन
 डेयापित  करने  की  मांग  की  गई  है  ;
 शरीर

 (ख)  यदि  हां,  तो  वहां  पर  रेडियो
 स्टेशन  कब  तक  स्थापित  किया  जायेगा  शौर
 इस  सम्बन्ध  में  क्‍या  कदम  उठाये  गये

 हैं  भौर  उठाये  जायेंगे  =?

 सूचना  और  प्रसारण  मंत्री  (श्री  लाल

 कृष्ण  घ्ाइवाणी  ):  (क)  जी  ,  हां  |

 (ख)  वित्तीय  संसाधनों  की  कमी  के
 कारण  गुजरात  के  झ्ाहव,डांग  ण्तलि  में
 रेडियो  स्टेशन  स्थापित  करने  का  फिलहाल
 कोई  प्रस्ताव  नहों  है  ।

 ह... ह  of  Work  of  Minoritics
 Commission

 1549.  “SHRI  CHITTA  BASU:  WiIE
 the  Miniser  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  the  progress  of  work  of  the
 Minorities  Commission  set  up  by  the
 Government  recently;

 (b)  whethér  it  produced  any  re-
 ports  by  this  time;

 (c)  the  recommendations  made  in
 the  reports;  and

 (a)  the  action  taken‘on  the’  reporter
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 THE  MINISTER  OF  STATE  INTHE  MINISTRY  OF  HOME  AFFAIRS  —
 (SHRI  DHANIK  LAL  MANDAL):  (a)  and  (b).  The  Minorities  Com-
 mission  has  so  far  held  three  regular  meetings  ag  given  below:

 First  meeting
 Second  meeting
 Third  meeting  नि  डे

 The  Commission  discussed  various
 organisational  and  procedural  matters
 in  its  first  meeting.  In  the  second
 meeting,  the  Commission  discussed  the
 question  of  suitable  office  accommoda-
 tion  for  itself  and  the  proposed  staff-
 ing  pattern  and  budget.  The  Com-
 mission  also  discussed  the  manner  in
 which  the  representations  and  comp-
 laintg  received  by  them  should  be
 dealt  with.  In  its  third  meeting  the
 Commission  considered  a  letter  from
 the  Aligarh  Muslim  University  Action
 Committee,  about  the  A.M.U.  affairs.
 The  Vice-Chancellor  of  AMU,  along
 with  two  other  teachers  of  the  Uni-
 versity  met  the  Commission.  The
 Commission  also  considered  the  ques-
 tion  of  selection  of  senior  staff,  abSorp-
 tion  of  the  staff  of  the  Office  of  the
 Commissioner  for  Linguistic  Minori-
 ties  as  well  as  a  reference  from  the
 Government  of  Uttar  Pradesh  regard-
 ing.  the  continuance  or  otherwise  of
 the  State  Minorities  Commission,  Be-
 sides  this,  the  Commission  also  consi-
 dered  some  representations  received
 by  it.

 The  Commission  held  two  ad  hoc
 meetings  on  the  8th  and  9th  May,
 978  at  Delhi  and  on  the  25th  and  26th
 May  at  Bombay  to  prepare  its  report
 ang  recommendations  to  the  Govern-
 ment  on  the  Aligarh  Muslim  Univer-
 sity  (Amendment)  Bill,  1978,  An  in-
 terim  report  in  the  matter  was  sent
 by  the  Commission  to  the  Government
 on  the  98th  May,  ‘1978.  The  final  report
 was  sent  on  the  29th  May,  1978,

 (c)  and  (d).  The  Report  of  the
 Commission  is  presently  under  exami-
 nation  of  the  Government.
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 February  24  and  25,  978
 March  20  to  23,  1978

 April  26  and  27,  1978.
 Grievances  of  Socially  and  Economi-

 cally  Backward  Clases
 1550,  SHRI  CHITTA  BASU:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  specific  steps  taken  by  Gov-
 ernment  to  redress  the  grievances  of
 the  socially  and  economically  back-
 ward  classes;  and

 (b)  the  full  facts  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  There  is  no  Central  list
 of  socially  and  economically  backward
 classes.  The  States  have  on  their  own
 drawn  lists  of  such  groups  with  a  view
 to  providing  redress  to  their  problems.
 In  addition  to  the  benefits  they  de-
 rive  from  the  general  sectoral  pro-
 grammes  like  other  sections  of  the
 population,  there  is  a  special  provi-
 sion  under  the  Development  of  Back-
 ward  Classes  Sector  of  the  State  Plans
 for  them  to  supplement  the  General
 programmes.  The  programmes  in  the
 State  Plans  relate  mainly  to  the  edu~
 cational  and  economic  upliftment.
 Under  the  Centrally  Sponsored  Pro-
 grammes,  a  provision  has  been  made
 to  provide  postmatric  scholarships  to
 the  non-Scheduled  Caste/Tribe  stu-
 dents  belonging  to  the  communities
 engaged  in  unclean  occupations.

 Import  of  Gas  Turbine  by  West
 Bengal

 i55l.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  ENERGY  96  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  9954  on  the  0th
 May,  978  re:  Import  of  power  equip-
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 ment  tor  West  Bengal  Electricity
 Board  and  state;

 (a)  whether  the  examination  from
 the  techno-economic  angle  of  the  pro-
 posals  of  the  West  Bengal  Government
 for  the  import  of  888  turbine  has
 since  been  completed;

 (b)  if  so,  whether  any  decision  has
 since  been  taken;

 (c)  if  not,  the  reasons  thereof,  and
 (d)  whether  there  has  been  any  sig-

 nificant  improvement  in  the  power
 production  in  West  Bengal  since  the
 appointment  of  the  project  renova-
 tion  group?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).,  The  techno-economic  clear-
 ance  to  the  proposal  of  the  Wes:  Ben-
 gal  State  Electricity  Board  to  instal
 gas  turbines,  has  been  accorded  by
 the  Central  Electricity  Authority.

 e)  Does  not  arise.
 (d)  The  two  thermal  units  at  San-

 taldih  were  to  be  renovated  under  a
 Project  Renovation  Programme  to  be
 undertaken  jointly  by  the  project
 authorities,  the  equipment  manufac-
 turers  with  CEA’s  association,  Total
 rehabilitation  has  not  been  possible
 ag  the  units  could  not  be  shut  down
 because  of  the  difficult  power  position
 in  the  State.  However  significant  re-
 pairs’  modifications  and  improvements
 have  been  effected  on  these  units.
 The  generation  from  Santaldih  has  im-
 proved  during  the  last  two  months.
 The  power  generation  in  West  Bengal
 has  also  improved  during  the  last  two
 months,

 Constitutional  Backing  to  Minorities
 Commission

 1552,  SHRI  CHITTA  BASU:
 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  7369
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 on  the  19th:  April,  978  regarding  set-
 ting  up  of  Minorities  Commission  and
 state:  :

 (a)  whether  the  proposal  for
 amending  article  350-B  of  the  Consti-
 tution  in  order  to  give  constitutional
 backing  to  the  Minorities  Commission
 has  been  finalised;

 (b)  if  so,  whether  any  action  has
 been  taken  in  this  direction;  and

 (c)  what  steps  have  been  taken  to
 remove  the  handicaps  as  alleged  by
 Shri  Masani  in  the  way  of
 working?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  Yes.  Sir.  A  Bill  in  this
 regard  is  expected  to  be  introduced
 in  the  current  Session  of  Parliament.

 (c)  The  Commission  has  already
 been  provided  with  accommodation,
 necessary  staff  and  funds.

 Sanction  of  Pension  to  Freedom
 Fighters

 1553.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  some
 members  of  the  Azad  Hing  Fauz  of
 Orissa  launched  a_  fast  unto  death
 outside  the  Orissa  Secretariat  de-
 manding  sanction  of  freedom  fighter
 pension  to  those  who  have  not  got
 80  far:

 (b)  whether  it  is  also  a  fact  that
 assurance  was  given  by  the  State
 Minister  that  pending  applications
 woulg  be  scrutinised  and  pensions
 sanctioned;  and

 (९)  if  so,  the  reasons  fog  delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  As  per  information  furnished  by
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 the  State  Government,  some  members
 of  the  Azad  Hind  Fauz  launched  8
 Dharna  on  23~6-78  before  the  Orissa
 Secretariat  demanding  sanction  of
 freedom  fighters  pension  in  pending
 cases,

 (b)  Ag  per  information  made  avail-
 able  by  the  State  Government  expedi-
 tious  action  has  been  promised.

 (c)  The  pending  cases  pertain  to
 the  Civilian  category  of  ex-INA  per-
 sonnel  from  Orissa.  No  official  re-
 cords  are  available  in  support  of  their
 claims  of  suffering.  Decision  has,
 therefore,  to  be  taken  on  the  basis  of
 circumstantial  evidence  such  as  q@
 co-prisoner  certificates  from  two  ex-
 INA  personnel  who  have  already  been
 granted  Central  freedom  fighters  pen-

 sion  (2)  information  furnished  in  the
 prescribed  proforma  intended  to  elicit
 vital  gata  relating  to  the  INA  activi-
 ties  such  as  zone  of  operations,  names
 of  commanders.  under  whom  i  they
 served,  date  of  their  surrender  etc.  It
 has  been  noticed  that  in  a  majority  of
 cases  from  Orissa  co-prisoner  certifi-

 -eates  have  either  not  been  produced  or
 where  produced,  have  been  found  to
 be  defective.  The  detailed  scrutiny

 -and  cross-check  of  circumstantial  evi-
 dence  produced  accounts  for  the  delay
 in  the  disposal  of  pending  cases.  All
 ‘efforts  are,  however,  being  made  to
 expedite  scrutiny  once  the  co-prisoner
 certificates  and  other  relevant  data
 are  furnished  by  the  applicants.

 Reconstitution  of  Board  of  Institute  of
 Mass  Communications

 1554,  PROF,  P.  6.  MAVALANKAR:
 Will  the  Minister  of  INFORMATION

 _AND  BROADCASTING  be  pleased  to
 state:

 (ay  whether  the  Board  of  Mem-
 -bers/Directors  of  the  Institute  of  Mass
 ‘Communications  at  Delhi  has  heen
 recently  reconstituted;

 (b)  if  go,  full  facts  thereof  includ-
 ‘ing  names,  qualifications,  experience

 sof  the  said  members;  and

 (c)  the  functions  of  the  said  Board
 and  how  often  they  are  required  to
 meet  in  a  year?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  Indian  In-
 stitutes  of  Mass  Communication,  So-
 ciety  has  no  Board  of  Members  or
 Board  of  Directors.  It  has,  however,
 a  General  Body,  an  Executive  Coun-
 cil  and  a  Standing  Committee  thereof
 to  run  the  affairs  of  the  Institute.  The
 General  Body  of  the  Society  has  been
 reconstituted  in  June,  1978.

 (9)  The  reconstituted  Body  has
 forty-six  members  including  its  Presi-
 dent,  Shri  Umashankar  Joshi.  One
 more  member  is  still  to  be  nominat-
 ed,  bringing  its  strength  to  forty-
 seven  as  provided  in  the  Rules  and
 Regulations  of  IIMC  Society.  A  list
 of  the’  members  together  with  their
 designation  and  address  is  laid  on  the
 Table  of  the  House,  [Placed  in  Lib-
 rary.  Sec,  No.  LT-249/78].  These
 particulars  will  show  the  field  of  ex-
 perience  of  and  positions  held  by  the
 members,  who  are  representatives  of
 various  social  science  organisations,
 educational  institutions,  professional
 bodies,  Media  Units  of  the  Ministry  of
 Information  and  Broadcasting,  repre-
 sentatives  of  State  Information  De-
 partments,  Agricultural  Universities,
 ete.,  as  well  as  persons  eminent  in
 punile  life  and  journalism

 (०)  The  General  Body  will  normal-
 ly  meet  twice  a  year.  Its  major  func-
 tion  is  to  carry  on  the  administration
 and  management  of  the  Indian  Insti-
 tute  of  Mass  Communication  which
 carries  out  training  and  research  in
 the  use  of  Mass  Communication  with
 special  reference  to  requirements  of
 socio-economic  growth  in  the  country.
 The  Annual  Report  on  the  activities
 of  the  Institute  as  well  as  annual  au-
 dited  accounts  are  considered  in  the
 genera]  meeting  of  the  Society  every
 year.  It  has  the  powers  to  make
 amendments  to  its  Rules  and  Regula-
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 tions  with  the  previous  concurrence
 of  the  Central  Government,

 दिल्‍लो  में  तापोय  बिजलो  घर  में
 कोयले  की  कसी  का  प्रभाव

 1555.  भरी  राजेत्र  कुमार  शर्मा:  क्‍या
 ऊर्जा  मंत्रायह  बताने  की  कृपा  करेंगे  किः

 (क)  क्या  दिल्‍ली  में  झझमी  भी  विद्युत
 का  संकट  है  ;

 (@)  कया  कोयले  के स्टाक  में  कमी
 के  करण  तापीय  बिजली  घरों  में  पूरी
 बिजनी  उत्पादित  नहीं  हो  रही  है  ;
 शौर

 (ग)  यदि  हां,  तो  स्थिति  से
 निवटते  के  लिये  सरकार  ने  क्‍या  कार्यवाही  की
 है  ~

 ऊर्जा  मंत्री  (  श्री  पी०  रामचन्द्रन  ):
 (क)  जी,  नहीं  t

 (a)  जी,  नहीं  t

 (ग)  तथापि,  दिल्‍ली  में  विद्युत
 केन्द्रों  को  कोयले  की  सप्लाई  में  सुधार
 करने  के  लिए  निम्नलिखित  कदम  उठादु
 गए  हैं:--

 (1)  विय्युत  केन्द्रों  को  उच्चत्तम
 प्रावमिकतः  के  धार  पर  कोयला
 सप्लाई  करने  के  लिए  रेलवे/कोयला
 कम्पनित्रों  से  अनुरोध  किय/  गया  था।

 (2)  विद्युत  केन्द्रों  पर  कोयले  के  स्टाक
 की  हूर  रोज  मा।नोर्टरिय  को  जाती  है
 तथा  जब  कमी  आवश्यक  समझा  जाता  है
 परिस्थिति  से  निपटने  के  लिए  उपचारात्मक
 उपाए  किए  जाते  हैं
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 जामा  मस्जिद  क्षेत्र  “बिल्ली”
 #  बंगे

 1556.  भरी  राजेस  कुमार  शर्मा  :

 शी  अर्जुन  सिह  भदौरिया  :

 शबी  fo  एम०  बमतबाला :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (कफ)  दिल्‍ली  में  जामा  मस्जिद  क्षेत्र  में
 8  जून,  978  को  हुए  दंगों  के  परिणाम-

 स्वरूप  जान  तथा  माल  की  कितनी  हानि
 हुई  ;

 (ख)  उन  दंगों  के  क्‍या  कारण  थे  ;
 जौर

 (ग)  स्थिति  पर  काबू  पाने  के  लिये
 सरकार  ने  क्‍या  कार्यवाही  की  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (भो  धनिक

 लाल  सष्डल)  :  (क)  7  जून,  1978  की
 रात्ि  को  हुई  घटना  में  जान  की  कोई  हानि
 नहीं  हुई  -  लकड़ी  का  एक  सन्दूक  और  साईकिल
 के  कुछ  पुरे  जिनकी  लागत  लगभग  400
 रुपए  होगी  जल  गये  थे  t

 (ख)  शीर  (ग)  कलां  महल  कटरा  में
 दो  व्यक्तियों  के  बीच  मामूली  कहा  सुनी
 बढ़कर  भ्न्त  में  वो  वर्गों  के  बीच  झगड़े  का
 कारण  बन  गई  ।  झगड़े  की  सूचना  प्राप्त  होने
 पर  अतिरिक्त  पुलिस  श्रधीक्षक  (केन्द्रीय)
 उपलब्ध  बल  के  साथ  तुरन्त  घटनास्थल  पर
 दो  तरफ  से  पहुंचे  ।  दोनों  पुलिस  दल  भारी
 पथराव  की  चपेट  में भरा  गए  i2  पुलिस
 कम  चारियों  को  चोटें  आईं  ।  पुलिस  ने  अभनियं-
 बित  भीड़  को  तितर  बितर  करने  औौर  जान
 तथा  माल  की  हानि  को  रोकने  के  लिए  गोली
 चलाई  पुलिस  द्वारा  गोली  चलाने  के  कारण
 कोई  घायल  नहीं  हुआ  ।  74  व्यक्तियों  को
 गिरफ्तार  किया  गया  ।  भारतीय  दण्ड  संहिता
 की  धारा  147,  48,  353,  332,  436,



 201  Written  Answers  SRAVANA  4,  7900  (SAKA)  Written  Answers  202

 427,  188,  86,  307,  506  झीर  शस्त्र

 अधिनियम  की  धाराधों  27,  54,  59  के

 झधीन  प्रयम  सूचना  रिपोर्ट  संधपा  360  भौर

 361  दिनांक  18-6-78  के  तहत  दो

 मामले  जामा  मस्जिद  पुलिस  स्टेशन  में  दर्ज

 किये  सये  ny

 फिल्मों  में  श्रश्लोलता

 1557.  श्री  राजे  कुमार  शर्मा  :

 क्या  सूचना  और  प्रसारण  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  सेंसर  संबंधी  नई  नीति  का

 उल्मंबत  करके  फिल्‍मों  में  बड़े  पैमाने  पर

 चूणित,  गन्दे  शौर  भ्रश्नील  दृश्य  दिखाये  जा

 रहे हैं  ;

 (ख)  नई  नीति  का  किन  कारणों  से

 उचित  रूप  से  अप्रतुसरण  नहीं  किया  जा  रहा

 है  ;  झ्र

 (ग)  इस  नीति  का  उल्लंघन  करने  वाल

 प्लोगों  के  विरुद्ध  क्या  कार्यवाही  करने  को

 अस्ताव  है  ?

 सूचना  शौर  प्रसारण  संतरी  भी  लाल

 कृष्ण  आडवाणी)  :  (क)  सेंसरशिप  संबंधी

 नए  मार्गदर्शों  सिद्धांतों  के  श्रन्तर्गंत  फिल्म  सेंसर

 बो  का  प्रमागोकरण  के  लिये  फिल्‍मों  की

 जांच  करते  सनप्  यह  सुनिश्चित  करना  होत

 है  कि  वे  हमारे  समाज  के  मूल्यों  शौर  मानकों

 के  प्रति  उत्तरदायी  रहें  भौर  भ्रशिष्टता,  भ्रश्ली-

 लता,  अ(दि  का  चित्रण  करने  वाले  भापत्ति-

 आनक  दृश्य  नहीं  दिखाए  जायें।

 (ख)  भौर  (ग)  प्रश्न  नहीं  उठते।

 German  Experts  in  Thermal  Power

 1558,  SHRI  T.  A.  PAI:  Will  the  Min-
 ister  of  ENERGY  be  pleased  to  state:

 (a)  whether  a  group  of  German
 experts  was  appointed  to  look  into
 the  working  of  Therma)  Power
 Plants;

 (b)  if  so,  when  and  where  were
 they  appointed;  and

 (c)  what  is  the  total  payment  made
 to  them?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 and  (b).  Two  teams  of  Experts  from
 VGB  (West  Germany)  visited  the
 power  stations  in  India  viz.,  Badarpur,
 Kothagudem  and  Chandrapura  during
 March-April,  1977.  and  then  again  dur-
 ing  October  to  December,  1977  to
 make  an  assessment  of  the  problems
 faced  in  thermal  power  stations  and
 to  suggest  remedial  measures  under
 the  STEP  programme  of  Indo-FRG
 Co-operation  in  technical  matters.
 They  also  visited  power  stations  at
 Ennore,  Obra  and  Bhatinda  for  a
 short  period.

 (c)  No  payment  has  been  made  to
 them  as  their  services  were  given  free
 of  cost  as  a  part  of  Indo-FRG  Co-
 Operation  Programme.

 Capital  Subsidy  in  Backwarg  Areas

 1559.  SHRI  T.  A.  PAI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  do  Government  still  continue
 the  capital  subsidy  in  the  backward
 areas;

 (b)  what  is  the  quantum  thereof;
 (c)  is  it  extended  to  Small  Scale

 and  Cottage  Industries;  and
 (d)  is  the  subsidy  employment

 oriented?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MaAITI):  (a)  to  (c).
 Industrial  units  set  up  in  selected
 backward  areas  are  eligible  to  sub-
 sidy  @  5  per  cent  of  the  capital  in-
 vestment  subject  to  a  maximum  of
 Rs,  25  lakhs.  Under  the  scheme
 Small  Scale  and  Cottage  Industries
 are  also  eligible  to  subsidy.  The
 Scheme  has  been  extended  upto
 31-3-79,

 (d)  No,  Sir.

 Closure  of  Units  in  North  due  to  Coal
 Shortage

 1560.  SHRI  M.  RAMGOPAL
 REDDY:

 SHRI  DAYA  RAM
 SHAKYA:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  a  large  number  of
 units  in  the  north  are  facing  closures
 due  to  shortage  of  coal  supply  to
 them;  ang

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  save  these  units?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 No,  Sir.

 (b)  Does  not  arise.

 Setting  up  of  an  All  India  Financial
 Corporation

 1561,  SHRI  M.  KALYANA-
 हैं  SUNDARAM;:

 SHRI  F.  P.  GAEKWAD:

 Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  set  up
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 an  All-India  Financial  Corporation  to
 meet  the  credit  requirements  of  .small
 and  tiny  industrial  units;  and

 (b)  if  so,  the  details  and  steps.
 being  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  No,  Sir.

 (b)  Doeg  not  arise.

 Allocation  to  States  for  Industry  and
 Roads

 1562,  SHRI  DHARMAVIR_  VASI-
 SHT:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  the  allocations  (State-wise)  im
 the  first  year  of  the  Sixth  Plan  in
 respect  of  industry  and  roads  together
 with  a  summary  of  major  projects;.
 and

 (b)  the  principles  kept  in  view
 while  making  allocations?

 THE  PRIME  MINiSTER  (SHRI
 MORARJI  DESAI):  (a)  Statement  ‘A”
 indicating  the  approval  Plan  outlays
 for  978-79—first  year  of  the  next
 Five  Year  Plan  978—83  for  different
 States  in  respect  of  Large  and  Medium
 Industries,  Village  and  Small  Indus-
 tries  and  Roads  and  Bridges  is  attach-
 ed.  A  summary  of  Major  Projects  in
 these  sectors  is  also  given  in  State-
 ment  ‘B’  attached.

 (b)  Fhe  outlays  have  been  decided
 keeping  in  view  inter-sectoral  priori-
 ties,  the  requirements  of  the  States
 and  their  implementation  capacity.
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 Statement  ‘A’

 (Rs.  crores)

 Approved  Outlay  1978-79,

 States  Large  and  Village  and  Roads  and
 Medium  Small  Bridges Industries  ‘Industries

 Andhra  Pradesh  5°95  2°35  9°80

 Assam  .  3°26  2°84  गा  45
 Bihar  .  ‘  .  807  5°36  27°20

 Gujarat  7790  3°65  क  45
 Haryana  i°00  gt  7°45
 Himachal  Pradesh  eu  I-20  i4°  40
 Jammu  &  Kashmir  2°05  2°24  8-t0

 Karnataka  7  I3  4°47  9°00

 Kerala  T2°25  4°00  6  50
 Madhya  Pradesh  4°39  i

 96  7§°00
 Maharashtra  22°59  5°83  45°62
 Manipur  0°54  i590  5°20
 Meghalaya  0°50  0°65  B25
 Nagaland  o°g2  0°46  5°90
 Orissa  +  ३5१०  2°40  8:95
 Punjab  Bag  4°20  20°  00
 Rajasthan  3°49  i°87  32°50
 Sikkim  0°  44  0°  46  3°50
 Tamil  Nadu  7°8:  5°66  5s  98
 Tripura  0°  08  ०९87  2°75
 U.P.  20°61  32°64  37°CO
 West  Bengal.  I0°!5  5°49  30°  90
 BTorat  ALL  STATES  128°  1  7221  298°  73,

 Large  and  Medium  [ndustr'es

 Statement  ‘B(
 Summary  of  Projects

 The  major  schemes/projects  included  under
 and  Medium  Industries  relate  to

 {i)  provision  of  infrastructure  facilities;
 (ii)  development  of  industrial  areas;

 (iii)  promotional  and  developmental  activities  be'rg undertaken  by  the  financial  and  other  Industrial
 Development  Corporations:

 (iv)  setting  up  of  industrial  projects  in  the  fields  of
 textiles,  cement,  sugar,  light  engineering  projects, chemicals  etc.;

 (v)  strengthening  of  staff  etc.
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 major  achemes  included  in  the  State  Plans  under icrent  Industries  are  indicated  below  :
 Handloom  Industry:  Strengthening  of

 Marlene

 Wea- Or
 Soci,

 Training  F  ities,  “Marketing

 Village  aad  Small  Industries

 aoe  tching  tributions  for
 pe oyects,

 Strengthening  of  Apex  Seccas/Handloom  उ

 (ii)  Powsrlooms:  Setting  up  of  Processing  Facilities.

 iii)  Khadi  and  Rural  Indusivies  :  Staff  of  the  State  Khadi a  Village  Industries  Road,  Development’  of
 Rural  Industries

 (iv)  Small  Scale  Industries:  Strengthening  the  equity base  of  the  States  Smal)  Industries  Deve!
 Corporations,  Common  ice_  Facilities  and
 Incentives  for  promotion  of  Small  Scale  Industries,

 tw)  sndustvial  Estates:
 Devckopate

 ent  of  plots  and  cons-
 truction  of  Industrial  sheds,

 (vi)  Handicrafts  Strengthening  of  the  Handicraft
 Corporations,  Common  Service  Facilities,  Finan-
 cial  Assistance  and  supply  of  improved  tools  to
 craftsmen  and  cooperatives.

 (vii)  Sericulture:  Expansion  of  acreage  under  mulberry and  tassar  plantations,  Construction  of  grainages and  rearing  horses,  Supply  of  disease-free  layings to  the  farmers,  Strengthening  of  Extension  Services.

 (viii)  Coir  Industry  >  Restructuring  of  Coir  Cooper  atives,
 oduct  diversification.

 cluded  in  the  State  Plans  are Roade  ind  Bridzes  The  schemes{proj
 categoriesed  as
 (i)  State  Highways

 (ii)  District  Roads
 (iii)  Rural  Roads
 {iv)  Connecting  Bridges.

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVAND:  (a)  ALR,  Rohtak

 Increase  fn  Range  of  A.LR.,  Rohtak
 Station

 1563  SHRI  DHARMAVIR  VASI-
 SHT:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  A.LR.  Station,  Rohtak  is  not  able
 to  cover  areas  of  Haryana  beyond  00
 kilometres;  and

 (9)  if  so,  the  steps  taken  to  aug-
 ment  its  transmitting  power?

 hag  a  20  KW  medium  wave  transmit-
 ter  giving  coverage  upto  about  60
 Kms  at  present.  With  the  erection  of
 a  permanent  mast,  the  coverage  is  ex-
 pected  ६७  increase  upto  about  25  Km.

 (b)  There  is  at  present  no  proposal
 to  increase  the  power  of  Rohtak  tram,s«
 mitter  88  the  State  of  Haryana  is  al-
 ready  well  served  by  the  300  KW
 transmitter  at  Delhi  and  northern
 parts  by  the  50  KW  and  00  KW
 transmitters  at  Jullundur.
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 Juvenile  delinquency

 1564.  SHRI  DHARMAVIR  VASI-
 SHT:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  was  a  fact  that  the
 latest  figures  of  juvenile  delinquency
 leading  to  crime  in  974  had  doubled
 in  girls  in  comparison  with  the  boys
 of  the  same  age  group;  and

 (b)  if  so,  the  steps  taken  to  arrest
 this  trend?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 ta)  Yes,  Sir.  Juvenile  delinquency  in
 girls  has  doubled  ag  compared  with
 that  in  boys  in  ‘1974,  as  compared  to
 1964,  63,468  Juvenile  boys  and
 2,690  Juvenile  girls  were  arrested  in
 ‘1964;  their  figures  for  974  are  1,382,125,
 and  8,5i4  respectively.  The  trend  of
 increase  among  girls  was  26.5  per
 cent  in  974  over  964  as  against  an
 increase  of  408.2  per  cent  for  the
 boys  during  the  same  period.  How-
 ever,  the  percentage  of  juvenile  girls
 arrested  to  total  number  of  arrested
 juveniles  (boys  &  girls)  has  gone  up
 from  4.l  in  964  to  only  61  in  ‘1974.

 (b)  The  prevention  and  control  of
 juvenile  delinquency  is  primarily  the
 responsibility  of  the  concerned  State
 Governments  and  Union  Territories
 Administrations.  However,  the  Gov-
 ernment  of  India  in  the  Department
 of  Social  Welfare  render  technical
 advice  and  assistance  to  the  State
 Governments  and  Union  Territories  to
 develop  programmes  in  this  sphere  in
 @n  effective  manner.

 Programmes  relating  to  the  control
 and  prevention  of  juvenile  delinquen-
 cy  among  girls  as  well  as  boys  have
 been  accorded  g  high  priority  in  the
 social  defence  schemes.  The  services
 of  this  field  manly  centre  around  the
 implementation  of  the  Children  Acts
 in  varioug  States  and  Union  Terri-
 tories.  The  Children  Acts  approach

 provides  for  the  care,  protection,
 treatment,  reformation  and  rehabilita-
 tion  of  juveniles  coming  in  conflict
 with  law.

 पांचवीं  योजना  शर  छठी  योजना
 सें  पिछड़े  इलाकों  के  लिए  नियतन

 1565.  शी  झन-त  रास  जायसचाल  :
 ्पा  योजना  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  देश  के  किन-किन  पिछड़े  इलाकों
 के  विकास  के  लिए  केद्वीय  सरकार  पांचवीं
 योजना  के  आरम्भ  से  विशेष  केन्धीय  सहायता
 प्रदान  कर  रही  है  ;  भौर

 (@)  पांचवीं  योजना  के  दौरान  प्रत्येक
 पिछडे  इलाके  को  कितनी-कितनी  धनराशो
 मिली  शीर  छढी  योजना  में  उनके  क्षेत्रों  के
 लिए  कितनी  सहायता  का  प्रावधान  रखा
 गया  है?

 ६  प्रधान  मंत्री  (  श्री  मोरारजों  देसाई)  :
 (क)  एक  विवरण  सभा  पटल  पर  रखा  गया

 है  ।  [ग्रन्थालय  में  रखा  गया  |  देखिए  संख्या
 LT-2492/  78]!

 (ख)  974-77  के  लिए  व्यय  के
 प्रांकड़े  और  विभिन्न  कार्य  क्रमों  पर  977-79
 के  लिए  झावंटन  संलग्न  विवरण  में  दिये  गये
 हैं।  979—83  के  लिए  आवंटनों  को  भ्रभी
 तक  भ्रन्तिम  रूप  नहीं  दिया  गया  है  ।

 शरीबी  की  रेखा  के  नीले  गुजर  बसर

 arrrs  भी  स्रनम्त राम जायसचाल रास  जायसचाल  :
 क्या  योजना  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  प्रति  व्यक्ति  मासिक  व्यय
 के  प्राधार  पर  देश  के  50  प्रतिशत  शौर  कुछ
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 राज्यों  तथा  संघ  राज्य  क्षेत्रों  में  इससे  भी
 अधिक  लोग  गरीबी  की  रेखा  के  नीचे  गुजर
 बसर  कर  रहे  है  ;

 (ख)  यदिहां,  तो  31 मार्च,  i978
 को  प्रति  व्यक्ति  मासिक  व्यय  के  झाधार  पर
 गरीबी  की  रेखा  से  नीचे  रहने  दाले  लोगों  की
 राज्यवार  द संध्या थ,  क्या  थी  पर  बं
 1977-78  के  दौरान  उन  के  जीवन  स्तर

 को  बढ़ाने  के  लिए  सरकार  ने  क्या  उपाय
 किए  हैं  ,

 (गम)  कपा  सरकार  ने  उन  राज्या  का
 विशेष  श्राथिक  सहायता  प्रदान  करने  के
 लिये  याजना  बनाई  है  जहां  इन  लोगों
 की  संख्या  59  प्रतिशत  से  अ्रधिक  है;
 शौर

 (3)  क्‍या  केन्द्रीय  सरकार  इन  राज्यों
 के  लिए  भ्न्य  राज्यों  की  तुलना  में
 ऋग  की  श्रपेक्षा  अ्रतुदान  की  मात्रा
 बढ़।ने  से  सम्बन्धित  मांग  को  स्वीकार  करने
 में  अ्सम्य  है;  यदि  हां,  तो  इस  के  क्‍या
 कारण  हैं  ?

 प्रधान  मंत्री  (  श्री  सोरारणी  देसाई)
 (क)  गरीबी  के  स्तर  हे नीचि  रहने  वाले  लोगों

 के  फ्रतुपात  का  गरीबी  की  व्याब्या  के
 लिए  प्रयुक्‍त  की  गई  धारणाओं  के  आधार  पर
 विद्वानों  द्वारा  लग  भ्रलग  झतुमान  लगाया
 गया  है  |  978—83  की  पंचवर्षीय
 योजना  के  प्रारूप  में  बताई  गई  धारणाओं
 के  अतुसार,  जिस  में  ग्रामीण  क्षेत्रों
 के  लिए  प्रति  व्यक्ति  प्रतेदिन  2400
 कैलोरी  उपभोग  और  शहरी  क्षेत्रों  के लिए
 2t00  कैलोरी  उपभोग  के  मानक  का
 उपयोग  किय।  गया  है,  योजना
 प्रायोग  बे  यह  अवृमान  लगाया  है  कि
 1977-78  में  भारत  की  जनभंद्या  का
 लगभग  46  प्रतिशत  भाग  गरीबी  के  स्तर
 से  नीचेथा।
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 (ख)  योजना  आयोग  ने  इसी  स्‍भ्राधार
 पर  गरीबी  के  राज्यवार  प्नुमानों  को  तैयार
 करने  का  काम  शुरू  किया  है  t

 (ग)  राज्यों  को  केन्द्रीय  योजना
 सहायता  का  जो  आवंटन  किया  जाता

 है  बहू  गरीबी  के  स्‍तर  से.  नीखे
 रहने  वाले  व्यक्तियों  वेट  अनुपात  की
 दृष्टि  झै नापे  गए  गरीबी  के  स्तर  से
 सीधे  संबंधित  नहीं  होता  है  t  तथःवि,
 चौथी  योजना  की  अवधि  &  आरंभ  से,
 केद्रीय  सहायता  गाडग्लि  फारमूले  के
 श्राघार  पर  दी  जाती  रही  है,  णिर  में
 झ्राथिक  दृष्टि  से  पिछड़े  राज्यों  के  लिए
 विशेष  ध्यान  दिया  दाता  है।  पहाड़ी
 और  दउनजातिय  क्षेत्रों  को,  जहां  गरीबी
 की  समस्या  विशेष  रूप  &  बहुत  अधिक
 होती  है  भ्रतिरिकतत  केन्द्रीय  रुहायता  पूभी
 दी  जाती  है  ny

 (घ)  केन्द्रीय  सहायता  के  आवंटन  के
 सिद्धान्तों  की  समीक्षा  एक  समिति  द्वारा  की
 जानी  है  दिरूकी  स्थापना  के  लिए  राष्ट्रीय
 विकास  परिषद  ने  दि०  ig  और  9  मार्च,
 r978  को  हुई  अपनी  पिछली  बैठक  में

 प्रस्ताव  स्वीद्त  किया  था।  इसके
 अ्रलावा,  राज्यों  के  योजनेतर  पूजीगत
 अंतरों  श्रौर  उठ  को  दिए  दाने  वाले
 केन्द्रीय  ऋण  के  विशिष्ट.  संदर्भ  में  उन  के
 ऋण  की  स्थिति  के  प्रश्न  को  बे  पित्त
 श्रायोग  को  विचारार्थ  सौंपा  गया  है;
 बहु  झायोग  हरेक  राज्य  की  स्थिति  की
 अलग-झलग  समीक्षा  करेगा  श्रौर  राज्यों
 के  योजनेतर  पूंजीगत  अंतरों  को  ठीक
 करने  के  लिए  उपयुक्‍त  उपायों  का  सुझाव
 देगा

 Per  capita  income  of  Bihar
 1587.  SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Bihar
 State  is  the  most  backward  State  in.
 the  country;
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 (b)  42  so,  what  is  the  per  capita
 income  in  that  State;

 (c)  whether  some  more  amount  has
 been  sanctioned  by  the  Central  Gov-
 ernment  during  this  current  year  to

 ,improve  the  conditions  particularly  in
 the  Adivasis  areas;  and

 (d)  if  so,  the  details  thereof?

 THE  PRIME  MINISTER  ;  (SHRI
 MORARJI  DESAI):  (a)  and  (b),  Ac-
 cording  to  the  more  recent  estimates
 of  State  incomes  prepared  by  the  State
 Statistical  Bureaus,  the  per  capita  in-
 come  of  Bihar  was  Rs,  596  in  1975-76,
 which  was  the  lowest  of  eny  State  in
 India.

 (ec)  and  (da).  There  is  a  separate
 Sub-Plan  for  the  development  of  areas
 of  tribal  concentration  in  Bihar,  and
 special  Central  assistance  is  provided
 for  these  programmes  to  supplement
 the  flow  of  funds  from  the  State  Plan.
 During  the  current  year,  the  alloca-
 tion  of  special  Central  assistance  is
 Rs.  9.85  crores  (inclusive  of  Rs.  40
 lakhs  for  Specially  backward  tribes)
 as  against  Rs,  7.70  crores  in  1977-78,

 Engine  of  the  Vijayanta  Tank

 1568,  SHRI  ISHWAR  CHAU-
 DHRY:

 SHRI  SARAT  KAR;
 SHRI  S.  S.  SOMANI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Engine  of  the  Vijayanta  Tank  js  not
 upto  the  mark,  although  the  gear  box
 is  quite  satisfactory;

 (b)  whether  modifications  have  also
 been  taken  place  in  the  Vijayanta
 Tank  and  still  it  is  not  satisfactory;
 and

 (c)  if  so,  whether  Government  are..
 in  mood  to  replace  it  with  foreign
 collaboration  and  if  so,  the  detaila
 regarding  its  performance?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  No,  Sir.

 (b)  The  performance  of  the  Vija-
 yanta  Tank  has  been  found  satisfac-
 tory.  Some  modifications,  however,
 have  been  made  in  the  tank  in  normal.
 course  to  meet  various  operational
 requirements.

 (c)  The  question  does  not  arise.

 Atomic  Power  Station  in  Gujarat

 1569.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  ATOMIC  ENERGY
 be  pleased  to  state:

 (a)  whether  Department  of  Atomic
 Energy  has  completed  consideration  of
 the  question  of  location  of  an  Atomic
 Power  Station  in  Gujarat;

 (b)  if  not,  how  long  it  is  going  to-
 take;

 (९)  the  issues  involved  in  the  ques-
 tion  that  are  causing  delay  in  the.
 decision;  and

 (d)  whether  those  issues  are  irre--
 solveable?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (b)  to  (ad).  The  question  of  an-
 atomic  power  station  in  the  Western
 Region  ig  being  reviewed  by  the.
 Working  Group  set  up  by  the  Plan-
 ning  Commission  for  formulating  the
 power  generation  programme  for  the-
 Five  Year  period  1978—83.  Until  a
 decision  ig  reached  on  this  program- me  and  the  availability  of  financial
 resources  and  heavy  water  is  assured,
 no  action  can  be  taken  on  thig  issue.,
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 Plan  for  Profeasionalisation  of  Large
 Industrial  houses

 1570.  ‘SHRI  AMAR  ROY  PRADHAN:
 SHRI  SURENDRA  BIKRAM:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  proposed  to  con-
 vene  a  three-tier  dialogue  with  indus-
 try  to  chalk  out  future  plans  for  pro-
 fessionalisation  of  Jerge  industrial
 houseg  and  find  a  solution  to  the  prob-
 lem  of  concentration  of  economic
 power;  and

 (b)  if  so,  the  guidelines  in  this  res-
 pect  and  steps  if  any,  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  It  is  not  proposed  to  draw  up
 any  guidelines  at  this  stage:

 Replacement  of  Canberra  and  Hunter
 by  Modern  Strike  Aircraft

 1571,  SHRI  AMAR  ROY  PRADHAN:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 replace  Canberra  and  Hunter  by  more
 modern  strike  aircraft;  and

 (b)  if  so,  the  details  thereof;  and
 tthe  reasons  therefor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir,

 (b)  Canberras  and  Hunters,  which
 were  introduced  in  the  fifties,  have
 become  old  and  ere  proposed  to  be
 replaced  by  new  aircraft.  Three  al-
 ternative  types  to  replace  the  old
 aircraft  were  recently  evaluated  by  a
 high-level]  team  and  their  report  has
 been  submitted  to  Government.
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 हैड्राबाद  को  उप  राजधानी  चोबित
 करना

 1872,  ft  केशव  राज  धोकिये :  ब्या

 qe  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बया  भारत  की  'चिशालता  शौर
 जविभिन्नता  को  ध्यान  में  रखते  हुए  सरकार
 का  'चिचार  दक्षिण  भारत  में  हैदराबाद
 को  देश  की  उप-राजघानी  घोषित  करने
 का  है  ॥

 (ख)  यदि  हां,  तो  फब  ;

 (ग)  या  इस  झाशय  की  मांग  पहले
 भी  कीगई  थी;  श्रौर

 (घ)  यदि  हां,  तो  उस  पर  सरफार
 की  कया  प्रति [या  है  ?

 गृह  मंत्रार्य  सें  राष्य  मंत्री  (भी
 धनिक  लाल  मण्डल):  (छ)  जी  नहीं,

 श्रीमान  |

 (ख)  प्रश्न  नहीं  उठता  t

 (ग)  फिलहाल  पिछले  दिनों  में
 सरकार  को  ऐसी  कोई  मांग  प्राप्त  हुई
 प्रतीत  नहीं  होती  है  1

 (घ)  प्रश्न  नहीं  उठता  1

 ग्रामीण  क्षेत्रों  के  लिए  दृश्वर्शन
 सुदिधाएं

 1573.  शी  केशव  राज  धोंढगे:  क्‍या

 सूचना  हौर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देश  के  ग्रामीण  क्षीत्रों  में  जनता
 को  दूरदशंन  सुविधाशों  का  लाभ  देने
 के  किए  सरकार  की  क्‍या  योजना  है;
 शौर

 (ख)  तत्सम्बन्धी  ब्यौरा  क्‍या  है  शरीर
 यह  योजना  कब  तक  क्रियान्वित  की
 जाएगी  भौर इस  पर  कितनी  धनराशि  खर्चे
 होने  की  संभावना  है  ?
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 दँबनों धीर
 प्रशारण  मंत्री  (लो  लाल

 कष्ण  वियोगी) :  (क)  शर  (लक).
 फिलहाल  दूरदर्शन  447.  80  लाख  ग्रामीण
 जनसंख्या  के  लिए  सेथा  प्रदान  करता  है  t
 लबनऊ  श्रौर  दिल्ली  में  स्थायी  टावरों  के
 मुकम्मल  होने  तथा  जालन्धर  शौर  कानपुर
 में  ट्रांससीटरों  के  लगने  के  बाद  दुरदर्शन
 सेवा  566°  30  लाख  जन  संजया  के  लिए
 प्रदान  किए  जाने  की  उम्मीद  है।  छठी  योजना
 (1978-83),  जिसके  लिए  50  करोड़

 रुपए  का  झावंटन  किया  गया  है,  ये
 तीन  केन्द्र  झ्हमदाबाद,  बंगलौर  और
 त्िवेन्द्रम  में  तथा  8  रिले  केन्द्र  स्थापिट
 करने  का  प्रस्ताव  है  ।  उम्मीद  है
 इनसे  ग्रामोण  क्षेत्रों  में  सेवा  में  पर्याप्ठ
 बुद्धि  होगी  ।

 Demang  for  a  Separate  Jharkhand
 State

 ‘1574.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Adi-
 vasis  are  up  in  revolt  against  the
 Government  to  press  their  demand
 for  a  separate  Jharkhand  State;

 (b)  whether  it  is  also  a  fact  that
 groups  of  Adivasig  have  started  raid-
 ing  block  offices  in  remote  rural  areas
 to  paralyse  their  functioning  and  in
 two  blocks  of  Ranchi  district,  Khunti
 and  Karra,  Government  had  to  re-
 move  the  two  block  development  offi-
 cers  in  the  month  of  May,  978  be-
 cause  of  their  agitation;  ang

 (०)  if  so,  the  details  regarding  their
 demand  and  the  reaction  of  Govern-
 ment  thereon?

 .THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (ce).  The  demand  for  formation
 of  a  Jharkhand  State  is  an  old
 demand  and  the  areas  suggested  for
 inclusion  therein  have  been  differing
 at  different  times.  Though  there  have

 lately  been  certain  incidents  showing.
 militancy,  there  is  no  report  to  indi-
 cate  that  the  adivasis  are  “up  in  revolt
 against  the  Government”.  However,
 as  has  already  been  stated  the  Govern-
 ment  do  not  consider  the  present  to  be:
 the  opportune  time  for  taking  up  the
 question  of  reorganisation  of  any:
 States.

 महाराष्ट्र  में  बेसून

 1575.  शी  केशव  राव  धोंडगे  :  क्‍या
 गृह  भत्रा  यह  बताने  की  छुपा  करेगे  कि:

 (क)  क्‍या  महाराष्ट्र  के  नांदेड  जिले  में
 श्री  क्षेत्र  माहूर  के  पास  परशुराम  मंदिर
 की  पहाड़ी  की  झर  12 जून,  978  को
 एक  बड़ा  बैलून  पाया  गया  था  जिस  में
 चीनी  व्यवितयों  की  फोटो,  चीनी  भाषा  में
 लिखे  पैम्फलेट  शीर  प्लारिटक  टाइप  पेटियां
 मिली  थीं;  शौर

 (ख)  यदि  हां,  तो  राज्य  सरफार
 और  केन्द्रीय  सरकार  ने  इस  बारे  में  क्या
 जांच  की  है  औ्रौरइस  सम्बन्ध  में  सरकार
 की  ब्या  प्रतिक्रिया  है  ?

 गृह  मंत्रालय  सें  राज्य  मंत्री  (श्री
 धमिक  लल  सच्डल):  (क)  और  (ख).
 उपलब्ध  सूचना  के  झनुस। र,  12 जून,  978
 को  महाराष्ट्र  में  ग्राम  महर,  तहर्स,ल  किथात
 जिला  नांदेड  के  निकट  पुलिस  ने  पाली-
 थीन  फाएक  गुब्बारा  जिस  में  सफेद  फोम
 का  एक  सन्दूक  था  जिस  पर  चीनी  भाषा
 में  कुछ  लिखा  था  और  चीनी  भाषा  में
 लिखें  कुछ  इश्तहार  पकड़े  थे।  ऐसे
 गुन्ब।  २  जिन  में  चीनी  ऊनगण  राज्य  न्म
 सरकार  के  खिलाफ़  चीनी  भाषा  में
 के०  एम०टी०  प्रचार  सामग्री  रहती  है
 भारत  के झन्य  भागों में  भी  पाए  गए  हैं
 और  वे  सम्भवतः  हवांध्रों  के  प्रतिकूल
 प्रभाव  के  कारण  इत्तफ!क  से  झपने
 अभीष्ट  मार्ग  से  घूम  गए  है।
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 Target  and  actual  production  achieved
 by  HLE.C,  in  ‘1977-78

 1576,  SHRI  8,  R.  DAMANI:  Will
 ‘the  Minister  of  INDUSTRY  be  pleas-
 -ed  to  state:

 (a)  the  target  set  and  actual  pro-
 ‘duction  achieved  by  Heavy  Engineer-
 ing  Corporation  in  1977-78  and  the
 target  set  for  the  current  year;

 (b)  the  capacity  utilization  at  this
 target;

 (c)  the  order  book  position  for  sub-
 sequent  years  and  the  efforts  made  to
 book  more  orders  to  fully  utilize  the
 manufacturing  capacity  already  deve-
 loped;  and

 (d)  the  details  of  export  orders  to
 be  executed  in  the  current  year  and
 next  year  by  items  and  value?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  The  value
 of  production  in  the  Heavy  Engineer-
 ing  Corporation  Ltd.  (HEC)  during
 ‘1977-78.  was  Rs.  39.44  crores  against
 a  target  of  Rs.  04  crores.  The  target
 of  production  set  for  the  current  year
 is  Rs.  09  crores;  Rs.  83  crores  by  the
 Heavy  Machine’  Building  Plant
 (HMBP),  Rs,  5  crores  by  the  Foun-
 dry  Forge  Project  (excluding  its  gup-
 plies  to  the  HMBP  and  the  Heavy
 Machine  Tool  Plant)  and  Rs,  ]  crores
 by  the  Heavy  Machine  Tool  Plant
 (HMTP)  excluding  what  it  would  ma-
 nufacture  for  the  internal  use  in  HEC.

 (b)  The  original  concept  of  capa:
 city  in  HEC  in  terms  of  tonnage  as  per
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 DPR  is  no  longer  relevant  in  view  of
 changed  product  mix  and  the  fact  that
 the  assumptions  made  at  the  time  of
 DPR  are  no.  longer  valid.  The  pro-
 duction  targets  fixed  for  the  year  takes
 into  account  the  capacity  of  the  plant
 keeping  also  in  view  the  availability
 of  inputs  and  the  demand  and  could
 be  taken  as  equivalent  of  capacity  for
 the  year.

 (c)  To  fully  utilise  its  manufactur-
 ing  capacity,  the  Corporation  should
 nave,  at  any  point  of  time  orders  of  a
 value  of  about  Rs.  300  crores  in  hand
 in  order  to  achieve  an  annual  produc-
 tion  of  about  Rs.  110-120  crores.  AS
 against  this,  the  Corporation  had  firm
 orders  of  the  value  of  appraximately
 Rs.  87  crores  as  on  Ist  July,  1978.

 Concerted  efforts  are  being  made  to
 fill  the  order  gap  by:

 (i)  securing  orders  for  steel  plant
 equipment  for  which,  however,  there
 is  now  a  limited  scope  in  the  coun-
 try;

 (ii)  securing  export  orders;  orderg
 of  the  value  of  approximately
 Rs.  30  crores  for  supply  of  equip-
 ment  to  third  countries  mainly
 through  USSR  are  being  ulready
 executed  by  HEC  as  detailed  in  re-
 ply  to  (d)  later;  and

 (iii)  diversifying  its  production
 by  taking  up  manufacture  of  mining
 equipment,  bulk  material  handling
 equipment  etc.

 (d)  A  statement  is  enclosed.
 Statement

 Export  orders  tu  be  executed  hy  Heavy  Engineering  Corpor  ation  Limited,  Ranchi  during  फिक  ond
 T979-

 (Rs.  in  crores)

 S.  No  Item  1977-79  7979-80
 म  Blestrolyser  ats  and  Accessories  for  Yugoslavia  "  oO  92

 a.  Cok:  Oven  Fema  for  Ezypt  and  Turkey  +  3  Pd  2  7 3.  0343  and  Bridge  Loaders  for  Cuba,  Bulgaria  &  Hungary  2°08  4°9
 ro  Cratinuous  Casting  Machine  for  Turkey  +  I2'00
 ह्  4  Roll  Crushes  for  Tu:<ey,  Bul

 Per]
 aid  Yugoslovia  .  :  0°47

 Spares  for  Steelr  Melting  Plant  for  Sri  Lanka  ७०९36
 ToraL  B10-  20°22
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 ALR.  Station  at  Sholapur

 ‘1877.  SHRI  Ss.  R.  DAMANI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  3052  on  the  i5th  March,  978
 and  state:

 (a)  whether  the  proposal  included
 in  the  Sixth  Plan  to  set  up  a  radio
 station  at  Sholapur  has  since  been
 approved  by  the  Planning  Commis-

 sion;  wal
 (b)  if  so,  when  will  its  implemen-

 tation  be  taken  up;  and
 (c)  if  not,  by  what  time  the  ap-

 proval  is  likely  to  come  through?
 THE  MINISTER  OF  INFORMA-

 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (c).  Propo-
 sals  for  setting  up  of  new  radio  sta-
 tions  and  their  locations  are  yet  to
 be  finalised  in  the  light  of  the  reduc-
 ed  provision  of  Rs.  86.50  crores  allo-
 cated  for  broadcasting  in  the  Sixth
 Five  Year  Plan  (978—83),

 Statement  issneq  by  All  India  Confe-
 @eration  of  Central  Government  Offi-

 cers  Association
 1578,  SHRI  SHAMBU  NATH  CHA-

 TURVEDI:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  statement
 issued  on  the  6th  April,  978  by  the
 All  India  Confederation  of  Central
 Government  Officers  Association  be-
 moaning  “manifestation”  and  _  citing
 instances  wherein  the  ‘Government
 far  from  wanting  to  be  just  had
 given  the  impression  of  being  not
 only  in  the  wrong  but  manifestly  in
 the  wrong”  and  alleging  “efforts  to
 tighten  bureaucratic  stranglehold  over
 scientists  and  technologists,  devalue
 their  contribution  and  provide  a
 rationale  for  foreign  collaboration  in
 areag  where  Indian  expertise  can  do
 the  job”;

 (b)  if  so,  the  specific  grievances  and
 ‘objections  to  which  reference  has  been

 made  in  regard  to  the  Central  Infor-
 mation  Service,  Geological  Survey  of
 India,  the  Fertilizer  Corporation,  the
 P&T  Board;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  The  Gov-
 ernment  have  seen  a  news  item  ap-
 pearing  in  a  section  of  the  Press  on
 17-4-1978  referring  to  a  statement  pur-
 ported  to  have  been  issued  by  All
 India  Confedration  cf  Central  Gov-
 ernment  Officers  Associations,  making
 allegations  of  a  general  nature.

 (b)  The  news  item  does  not  contain
 any  specific  details  regarding  the  alleg-
 ed  grievances  and  objections  of  the
 confederation.

 (c)  In  view  of  (a)  and  (b),  ques-
 tion  does  not  arise.

 Range  and  Power  of  Delhi  TV  Station

 1579,  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 INFORMATION  AND  BROADCAST-
 ING  be  pleased  to  state;

 (a)  whether  it  is  proposed  to  in-
 crease  the  range  and  power  of  the  TV
 Station  at  Delhi;  and

 (b)  if  so,  its  extent  and  the  time  it
 will  take  to  be  completed?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  छू,  ADVANI):  (a)  Yes,  Sir.

 (b)  It  is  proposed  to  have  a  20KW
 Transmitter  (2x10  KW)  with  a  200
 metre  tower  in  place  of  the  existing
 70  KW  transmitter  with  a  00-metre
 tower  to  increase  the  range  from
 68  kms.  to  90  kms.  and  coverage  from
 14,300  sq.  kms.  with  a  population  of
 93  lakhs  to  25,400  sq.  kms,  with  a
 population  of  29  lakhs.  It  is  likely
 to  be  commissioned  in  about  3  years.
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 Woteible  seizure  of  Harijan’s  Lands

 1580.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  numerous  com-
 plaints  of  forcible  seizures  of  land
 allotted  to  Harijans,  seizureg  or  des-
 truction  of  standing  crops  and  other
 excesses  Of  powerful  land-owners  dur-
 ing  the  last  one  year;

 (b)  if  so,  the  State-wise  details  of
 such  complaints,  area  of  lang  forcibly
 seized  by  land-ownerg  etc.  during  the
 last  one  year;  and

 (c)  the  steps  being  taken  by  Union
 Government  to  ensure  that  the  Hari-
 jans  are  not  deprived  of  their  land
 and  crops?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  Complaints  of  this  nature
 keep  on  being  received  by  the  Gov-
 ernment.  These  are  forwarded  to  the
 State  Governments  concerned  for  ap-
 propriate  action,  since  action  in  such
 caseg  falls  wholly  within  their  juris-
 diction.  No  details  in  respect  of  such
 complaints  are  kept.  The  Centre  has,
 however,  been  offering  suggestions  to
 the  State  Governments  from  time  to
 time  for  strengthening  the  adminis-
 trative  machinery  to  provide  protec-
 tion  to  the  members  of  Scheduled
 Castes  end  to  ensure  that  special
 attentian  ig  given  in  cases  involving
 their  dispossession  from  land  or  forci-
 bly  harvesting  or  destroying  the  crops
 sown  by  them;  and  that  such  cases
 should  be  handled  on  a_  priority
 basis.

 Taking  over  of  Priya-Laxmi  ang
 Subhalaxmi  sick  mills

 ‘1581,  SHRI  ANANT  DAVE;  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  to
 releasy  rupees  three  crores  to  Gujarat

 Government  for  taking  over  -  Priya-
 Lexmi  and  Subbalaxmi  sick  mills;

 (b)  if  so,  the  reasons  for  delay;  and

 (c)  whether  any  discrimination  hus
 been  shown  by  Government  in  taking
 over  other  sick  mills  in  Gujarat  in
 relation  to  other  States?

 THE  MINISTER  OF
 THE  MINISTRY  OF
 (SHRIMATI
 No,  Sir.

 STATE  IN
 INDUSTRY

 ABHA  MAITI):  (a)

 (b)  Does  not  arise.

 (९)  The  decision  in  regard  to  take-
 over  or  otherwise  of  individua}  mills
 is  taken  on  the  individual  merits  of
 each  case  and  as  such  the  question  of
 discrimination  among  mills  or  among
 States  does  not  arise.

 New  Textile  Policy

 1582.  SHRI  K.  A,  RAJAN;
 SHRI  AMAR  SINH  द

 RATHAWA:

 Wil)  the  Minister  of
 be  pleased  to  state:

 INDUSTRY

 (a)  whether  any  decision  has  been
 taken  on  the  proposed  new  textile
 policy  by  Government;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  benefits  to  mill  owners,
 cotton  growers  and  handloom  societies
 and  to  the  consumers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAlITI):  (a)
 to  (c).  A  policy  covering  various
 inter-related  aspects  of  textile  sector
 is  under  consideration  and  will  be
 presented  to  Parliament  as  soon  as
 it  ig  finalised.
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 ent
 दक

 के  लिए  टिकट  परभाली

 1583.  थी  gee  we  कछवाय  :
 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  का  विचार  दिल्ली
 म  गणतंत्र  परेड,  के  लिए,  जो  एक  राष्ट्रीय
 पर्व  है  ,  टिकट  प्रणाली  समाप्त  करने  का

 है  ;  शौर

 (का)  क्‍या  यह  सच  है  कि  गणतंत्र
 दिवस  परेड  देखने  के  लिए  टिकट  प्रणाली

 लागू  किये  जाने  का  प्रनेक  राजनैतिक
 दलों  और  नेताओों  ने  जिरोध  किया  है  ;
 और

 (ग)  यदि  हां,  तो  क्‍या  कूछ  संसद
 सदस्यों  ने  इसके  विरोध  में  उन्हें  प्राप्त

 होने  थाले  निःशुल्क  पासों  को  भी  चापस
 लौटा  दिया  था?

 रवा  मंत्री  (  शी  अगलीबल  राम  ):
 (क)  से  (व).  1973  &  पूर्व,  कुछेक

 उच्चाधिकारियों,  सांविधानिक  भ्रथथा
 झन्य  सरकारी  उच्च  पदाधिकारियों,  राज-
 तयिकों  और  वरिष्ठ  अ्रसैनिक  तथा  सैनिक
 अधिकारियों  को  छोड़  कर,  जो  गणतंत्र
 दिवस  परेड  में  सरकारी  पग्नतिथि
 होते  थे,  आम  जनता  के  जो  व्यवित
 अतिथि,  बाड़ों  से  परेड  देखना  चाहते  थे,
 वे  निर्मंत्रण-पत्रों  के  लिए  प्रत्यक्ष  श्रवणा
 अप्रत्यक्ष  रूप  से  प्रायः  रक्षा  मंत्रालय  में

 पहुंच  किया  करते  थे  |  गबह
 प्रणाली  संतोषजनक  नहीं  समझी  गई
 और  इसमें  शिकायतों  की  गुंजाइश  रहती
 ी  उनमें  से  ऐसे  व्यक्तियों  के  लियेजो
 इस  बाड़ों  में  पैसा  देकर  बिना  किसी  भेद-
 भाष  के  प्रवेश  कर  सकते  हैं  उनके  लिए
 कुछ  बाड़े  सुरक्षित  कर  दिए  गए  जहां.
 विभिन्न  मूक्यों  के  ठिकटों  के  आधार  पर
 प्रवेश  होता  है  इस  प्रबंध  से  भीड़  को
 निति  a  करने  मे  भी  सहायता  मिली  है  ।
 778  LS—8.

 में  बाड़े  उन  बाड़ों  से  अलग  हैं  जिनमें
 झाम  जनता  के  लिए  निःशुल्क  प्रवेश
 बुला  होता  है  n

 जब  टिकट  प्रणाली  शुरू  की  गई  थी  तो

 कछ  माननीय  संसद  सदस्यों  ने  इस  प्रणाली
 का  जरूर  विरोध  किया  था  शौर  उन्होंने
 विरोध  के  रुप  में  उन्हें  भेजे  गए  निमंत्रण
 पत्र  थापस  कर  दिए  |

 कुल  मिला  कर  यह  प्रणाली  ठीक
 प्रकार  &  कार्य  कर  रही  है  t

 ग़जतंत्र  दिवस  पर  र  को  गई
 घगराशि

 1584.  भी  हुकम  लद  Seay  :  क्‍या
 रखा  मंत्री  1 मार्चे,  978 के  प्रतारांकित
 प्रश्न  संखया  i290  के  उत्तर  के  संबंध  में  यह
 बताने  की  कृपा  करेंगे  कि  टिकटों  की  बिक्री
 से  अजित  2,86,966  रुपए  55  पैसे
 की  धनराशि  में  से  गणतंत्र  दिवस
 (26  जनवरी)  पर  कितनी  धनराशि
 खर्च  की  गई  ?

 रक्षा  मंत्री  भी  (जअगजीबतन  राम)  :
 टिकटों  की  बिक्री  से  प्राप्त  सारे  घन  को
 भारत  की  संचित  निधि  में  जमा  कर  दिया
 जाता  है  ।

 गणतंत्र  दिवस  समारोह  3978  पर
 किए  गए  व्यय  के  विवरण  को प्रभी

 प्रन्तिम  रूप  दिया  जाना  है  |

 सभ्य  प्रदेश  में  उच्योगों  where
 के  लिये  लायसेंस

 i585.  भी  कुकन  WE  wow  :
 क्या  ह...  मंत्री  मध्य  प्रदेश  द्वारा  केत्र
 को  सिफारिश  किये  गये  पौजोगिक
 लाइसेंसों  के  बारे  में  5  प्रप्रैल,  i978%
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 तारांकित  प्रश्न  संझंपा  607  के  उत्तर  के
 संबंध  में  यहू  बताने  को  कृत  फरेंगे  कि  :

 (क)  क्या  उद्योगों  को  स्थापना  के
 लिये  मध्य  प्रदेश  सरकार  से  जनवरी,
 19758  दिसम्बर,  :977%  बीच,  49

 आवेदन  पत्न  प्राप्त  हुए  थे,  यदि  हां,  तो
 कित  प्रकार  के  उद्योगों  के  लिये  लाइसेंस
 दिये  गये  तथा  4  आवेदनों  को  अस्वीकार
 करने  के  क्‍या  मुख्य  कारण  थे  ?

 (ख)  क्‍या  उन  2  पझ्ाबेदनों  पर
 सरकार  द्वारा  अन्तिम  रूप  से  निर्णय
 कर  लिवा  गया  है  ;  यदि  हां,
 कित  फर्पों  को  लायतेंस  दिये  गये  श्रौर
 े  फित  प्रकार  कॉर्प:  करना  चाहतो  हैं;
 और

 (प)  जनवरी  से  जून  978  के
 बीच  मध्य  प्रदेश  में  उथोगों  की  स्थापना  के
 लिये  राज्य  से  कितने  झावेदन  पत्र  प्राप्त
 हुए  भौर  उन  पर  केन्द्र  सरकार  द्वारा  क्‍या
 कार्यवाही  कीगई  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (आ्ोमती
 झाभा  सयत्ति)  :  (क)  नए  उपक्रम  स्थापित
 करने,  उनका  पर्वाप्त  विस्तार  करने  श्रौर/
 या  नई  बस्तुधों  का  उत्पादन  करने  हेतु
 मध्य  प्रदेश  सरकार  से  जनवरी,  975
 से  दिसम्बर,  977  की  अथधि  में  लाइ-
 सेंस  प्राप्त  करने  हेतु  कुल  49  प्रावेदन-
 पत्र  प्राप्त  हुए  थे  ।  र्व  977  के  दौरान
 घातु  क्रामिक  उद्योग,  विद्युत्‌  उपकरण,
 उर्वरक,  रसायन,  भ्रीषध  तथा  भेषज  पस्त्र,
 कागज  एवं  लुग्दी,  खाद्य  पदार्थ  साधित  करने
 बाले  उद्योग,  चमड़ा;  सीमेंट  तथा
 जिप्सम  उत्पाद  तथा  लकड़ी  के  उत्पादों
 का  उत्पादन  करने  वाले  उद्योगों  को  लाइ-
 सेंस/झ्ांशय-पत्र  स्वीकृत  किए  गए  श्रौद्यो-
 निक  लाइसेंस  अ्रावेदनों  के  रह  करने  के
 प्रमुख  कारण  पहले  से  ही  स्वीकृत/साइ-
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 सेंतीकृत  क्षमता  का  होना :.  करने काल
 की  बाधा;  लघु  क्षेत्र  पोषक  दृष्टिकोण
 विद्यमान  नीति  के  प्रनुरूप  योजना  का  न
 होना  तथा  सही  तरह  से  भांग  का  न
 आंका  जाना/मांग  का  कम  होना  झादि
 है  t

 (@)  2  झ्ावेदन  पत्रों  भ  से  7
 मामलों  में  अंतिम  निर्णय  ले  लिए  गए  हैं।
 फर्म  का  नाम,  उत्पादन  की  थस्तु,
 क्षमता,  स्थान  भ्रादि  सहित  सभी  क्रौद्यो-
 गिक  लाइससों/भाशय-पत्नों  की  ब्यौरेधार
 जानकारी  “कली  बुलेटिन  पभ्राफ
 इण्डरिट्रयल  लाइसेसेज,  इम्पोर्ट  लाइसेंसेज
 एण्ड  एक्सपोर्ट  लाइसेंसअ”,  “इण्डियन  ट्रेड
 जनरल”  श्रौर  “मन्थणी  लिस्ट  शाफ  लेटर्स
 झाफ  इन्टेट  एण्ड  इण्डस्ट्रियल  लाइसेंसज"'
 में  प्रकाशित  की  जाती  है  ।  इन  प्रका-
 शनों  की  प्रतियां  संसद्‌  के  पुस्तकालय
 में  उपलब्ध  हैं  i

 (ग)  जनवरी  से  जून,  978  की
 अवधि  में  मध्य  प्रदेश  से  लाइसेंस  संबंधी  कुल
 32  झावेदन-पत्र  (नए  उपक्रम  स्थापित
 करने  हेतु  i3  शभावेदन-पत्र,  नई  वस्तुओं  का
 उत्पादन  हेतु  9  तथा  पर्थाप्त  विस्तार  हेतु
 l0  ग्रावेदन  पत्र)  प्राप्त  हुए  थे।  इन  में

 से  9  ऑावेदन  पत्नों  का  निफ्टान  हो
 गया  है  तथा  शेष  23  आवेदन-पत्नों  पर
 विभिन्न  भ्रवस्थाओं  में  विचार  किया  जा  रहा
 रहा  है  1

 Ranning  Sick  Textile  Units  in
 ”  Gujarat

 1586.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  INDUSTRY  be

 Pleased  to  state:

 (a)  whether  Government  have  sesn
 the  preas  reports  in  the  Statesman
 dated  the  l2th  June,  1978  wherein  it
 has  been  stated  that  Gujarat
 have  declined  to  face  new  burden  for
 running  of  sick  textile  units  in  the
 State:
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 an
 (b)  if  go,  number  of  sick  textile

 pila  which  are  closed  and  the  time
 since  when  these  are  being  closed;
 and

 (c)  whether  Government  propose  to
 take  over  such  textile  mills  directly
 and  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Yes,
 Sir.

 (b).  A  statement  is  attached.

 (c)  Government's  approach  towards
 the  problems  of  sick  mills  and  revival
 of  the  closed  mills  has  been  outlined
 in  the  statement  made  by  the  Minister
 of  Industry  in  the  Lok  Sabha  on  15th
 May,  ‘1978.  As  a  first  step  towards
 action  for  the  revival  of  the  closed
 mills  in  terms  of  that  statement,  the
 Textile  Commissioner  hag  been  asked
 to  study  the  position  and  problems  of
 closed  mills  and  submit  a  report  to
 Government.

 Statement
 Particulars  of  5  closed  Mills  as  at  the  end  of  Fune  978  in  the  State  of  Gujarct  =—

 ‘8.  No.  Name  of  the  mills  Date  of  Rreasons  for  closure
 closure

 a  Fine  Knitting  Co.  Ltd.  Ahmedabad  10-8-70  This  mill  is  covered  by  the
 Sick  Textile  |  Undertakin
 (Nationalisation)  Act  but  t  ie
 owners  have  filed  &  writ

 2  Shree  Bhagwati  Spg.  &  Wvg.  Works
 Khambalia

 petition  in  the  Supreme  Court?
 against  its  acquisition  by
 Government  and  the  case

 mill  remains  closed  its  hosiery section  is  working  under  the
 erstwhile  owners  under  a
 Gujarat  Court  degree.

 22-i0-75  Damage  to  the  mills  caused  by
 cyclone.

 3  The  Maneckchowk  &  Ahmedabad  Mfg.  ‘W4r12-70  Financial  difficulties. Co.  Ltd.,  Ahmedabad.
 4  Navjyoti  Mills  Ltd.,  Kadi  25-I-77  Do:
 rm

 sg  esion  4
 आल  Cotton  Mills,  10-8-77  Financial  difficulties.

 Implementation  of  Verghese  Commit.  been  examined  which  has  examined
 tee  Report  in  depth,  the  question  of  autonomy  for

 Akashvani  and  Doordarshan  and  had
 1587.  SHRI_  MUKHTIAR  SINGH  envisageg  the  creation  of  a  National

 MALIK:  Broadcasting  Trust  Akash  Bharati;
 SHRI  SHYAM  SUNDAR  and

 GUPTA:
 Will  the  Minister  of  INFORMA-

 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  the  recommendations
 of  Verghese  Committee  have  since

 (b)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  छू,  ADVANT);  (a)  and  (b).  The  re-
 port  of  the  Working  Group  on  Aufo-
 nomy  for  Akeshvani  and  Doordarshan
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 is  under  examination.  In  view  of  the
 far  reaching  and  fundamental  struc-
 tural  changes  recommended  by  the
 Group.  A  decision  in  this  regard  can
 be  taken  only  after  due  consideration
 and  consultation  with  the  concerned
 Ministries  and  Departments  of  the
 Government.

 Reduction  in  Defence  Fighters
 1588,  SHRI  MUKHTIAR  SINGH

 MALIK:
 SHRI  P.  VENKATA-

 SUBAIAH:
 SHRI  K.  MALLANNA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  reduce  Defence  fighters’  bombers,
 squadrons;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  its  effects  on  India’s  Air  Force?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (०.
 The  present  fleet  of  ageing  Canberras
 and  Hunters  are  proposed  to  be  re-
 placed  by  new  aircraft.  It  is  true  that
 the  number  of  squadrons  of  the
 new  aircraft  would  be  a  little  smaller
 than  that  of  the  Canberras  and  Hun-
 ters.  The  requirements  have  been
 worked  out  with  full  regard  to  our
 defence  needs.

 Selection  of  Candidates  for  All  India
 Services

 1589.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state
 whether  Government  have  given  any
 thought  to  the  persistent  demand  for
 holding  viva  voce  sittings  of  the  Union
 Public  Service  Commission  in  Banga-
 lore,  Hyderabad  and  Madras  for  the
 entire  South  and  Bombay,  DeJhi  and
 Calcutta  for  the  North  to  select  the
 candidates  for  All  India  Services?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  Ss.  D,  PATIL):  No  representa-
 tions  have  been  received  from  the
 candidates  for  holding  the  viva  voce
 sittings  of  the  Interview  Board  in
 Bangalore,  Hyderabad,  Madras,  Bom-
 bay  and  Calcutta  in  addition  to  Delhi.

 2.  The  personality  test  for  candi-
 dates  qualifying  for  Indian  Adminis-
 trative  Service  and  Indian  Foreign
 Service  has  always  been  held  at  New
 Delhi.

 3.  The  personality  test  for  the  Cen-
 tral  Services  and  the  Indian  Police
 Service  used  to  be  conducted  at  re-
 gional  centres  as  well,  and  during
 975  and  4976  the  [Personality  Test
 was  held  at  Madras,  Calcutta,  Allaha-
 bad  and  Bombay  in  addition  to  Delhi.

 4.  The  Union  Public  Service  Com-
 mission  have  intimated  that  as  the
 number  of  candidates  to  be  interview-
 ed  now-a-days  is  very  large,  the  inter-
 views  continue  for  a  long  period  and
 it  has  become  very  difficult  to  make
 adequate  arrangements  for  holding
 the  interviews  for  long  periods  of
 time  at  each  regional  centre.  Further
 the  Members  of  the  Interview  Board
 have  to  be  divided  into  two  Boards
 with  frequent  exchange  of  Members
 between  the  two  Boards  in  order  to
 maintain  uniformity  of  standards  of
 assessment.  If  the  interviews  are  held
 at  different  regional  centres,  the  fre-
 quency  of  such  exchange  between  the
 two  Boards  will  not  be  possible.
 Therefore,  on  a  Careful  review  of  the
 position  the  Union  Public  Service
 Commission  came  to  the  conclusion  in
 3977  that  the  time  and  expenditure
 involved  in  the  Personality  Test
 Board  visiting  regional  centres  ‘was
 not  commensurate  with  the  benefits
 that  may  be  derived  by  the  candi-
 dates,

 5.  No  hardship  is  caused  to  the
 candidates  by  their  being  called  to
 Delhi  for  interview  as  they  are  paid
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 second  ciass  railway  fare  by  the  Com-
 mission  from  the  place  of  residence
 to  Delhi  and  back.

 Commissions  of  Inquiry

 1590.  SHRJ  KUSUMA  KRISHNA
 MURTHY:

 SHRI  ARJUN  SINGH
 BHADORIA:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  how  many  Commissions  of
 Inquiry  have  been  set  up  so  far  from
 March  977  and  how  much  money  has
 been  spent  so  far  from  March  977  on
 the  functioning  of  each  of  the  Com-
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL) (a)  Seven  Commissions  of  Inquiry
 have  been  set  up  since  March,  977
 The  amount  spent  on  each  of  them  till
 the  end  of  June,  978  is  indicated  in
 the  attached  statement.

 (b)  The  following  two  Commissions
 have  completed  their  work:

 (i)  P.  Jaganmohan  Reddy  Com-
 mission  of  Inquiry  to  enquire  into
 the  allegations  against  Shri  Bansi
 Lal;  and

 (ii)  Baweja  Commission  of  Inquiry
 to  enquire  into  the  alleged  incident
 of  lathi  charge  in  the  Central  Jail,
 Tihar  on  2nd  October,  ‘1975.

 missions  of  Inquiry:  ang
 The  remaining  five  Commissions  are

 expected  to  complete  their  work  within
 their  sanctioned  term,

 Statement

 (9)  when  these  Commissions  are
 likely  to  complete  their  work?

 Commissions  of  Inquiry  appointed  after  the  present  Geoornment  assumed  office  at  the  Centre.

 S.  No.  Amount  Term
 spent  upto  sanctioned
 Junc,  7978  upto

 Remarks
 Name  of  the  Commission  of  Inquiry

 Shah  Commission  of  Inquiry  Rs.  54°92  Lakhs  g0-9-3978  Ist  Interim  Report was  submitted  to
 the  Govt.  on.

 3i-32-78  19-3-78  and  the  and
 Interim  Report  on
 26-4-78.

 3  J  han  Reddy  0  ofIn-  Rs.  6:83  Lakhs  30-9-78  Work  completed  and
 quiry  to  enquire  into  the  allegations  (it  covers  inal  report  in  res-
 against  Shri  Bansi  Lal.  Nagarwala  Com-  pect  of  Shri  Bansi

 mn.  also  as  com-  Lal  Affairs  —  sub- bined  Sectt.  has  mitted  on  23-6-78,

 2  Maruti  Commission  of  Inquiry  Rs.  10,32,583

 been  provided  for
 both  the
 Commissions)

 4  PJ  han  Reddy  C  of
 Enquiry  to  enquire  into  Nagarwala
 episode.

 gs  Vimadalal  Commission  Rs.  3,21,609,  90-9-1978  Ist  Report  was  sub-
 mitted  to  the  Go-
 vernment  on  Ist
 June,  978

 Rs.  038,766  31-12-1978  Ist  Report  was  sub-
 mitted.  on  30-1-78 Work  completed  and
 report  submitted
 on  g0-1-78,

 6  Grover  Commission

 7  Bewaja  Commission  of  Inquiry  to  enquire  into  Rs,  6,000
 the  alleged  incident  of  Lathi  Chrarge
 in  the  Central  Jail,  Tihar  on  2-10°75,
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 Solar  Gadgets  developed  to  heat
 Water  and  cook  Food

 59i.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state

 (a)  whether  the  Punjab  Agricul-
 tural  University  developed  Solar
 Gadgets  to  heat  water  and  to  cook
 food;  and

 (b)  if  ४०,  whether  Government  pro-
 pose  to  popularise  them?

 THE  PRIME  MINISTER  (SHRI
 MORAiJI  DESAI):  (a)  and  (b).  Many
 institutions  including  Punjab  Agricul-
 tural  University  and  even  private
 individuals  in  India  have  been  work-
 ing  on  development  of  solar  water
 heaters  and  solar  ovens.  Under  the
 sponsorship  of  the  Department  of
 Science  &  Technology,  solar  energy
 water  heating  systems  (a)  for  domes-
 tic  use  and  (b)  for  large  scale  appli-
 caticns  in  hotels,  hospitaig  etc.  have
 been  developed  by  the  Bharat  Heavy
 Electricals  Ltd..  the  National  Physical
 Laboratory  and  other  institutions.  A
 jarge  scale  solar  water  heating  de-
 monstration  plant  has  been  installed
 at  the  Qutab  Hotel,  Delhi  and  its  per-
 formance  will  be  evaluated  in  the
 coming  months.  FPopularisation  of
 such  devices  will  to  a  large  extent
 eventually  depend  upon  their  econo-
 mic  viability  and  the  willingness  of
 manufacturers  to  undertake  commercial
 production  and  marketing  of  the  pro-
 ducts.  7

 Allocation  of  Funds  ६0  Ramagundam
 Super  Thermaj  Project

 1592.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  any  allotment  has  been
 made  in  Sixth  Five  Year  Plan  for
 Ramagundam  Super  Thermal  Project:
 ang
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 (b)  if  8०  the  amount  aliotted?  .

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)  ang
 (b).  Approval  has  been  accorded  for
 implementation  of  the  Ramagundam
 Super  Thermal  Project  with  a  first
 stage  installation  of  00  MW  capacity
 as  a  Central  Project  in  the  Southern
 Region.  The  total  cost  of  the  first  stage
 of  00  MW  of  the  project  is  Rs.  459.4
 crores  for  the  power  project  and  Rs.
 6.4  crores  for  the  construction  of
 associated  transmission  lines.  Since
 the  Five  Year  Plan  (1978—83)  has  not
 been  finalised,  it  is  not  possible  to
 give  the  firm  allocation  for  this  pro-
 ject.  However,  permission  has  been
 accorded  to  the  National  Thermal
 Power  Corporation  Ltd.  who  are  exe-
 cuting  the  project  to  incur  an  expen-
 diture  of  Rs.  4.80  crores  during  the
 current  year  to  enable  the  implemen-
 tation  of  the  project  according  to
 schedule.

 Taking  over  of  Cement  Factory  at
 Swai  Madhopur

 1593.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  the  Cement  factory  at
 Swai  Madhopur,  in  Rajasthan  was
 taken  over  by  the  Government;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  The  present  policy  for  dealing
 with  the  sick  industrial  undertakings
 has  been  to  work  out  a  scheme  of  re-
 habilitation  under  the  auspices  of  the
 financial  institutions  themselves  and
 assist  in  effecting  such  changes  as
 might  be  considered  necessary  by
 these  institutions  for  undertaking  the
 rehabilitation.  This  is  the  basis  on
 which  the  rehabilitation  of  Jaipur
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 ‘Udyog  Limited,  Sawaimadhopur  has
 teen  organised.  Out  of  the  l]  Mem-
 berg  of  the  re-constituted  Board  of
 Management,  7  are  representatives  of
 the  Central  Government,  State  Gov-
 ernment,  the  State  Bank  of  India  and
 the  financial  institutions,  The  factory
 may,  therefore,  be  considered  as  under
 State  control  for  managerial  purposes.

 Package  Finan  for  Radyalaseema,
 AnGhra  Pradesh

 i594.  SHRI  ्,  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 templating  to  evolve  a  package  plan
 for  Rayalaseema  in  Andhra  Pradesh
 to  develop:  industries;  and

 (b)  if  go,  when  will  it  be  finalised?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b).
 The  State's  Annual  Plan  (Industries
 and  Mineral  Sector)  for  the  year
 1978-79  did  not  contain  proposals  for
 package  plan  for  the  development  of
 industries  in  Rayalaseema  region  of
 Andhra  Pradesh.

 However,  all  the  Rayalaseema  dis-
 tricts  viz.,  Kurnool,  Ananthapur,  Cud-
 dapah  and  Chittoor  are  covered  under
 the  Capital  Subsidy  Scheme.  Anantha-
 pur  and  Cuddapah  districts  are  also
 covered  by  the  Rural  Industries  Pro-
 jects.  Ananthapur,  Cuddapah  and
 Chittoor  district  are  also  covered  by
 the  scheme  relating  to  establishment
 of  District  Industries  Centres.  The
 State  Government  have  also  set  up
 the  Rayalaseema  Development  Board
 which  specifically  oversees  the  develop-
 mental  progress  for  that  region.  The
 State  wned A  Corpo  ti  and  Ui nd
 fakings  also  help  in  setting  up  of  in-
 dustries  in  drought  prone  areas  of
 Rayalaseema  as  Joint  Venture  Pro-
 jects.

 Commitios  (e  process  ‘Verghene
 Committes  Repert

 1595.  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  set
 up  a  committee  to  process  the  recom-
 mendations  of  the  Verghese  Report  on
 the  autonomy  of  Akashvani  ang  Door-
 darshan;

 (b)  if  so,  the  terms  and  conditions
 thereof;  and

 (c)  when  it  is  likely  to  submit  its
 report?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  to  (०).  An  Empowered
 Committee  consisting  of  representa-
 tives  of  the  Ministry  of  Information
 and  Broadcasting  and  other  concerned
 Ministries/Departments  of  Government
 has  been  set  up  in  accordance  with  the
 standing  instructions  og  the  Govern-
 ment  to  process  reports  of  this  kind.
 The  Committee  is  meant  to  take  deci-
 sions  or  submit  concrete  proposals  for
 the  approval  of  Minister/Cabinet  and
 ensure  that  the  processing  of  the  report
 is  completed  expeditiously.  It  is  not
 expected  to  submit  a  report.

 Detenus  under  MISA  and  DISIR

 i596,  SHRI  0.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  persons  still  in
 jails  under  MISA  amd  DISIR;

 (b)  the  reasons  for  their  getention
 without  trial;  and

 (०)  when  they  are  likely  to  be  re-
 Teased?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  47  persons  were  in  deten-
 tion  under  MISA,  as  on  15-7-1078-,



 2390  Written  Answers

 This  include  26  foreigners  detained
 with  a  view  to  making  arrangements
 for  their  expulsion  from  India.  The
 remaining  2i  persons  were  in  deten-
 tion  for  reasons  connected  with  the
 maintenance  of  public  order.  All  de-
 tenus  will  be  released  from  detention
 under  MISA  either  on  the  expiry  of
 the  period  of  their  detention  or  when
 their  further  detention  is  not  consi-
 dered  necessary,  or  the  repeal  of
 MISA  whichever  is  earlier.

 The  Defence  and  Internal  Security
 of  India  Rules,  97l,  did  not  provide
 for  any  preventive  detention  without
 trial.

 Activities  of  Officerg  of  Alleged
 Doubt{ul  Integrity

 1597.  PROF.  P.  6.  MAVALANKAR:
 ‘Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Department  of
 Personnel  and  Administrative  Re-
 forms  has  asked  vigilance  officers  of
 all  Ministries  to  activate  the  prepara-
 tion  of  “agreed  lists”  of  officers  of
 doubtful  integrity  and  follow  up  ac-
 tion  to  watch  their  activities  discreet-
 ly  and  unobtrusively  in  cooperation
 with  Central  Bureau  of  Investigation:

 (b)  if  so,  full  facts  thereof  and  the
 reasons  therefor;

 (९)  the  purposes  of  maintaining  such
 lists;  and

 (d)  the  types  of  concrete  cases  of
 disloyalty  envisaged  ang  agreed  to,
 for  such  lists?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  5.  D.  PATIL):  (a)  to  (d).  One
 of  the  measures  of  preventive  vigi-
 lance,  aimed  at  combating  corruption
 in  the  public  services,  is  to  identify
 vulnerable  and  sensitive  points  of  ad-
 minisration  and  the  personne]  of
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 doubtful.  integrity,  with  a  view  to
 exercising  greater  supervision  over
 such  points  and  closer  watch  over
 such  personnel,  For  this  purpose.  a
 system  was  evolved,  as  far  back  as
 1966,  to  prepare  annually,  and  valid
 for  each  such  year,  ‘Agreeg  Lists’  of
 officers  who  do  not  enjoy  good  reputa-
 tion  for  integrity.

 These  lists  pertain  only  to  reputation
 regarding  integrity  and  not  disloyalty
 or  other  misconduct.  What  has  been
 done  recently  is  only  to  reiterate  the
 Said  earlier  instructions  and  empha-
 size  the  need  to  approach  the  task  of
 preparing  such  ‘Agreed  Lists’  with
 greater  earnestness.  The  inclusion  of
 the  name  of  an  officer  in  the  ‘Agreed
 Lists’  implies  that  both  the  Central
 Bureau  of  Investigation  and  the  Head,
 or  the  Chief  Vigilance  Officer,  of  the
 concerned  Department  or  Organisation,
 are  of  the  agreed  opinion  that  the  re-
 putation  for  integrity  of  the  officer  is
 such  that  his  conduct  should  be  watch-
 ed.  No  action  is,  or  can  be  initiated
 against  such  officer  unless  the  subse-
 quent  discreet  check,  verification  or
 watch,  brings  out  concrete  maierial  to
 warrant  such  action,  The  measure  is
 intended  only  to  facilitate  detection  of
 corruption.

 Principal  Presg  Officer

 1598.  PROF.  P.  G.  MAVALANKAR:
 Wilh  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State:

 (a)  whether  Government  have  ap-
 pointed  a  new  Principa)  Press  Officer;

 (0)  if  so,  who  and  when;

 (c)  what  are  the  main  functions  of
 the  said  officer  and  how  are  they
 discharged;

 (d)  whether  the  office  and  function-
 ing  of  such  an  officer  helps  or  hinders
 the  freedom  of  the  Press;  and

 (e)  broad  details  of  the  answer  to
 part  (d)  of  this  question?
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 THE  MINISTER OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  ¥es,  Sir.

 (b)  Shri  G.  s  Bhargava  with  effect
 from  i5th  June,  ‘1978.

 (c)  to  (e),  The  main  functions  of
 P.LO.  are,  advising  Government  on  the
 requirementg  of  publicity  through  the
 medium  of  the  Press  in  respect  of
 various  Ministries,  disseminating  in-
 formation  on  the  policies  and  activities
 of  the  Government;  maintaining  liaison
 ‘with  the  Press;  and  reporting  to  Gov-
 ernment  public  reactions  to  official
 policies  and  performance  ag  reflected
 in  the  Press,

 2,  PIO  performs  his  duties  through
 departmental  officers  who  are  attached
 to  each  Ministry  and  who  are  the
 Chief  spokesman  of  that  Ministry  be-
 sides  Minister  and  Secretary.  These
 officers  keep  abreast  of  the  policies
 ang  programmes  of  the  Ministry  to
 which  they  are  attached  and  they  dis-
 seminate  the  information  to  the  cor-
 respondents  for  publication  and
 broacast.  They  communicate  informa-
 tion  through  various  media.  They
 obtain  information  from  the  Ministry
 and  make  it  available  to  the  Press  on
 enquiry  and  arrange  overall  briefings
 to  Press.  P.I.B.  has  a  network  of  81
 office,  throughout  the  country  and
 through  these  information  about  Gov-~-
 ernment  publicity  is  disseminated.

 3.  Since  P.I.O,  as  well  as  the  P.I.B.
 in  general  function  with  a  view  to  dis-
 seminating  information  on  Govern-
 ment  policies  and  programmes  to  the
 Press,  there  is  no  question  as  such  of
 any  officer  in  the  P.I.B.  hindering  the
 freedom  of  the  Press,

 Conference  of  IGs,  of  Police  in  Delhi

 1599,  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  a  two-day  conference
 of  Inspector-Generals  of  Police  from

 States  and  Union  territories  was  held
 on  May  i6th  978  in  New  Delhi;

 (b)  if  so,  what  were  the  subjects
 discussed;

 (c)  the  decisions  arrived  at;  and

 (d)  whether  Prime  Minister  had
 stated  “Don’t  obey  wrong  orders”?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Yes,  Sir.

 (b)  The  following  subjects  were
 discussed  in  this  conference:—

 I  Law  and  Order
 II  Crime  Prevention  and  Investi-

 gation
 III  Scientific  Aids  to  Investigation
 IV  Legal  Affairs
 V  Police  Training
 VI  Police  Discipline  and  Welfare

 VII  Security
 VIII  Police  Uniform  and  Equipment

 (ec  )  The  suggestions  made  in  this
 conference  on  various  subjects  are
 examined  and  taken  up  with  the  State
 Governments  for  consideration  or  im-
 plementation  wherever  necessary.  No
 such  suggestions  have,  so  far,  been
 received  in  regard  to  conference  held
 in  May,  1978.

 (9)  No,  Sir,

 Coal  Shortage  for  Industries

 1600.  SHRIMATI  PARVATHI
 KRISHNAN;

 SHRI  P.  VENKATA-
 SUBBAIAE:

 SHRI  NATVERLAL  B.
 PARMAR:

 Will  the  Minister  of  ENERGY  be
 pleased  to  gtate?

 (a)  whether.the  industries  all-over
 the  country  are  facing  a  serious  coal
 shortage;



 _(b)  if  so.  the  details  of  industries
 which  are  facing  coal  shortage;

 (c)  what  are  the  reasons  therefor;

 (d)  whether  Government  have  de-
 cided  to  review  the  entire  programme
 of  coal  exports  in  the  light  of  the
 shortage  for  indigenous  needs;  and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  ENERGY  (SHRI
 P,  RAMACHANDRAN):  (a)  There  is
 no  serious  coal  shortage  as  such  in  the
 country.  However,  occasional  reports
 from  some  industries  regarding  short-
 age  of  coal  supply  have  been  received.

 (b)  The  industries  complaining
 about  the  coal  shortage  are  mostly
 textile,  chemicals  and  small  scale  in-
 dustries,

 (c)  Frequent  power  interruptions,
 shortage  of  explosives,  industrial  un-
 rest,  absenteeism,  a  prolonged  strike  in
 the  Singareni  Collieries  and  inadequate
 transport  are  some  of  the  main  reasons
 for  shortfall  in  supply  of  coal  to  some
 of  the  indus‘  #:

 (a)  and  (e).  Export  of  coal  will  not
 be  permitted  to  any  country  other  than
 the  countries  to  whom  India  had
 traditionally  been  supplying  coal.
 Also  the  commitment  already  made
 would  be  honoured  but  no  new  com-
 mitment  would  be  entered  into.

 2.¢0  brs,

 sit  मनोहर  लाल  (  कानपुर  ):
 अध्यक्ष  महोदय,  एक  बहुत  ही  महत्व-
 पूर्ण  प्रश्न  की  झोर  मैं  आपका  ध्यान
 दिलाना  चाहता  हूं  a  26  महीने  से
 कैलाश  मिल,  कानपुर  बन्द  है  ॥
 तीन  हजार  मजदूर  बेकार  पड  हैं।

 MR,  SPEAKER:  You  have  not
 given  any  notice  to  me.
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 आ गनोहर  wet:  मैंने  तोटिल  भी
 दो  है।  कालिंग  देवन  का  नॉडिस
 भो  दिया  है.  झौर  नियम  377में  भी
 दिया  है  ।

 MR.  SPEAKER:  About  what?

 भी  मनोहर  लाल  :  26  महीने  से
 कैलाश  मिल,  .फानपुर  बन्द  है,  तीन

 हजार  मजदूर  बेकार  हैं।  इससे  श्रमिक
 झ्रगांति  फैलने  की  भ्राशंका  है  t

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  I  wanted  to  ask  the  Minister...

 MR.  SPEAKER:  I  have  just  now
 got  it.  I  will  examine  it.

 SHRI  SAUGATA  ROY:
 before  0  O'Clock.

 I  gave  it

 MR.  SPEAKER:  For  today  we
 select  yesterday’s.  This  will  be  con-
 sidered  for  tomorrow,  that  is  all.  I
 do  not  assure  you,  but  it  will  be
 considered  for  tomorrow.

 sit  मनोहर  लाल  :  भ्रव्यक  महोदय,
 यह  बहुत  महत्व  का  सथाल  है  1

 MR.  SPEAKER:  There  are  a  num-
 ber  of  important  things.  India  is  a
 very  big  country.

 sh  मनोहर  लाल  मैं  ने  ग्रापफो

 नोटिस  दी  हुई  है  |

 MR.  SPEAKER:  I  am  selecting  on
 the  basis  of  urgency.  I  have  selected
 five.

 श्री  मनोहर  लाल  :  यह  बहुत  ही

 महत्व  का  सवा  है  ।
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 wR.  SPEAKER:  I  am  considering
 every  matter.

 SHRI  SAUGATA  ROY;  The  Min-
 ister  has  not  come  forward  to  reply.

 MR.  SPEAKER:  Are  we  going  to
 discuss  everything  every  day?

 SHRI  SAUGATA  ROY;  I  want  to
 mention  this  because  there  has  been
 a  police  firing  on  deserters  in  Kossi-
 pore  in  Burdwan  District  and  ten
 people  have  been  killed,

 MR,  SPEAKER:  You  want  to
 make  a  statement  today  and  you  want
 to  make  a  statement  tomorrow.  It  is
 not  fair.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  have  given  notice  of  privilege
 against  the  former  Home  Minister,  Mr.
 Charan  Singh,  six  days  ago.  In  you
 wisdom.  you  informed  me  jin  the
 House  that  you  have  asked  for  his
 comments.  ar)

 MR.  SPEAKER;  The  comments
 have  just  come.

 Papers  to  be  laid.

 att  सनोहर  लाल  :  प्रध्पक्ष  महोदय,  26
 महीने  से  मिल  बन्द  है  ।  यह  महत्व-
 पूर्ण  सवाल  है  ।

 MR.  SPEAKER:  Please  don’t  dis-
 turb  the  work.  I  am  not  going  to  be
 dictated  about  it.  I  select  on  the  basis
 of  what  I  consider  important.  Every-
 body  thinks  his  matter  is  important.

 mt  मनोहर  लाल  :  तीन  हजार
 मजदूर  बेकार  हैं।

 MR,  SPEAKER:  Don’t  record  any-
 thing.  Nothing  will  be  recorded.

 SHRI  MANOHAR  LAL;  oe

 MR.  SPEAKER:  Whoever  disturbs
 the  work  will  get  the  last  chance.
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 PAPERS  LAID  ON  THE  TABLE:

 Pusiic  Notice  re.  NEWSPRINT  ALLOCA-
 TIon  Poticy  ror  1978-79

 THE  MINISTER  OP  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  छू.  ADVANI);  I  beg  to  lay  on  the
 Table  a  copy  of  Public  Notice  No.  I-
 PR-NP/78  (Hindi  and  English  ver-
 sions)  dated  the  7th  July,  978  regard-
 ing  Newsprint  Allocation  Policy  foz
 1978-79.  [Placed  in  Library.  See  No.
 LT-2452/78].

 ANNUAL  REPORT  OF  KHADI  AND  VILLAG!
 INDUSTRIEg  COMMISSION  FOR  1976-77
 AND  STATEMENT  RE.  REASONS  FOR  DELA’

 IN  LAYING  THE  REPORT

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):
 beg  to  lay  on  the  Table:—

 (l)  A  copy  of  the  Annual  Repor'
 (Hindi  and  English  versions)  of  the
 Khadi  and  Village  Industries  Com-
 mission,  Bombay,  for  the  yea
 ‘1976-77,  under  sub-section  (3)  ०
 section  24  of  the  Khadi  and  Villege
 Industries  Commission  Act,  95
 along  with  the  Statistica]  Statement

 (2)  A  statement  (Hindi  and  En-
 glish  versions)  showing  reasons  fo!
 delay  in  laying  the  above  Repor
 {Placed  in  Library.  See  No.  LT:
 2453/78].

 NOTIFICATIONS  UNDER  ESSENTIAL  Com
 MoprTies  AcT,  955

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  I  bes

 to  lay  on  the  Table  a  copy  each  of  the
 following  Notifications  (Hindi  anc
 English  versions)  under  sub-sectior
 (6)  of  section  3  of  the  Essentia
 Commodities  Act,  955:—

 (i)  The  Jute  (Licensing  and  Con
 trol)  Second  Amendment  Order

 **Not  recorded.
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 1978,  published  in  Notification  No.
 8.0,  420  (E)  in  Gazette  of  India

 ‘dated  the  ist  July,  ‘1978.
 (४)  The  Copper  (Prohibition  of

 ‘use  in  the  manufacture  of  PVC  and
 VIR.  wires  of  domestic  type)  Order,
 1978,  published  in  Notification  No.

 ‘SO.  444  (E)  in  Gazette  of  India
 .  dated  the  3th  July,  ‘1978,  [Placed

 in  Library.  See  No,  LT-2454/78].

 Inrerrm  Reporr  If  (Hinor  VERSION)
 or  SHAH  COMMISSION  oF  INQUIRY,
 Centra,  Inpustrian  SEcuRITY  Force
 {THIRD  AMENDMENT)  RULES,  978  AND
 ForeiGN  CONTRIBUTION  REGULATIONS,

 1978.

 ‘THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  I

 beg  to  lay  on  the  Table:
 ‘(l)  A  copy  of  the  Interim  Report

 II  dated  the  26th  April,  978
 (Hindi@  version)  of  Shah  Com-
 mission  of  Inquiry  set  up  to  inquire
 into  the  misuse  of  authority,  ex-
 cesses  and  malpractices  committed
 during  the  Emergency  under  sub~
 section  (4)  of  section  3  of  the  Com-
 missions  of  Inquiry  Act,  1952,
 {Placed  in  Library.  See  No.  LT-
 2455/78).

 (2)  A  copy  of  the  Central  Indus-
 ‘trial  Security  Force  (Third  Amend-
 ment)  Rules,  978  (Hindi  ang  En-~
 glish  versions)  published  in  Notifi-
 cation  No,  G.S.R.  848  in  Gazette  of
 India  dated  the  Ist  July,  978  under.
 sub-section  (3)  of  section  22  of  the
 Centra]  Industrial  Security  Force,
 Act,  1968.  [Placed  in  Library.  See
 No.  LT-2456/78].

 (3)  A  copy  of  the  Foreign  Con-
 tribution  (Acceptance  or  Retention
 of  Gifts  or  Presentations)  Regula-
 tions,  978  (Hindi  and  English  ver-
 sions)  published  in  Notification
 No.  S.O,  402  (E)  in  Gazette  of  India
 dated  the  22nd  June,  978  under
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 sub-section  (8)  of  section  30  of  ‘the
 Foreign  Contribution  (Regulation)
 Act,  ‘1976,  [Placed  in  Library,  See
 No.  LT-2457/78].

 NOTIFICATIONS  UNDER  ALL  JNDIA
 Services  Act,  95]

 THE  M'NISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  §.  D  PATIL):  I  beg  to  lay
 on  the  Table  a  copy  cach  of  the
 following  Notifications  (Hindi  and
 English  versions)  under  sub-section
 (2)  of  section  3  of  the  All  India
 Services  Act,  95]:—

 (l)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Sixth  Amendment  Re-
 gulations,  ‘1978.  published  in  Noti-
 cation  No.  G.S.R.  585  in  Gazette  of
 India  dated  the  6th  May,  1978.

 (2)  The  Indian  Administrative
 Service  (Pay)  Fourth  Amendment
 Rules,  1978,  published  in  Notifica-
 tion  No.  G.S.R.  586  in  Gazette  of
 India  dated  the  6th  May,  1978,

 (3)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Seventh  Amendment  Re-
 gulations,  ‘1978,  published  in  Noti-
 fication  No.  G.S.R.  665  in  Gazette  of
 India  dated  the  27th  May,  1978.

 (4)  The  Indian  Administrative
 Service  (Pay)  Fifth  Amendment
 Rules,  1978,  published  in  Notifica-
 tion  No.  G.S.R.  666  in  Gazette  of
 India  dated  the  27th  May,  1978.

 (5)  The  All  India  Service  (House
 Building  Advance)  Rules,  978  pub-
 lished  in  Notification  No,  G.S.R.
 311  (E)  in  Gazette  of  India  dated
 the  3lst  May,  1978,

 (6)  The  Indian  Police  Service
 (Fixation  of  Cadre  Strength)  Third
 Amendment  Regulations,  1978,  pub-
 lished  in  Notification  No.  G.S.R.  699
 in  Gazette  of  India  dated  the  $rd
 June,  1978.

 पर  a  ee
 @Eng§glish  version  of  the  Report  was  laig  on  the  Table  on  the  5th  May, ‘1978.
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 (7)  The  Indian  Police  Service
 (Pay)  Fifth  Amendment  Rules,
 1978  published  in  Notification  No.
 G.S.R.  700  in  Gazette  of  India  dated
 the  8rd  June,  1978.

 (8)  The  Indian  Police  Service
 (Pay)  Sixth  Amendment  Rules,  1978,
 published  in  Notification  No.  G.S.R.
 806  in  Gazette  of  India  dateq  the
 24th  June,  1978.

 (9)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Eigth  Amendment  Re-
 gulations,  ‘1978,  published  in  Noti-
 fication  No.  G.S.R.  807  in  Gazette
 of  India  dated  the  24th  June,  ‘1978.

 (10)  The  Indian  Administrative
 Service  (Fixation  ०  Cadre
 Strength)  Ninth  Amendment  Re-
 guiations,  ‘1978,  published  in  Notifi-
 cation  No.  G.S.R,  849  in  Gazette  of
 India  dated  the  ist  July,  1978.

 (l)  The  Indian  Forest  Service
 (Regulation  of  Seniority)  Amend-
 ment  Rules,  978  published  in  Noti-
 fication  No.  G.S.R.  358  (E)  in
 Gazette  of  India  dated  the  3th
 July,  1978.

 (2)  The  Indian  Forest  Service
 (Recruitment)  Amendment  Rules,
 1978,  published  in  Notification  No.
 G.S.R.  359  (E)  in  Gazette  of  India
 dated  the  3th  July,  1978.

 (I8)  The  Indian  Forest  Service
 (Fixation  of  Cadre  Strength)  Se-

 cond  Amendment  Reguletions,  1978,
 published  in  Notification  No.  G.S.R.
 860  (E)  in  Gazette  of  India  dated
 the  3th  July,  1978,

 (14)  The  Indian  Forest  Service
 (Pay)  Fourth  Amendment  Rules,
 1978,  published  in  Notification  No.
 G.S.R.  36l  (2)  in  Gazette  of  India
 dated  the  3th  July,  ‘1978.

 (15)  The  Indian  Forest  Service
 (Pay)  Fifth  Amendment  Rules,
 1978,  published  in  Notification  No.
 G.S.R.  382  (E)  in  Gazette  af  India

 dated  the  8th  July,  ‘1978,  [Placed
 ह.  Library.  See  No.  LT-2458/78].
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 Notifications  unprr  CenTraL  Excise
 Rurss,  ‘1944,  Derar  Sates  Tax  Act,.

 975  anp  INCOME  Tax  ACT,  96]

 SHRI  S.  D.  PATIL:  On  behalf  6
 Shri  Zulfiquarullah,  I  beg  to  lay  om
 the  Table:—

 qd)  A  copy  each  of  the  following.
 Notifications  (Hindi  and  English  ver-
 sions)  issued  under  the  Central  Ex-
 cise  Rules,  944:—

 (i)  GSR  875  published  in  Gazette
 of  India  dated  the  8th  July,  1978.
 together  with  an  explanatory  me-
 morandum  regarding  exemption:
 from  Central  Excise  duty  goods:
 intended  for  installation  at  the:
 site  of  project  for  the  Indian  Na-
 tional  Satellite  system.

 (ii)  G.S.R.  363(E),  published  in.
 Gazette  of  India  dateg  the  4th.
 July,  3978  together  with  an  ex-
 planatory  memorandum  _regard-
 ing  withdrawal  of  excess  produc-
 tion  relief  scheme  in  respect  of
 tyres  and  tubes.

 (iii)  G.S.R.  364  (8)  published  in
 Gazette  of  India  dated  the  4th.
 July,  978  together  with  an  expla-
 natory  memorandum  regarding  in-
 troduction  of  modified  form  of
 excess  production  relief  scheme  in
 respect  of  tyres  and  tubes,  [Placed

 in  Library.  See  No.  LT-2459/78]

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  72  of  the  Delhi
 Sales  Tax  Act,  975:—

 (i)  The  Delhi  Sales  Tax  (Third
 Amendment)  Rules,  ‘1978,  publish-
 ed  in  Notification  No.  F.4(2)
 Fin.  (Gen.)  in  Delhi  Gazette  of
 India  dated  the  24th  May,  ‘1978,

 (i)  The  Delhi  Sales  Tax
 (Fourth  Amendment)  Rules,  1978,
 published  in  Notification  No.
 F,4(8)/78-Fin.  (द)  (iv)  in  Delbt-
 Gazette  dated  the  28th  June,  ‘1978.
 [Placed  in  Library.  See  No.  LT--
 2460/78).
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 (3)  A  copy  each  of  Notifications
 Nos.  5.0.  1967  to  986  and  994  to
 2997  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  8th  July,  1978,  regarding  ex~
 emption  under  section  0  (28C)  (iv)

 ‘of  the  Income-tax  Act,  96l  to  cer-
 tain  Associations  /Organisations,  un-
 der  section  296  of  the  said  Act.
 [Placed  in  library.  See  No.  LT-
 2461/78).

 2.66  hres.

 “CALLING  ATTENTION  TO  MATTER
 ‘OF  URGENT  PUBLIC  IMPORTANCE

 POWER  CRISIS  IN  THE  COUNTRY

 शी  रामानन्द  तिवारी  :  (बक्सर)
 झ् हे  महोदय,  मैं  प्रविलम्बनीय
 लोक  महत्व  के  निम्नलिखित  विषय  की
 और  ऊर्जा  मंत्री  जी  का  ध्यान  दिलाता

 हूं  और  प्रार्यंता  करता  हुं  कि  वह  इस
 बारे  में  एक  बक्‍्तब्य  Fs

 “देश  में  विशेषकर  बिहार  तथा  मध्य
 प्रदेश  में,  विद्युत  संकत  पैदा  होने,
 जिस  से  उद्योग  बन्द  हो  गये  हैं  भौर

 कृषकों  को  कठिनाइयां  हो  रही  हैं।

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  Re-

 ‘cently,  there  has  been  improvement  in
 ‘the  power  supply  position  all  over  the
 country  and  power  cuts/restrictions
 have  either  been  completely  lifted  or
 relaxed  in  the  States  which  previously
 experienced  power  shortages.  There
 has  been  an  overall  increase  of  I5  per
 ‘eent  in  the  total  generation  during
 April-June,  978  as  compared  to  the
 generation  during  the  corresponding

 ‘period  last  year.

 Coming  to  the  power  supply  posi-
 tion  in  the  various  regions,  I  would
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 like  to  mention  that  the  power  posi-
 tion  In  the  Northern  Region  including
 Rajasthan  and  U.P.,  is  now  greatly
 satisfactory.  Power  cuts  in  Rajasthan
 have  been  completely  lifted  from  7th
 July  and  power  cuts  in  U.P.  have  also
 been  relaxed  and,  by  and  large,  only
 peak  load  restrictions  are  in  force.  In
 the  coming  months  also  Northern  Re-
 gion  is  expected  to  be  surplus  in
 energy  ag  well  as  peak  requirements
 for  most  of  the  time.  This  region
 would  be  able  to  assist  M.P.  and  Bihar
 to  some  extent.

 Coming  to  the  Western  Region,  the
 power  supply  position  in  Gujarat  is
 comfortable.  One  unit  of  210  MW  and
 another  unit  of  370  MW  is  expected  to
 be  commissioned  at  Ukai  and  Ahmeda-
 bad  respectively  before  the  end  of
 this  year.  Maharashtra  has  been
 facing  some  shortage  of  power  and
 demand/energy  cuts  are  enforced  for
 various  categories  of  consumers.  The
 position  is  expected  to  improve  consi-
 derably  after  January  979  onwards
 with  the  commissioning  of  200  MW
 units  at  Nasik  &  Bhusawal  and  stabi-
 lisation  of  200  MW  unit  at  Koradi.
 The  power  supply  position  in  M.  P.
 has  also  improved  recently  and  the
 demand  as  well  as  energy  cuts  have
 been  reduced.  There  have,  however,
 been  some  forced  outages  of  thermal
 power  stations  in  M.-P.  resulting  in  fall
 in  generation.  These  outages  are
 minor  and  the  generation  in  the  State
 has  already  improved.

 The  position  in  the  Southern  Region,
 except  in  Karnataka  is  satisfactory.
 However,  shortages  continue  to  be  ex-
 perienced  in  Karnataka.  Recently
 there  has  been  some  improvement  in
 the  availability  of  power  in  Karnataka
 and  power  cuts  have  been  relaxed
 from  May  978  onwards.

 In  the  case  of  Eastern  Region  there
 have  been  unscheduled  load  sheddings
 in  Bihar.  The  system  has  been  facing
 8  power  deficit  due  to  frequent  and
 prolonged  outages  of  thermal  genere-
 ting  sets  at  the  various  thermal]  power
 stations,
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 The  Central  Government  has  been
 siving
 pertise  to  diagnose  the  deficiencies  and

 suggest  remedial  measures  for  im-
 proving  the  performance  of  various
 units  in  that  State.  Recently,  on  our
 request,  Orissa,  which  is  surplus  in
 power,  ‘has  agreed  to  help  Bibar  and
 DVC  to  the  extent  of  50  MW  each  and
 West  Bengal  to  the  extent  of  20  MW.
 With  the  stabilisation  of  the  new  units
 at  Patratu,  the  power  supply  position
 in  Bihar  is  expected  to  improve  con-
 siderably.  In  the  case  of  DVC,  the
 power  supply  position  has  been  greatly
 satisfactory  with  generation  at  a  level
 of  700  MW.  One  unit  of  320  MW  is
 expected  to  be  commissioned  this  year.
 West  Bengal,  however,  confinues  to
 face  peaking  shortage  and  marginal
 load  shedding  is  being  resorted  to  in
 Calcutta  area.  I  am  aware  that  North
 Benegal  continues  to  be  fn  difficulty
 bec  of  inadequate  assistance  from
 the  neighbouring  systems.  It  is
 hoped  that  with  the  commissioning  of
 new  units  and  the  improvement  in
 performance  of  DVC  and  West  Bengal
 power  stations,  the  power  Supply  posi-
 tion  in  the  State  of  West  Bengal  would
 also  improve.

 As  regards  the  question  of  closure
 of  industries  and  hardships  to  agricul-
 turists  particularly  in  Bihar  and  M.P.,
 I  would  like  to  mention  that  the  Gov-
 ernment  have  circulated  a  list  of  gra-
 ded  priorities  to  the  various  States  to
 ensure  supply  of  power  to  essential
 consumers.  Under  these  guidelines,
 power  supply  to  agriculturists  is  given
 on  priority  basis  and,  as  such,  nor-
 mally  no  power  cuts  are  enforced  on
 the  agriculturists,  although  there  may
 be  occasional  interruptions  in  power
 supply  to  the  rural  areas  because  of
 breakdowns.  In  the  case  of  industries,
 also  certain  graded  priorities  have
 been  isid  down  and  efforts  are  made
 to  supply  power  to  the  essential  in-
 dustries.

 Hon'ble  Members  are  already  aware
 that  some  of  the  thermal  power  sta-
 tions:  in  Maharasthra,  Andhra  Pradesh,
 Tamiinadu  and  M.P.  have  been  facing

 help.  by  way.  of  ex-—
 some  problems  because  of  depleted
 coal  stocks.  The  coal  stock  position
 at  the  various  power  stations  is  being
 monitored  daily  at  high  level  and
 necessary  steps  are  being  taken  ‘to

 that  the  generation  at  the  power
 stations  is  not  affected  for  want  of
 coal.

 It  has  been  our  endeavour  to  improve
 the  availability  of  power  by  maxi-
 mising  generation  from  the  existing
 capacity  as  well  as  by  addition  of  new
 capacity.  Last  Year,  we  were  able  to
 add  about  2000  MW  of  additional
 capacity.  This  year,  the  capacity  addi-
 tion  is  expected  to  be  still  larger.  With
 the  addition  of  new  capacities  and
 improvement  in  the  performance  of
 thermal  power  stations  coupled  with
 good  monsoons,  the  power  supply
 position  all  over  the  country  is  ex-
 pected  to  improve  further,  except  ir
 gome  pockets  where  shortages  may
 continue  to  be  experienced.

 st  रामानन्द  सिवारी  :  पअध्यक्ष,
 महोदय,  गत  च्ष  इसी  सदन में  माननीय
 मंत्री  जीनेकहा  थाकिबिहारमें  बिजली
 का  संकट  नहीं  है,  भौर  थवहां  पर  बिजली
 की  स्थिति  संतोषजनक  है  ।  बिहार  में
 लगभग  40  हजार  भौद्योगिक  इकाइयां
 हैं  जिन  में  लगभग  i  हज़ार  प्रभी  चल
 रही  हैं  प्रौर॒बाकी  सब  की  सब  बन्द  पड़ी
 हैं।  धहां  पर  6  करोड़  रुपये  का  प्रतिदिन
 उत्पादन  होता  था  लेकिन  अब  6
 करोड़  ्प्ये  के  स्थान  पर  बिहार  में  केअल
 2  करोड़  रुपये  का  उत्पादन  हो  रहा  है
 जिस  के  चलते  बिहार  में  करोड़ों  रुपयों
 की  क्षति  प्रति  दिन  हो  ही  है  4
 माननीय  मंत्री  जो  नेजो  चबतथ्य  दिया  है
 उस  से  में  सहमत  नहीं  हूं,  इसलिए
 कि  यूनिवर्सिष्ियों  में,  महा-विन्वालयों  में
 शौर  जिशक्षालयों  में  जो  विद्यार्थी  परीक्षाक्षों
 में  बैठने  के  लिए  पढ़ने  की  तैयारी  करते हैं,
 उस  को  Wt  art  पढ़ने  के  लिए  रोशकी

 नहीं  मिल  रही  है  पटना  में.  जमान
 तार  दस,  दस  और  बारह  बारह  चंडे
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 रोशनी  नहीं  मिलती  है।  रांची,  बोकारी
 डालमसियानगर  झौर  जिहार  की  राजधानी
 पटना  में  बिल्कुल  अंधकार  हैं  ।  फभी
 कभी  बरह  बारह  घंटे  लोगों  को  प्रकाश  नहीं
 मिलता  है  1  बिजली  की  फमी  के
 कारण  बिहार  में  किसानों  को  खेती  सूख
 रही  है।  और  बिजली  नमिलने  के  कारण
 जितने  पम्प  हैं,  वे  बेकार  पड़े  हुए  हैं  ।  इस
 लिए  मैं  माननीय  मंत्रीजी  से  यह  निवेदन
 करना  चाहता  हूं  कि  बिहार  स्वयं  एक
 पिछड़ा  हुमा  इलाका  है  शौर
 भारत  में  सब  से  अ्रधिक  पिछड़ा  हुआ  बिहार
 है  ौर  बिहार  की  श्ाज  यह  दुर्गझ्ि  हो
 रही  है  |  झ्रापने  गत  वर्ष  कहा  था  कि  बिहार
 में  बिजली  का  संकट  नहीं  है  भौर  स्थिति
 संतोष  जनक  2  ।  अगर  संतोषजनक
 है  ,  तो  फिर  यह  स्थिति  क्‍यों  हैं?  मान-

 मीन  उद्योग  मंत्री  जी  नेभी  यह  कहा  है  कि
 जूट  के  उत्पादन  की  कमी  का  एक  कारण
 वह  भी  है  कि  वहां  चिद्युत्‌  की  कमी
 है  1  मध्य  प्रदेश  को  यही  हालत  है
 उत्तर  प्रदेश  की  यही  हालत  हैं,  भौर
 बंगाल  की  यही  हालत  है,  औझौर
 आज  भी  मंत्री  जी  ने  ऑांकड़ों  का  जाल  बिछा
 दिया  जैसा  पहले  अंग्रेजी  साम्राज्य  में  श्रौर
 कांग्रेसी  हकूमत  में  हीता  थाकि  जब
 कोई  बात  पूछी  जाए  तो  इस  सदन  में  आर
 विधान  सभाझ्रों  में  श्रांकड़ों  का  जाल  बिछा
 दिया  जाय  ।  ठीक  उसी  तरह  के  झांकड़ों  के
 जाल  से  देश  की  जनता  को  भ्रमित  किया  जा
 रहा  है।  भौर इस  सनद  को  [गुमराह  किया  जा
 रहा  है।  में  आपसे  यह  निवेदन  करना
 चाहता  हूं  कि  स्पष्ट  रूप  से  आपको  स्वीकार
 करना  चाहिए  कि  इन  कारणों  से  विद्युत्‌  ज्यादा
 पैदा  नहीं  हो  रही  है  7  यहां  हालत  सुधरी  है,
 जहां  सुधरी  है,  यही  कहा  गया  है  1
 मदि'  इस  में  सुधार  हर्रा  है  तो  कितना
 सुनार  हुप्रा  है  ?.
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 मैं  माननीय  मंत्री  जी  से  भ्रंतिम  निवेदन
 करना  चाहता हूं  कि  हिन्तुस्तान  कौ  जनता,
 खास  कर  बिहार  की  जनता  गरीब  है,
 पिछड़ी  है  थहां  मजदूर  बेकार  पढ़े
 हुए  हैं,  उन  को  रोजी  नहीं  मिल  रही  है,
 काम  नहीं  मिल  रहा  है।  इसलिए  मेँ
 माननीय  मंत्री  जो  से  इतना  उत्तर  चाहता
 हैं  कि  वे  यह  बतामे  कि  वे  तरकाल  क्या
 करने  जा  रहे  हैं?

 SHRI  P.  RAMACHANDRAN:  Sir,  it
 is  not  our  intention  to  confound  the
 House  by  statistics.  Whatever  is  the
 position  in  Bihar,  I  tried  to  explain.
 In  Bihar,  there  is  an  installed  capacity
 of  about  730  MW  and  the  latest  genera-
 tion  capacity  in  that  State  is  about
 350  MW;  and  whatever  installed  capa-
 city  is  there,  we  are  trying  to  im-
 prove  the  generation  in  that  capacity.
 If  there  is  not  adequate  capacity  in-
 stalled,  we  must  find  the  reasons  as
 well,  because  as  soon  as  we  have  taken
 over,  we  tried  to  help  Bihar  State
 Government  and  also  the  State  Elec-
 tricity  Board  not  only  by  sending  ex-
 pertg  to  help  them,  but  also  to  make
 the  necessary  changes  for  improving
 generation.  But  in  spite  of  our  best
 efforts,  there  are  at  times  forced  ou-
 tages  in  the  system.  With  regard  to
 availability  of  power  in  the  State,  even
 today  in  the  Bihar  State,  there  is
 no  notified  power  cut  in  the  State.  But
 if  there  is  power  shortage,  that  is  due
 to  inadequate  capacity  that  is  existing
 in  the  State.  That  is  why,  we  are
 sanctioning  new  capacity  addition  to
 the  Bihar  State  also.  Recently  also
 the  Chief  Minister  met  me  and  wanted
 extra  stations  to  be  installed  and  we
 have  agreed—for  instance,  Muzaffar-
 pur  and  Tenughat.  That  is  why  we
 try  to  help  Bihar  State.  Even  though
 there  is  an  inadequacy  in  capacity  it
 would  take  time.  The  power  station
 cannot  be  installed  overnight  and  it  38
 a  long  gestation  period.  If  it  is  a
 thermal  station,  it  takes  nearly  4-5
 years  for  installing  a  unit;  if  it  is
 a  hydel  station,  it  takes  more  years
 and  that  is  why,  with  the  best  of
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 our  efforts,  we  wil!  be  able  to  help  the
 Bihar  Stave  Electricity  Board  for
 genération  of  power  only  in  the  com-
 ing  few  months  and  a  couple  cf
 years.  Since  then,  whatever  power  we
 can  get  for  Bihar,  we  are  trying  to  do.
 In  fact,.we  have  negotiated  wifh  the
 Orissa  Government  and  with  the  help
 of  Orissa  Government,  we  are  trying
 to  get  some  power  for  Bihar  State—
 50  MW  and  also  another  50  MW  for
 DVC  in  which  we  also  nelp  Bihar  in-
 directly.  But,  at  times,  we  try  to  help
 Bihar  State  from  assistance  from  UP
 and  also  whenever  there  is  some  sur-
 plus  power  in  UP  we  try  to  help  Bihar
 in  that  way.  With  these  measures,  we
 are  trying  to  see  that  the  position  in
 Bihar  will  improve.

 DR.  VASANT  KUMAR  PANDIT
 (Rajgarh):  While  supporting  my  ‘cok
 league,  I  further  state  that  the  State
 ment  given  by  the  hon.  Minister  does
 not  give  the  complete  picture.  What
 ig  actually  being  done  in  the  country
 is  merely  a  patch  work.  They  have
 not  told  us  eaxctly  what  is  the  total
 requirement  of  energy  in  the  whole
 country  and  how  much  is  the  installed
 capacity  at  present.  What  are  the
 plans  of  the  Government  hereafter  to
 increase  this  capacity  for  thermal
 power,  hydel  and  atomic  energy  gene-
 ration?  We  would  like  to  have  a  total
 picture  from  the  Minister  of  the  blue-
 print  of  the  Government  with  regard
 to  generation  of  energy  through  all
 the  sources  in  the  country.  The  posi-
 tion  obtaining  in  Madhya  Pradesh  is
 also  very  grave.  Many  industries  are
 running  only  one  shift.  The  coal  that
 is  being  supplied  is  of  a  very  inferior
 quality,  All  these  things  require  on
 the  part  of  the  Government  a  blue-
 print  of  energy  generation  and  proper
 disbursement.  Wil!  the  Government
 therefore  state  whether  there  is  any
 Plan  to  have  a  Nationa)  grid  in  the
 country?  Then  the  steps  which

 have  been  mentioned  in  the
 statement  will  not  be  necessary,
 whenever  there  is  some  shortage  in
 some  States,  then  those  States  will  not
 request  the  surplus  States  to  give
 them  power?  Instead  of  that,  is  the
 Government  thinking  of  having  a
 १३775  LS—9,

 National  Grid  and  will  the  hon.  Minis-
 ter  give  to  this  House  the  figures  of
 total  requirement  of  energy  in  the
 country  for  agriculture,  for  industry
 and  for  other  purposes?

 Sir,  in  Bihar,  the  water  pumping
 stations  are  not  working  with  the  te
 sult  that  people  are  not  getting  drink-
 ing  water.  These  are  the  difficulties
 which  are  being  faced  in  various
 States.

 In  Maharashtra  also,  the  agricu'-
 turists  are  complaining  that  their
 motors  are  being  burnt  because  of
 sudden  tripping,  sudden  closure,  and
 outrages.  Therefore,  I  think  that  Gov-
 ernment  should  apply  itself  thoroughly
 to  the  question  of  installed  capacities
 and  generation  and  come  before  this
 House  with  a  blue-print  of  their  future
 generation  plan.

 SHRI  P.  RAMACHANDRAN:  Witb
 regard  to  the  general  question  raised
 by  the  hon.  Member,  I  would  like  to
 explain  that  it  is  only  based  on  the
 evaluation  by  the  Planning  Commis-
 sion.  We  have  decided  to  add  to  tke
 existing  capacity  another  18,500  me-
 gawatts  in  the  coming  five  years.  Last
 year  we  added  nearly  2,000  megawatts,
 In  the  current  year  we  propose  to
 add  roughly  about  3,800  megawatts  to
 the  existing  capacity.  By  the  end  of
 this  Plan,  the  total  installed  capacity
 will  be  round  about  44,000  megawatts.
 With  these  44,000  megawatts,  as  it  is
 today,  we  will  be  in  a  position  to  meet
 the  entire  demand  in  the  country.

 With  regard  to  deficiencies  in  certain
 stations  in  the  country,  we  have  sent
 multi-disciplinary  teams  to  find  out,
 to  diagnose,  the  deficiencies  in  the
 various  units  and  repair  them  also.
 We  have  tried  to  train  proper  person-
 nel  for  operation  purposes  in  the  power
 stations.  One  of  the  deficiencies  that
 We  came  across  in  our  studies  is  that
 proper  maintenance  is  not  there  in
 some  of  the  power  stations.  It  is  our
 endeavour  to.  help  the  State  Electri-
 city  "Boards  to  carry  on  this  main.

 properly.  When  there  is
 lack  of  adequate  capacity  in  the  coun-
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 try,  some  of  the  units  have  to  be  work-
 ing  overtime  also,  Because  of  that
 also,  there  are,  what  is  called,  ‘forced
 outages’  in  some  of  the  power  stations

 With  the  existing  capacity,  by  pro-
 per  maintenance,  by  increased  geneca-
 tion  and  also  by  addition  of  new  ca"*-
 cities,  in  this  country,  we  hope  to
 achieve  self-sufficiency  in  the  course
 of  the  next  six  to  seven  years  in  power
 position,  It  is  very  difficult  to  say
 that,  in  this  year  itself,  we  will  achieve
 self-sufficiency.  It  is  not  possible
 because  any  scheme  with  regard  tv
 power  generation  takes  a  longer  time
 as  I  have  explained.  That  is  why  we
 try  to  impress  upon  the  hon.  Mem-
 bers  of  this  House  that  we  are  con-
 stantly  trying  to  improve  the  power
 generation.  Today  you  find  that,  com-
 pared  to  last  year,  our  generation  has
 gone  by  more  than  2,000  magawatts:
 apart  from  that,  our  generation  has
 gone  up  by  5  per  cent  in  the  first
 quarter  of  this  year  itself.  In  the  en-
 lire  country  we  need  about  290  mil-
 lion  units  at  the  moment—the  total
 daily  requirement—and  we  are  now
 generating  roughly  about  275  million
 units.  There  is  some  deficit,  and  we
 would  like  to  bridge  this  gap  by  im-
 proved  generation  and  also  by  stabi-
 lising  the  new  units  that  we  are  instal-
 ling  in  the  current  year.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  have  a  point
 of  order  on  the  call  attention.  Some
 of  us  have  been  giving  notices  of  call-
 attention  on  the  power  crisis  in  the
 country  for  the  last  seven  days.  Yet.
 there  were  only  two  names  in  the  list!
 How  is  it,  Sir,  that  we  cannot  get  our
 chances?  Please  send  for  all  the  no-
 tices  since  the  House  started  sitting
 in  this  Session  and  see  the  notices.

 MR,  SPEAKER:  |  will

 aft  राज  मारायग  (राय  बरली)  :  बिजली
 का  सव।ल  इतना  महत्वपूर्ण  है  कि  इस
 पर  एक  दिस  पूरा  बहस  के  लिए  रखा
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 जाना  चाहिये  q  मेरा  मंत्री  महोदय  ने
 जो  ब्यौरा  दिया  है  उस  से  उत्तर  प्रदेश  ,
 बिहार,  मध्य  प्रदेश  आदि  की  स्थिति  स्पष्ट

 नहीं हो  रही  है  a  न  किसान  को
 बिजली  काफी  मिल  पा  रही  है.  भौर  न

 झष्य्ल  सहोदव  :  अपका  नोटिस  नी
 झ्ाया  है  ।

 भी  राज  नारायण  ।  मैं  सुझाव दे  रहा
 हूं  ।  एक  दिन  पूरा  इसलिए  रखा  जाना

 चाहिए  ताफि  पूरी  तरह  से  इस  पर  बहस
 हो  सके  ।

 ‘1225  hrs,

 RE.  PRESENTATION  OF  REPORT
 OF  COMMITTEE  ON  PRIVATE
 MEMBERS’  BILLS  AND  RESOLU-

 TIONS

 MR.  SPEAKER:  Mr.  Chandradeo
 Prasad  Verma...  He  is  not  here.  Mr.
 Chaturbhuj.  He  is  also  not  here.  Any
 other  Member  of  the  Committee?....
 None  is  present!

 We  now  take  up  matters  under
 Rule  377.

 PROP.  P.  6.  MAVALANKAR
 (Gandhinagar):  What  happens  to

 Item  No.  9?  You  must  ask  the  Minis.
 ter  of  Parliamentary  Affairs...  .(In-
 terruptions).

 MR.  SPEAKER:  We  will  take  it
 up  later.  (Interruptions).  After  Lunch
 we  will  try  to  get  one  of  them.  Now,
 Mr.  Mhalgi.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  We  would  like  a
 statement  on  this  tomorrow  as  to
 why  these  gentlemen,  although  their
 names  are  printed  here,  did  not  turn
 up.  This  is  very  important  for  us.
 The  House  must  be  treated  with  due
 Tespect.
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 MATTERS  UNDER  RULE  377

 Ci)  REPORTED  PUTTING  OFF  OF  DECISION
 ON  SITE  FOR  Bombay  HIGH  6585

 «  BASED  FERTILISER  PLANT

 SHRI  R,  K.  MHALGI  (Thana):  The
 Union  Government’s  reported  action
 of  putting  off  the  decision  on  the  site
 for  ambitious  Bombay  High  gas-based
 fertilizer  plant  proposed  to  be  set  up
 in  the  State  is  received  by  all  sections
 of  people  in  Maharashtra  as_ill-
 advised.

 The  Maharashtra  Legislature  have
 unanimously  recommended  a  site
 south  of  Bombay.  The  previous  State
 Government  was  dead  set  against  the
 plant  being  located  at  Tarapur.  The
 present  Chief  Minister  Shri  Pawar
 was  the  Industries  Minister  in  the
 orevious  Government,  his  seeking
 afresh  the  views  of  the  Maharashtra’s
 irew  Government  is  a  futile  exercise.
 [he  Central  Government  should  ho-
 nour  gracefully  and  immediately  the
 wishes  of  the  people  in  Maharashtra
 *xpressed  through  Maharashtra  Legis-
 ature  very  recently,
 (ii)  Reporrep  ENTRY  or  CHINESE

 TRAINED  PAKISTANI  INFILTRATORS
 INTO  INDIAN  TERRITORY  IN  KASH-
 MIR,

 SHRI  K.  MALLANNA  (Chitradur-
 ga):  I  want  to  raise  the  following
 matter  of  public  importance.

 I  am  one  who  pleads  for  a  good
 anq  cordial  relationship  and  co-ordi-
 nation  between  the  neighbouring
 countries,  Almost  all  the  neighbour-
 ing  countries  are  developing  count-
 ries.  If  there  is  any  trouble  bet-
 ween  these  countries,  there  will  be
 an  economic  debacle  and  the  country

 will  suffer,

 MR.  SPEAKER:  Mr,  Mallanna,  you
 must  keep  to  the  statement,

 SHRI  K.  MALLANNA:  This  is  only @  prelude.

 MR.  SPEAKER;  The  prelude  also
 must  be  confined  to  the  statement;
 both  the  epilogue  and  the  prelude.

 SHRI  K.  MALLANNA:  I  will  be
 very  brief.

 But,  unfortunately,  some  incidents
 on  our  borders  are  taking  place  which
 agitates  the  mind  of  the  people  in
 India.  I  have  to  bring  to  the  notice
 of  the  country  through  the  Parlia-
 ment—

 As  reported  in  the  Indian-Cong-
 ress  dated  July  2ist,  978  about  750
 Chinese  trained  Pakistanis  from  Pak~
 istan  occupied  Kashmir  infiltrated
 into  the  Indian  territory  on  the  plea
 that  the  conditions  in  Pakistan  occu-
 pied  Kashmir  are  not  good  and  they
 are  being  harassed  by  military  per-
 sonnel.  This  is  a  very  serious  mat-
 ter.  What  I  am  worried  about  is,
 what  our  Intelligence  and  Vigilance  is
 doing.  Balloons  are  flying.  oe

 MR.  SPEAKER:  You  are  trying
 balloons  here  also.  No,  no:  no  bal-
 loons  here.  (Interruptions).  Mr.  Mal-
 Janna,  kindly  keep  to  the  statement.

 SHRI  K.  MALLANNA:  This  is  a
 question  of  infiltrators.

 MR,  SPEAKER;  Even  _infiltrators
 should  not  get  into  the  House!

 SHRI  K.  MALLANNA:  The  infil-
 trators  are  to  be  located  and  arrested
 and  suitably  dealt  with.  Adequate  vi-
 gilance  should  be  exercised  on  our
 borders.

 Regarding  Pakistani  nuclear  base
 with  Chinese  aid,  a  37-year-old  deaf
 and  dumb  Chinese  trained  Baltistani
 guerilla  was  taken  into  custody  last
 week  by  the  Indian  Army  authorities
 while  he  was  trying  to  cross  the
 well-guarded  strategic  bridge  at
 deag  of  night  in  a  ‘protected  area’  of
 the  Kargi  sector  in  the  border  dis-
 trict  of  Ladakh  according  to  official
 reports  reaching  here.
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 This  Baltistani  guerilla,  who  can-
 not  hear  or  speak  but  can  read  and
 write  Baltistani,  Chinese  and  Urdu
 languages  is  reported  to  have  confes-
 sed  during  his  preliminary  interroga-
 tion  that  he  had  completed  his  five-
 year  guerilla  warfare  and  espionage
 training  courses  in  the  Guerilla  High
 Altitude  Warefare  Training  School,
 which  has  been  set  up  by  the  Pakis-
 tani  army  authorities  in  Skardu  in
 Pakistan  occupied  Kashmir  in  97l
 just  adjacent  to  the  line  of  actual
 control  and  being  manned  by  Chinese
 top  army  officials,  He  has  also
 admitted  that  he  was  planted  by  top
 Pakistan  and  Chinese  secret  service
 Officials  for  espionage  in  Ladakh.  He
 has  given  an  indication  that  a  nuclear
 base  is  being  planned  to  be  set  up
 by  the  Chinese  in  a  camping  ground
 near  Skardu  town  which  is  a  vast  de-
 sert  area  and  where  not  a  blade  of
 grass  is  growing.

 It  is  because  of  this  that  the  Pakis-
 tan  Government  has  recently  declared
 the  entire  Gilgit  and  Skardu  of  Pak-
 istan  occupied  areas  of  Kashmir  as
 a  ‘protected  area’  and  no  outsiders
 including  Pakistanj  nationals  or  other
 foreign  experts  are  allowed  to  enter
 these  areas  according  to  reliable  re-
 ports  reaching  here,

 Chinese  nuclear  experts  are,  accord-
 ing  to  these  reports,  busy  these  days
 transporting  necessary  nuclear  equip-
 ment  from  the  Takle  Mekan  Chinese
 nuclear  base  in  Sinkiang  through  the
 newly  constructed  Karakoram  high-
 way  which  was  recently  thrown  open
 to  link  the  Skardu  area  for  setting
 up  this  miniature  nuclear  base  in
 Pakistan-occupied  Kashmir.  These
 reports  reveal  that  if  everything  goes
 well,  this  first  Pakistani  miniature
 nuclear  plant  base  with  Chinese  help
 would  be  ready  by  I98I.

 These  are  all  matters  concerning
 the  security  of  the  border  and  coun-
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 try,  All  these  go  to  show  the  threat
 to  the  security  and  sovereignty  of
 our  great  nation.  So,  I  request  the
 Prime  Minister,  both  as  Prime  Minis-  -
 ter  and  the  Home  Minister  incharge
 to  look  into  the  matter  carefully  and
 take  immediate  action  so  that  our’
 relationship  with  the  neighbouring
 States  is  not  threatened  and  the  se-
 curity  and  sovereignty  of  great  nation
 of  ours  is  protected.

 (iii)  Reporrep  DECISION  TO  IMPORT
 NATIONAL.  RUBBER.

 SHRI  GEORGE  MATHEW  (Muvat-
 tupuzha):  Mr.  Speaker,  Sir,  under
 rule  377,  may  I  draw  the  attention  of
 the  House  and  the  Government  to  an.
 urgent  matter  of  public  importance
 regarding  the  reported  decision  of  the
 Central  Government  to  import  na-
 tural  rubber.

 Rubber  plantation  is  the  major  ag-
 ricultural  resource  of  a  large  section
 of  people  of  Kerala.  About  .83  lakhs
 of  small  growers  are  the  producers
 of  70  per  cent  of  natural  rubber.
 These  small  growers  are  middle  class
 and  are  holding  only  one  to  four  hec-
 tares  of  land,  Over  .5  lakhs  of  wor-
 kers  are  engaged  in  these  rubber
 plantations,  So  it  affects  more  than  35
 lakhs  of  families  in  Kerala,  This  is
 the  only  source  of  income  for  _  this
 sizeable  section  of  the  people  of  Ke-
 rala  and  any  downfall  in  the  rubber
 market  will  adversely  affect  the  whole
 economy  of  the  State.  The  price  of
 natural  rubber  was  ruling  at  a  rate
 of  Rs.  650  per  quintal  till  April  this
 year,  the  beginning  of  the  rainy  off
 tapping  season.  The  Government  have
 constantly  extended  the  time  limit
 for  the  declaration  of  the  minimum
 price  of  natural  rubber.

 It  is  worthwhile  to  note  that  there , is  no  shortfall  of  production  of  na-
 tural  rubber  for  the  last  many  years
 and  the  prices  were  below  remunera-
 tive  level  till  May,  1978,  The  rubber
 production  season  will  start  again  नच
 August.  The  Rubber  Board  has  ever
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 declared  in  July  ample  backlog  stocks
 at  present  to  last  till  December.  It  is
 true  that  the  price  has  gone  up  to

 ‘Rs,  i,00  per  quintal  and  it  is  only
 reasonably  remunerative  to  the  farm-
 ers.  But  for  the  last  three  years
 the  farmers  were  suffering  due  to  the

 .  low  price  and  reluctance  on  the  part
 of  the  Government  to  fix  the  price
 according  to  the  report  of  Chief  Cost
 Accounts  Officer  in  the  Finance  Minis-

 ‘try  and  the  costs  of  inputs  and  labour
 have  gone  up  heavily  now.

 The  automobile  tyre  industry  is
 using  all  jts  influence  and  pressurising
 the  Government  in  the  name  of  wor-
 kers  to  import  natural  rubber  from
 abroad.  They  are  also  using  the  name
 ef  the  small  _  industrialists  to
 meet  their  demand.  These  big  indus-
 trialists,  especially  foreign  |  monopo-
 lists,  who  are  producing  80  per  cent
 of  the  total  automobile  tyres  want  to
 continue  theexp'oitation  of  the  poor ?  rubber  growers  by  reducing  the  price.
 There  is  no  scarcity  of  natural  rub-
 ber  and  the  ruse  of  the  manufacturers
 is  to  reduce  the  price  of  natural  rub-
 ber  when  the  tapping  season  starts  in
 August.

 ‘eo

 The  small  scale  industrialists  are
 using  only  5  per  cent  of  the  total  pro-
 duction  of  the  natural  rubber.  That

 *  is  also  of  the  lower  quality.  The
 automobile  tyre  industry  is  engaging
 only  few  thousand  workers,  while
 agricultural  workers  alone  number  .5
 lakhs  and  small  farmers  another  .5
 lakhs.

 I  may,  therefore,  humbly  submit
 that  the  Government  should  not  suc-
 cumb  to  the  pressure  of  the  big  busi-
 ness  houses  and  foreign  monopolies
 and  harm  the  interest  of  the  ordinary
 poor  farmers  and  agricultural]  wor-
 kers,  Any  decision  to  resort  to  im-
 port  natural  ‘rubber  will  not  only
 harm  the  small  growers  and  agricul-
 tural  workers  numbering  more  than
 three  lakh  families,  but  it  will  also
 harm  the  economy  of  the  State  of
 Kerala,  Any  such  action  will  only
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 create  resentment  in  the  States  of
 Kerala,  Tamil  Nadu  and  Karnataka
 and  will  be  the  cause  for  agitation,

 SHRI  JYOTIRMOY  BOSU:  I  fully
 agree  with  this.

 MR.  SPEAKER:  Mr.  Dhirendranath
 Basu.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Only  a  submission,  Sir.  We  all
 gave  notice  for  a  call  attention.  Mr.
 George  Mathew  in  a  way  has  exp"¢s-
 sed  the  strong  feelings  of  the  entire
 Kerala  in  this  matter  and  we  request
 you  may  kindly  convey  these  feelings
 to  the  Minister  and  ask  him  to  make
 a  statement  in  the  matter.

 (iv)  REPORTED  BLACKMARKETING  IN
 COAL  BY  TRADERS,

 SHRI  DHIRENDRANATH'  BASTJ
 (Katwa):  With  your  kind  permission

 I  wish  to  raise  the  following  matter  of
 urgent  public  importance  under  Rule
 377.

 Black-marketing  in  coal  is  going  on
 in  a  big  way  throughout  the  country.
 Black-marketing  by  traders  is  one  of
 the  main  reasons  for  shortage  of  coal
 as  a  result  of  which  many  industries
 are  now  remaining  closed  in  the  eastern
 and  western  regions.

 The  State  Governments  are  unwit-
 tingly  sponsoring  parties  who  indulge
 in  black-marketing  in  coal  and  make
 lakhs  of  rupees  out  of  such  sponsor-
 ship  according  to  Coal  India  sources.

 At  present  Coal  India  Ltd.  has  no
 discretion  in  the  matter  of  supplying
 coal  to  individual  users—the  State
 governments  sponsor  parties  and  Coal
 India  has  to  give  them  coal.  But  now
 the  coal  authorities  have  started  screen-
 ing  the  parties  and  have  found  that
 an  alarming  percentage  of  them  are
 bogus  ones  without  any  factory  or
 assets,  These  parties  are  simply  cash-
 ing  in  on  the  coal  shortage  by  present-
 ing  themselves  to  the  State  govern-
 ments  as  genuine  consumers  and  get-
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 ting  allotment  order.  The  State  gov-
 ernments  do  not  have  a  proper  screen-
 ing  machinery  to  weed  out  the  bogus
 units.  A  survey  conducted  in  Meerut
 showed  that  no  less  than  06  of  65
 coal  allottees  were  bogus.  In  this
 town  alone  a  bogus  allotment  of  one
 lakh  tonnes  per  year  would  have  taken
 place  if  the  Coal  India  had  not  detect-
 ed  the  blackmarketeers.  Another  sur-
 vey  still  in  progress  in  Bombay  has
 already  brought  to  light  bogus  claims
 for  allotment  totalling  50,000  tonnes.
 More  than  50  such  blackmarketeers
 have  been  detected  in  Calcutta.

 The  black  market  premium  in  some
 nothern  States  like  Punjab  is  as  high
 as  Rs.  00  per  tonne.  Thus  an  allottee
 who  gets  a  mere  500  tonnes  can  make
 a  tidy  profit  of  Rs.  50,000  without
 lifting  a  finger.

 Indication  are  that  lakhs,  perhaps
 millions  of  tonnes  of  coal  are  in  this
 way  going  into  the  hands  of  black-
 marketeers  instead  of  genuine  consu-
 mers.  This  explains  why  genuine
 users  are  complaining  of  shorfages  at
 a  time  when  coal  despatches  have  hit
 all-time  records.

 ae  pilot  surveys  have  made  it  abun-
 dantly  clear  that  middlemen  have  en-
 tered  the  coal  trade  in  massive  way  in
 order  to  get  allotment  and  sell  them
 at  a  premium.

 So,  may  I  request  the  hon.  Minister
 for  Energy  to  make  all  efforts  to  stop
 such  malpractices  and  blackmarketing
 in  the  coal  business.

 (v)  REPORTED  DEATHS  IN  SAFDARJUNG
 HOSPITAL  DUE  TO  TETANUS.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  I  am  raising  a  very  important
 matter  and  I  thought  the  Health  Minis-
 ter  would  be  here.  He  was  here  upto
 this  moment  but  he  has  now  left.  Even
 the  ex-Health  Minister  who  was  here
 for  some  time  is  not  there.  This  is  9
 matter  concerning  the  health  of  the
 people  of  Delhi.  So  I  hope  the  Minis.
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 ter  will  make  a  statement  either  this
 evening  or  tomorrow.

 I  would  like  to  mention  the  very
 disturbing  news  reported  about  five
 tetanus  deaths  in  the  general  wards  of
 the  Safdarjang  hospital.  The  offects
 of  this  deadly  infection  in  a  hispita},
 dealing  especially  with  surgical  cases,
 to  say  the  least,  can  be  extremely  seri-
 ous,  and  it  is  vital  importance  that
 all-out  measures  should  be  taken  to
 rid  the  hospital  of  this  infection.

 It  is  heartening  to  note  that  wards
 and  theatres  of  this  hospital  are  beinz
 sealed  systematically  and  fumigated
 and  ail  patients  treated  for  tetanus.

 I  have  no  doubt  that  the  government
 would  enquire  as  to  how  this  infection
 was  allowed  to  creep  into  the  hospitar
 and  would  also  ensure  that  the  hospi-
 tal  is  completely  rid  of  the  infection.
 It  is  also  necessary  that  precautionary
 measures  should  be  redoubled  to  pre-
 vent  the  onset  of  this  insidious  infec-
 tion  again.

 An  urgent  review  of  position  in  all
 other  hospitals  in  India  has  also  be
 come  necessary.

 In  the  other  House  they  have  raised
 the  matter  and  the  Minister  so  far  has
 not  come  out  with  any  statement.  I
 am  afraid  the  hospital  authorities  have
 partially  denied  and  I  wish  they  take!
 a  serious  note  of  it  because  the  other
 day  when  the  two  hon.  Members  of
 this  House  met  with  a  serious  scooter
 accident  there  was  an  ailegation  that
 there  was  no  proper  treatment  given.
 These  public  institutions  and  hospi-
 tals  must  be  properly  looked  after  and
 I  was  expecting  the  Minister  to  be
 at  least  present  to  listen  to  me  when  4
 raised  such  a  serious  matter.  I  re-
 quest  that  you  may  please  pass  on  this
 to  the  Minister.

 SHRI  ANNASAHEB  KOTKHINDE
 (Sangli):  {  have  given  notice  under
 Rule  377.  What  as  happened  to  thatl«

 MR.  SPEAKER:  It  has  not  beew
 selected  for  today.



 a
 269  Metro  Rue,  (Con  SRAVANA  4,  7900  (SAKA)’  struction

 of  Works)
 270

 2.40  hes..

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 TWENTy-FIrsT  REPORT

 शी  बनादेव  प्रसाद  वर्मा  (झारा) :
 अध्यक्ष  महोदय,  मैं  गर-सरकारी  सदस्यों  के
 विधेयकों  तथा  संकल्पों  संबंधी  समिति  का
 इकक्‍्कीसजां  प्रतिवेदन  प्रस्तुत  करता  हूं  ।

 2.40)  hrs.

 METRO  RAILWAYS  (CONSTRUC-
 TION  OF  WORKS)  BILL

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  I
 beg  to  move*

 “That  the  Bill  to  provide  for  the
 construction  of  works  relating  to
 metro  railways  in  the  metropolitan
 cities  and  for  matters  connected
 therewith,  be  taken  into  considera-
 tion.”

 Since  the  Railways  found  that  the
 surface  transport  facilities  are  inade-
 quate  to  meet  the  requirements  of  some
 of  the  metropolitan  cities,  it  was  found
 necessary  that  we  should  go  aheat
 with  the  metro  railway  scheme  and
 beginning  has  already  been  made  in
 Calcutta.

 When  the  scheme  was  taken  up,  it
 was  a  new  experiment  and  it  was  not
 envisaged  that  certain  legal  difficulties
 would  arise.

 There  is  alrady  in  existence  a  legis-
 lation  which  provides  for  the  acquisi-
 tion  of  lands  for  purposes  of  railway
 projects  and  so  many  other  projects  but
 certain  provisions  of  Act  of  894  are
 not  adequate  to  meet  with  the  require-
 ments  of  construction  of  metro  rail-
 way  in  places  like  Calcutta.  For  in-
 stance  one  of  the  main  difficulties  is

 that  according  to  the  present  acquisi-.
 tion  laws,  if  any  land  owner  has  a
 particular  piece  of  land  and  if  he  wants
 to  undertake  any  construction  activi-
 ty,  he  can  dig  the  land  to  any  depth.
 He  can  make  the  construction  upto  any
 floor.  When  he  owns  a  piece  of  land
 he  owns  it  from  hell  to  heaven  subject
 to  the  Town  Planning  laws  and  other
 laws.

 SHRI  JYOTIRMOY  8080  (Dia-
 mond  Harbour):  What  about  minerals?

 PROF,  MADHU  DANDAVATE;  That
 is  a  different  thing.  These  are  extren-
 eous  factors.

 One  who  owns  a  piece  of  land  can
 go  upto  heaven.  Therefore  it  was
 found  necessary  that  a  new  legislation
 should  be  brought  in  which  certain
 aspects  of  the  metro  railway  contruc-
 tion  be  taken  note  of.  For  instance  one
 of  the  difficulties  of  the  Railways  is  that
 when  we  want  to  construct  under-
 ground  railway,  it  is  not  necessary
 for  us  to  have  surface  use  of  the  piece
 of  land  but  we  want  to  use  only  the
 land  below  that  piece.  There  is  no
 legislation  today  which  gives  to  the
 Railways  or  to  any  other  Department
 of  the  Government  exclusive  right  of
 the  use  of  land  below  a  particular
 piece  of  land.

 There  is  another  difficulty.  We  are
 also  guided  by  the  Railway  Act  and
 according  to  Section  7  of  the  Railway
 Act  if  we  want  to  undertake  any  con-
 struction  activity  and  if  any  other  im-
 movable  property  is  actually  involved,
 unless  we  are  able  to  go  through  the
 legal  proceedings,  it  is  not  possible  for
 us  to  go  ahead  with  the  construction
 activities  and,  there  we  have  to  take
 recourse  to  the  legislation  that  exists
 to  day.  They  are  not  adquate  to  meet
 the  requirements.  Sometimes  when
 the  underground  railway  construction
 work  is  going  on,  it  is  very  necessary
 from  the  point  of  view  of  safety  and
 security  that  some  of  the  occupants  of

 *Moved  with  the  recommendation  of  the  President.
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 land  on  the  surface  are  shifted  to
 some  other  locations.  Temporary
 accommodation  is  to  be  provided  to
 such  people  and  only  when  the  tunnels
 are  constructed  and  metro  construction
 work  is  over,  then  only  they  can  be
 brought  back  to  the  original  site.  Now,
 there  is  no  provision  in  the  existing
 legislations  in  which  all  these  arrange-
 ments  can  be  made  and,  therefore,  for
 that  also  certain  provisions  are  to  be
 made.  In  addition  to  that  there  are
 certain  difficulties  in  procedures.  For
 instance,  no  doubt,  certain  changes
 have  been  made  in  the  Constitution  on
 the  basis  of  which  the  word  “compen-
 sation”  has  been  eliminated  and  rightly
 eliminated  from  the  statute.  But  at
 the  same  time  when  we  acquire  a
 certain  piece  of  land  and  some  amount
 is  to  be  paid  to  the  land  owner,  what
 exactly  should  be  the  quantum,  what
 price  is  to  be  paid,  if  the  dispute  arises
 to  whom  it  is  to  be  referred,  which  is
 the  final  authority,  these  are  the  points
 that  are  to  be  undergone.  Similarly
 in  the  co-ordination  and  construction
 work  of  the  metro  railways  certain
 element  of  planning  and  Co-ordination
 is  involved.  On  those  points  certain
 advices  are  to  be  given  to  the  Govern-
 ment  and  to  the  Railway  administra-
 tion.

 As  far  ag  Metro  Railway  is  concern-
 ed,  though  at  present  we  are  under-
 taking  the  construction  activity  only
 in  Calcutta,  there  can  be  other  Metro-
 politan  regions*in  which  similar  activi-
 ties  can  be  undertaken.

 Keeping  in  view  all  these  future
 prospects,  we  have  to  formulate  a  le-
 gislation.  We  have  to  define  what
 is  the  competent  authority  before
 whom  the  claims  can  be  preferred.
 Suppose  there  is  some  dispute,  what
 ig  to  be  the  arbitration  machinery  to
 which  the  matter  could  be  referred
 to?,  All  these  have  to  be  considered.
 As  far  es  the  Planning  and  Coordina-
 tion  is  concerned,  we  should  know
 what  is  to  be  the  composition  of  the

 Advisory  Board,  what  are  its  powers,
 how  they  should  function  and  so  on.
 All  these  have  to  be  spelt  out.

 This  is  a  simple  Bill  which  only
 tries  to  meet  the  requirements—the
 legal  requirements—of  the  construc-
 tion  work  that  is  already  going  on,  in
 order  to  see  that  the  construction  work
 should  not  be  delayed  and  to  see  that
 necessary  funds  are  made  available.
 It  is  only  with  this  purpose  that  I
 place  this  Bill  before  the  House.  So,
 I  commend  this  Bill  for  the  considera-
 tion  of  the  House.  I  move.

 MR.  SPEAKER:  Motion  moved:
 “That  the  Bill  to  provide  for  the

 construction  of  works  relating  to
 Metro  railways  in  the  metropolitan
 cities  ang  for  matters  connected
 therewith,  be  taken  into  considera-
 tion.”

 Before  we  take  up  further  discus-
 sion,  I  wish  to  point  out  that  there
 are  three  amendments,  Nos.  1  7  and
 8.  The  first  amendment  is  by  Shri
 Ram  Kishan  for  circulation.  He  is
 not  here.  So,  it  is  not  moved.  Amend-
 ment  No.  7  is  by  Shri  Vinayak  Prasad
 Yadav.  That  is  also  for  circulation.
 He  js  not  here—so,  it  is  not  moved.
 Then,  the  next  amendment  is  by  Shri
 B.  P.  Mandal.  He  is  also  not  here.  So,
 they  are  not  moved,  Amendments  on
 clauses  will  come  up  later.  This  is  at
 the  very  threshold.  They  want  the
 Bill  to  be  circulated  for  consideration.
 They  are  absent.  Therefore,  they
 are  not  moved.  Now,  Shri  Janardhana
 Poojary.

 SHRI  JANARDHANA  POOJARY
 (Mangalore):  I  am  not  going  to

 oppose  the  Bill.  But,  at  the  same
 time,  |  take  into  consideration  the
 hurdles  which  the  Government  is
 going  to  have  while  constructing  this
 underground  railway.

 But,  at  the  same  time,  we  must  take
 into  consideration  certain  other
 aspects,
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 We  heard.  in  this  House  a  few
 minutes  earlier  88  to  how  we  are  fac-
 ing  acute  shortage  of  009]  as  well  as
 energy.  It  is  a  matter  of  concern  for
 us  because  there  is  acute  shortage
 both  of  coal  as  well]  as  electric  energy.
 I  am  told  that  huge  amount  of  these

 ,  are  going  to  be  spent  on  the  project.
 Without  having  sufficient  stock  of
 coal  and  provision  for  energy,  is  it
 profitable  in  the  long  run  to  have  this
 scheme?

 Further,  as  he  knows,  certain  trains
 have  been  stopped  for  want  of  coal  and
 for  want  of  electricity.  Running  of  the
 trains  have  been  stopped  not  only  in
 Maharashtra,  but  also  in  other  parts
 of  the  country,  including  Karnataka.

 We  have  received  numerous  _  tele-
 grams  from  the  people  of  Karnataka
 about  the  stopping  of  the  running  of
 the  Mysore-Chamarajnagar  train.  We
 should  know  whether  the  Government
 is  putting  sufficient  funds  to  complete
 this  project.  After  taking  into  con-
 sideration  all  the  provisions  of  the
 Bill,  I  feel  that  the  House  will  be  with
 him,  so  far  as_  the  removal  of  the
 hurdles  are  concerned.  But,  I  may
 submit  one  thing.  So  many  people
 will  be  affected;  so  many  will  have  to
 be  evicted  from  this  area  where  the
 construction  work  is  going  to  be
 undertaken.  Now,  in  their  case....
 CUnterruptions)

 PROF,  MADHU  DANDAVATE:
 Nobody  is  staying  underground.

 MR.  SPEAKER:  They  will  stop
 staying  underground.

 SHRI  JANARDHANA  POOJARY:
 The  people  who  are  residing  in  the
 surface  will  be  affected.  At  least  in
 some  places  these  people  will  be
 affected.  Under  the  circumstances,
 what  provision  is  made  by  Govern-
 ment  so  far  as  their  rehabilitation  is
 concerned.

 Further,  as  regards  payment  of
 compensation,  I  do  not  think  that
 Government  hag  made  a  proper  pro-

 vision,  While  considering  payment  of
 compensation,  I  want  to  know  whe-
 ther  government  is  taking  into  con-
 sideration  the  market  value  of  the
 land  or  whether  it  will  be  the  dis-
 cretion  of  the  commission  or  any  other
 authority  appointed  under  this  Bill.

 I¢  the  authority  is  going  to  fix  the
 compensation,  then  there  would  be
 the  injustice?  So  far  as  the  provi-
 sions  of  the  Bill  are  concerned,  I  do
 not  think  that  there  is  sufficient  pro-
 vision  made  or  sufficient  steps  taken
 to  give  sufficient  compensation  to  the
 people  who  are  affected  by  this  pro-
 ject.  As  far  as  another  aspect  of  the
 matter  is  concerned,  the  authority  in
 Calcutta  Underground  Railways  has
 asked  the  public  sector  undertak-
 ing—the  Electronics  Corporation—to
 manufacture  sophisticated  equipment
 for  their  automatic  train  protection.
 Such  an  equipment  is  q  feature  to  the
 underground  railway.  Instead  of  im-
 porting  such  an  equipment  at  high
 cost,  the  railway  authorities  should
 approach  the  Electronics  Corporation
 to  do  the  needful.  I  ask  the  Govern-
 ment  whether  they  woulq  take  intc
 consideration  this  aspect  of  the  pro-
 ject  also.  Further,  as  you  know,  due
 to  monsoon  rain,  most  of  the  roads
 are  inundated  and  even  in  the  middle
 of  jit  the  city  gets  paralysed.  Now,
 the  project  is  being  undertaken  in  the
 city  of  Calcutta  in  order  to  remove
 the  bottle-necks  in  traffic.  May  I  ask
 the  hon.  Minister  whether  Govern-
 ment  has  taken  sufficient  steps  to  see
 that  they  have  got  sufficient  funds
 and  whether  he  has  sought  any  help
 from  the  World  Bank  in  order  to  see
 that  the  construction  work  is  com-
 pleted  without  any  hurdle,  I  am  told
 that  the  World  Bank  has  not  come
 forwarg  and  even  they  are  not  for
 any  underground  construction  of  rail-
 ways  in  India.  On  the  contrary,  the
 World  Bank  has  discouraged  the
 underground  railway  construction.
 They  have  already  asked  the  Govern-
 ment  not  to  undertake  any  under-
 ground  railway  construction.  In
 these  circumstances,  I  want  to  know
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 whether  Government  is  going  to  com-
 plete  this  project  within  a  specified
 time-limit.  If  so,  what  is  the  time
 limit  or  within  what  time  is  the
 Government  going  to  complete  this
 project?

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil);  What  has  the  World  Bank  got
 anything  to  do  with  this?  Let  them
 go  to  hell.

 MR.  SPEAKER:  I  do  not  think  the
 World  Bank  is  prepared  for  that.

 This  is  merely  an  enabling  Bill.
 Nothing  more  than  that,

 They  are  taking,  some  little  power.
 (Interruptions)

 SHRI  JANARDHANA  POOJARY:
 Even  then,  we  must  have  sufficient
 funds  to  pay  the  compensation  to  the
 people  who  are  affected.

 This  Bill  I  speaks  about  the  re-
 moval  of  the  hurdles  which  are  com-
 ing  in  the  way  of  implementation  of
 he  project.  Under  the  circumstan-
 es,  am  I  not  justified  in  my  submis-

 sion  that  sufficient  funds  must  be
 made  available  for  the  completion  of
 the  project?

 Further  I  would  ask  the  Minister
 one  thing.  He  has  taken  up  the  pro-
 ject  now.  I  am  not  against  this.  At
 the  same  time,  there  are  so  many
 projects  being  undertaken  by  the
 Railways.  So  far  as  Mangalore-
 Hasan  line  is  concerned,  as  you  know,
 under  what  phase  it  hag  gone.  This
 project  has  already  taken  about  ten
 to  twelve  years  for  the  completion.
 If  this  is  the  rate  of  phase,  then  my
 submission  would  be  this.  How  much
 time  will  this  project  take  for  the
 completion  of  this  project?  That  is
 why  unless  there  is  sufficient  fund  it
 may  not  be  completed.  For  that  pur-
 pose  I  am  asking  whether  any  help
 was  sought  from  the  World  Bank.
 While  taking  up  the  Hagan-Mangalore
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 tailway  line  project  the  funds  meant
 for  that  project  were  diverted  to
 Northern:  India  for  some  other  pro-
 ject.  Under  these  circumstances  glso,
 I  am  asking  whether  Government  is
 seriously  taking  up  this  project.  Is
 the  Planning  Commission  going  to
 provide  sufficient  funds  in  the  com-  _
 ing  years  to  complete  this  project.

 PROF,  MADHU  DANDAVATE:
 Sir,  the  Bill  is  about  railway’s  under-
 ground  activities.

 SHRI  JANARDHANA  POOJARY:
 You  must  undertake  the  underground
 activities  very  seriously  otherwise
 they  may  meet  the  same  fate  as  had
 happened  in  the  case  of  MHasan-
 Mangalore  railway  line.  Then  we
 should  not  wait  for  the  people  of  Cal-
 cutta  to  agitate  against  this  project.
 In  that  context,  I  am  submitting  these
 facts.

 Further,  there  are  so  many  projects
 which  have  not  been  taken  up.  I  am
 very  particular  about  Mangalore-~
 Merora  railway  line.  I  would  like  to
 know  whether  you  have  given  any
 thought  so  far  as  these  projects  are
 concerned.  I  am  not  opposing  this
 Bill  but  while  supporting  this  Bill  I
 would  like  to  once  again  submit  that
 this  Bil]  should  not  become  a  hurdle
 so  far  88  payment  of  compensation  is
 wnestoned.  People  who  are  going  to
 be  affected  must  be  suitably  compen-
 sated  end  much  damage  should  not
 be  done  to  the  properties  which  are
 going  to  be  affected,

 SHRI  BAPUSAHEB  PARULEKAR
 (Ratnagiri):  Mr.  Speaker,  I  rise  to
 support  this  Bill  which...

 MR,  SPEAKER:  You  may  continue
 your  speech  after  lunch  break.

 The  House  stands  adjourned  to
 meet  at  14.00  hrs.  of  the  clock,

 3.00  hrs.

 The  Lok  Sabha  adjourned  for
 Lunch  till  Fourteen  of  the  Clock.
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 METRO  RAILWAYS  (CONSTRUC-
 TION  OF  WORKS)  BILL-—contd.

 SHRI  BAPUSAHEB  PARULE-
 KAR:  While  supporting  this  Bill,  I
 want  to  make  a  few  suggestions,
 regarding  the  policy  adopted  by  the
 hon.  Railway  Minister  in  laying  down
 the  procedure  for  the  acquisition  of
 properties  necessary  for  the  construc-
 tion  of  the  metropolitan  railways.
 The  said  policy  I  find  has  been  refject-
 ed  in  chapter  IV.  It  is  stated  in  the
 statement  of  objects  and  reasons  that
 under  the  Railways  Act  there  was  no
 Permission  to  construct  any  railway-
 line  on  private  property  unless  it  was
 acquired  and  it  was  to  be  acquired
 under  the  Land  acquisition  Act.  In
 this  Bill  there  are  provisions  made  for
 acquisition  and  the  Land  Acquisition
 Act  is  to  be  made  not  applicable.  A
 summary  procedure  hag  been  laid
 down.  The  reasong  given  for  this  are
 not  very  happy.  It  has  been  stated
 that  the  procedure  under  the  Land
 Acquisition  Act  is  long  drawn  out
 and  costly  and  the  whole  procesg  in-
 volves  time.  The  third  and  the  main
 Treason  given  is  that  the  acquisition
 is  merely  the  right  of  a  user.  The
 third  ground  given  does  not  seem  to
 be  correct  if  we  read  the  provisions  of
 the  Bill.  In  clause  21,  there  is  a  provi-
 sion  for  demolition  of  a  building
 standing  on  the  land  and  for  that  pur-
 pose  there  is  a  provision  for  acquisi-
 tion.  This  statement  that  this  Bill
 provides  only  for  the  acquisition  of
 right  below  the  ground  is  not
 correct.

 Coming  to  the  question  of  long  pro-
 cedure,  I  may  say  that  the  provision laid  down  in  this  Bill  is  90  complicat- ed  and  clumsy  that  it  does  not  cut
 short  the  Jong  drawn  out  procedure,
 If  we  7९98  the  entire  scheme,  we  find
 that  a  notification  has  to  be,  issued
 by  the  Central  Government  and  after
 issuing  that  notification,  the  person
 concerned  ३8  given  an  opportunity  to
 be  heard  within  2]  days.  The  com-
 petent  authority  will  then  refer  the
 matter  to  the  Central  Government

 and  the  Central  Government  will
 again  issue  a  notification  and  after
 the  issue  of  the  notification  §  the
 arbitrator  will  decide  the  compensa-
 tion  and  after  the  compensation  is
 determined  the  railway  authority  gets
 the  right  to  take  possession  of
 this  particular  property.  If  we
 compare  these  provisions  with
 the  relevant  provisions  of  the  Land
 Acquisition  Act,  it  would,  prima  facie,
 show’  that  the  procedure  which  is-
 laid  down  in  the  Land  Acquisition
 Act  is  more  simpliciter  and  under
 that  particular  provision,  the  land:
 could  be  acquired  more  easily  and
 more  quickly.  Apart  from  this,  there-
 are  provisions  in  the  Land  Acquisition
 Act  under  which  the  Emergency
 clause  can  also  be  applied  and  _  the.
 possessions  could  be  taken.  But  apart
 from  that,  my  main  grievance  against
 the  procedure  which  is  laid  down  is:
 mainly  based  on  three  grounds.

 We  find  that  in  these  days,  there
 is  a  tendency  of  the  Legislature  to.
 oust  the  jurisdiction  of  the  Courts  and
 we  find  that  this  tendency  is  on  the
 increase.  Sometimes  we  feel  that  the
 legislative  bodies  have  developed  an
 allergy  for  the  courts  and  we  find  a
 clear  reflection  of  that  in  this  Bill.
 If  we  read  this  particular  Bill,  in
 more  than  one  place,  we  find  that  the.
 Court’s  jurisdiction  in  many  cases.
 has  been  ousted.  If  we  read  the  first
 provision  of  Chapter  ll,  we  find  that
 even  if  the  notification  is  illegally
 issued  or  the  notification  is  issued  not
 following  the  procedure  which  is:
 laid  down,  this  particular  clause  lays.
 down  that  the  court  shall  have  no
 jurisdiction  to  enquire  and  decide  the
 issue,

 With  reference  to  compensation  or
 value  or  the  amount  even  in  that  case
 the  jurisdiction  of  the  courts  has  been
 ousted.  But  strangely  enough,  the
 jurisdiction  to  decide  the  apportion-
 ment  between  the  two  disputants  is.
 left  to  the  Court.  I  do  not  under-
 stand  the  propriety  of  this  discrimi-
 nation.  Apart  from  this,  I  really  feel
 that  the  rights  of  the  citizens  of  this
 country  are  being  very  lightly  dealt.
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 with  in  this  Bill.  I  feel  that  nobody's
 Property  can  be  acquired  so  lightly
 and  that  too  without  giving  him  a
 ‘reasonable  notice  in  fact.  If  we  read
 ‘this  particular  Bill,  we  find  that  in
 fact  no  notice  is  provided  to  the  per-

 ries
 whose  property  is  being  acquir-

 wed.

 SHRI  SAUGATA  ROY
 pore):  Ten  days’  notice,

 SHRI  BAPUSAHEB  PARULEKAR:
 I  said  notice  in  fact  and  not  notice
 in  law.  When  publication  is  made  in
 the  Gazette  we  presume  that  he  knows
 it  because  whatever  comes  in  the

 ‘Gazette,  everybody  is  presumed  to
 “know  that.

 This  particular  clause  mentions  that
 the  notice  shall  be  published  in  the

 “Central  Gazette  and  then  the  sub-
 section  mentions  that  the  substance

 ‘of  it  shall  be  published  subsequently;
 no  time  has  been  given.  But  the  ob-
 jections  have  to  be  given  within  2

 ‘days  from  the  publication  in  the  Cen-
 tral  Gazette  that  is  published  at
 Delhi.  Let  us  take  Mr.  Saugata  Roy
 or  somebody  who  stays  in  a  gully  in

 ‘Calcutta.  Will  he  come  to  know  of
 ‘this  from  the  Gazette  published  in
 “Delhi  within  2]  days  and  if  within
 that  period,  he  is  not  in  a  position
 to  give  his  objection,  his  rights  are
 gone.  I  would  like  to  know  whether

 -this  will  be  proper.
 As  everybody  knows,  under  equity

 ‘and  under  common  law,  nobody’s
 rights  can  be  taken  away  so  lightly.

 “Therefore,  I  would  reques;  the  ‘hon.
 “Minister  to  make  a  provision  that  the
 copy  of  the  notification  or  copy  of
 the  substance  of  the  notification  shall
 be  issued  to  the  person  concerned  or
 to  the  persons  having  interest  in  the
 particular  land  which  ig  going  to  be

 “acquired  and  only  then  this  period  of
 2  days  shoulg  be  made  applicable.

 There  is  another  thing  which  I
 would  like  to  mention.  There  is
 again  a  tendency  of  mgking  a  provi-

 ‘sion  in  every  Act  for  some  retired
 High  Court  Judges  and  it  is  being

 (Barrack-
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 done  here  also.  I  do  not  know  why
 there  is  going  to  be  appointment  of
 arbitrators.  Are  the  courts  not  com-
 petent  enough  to  decide  the  quantum
 in  this  particular  case....

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  They  are  over-worked.

 SHRI  BAPUSAHEB  PARULEKAR:
 They  are  over  worked,  But  at  the  same
 time  we  find  that  the  work  of  ap-
 portionmnent  to  decide  the  rights  of
 the  parties  is  left  over  to  the  courts
 of  the  original  jurisdiction,  The  ar-
 bitrator  who  is  to  be  appointed  would
 be  a  retired  High  Court  Judge.  If  a
 High  Court  Judge  can  decide  the
 question  of  compensation,  he  can
 very  well  decide  the  question  of  ap-
 portionment.  But  this  Bill  makes
 this  particular  discrimination,  I  do
 not  know  why?

 There  is  one  More  clause  in  this
 Bill.  When  we  come  to  clause  by
 clause  consideration,  I  will  make  my
 submissions.  There  is  a  blanket
 clause  that  no  civil  Court  ghall  have
 jurisdiction  to  grant  an  injunction.

 I  can  very  well  understand  that  in
 cases  of  emergency  such  clauses  are
 necessary.  provided  the  work  which
 an  officer  is  doing  ig  under  the  provi-
 sions  of  the  Act.  But  those  particu-
 lar  words  are  absent  here.  Somebody
 would  come  and  say  “I  am  doing  this
 work  for  the  metro  railway”  and
 therefore,  the  court  has  no  right  to
 pass  an  injunction,  kindly  consider
 what  will  happen  when  such  rights
 are  given  to  the  officers  of  a  metro
 railway  and  the  rights  of  the  citizens
 ate  curtailed  in  this  manner.

 There  ig  one  more  anomaly  which
 I  would  like  to  bring  to  your  notice.
 A  provision  has  been,  made,  not  for
 compensation,  but  for  amount.  I  do
 Not  know  why  the  Railway  Minister
 hag  not  used  the  word  ‘adequate
 amount’,  What  is  the  meaning  of
 ‘amount’  I  fail  to  understand.  We

 have  to  leave  it  to  the  discretion  of
 the  arbitrator.  The  clause  says  that
 the  provisions  of  the  Arbitration  Act
 shall  apply.  So,  when  the  award  has
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 been  given  in  arbitration,  no  appeal
 lies  ang  the  award  is  final  and  con-
 clusive  as  far  as  this  case  is  concern-
 ed.

 About  apportionment,  there  is  one
 more  anomaly.  Clause  38  mentions
 that  out  of  the  total  amount  of  com-
 pensation  decided  by  the  competent
 authority,  0  per  cent  of  that  amount
 will  be  given  to  the  persons  having
 a  right  in  the  property.  That  means
 90  per  cent  will  go  to  the  owner  and
 0  per  cent  will  go  to  the  persons
 having  a  right.  I  do  not  know  what
 rights  is  contemplated  by  the  Minis-
 ter.  If  we  take  into  consideration  a
 case  where  a  building  is  acquired  for
 demolition  and  its  value  is  Rs.  lakh
 and  if  there  are  ten  tenants  in  that
 particular  property,  as  per  this  clause
 every  tenant  will  get  0  per  cent.  So,
 the  entire  amount  will  be  given  to
 the  ten  tenants  and  the  real  owner
 will  not  get  anything.  It  may  be  said
 that  the  refernce  is  only  to  the  user’s
 right.  But  under  sub-clause  (2)
 that  interpretation  cannot  be  made.
 This  is  not  the  only  anomaly.  If
 you  read  the  Bill  clause  by  clause,
 in  every  sentence  such  anomalies  are
 found  and  such  difficulties  will  arise
 at  the  time  of  deciding  the  claim  with
 reference  to  compensation.

 Then,  the  railway  administration  is
 not  entitled  to  get  possession  unless
 and  until  the  amount  of  compensation
 is  qecided  by  the  arbitrator.  If  all
 these  point,  are  raised  before  the
 arbitrator  for  decision  and  if  he  takes
 considerable  time  to  give  his  decision
 on  those  particular  issues,  ijt  may
 kindly  be  considered  ag  to  what
 would  be  the  time  that  would  be  re-
 quired  for  actually  taking  possession.
 Therefore,  this  condition,  which  is  a
 condition  precedent  before  taking
 possession  from  the  person  concerned
 would  cone  in  the  way  of  the  admi-
 nistration,  especially  when  this  Bill
 ig  being  presented  on  the  basis  of
 urgency.  If  we  compare  it  side  by
 side  with  section  4  of:  the  Land  Ac-
 quisition  Act.  it  says  in  caseg  of  emer-
 gency—not'  that  Emergency  which
 we  liad  for  19.  months—Government

 gets  the  right  to  take  immediate  pos-
 session  without  following  any  proce—
 dure.  In  view  of  the  statements  L
 have  made,  the  Minister  should  con-
 sider  whether  the  changes  I  had  sug-
 gested  could  be  made.

 In  the  Statement  of  Objects  and.
 Reasons  it  is  said  in  para  2:

 “The  metro  alignment  will  pass:
 mainly  under  public  roadg  although.
 in  some  portion,  the  alignment  will
 pass  under  private  properties.”

 This  ig  probably  to  suggest  that  the
 act  of  acquisition  will  be  applicable
 only  to  q  few  cases,  but  I  want  to
 know  what  ig  the  total  length  of
 alignment  as  far  as  Calcutta  Metro
 Railway  is  concerned  and  out  of  that,
 what  is  the  length  that  actually  pas-
 ses  under  private  properties.  Thi
 would  be  necessary  for  the  considera~
 tion  of  the  amendments  which  I  have
 given.

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Mr.  Deputy  Speaker,  Sir
 this  is  a  very  important  subject  and
 I  support  the  Bill  of  the  hon.  Railway
 Minister.  I  would  like  to  point  that
 acquisition  of  land  in  many  cases  could
 be  avoided.  The  work  of  the  survey
 was  not  properly  done  in  Calcutta,

 The  tube  railway  works  are  now
 going  on  although  very  slowly.  You
 will  appreciate  that  out  of  Rs.  250
 crores  allotted  for  this  project,  only
 Rs.  0  or  Rs.  5  crores  are  being  al-
 lotted  every  year.  So,  it  will  take
 25  years  to  complete  this  project.  Now,
 the  steel  sheet  pipes  are  very  im-.
 portant  on  which  foundation  depends,
 and  for  want  of  steel  sheet  pipes:
 work  ig  being  held  up  in  Calcutta.
 Moreover  what  we  have  seen  is,  if’
 the  line  would  go  through  Chittaran-
 jan  Avenue  or  through  the  Circular
 Road,  then  in  such  cases  acquisition
 of  Jang  could  be  avoided.  There  are~
 many  Government  lands  lying  through
 which  this  line  could  go.  So,  Mr.
 Deputy  Speaker,  Sir,  {  would  request
 the  hon.  Minister  to  please  scrutinise-
 the  Survey  Report  and  see  that  the:
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 work  ig  not  held  up  for  acquisition  of
 land,  From  Esplanade  to  Sham  Ba-
 ‘zar  the  line  can  run  through  the
 Chittaranjan  Avenue.  So  the  work
 can  be  started  from  there.  What
 We  have  seen  for  the  last  0  years

 is,  some  work  has  been  done  here  and
 some  work  has  been  done  there  and
 there  is  no  connection  between  this
 and  that  and  that  and  this.  This  is
 the  result.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 Thig  has  no  connection  with  the  Bill.

 SHRI  DHIRENDRANATH  BASU:
 ‘The  hon.  Minister  was  pleased  to
 visit  this  place  and  I  thank  him  for
 that,  But  one  point  is  to  be  made
 clear,  The  work  is  to  be  speeded  up.
 You  cannot  keep  it  pending  for  years
 together,  25  or  30  years.  The  work
 should  be  completed  within  the  next
 5  or  7  yearg  for  which  you  have  to
 provide  sufficient  funds.  But  it  is  un-
 fortunate  that  in  this  Budget  you
 have  provided  only  scanty  amount,
 Rs,  0  to  Rs.  I2  crores.  That  is  no-
 thing  for  the  project.  So,  I  would
 appeal  to  the  hon.  Minister  through
 you  to  provide  much  more  funds  and

 see  that  the  work  is  speeded  up.  The
 +hon.  Minister  has  inspected  some  of
 the  spots,  but  he  has  not  inspected
 all  the  spots.  So,  I  wou'g  appeal  to
 him  that  it  would  be  better  for  the
 ‘Survey  Department  to  submit  their
 report  to  you  immediately  to  enable
 you  to  see  that  the  line  is  extended
 from  Esplanade  to  Sham  Bazar,  as  the
 sufferings  of  the  people  due  to  trans-
 port  difficulties  in  Calcutta  are  im-
 mense.  The  people  cannot  move  from
 here  to  there  because  of  the  fact  that
 some  work  has  been  started  there  and
 some  work  hag  been  started  there  and

 .80  on.  So,  I  would  appeal  to  the  hon.
 Minister  to  see  that  the  first  instal-

 ‘ment  of  steel  sheet  pipes  on  which
 foundation  depends  is  arranged  im-
 mediately.

 I  understand  that  the  Hindustan
 Steel  viz.,  the  Rourkela  and  the  Boka-
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 ro  steel  plants  cannot  make  such
 pipes.  But  the  Durgapur  Steel  Plant
 can  do  it,  but  in  a  smal]  quantity.
 Anyway,  thig  has  to  be  procured.  If
 necessary,  this  should  be  imported.  I
 would  like  to  tell  the  hon.  Minister
 that  the  Metropolitan  Transport  Pro-
 ject  is  a  very  important  project,  par-
 ticularly  in  the  city  of  Calcutta,  be-
 cause  there  are  about  a  crore  of  people
 living  there.  The  transport  arrange-
 ment  there  is  very  bad.  This  is  not  a
 State  programme.  The  Centre  should
 come  forwarg  and  spend  money,  and
 see  that  better  facilities  of  transport
 are  provided.

 I  do  nog  want  to  exhaust  your  pa-
 tience,  Mr,  Deputy  Speaker.  Sir  but
 I  want  that  the  work  must  be  speed-
 ed  up.  The  General  Manager  has  re-
 ported  that  they  are  short  of  so  many
 things.  If  so,  what  are  these  people
 doing?  .I  do  not  want  to  say  that  the
 hon.  Minister  will  do  everything.  But
 the  authorities  of  the  project  there,
 have  to  do  it.  They  have  to  do  it
 with  earnestness,  so  that  the  work
 gets  speeded  up.

 With  these  words,  I  conclude.

 sit  पद्माचरण  सामंतसहेरा  (पुरी):
 उपाध्यक्ष  महोदय,  जो  यह  बिल  धाया  है,
 स्पीडी  काम  करने  के  लिए  इस  की  जरूरत  है  1
 लेकिन  इस  में  जो  कम्पेन्सेशन  के  बारे
 में  प्राविजन  रखा  गया  है  वह  बहुत
 खराब  है  शौर  उस  में बहुत  खतरे  हैं  1
 क्योकि  इस  में  जो  लैंड  ऐक्नीओशन
 करेंगे  उस  के  लिए  प्रोतीजर  क्‍या  होगा  यह
 कहीं  नहीं  दिया  हा  है  ।  स्टेट
 गवर्नेमेंट  का  लैंड  ऐक्वीजीशन  का
 प्रोतीजर  बना  हुआ  है  जिस  में  हुर  स्टेज
 पर  उन  को  चांस  है  कि  जब  भी
 कोई  गलती  होगी  तो  वह  किसके  पास  प्रपील
 करेंगे  t  लेकिन  इस  में  ऐसा  कोई  प्रोसीजर
 नहीं  रखा  गया  है  कि  जब  लैंड  एक्गी-
 जीशन  होगा  या  उस  का  नोटिस  होगा
 तो  उस  के  लिए  यह  प्रोसीजर  होगा  ।
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 wen  ag  है  कि  उस  के  लिए  गज

 सोटिफिकेशन  होगा  ।  लेकिन  वह  गजट

 कितते  ादमियों  को  मालूम  हो
 पायेगा  1  मेरा  सुझाव  यह  हैँ  कि  जहां  बह
 प्रोजॉडि  होगा  वहां  एक  साल  पहले  उनको
 पता  फटा  बेत।  जाहिए  कि  भाप  की  जनीत

 एक्वापर  होती  झौर  प्रापको  डिस्प्लेस

 होता  पड़ेगा.  ध्रड़  ऐक्डीजेशन  के  बाद  |

 फिर  उस  के  बाद  उन  को  कोई  दूसरी
 कगह  दी  ज।ती  बाहिए.  जहां  वह  रिहै-
 बिलिदेड'  हो  सक  प्रगर  उतको  कोई  दूसरी
 जगह  रिहेबिलटेट  होने  के  लिए  नहीं  देंगे  वह।
 झादनी  बड़  खतरे  में  पह  ज।एंगे  ।  इसलिए
 इस  बारे  में  ध्यान  देने  की  जरूरत  है  t

 दूसरी  बात  कम्पेन्सेशन  के  बारे  में  है  ।

 झाजिट्रेट.  जब  कम्पेन्सेशन  तय  करेंगे
 उस  में  कोई  गलती  करेंगे,  वह  उस  से

 आतंतुष्ट  होग  तोवह  किस  के  पास  जाएंगे?
 इस  में  जिया  है  कि  जब  कोई  ते तुष्ठ
 होगा  तो  वह  सिविल  कोर्ट  में  जायेगा।
 लेकित  उन  के पास  रुपया  कहां  होगा
 सिविल  कोटे  में  जाने  क ेलिख  ?  वह  तो
 डिस्प्लेल्ड  आदमी  होंगे।  वह  जिविल  कोर्ट
 में कै  जा  पाएंगे?  मेरा  सुझाव  है  कि
 आबिट्रेटर  द्वारा  फर्म्मंसेशन  तय  करने
 के  बाद  झगर  कोई  संटेस्फाइड  व  हो
 ो  उस  के  लिए  वहीं  झपीलेट  कोर्ट
 हीना  जाहिए  जहां  वह  झील  कर  सके  ।

 तीसरी  बात  है  पनिशमेंट के  बारे में  1
 बिल  में यह  दिया  हमा  है  कि  जोइस
 फातूत  को  नहीं  मानेंगे  उन  को  6  महीने
 wi  इप्रिजनमेंट  भौर  हजार  रुपया
 फाइव  होवा  q  लेकिन  यह  किस  बात
 के  लि  होगा  ?  बह  नोटिस  नहीं
 मानि  तब  यह  6  महीने  की  हम्प्रिजनमेंट
 गोर 1  हजार  का  फाइन  होगा  या-
 पोजेशन  नहीं  देंगे  तब  होगा  ?  इस  में
 इस  केलिए  कहीं  प्राविश़न  नहीं  किया

 हुआ  है  किसोटिस  नहीं  मानेंगे तब  क्या
 पतिशमेंट  होगा,  पजेशन  नहीं  वगे  तब
 ह ८ (ह  पनिशमेंट  होगा  या  फाम्स्ट्रकशन
 को  झाबस्ट्रक्ट  करेंगे.  तब  क्या  पनिशर्मेंट

 होगो  ।  मेरा  सुझाव  है  कि  इस  पनिश-
 मेंट  का  क्‍लासिफिकेशन  होना  चाहिए  v
 जो  गरीब  प्ांदमी  हैं  उन  की  कोई  रिपोर्ट  कर
 देगा  कि  इन्होंने  नोटिस  नहीं  ली  ती
 उस  को.  यह  पनिशर्मेंट  हो  जायेगा  1

 इस  लिए  इस  में  इस  थीज  को  क्लीझर
 करता  चाहिए  कि  इसका  बलासि-
 फिकेशन  होना  चाहिए.  ।  भगर  कम्पनी
 राइट  टाइम  पर  कम्पेंसिशन  नहीं  देती

 है  कगर  श्राबिट्रेशश  ठीक  तरह  से  विचार

 नहीं  करता  है  तो  उन  के  लिए  पनिशर्मेट
 का  कोई  प्रविजन  नहीं  है  भगर

 कानवृश्त  कर  इंटेशनल  या  वैसे  ही
 कानून  के  मुताबिक  काम  नहीं  करते  हैं,
 ठीफ  टाइम  पर  नोटिस  नहीं  देते  हैं  या
 उचित  कम्पेन्सेशन  नहीं  दिया  जाता  है
 तो  उस  के  लि  भी  पनिशमेंट  का

 प्रवधान  होना  चाहिए  1  कोई  डिस-
 प्लेस्ड  बादमी  हैं,  उत  को  प्रगर  ठीक

 वैल्पू  से  कर्म्पेसिशन  नहीं  दिया  जाता  है
 तो  उस  के  लिए  भी  पनिशर्मेंट  का  प्रतव-
 घान  रहना  चाहिए  |  लैंड  रेवेन्यु  कट
 में  स्पेशल  प्राविजंस  हैं  झगर  कोई  सेटि-
 स्फाइड  न  हो  तो  उस  को  हर  स्टेज  पर
 रियायत  मांगने  का  भ्रधिकार  है  लेकिन
 यहां  पर  कोई  प्र।विज़न  नहीं  है  |  इस
 लिए  यहां  पर  भीषाविजन  होना  भाहिए
 कि  झ्गर  कोई.  सेटिस्फाइड
 नहीं  होगा,  किती  को  न्याय  नहीं
 मिलता  है  तो  उसको  पाने  के  सिद  वह
 डिपार्टमेंट  में झगील  कर  सकेग  ।

 जो  लैण्ड  एक्शोजेशन  ऐक्ट  है  बहू
 वह  स्टेट  गवर्नेमेंट  का  है  i  जब  कोई
 झादमी.  देहात  में  रहेगा.  तो  उसकी  जमीन
 एक्वामर  करंने  क ेलिए  पलंग  कानून  होगा
 झोर  जो  लोग  सिटी  मेंचा  टाउन  में  रहेगे
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 उन  के  लिए  झलय  कानून  होगा  ।
 झापकों  यह  लीगल  प्वाइंट.  देखना
 चाहिए  कि  जब  आप  पब्लिक  पपंचा  के
 लिए  अमोन  लेगे  तो  उसको  उचित  कम्पें-
 सेशन  मिलना  चाहिए,  उनका  वैल्युएशन
 झच्छः  होना  चाहिए  ।

 इस  के  अल/व/  आकषिट्रेशन  एथारिटी
 के  बारे  में  कोई  डेफ़ोनीशन  नहीं  2
 कि  आबिट्रेशन  एथारिटी  में  कौन  होगा
 अर  किस  रेंक  का  खाफसर  होगा  |  इस
 लिके  ण्.  भी  इस  में  सफाई  होनो  चाहिए  ।
 इसके  साथ  हो  यह  भी  प्राविजन  होना
 चाहिए  कि  पनिशमेन्ट  कितना  होगा  भोर
 झोर  कहां  पर  होगा  ?  इसके  लिए.
 सिबिल  कोई  में  जायेंगे,  हाईकोर्टमें  जायेंगे.
 या  यहां  पर  पनिशमेंट  देदेंगे  ।  जिस
 प्रकार  से  इंडियन  पीनल-  कोड  के  सेक्शन
 में  है  कि  इतना  इतना  पनिशमेंट  होगा
 उसी  तरह  से  यहां  पर  भी  स्पेशल
 पावर  होनो  चाहिए  कि  इस  तरह  से  विचार
 करके  एतफोस  करेंगे  ।  अगर  कोई  कानून
 नहीं  मानेगा  मकान  या  जमीन  का  पजेशन
 नहीं  देगा,  नोटिस  जायेगी  उसको  भगर
 नहीं  मानेगा  तो  उस  के  लिए  अलग
 झलग  स्पेसिफिक  पनिशमेंट  का  प्राविजन
 होना  चाहिए  कि  इस  बात  के  लिए  इतने
 महीने  श्रौर॒  इस  बात  के  लिए  इतने  महीने
 की  सज़ा  का  प्रावधान  रहेगा  ।  इसी
 तरह  से.  कोई  अ्रफसर  झगर  कानृन
 के  हिसाब  से  काम  नहीं  करता  है  तो
 उस  के  लिए  पनिशमेंट  दफा  प्रावधान
 रहना  चाहिए.

 दूसरी  बात  मुझे  यह  निवेदन  करनी  है  कि
 झाप  के  पास  जो  भी  सप्लेंस  लेंड  हो,
 एक्वायर  करने  के  बाद  किस  जमीन  की
 झाप  को  जरूरत  न  हो  और  जिसे  ाप  डिस्पोज़
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 करना  चाहते  हो,  उसको  पहले  भ  लोगों
 को  देना  चाहिए,  झिन  से  एक्वायर  की  गई
 ही  ।  शह  अमीन  झापने  ऐेखबे  के  लिए  था

 किसी  हम्पथी  के लिए  एक्यायर  की  थी, जब
 उसकी  जरूरत  नहीं  है,  तो  पहले  उन  को  प्रिफ-
 रेंस  देना  चाहिये,  जिम  से  बह  जमीन
 ली  गई  है  ,  यदि  ये  न  लेना  चाहें,
 तब  उसको  दुसरों  को  देना  ाहिये

 ’

 प्राजेक्ट  के  स्पीडी  डिस्पोज़ल  के  लियेहै,
 स्पीडी  डबेलपमेंट  के  लिये  यह  जरूरी  ये
 कि  भाप  के  कानून  में  सब  कीज़ों  के  लिर
 प्राबीजन  हो  ।  जैसे  जमीन  को  एक्वायन
 किया  जाता  है,  उस  के  बाद  उस  के  कम्पेन्सेश
 डबलमेंट  के  लिए  के  लिये,  सब  बातों  के  लिय।
 व्यवस्था  हो,  ताकि  लोग,  को  दिब्कत  न  हो

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन
 करता  हूं  ॥

 *SHRI  AJIT  KUMAR  SAHA  (Vish-
 nupur):  Mr,  Deputy-Speaker,  Sir;  ३
 extend  my  wholehearted  support.  to
 the  Bill  because  [  feel  that  the  work
 of  the  tube  railway  will  be  expedited
 as  a  result  of  this  legislation  and  it

 is  a  helpful  legislation  for  solving  the
 growing  traffic  problems  of  the  metro-
 polis  of  Calcutta.  I  am  sure  that  the
 various  provisions  contained  in  this
 Bill,  would  be  able  to  solve  many
 of  the  problems  that  are  now  being
 faced  to  execute  the  railway  scheme
 which  has  been  undertaken  by  the
 Government.  Sir,  for  the  tube  rail-
 way  a  tunnel  has  to  be  dug  and  this
 will  pass  through  the  underground
 surface  of  the  main  roads  of  Calcutta.
 The  tunnel  in  question  would  be  48
 ft.  deep  and  when  trains  actually  start
 running  through  this  tunnel  it  is  Hke-
 ly  to  affect  the  houses  which  are  with-
 in  5  kms.  on  either  side  of  the  line
 Even  though  provisions  are  beerr
 made  in  this  Bill  for  strong-
 fhening  the  foundations  of  such  build-
 ings  I  feel  that  some  old  houses  are
 bound  to  be  damaged  or  they  may
 even  collapse  ag  the  tunneling  work

 *The  original  speech  was  delivered “The  original  speech  was  delivered  in  Bengali.
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 even  collapse  as  the  tunneling  work
 procseds  or  whan  the  trains  start
 moving.  I  woud  therefore  request
 the  hon.  Minister  to  ensure  that  in  all
 such  cases  the  persons  who  suffer  such
 losses  are  paid  compensation  and
 suitable  machinery  should  be  evolved
 to  ensure  that  it  is  done  without  much
 delay  and  causing  least  harassment  to
 the  effected  persons  because  it  is  our
 experience  that  it  takes  a  very  long
 time  before  a  compensation  case  is  set-
 tled  and  it  causes  tremendous  diffi-
 culties  to  the  persons  concerned.  I
 am  sure  the  hon.  Minister  would  pay
 his  personal  attention  to  this  aspect
 of  the  problem.  I  would  also  urge
 upon  the  Government  that  not  only
 compensation  should  be  paid  early
 but  all  the  uprooted  persons  should
 be  rehabilitated  in  proper  places.

 Sir,  the  Bill  has  made  a  provision
 for  an  advisory  body  but  I  regret  to
 say  that  there  is  no  provision  for  re-
 presentation  of  the  State  Government
 in  this  body.  My  friend  Shri  Saugata
 Roy  has  given  many  amendments  to
 this  Bill.  He  has  suggested  that  the
 Mayor  of  the  Corporation,  the  Chair-
 man  of  the  City  Development  Autho-
 rity,  MLAs  or  MPs  should  be  repre-
 sented  in  the  advisory  body.  While
 I  find  some  justification  for  the  inclu-
 sion  of  the  first  two  persons,  in  my
 opinion  there  is  hardly  any  justifica-
 tion  for  the  inclusion  MLAs  and  MPs
 and  I  feel  that  in  their  place  inclu-
 sion  of  technical  person  would  be
 more  appropriate,

 Mr,  Deputy  Speaker  Sir,  a  little
 while  ago  Dhiren  Babu  while  describ-
 ing  the  growing  traffic  problems  of
 the  city  of  Calcutta  was  saying  that
 it  is  a  place  inhabited  by  no  less  than
 one  crore  people  and  there  is  a  daily
 influx  of  ten  to  twelve  lakh  persons
 every  day  who  come  to  earn  their
 living  in  Caleutta  and  in  this  way  the
 problem  of  transport  in  Calcutta  is
 getting  complicated  day  by  day.  Sir,
 the  tube  railway  new  under  construc-
 tion  will  run  between  Shyam  Bazar
 773  LS—0

 and  Esplanade  via  the  Central  Ave-
 nue,  By  the  time  this  is  completed  it
 would  be  very  difficult  job  to  control
 the  traffic  that  will  get  into  at  the  two
 ends  and  come  out  of  them.  In  this
 connection,  I  would  like  to  mention
 that  the  State  Government  have  al-
 ready  appealed  to  the  Central  Gov-
 ernment  for  circular  railway  which
 will  go  a  long  way  to  relieve  the  traffic
 problem  of  Calcutta.  I  would  also  like

 to  give  a  suggestion  for  the  consi-
 deration  of  the  Railway  Minister.
 The  Port  Authorities  have  their
 own  railway  links  and  if  these
 routes  are  improved  and  reconstruct-
 ed,  they  will  help  to  expedite  the  crea-
 tion  of  the  circular  railways.

 I  once  again  extend  my  support  to
 this  Bill  and  conclude.

 SHRI  CHITTA  BASU  (Barasat):  1
 rise  to  support  the  Bill.  While  support-
 ing  the  Bill,  I  want  to  express  sonie
 of  my  apprehensions  and  I  hope,  those
 apprehensions  will  be  cleared  by  the
 hon.  Minister  while  replying  to  the
 debate.

 It  is  generally  accepted  by  the  veo-
 ple  of  the  country  today  that  the
 Calcutta  transport  problem  is  to  be
 immediately  tackled  if  Calcutta  is  to
 survive.  Of  course,  this  underground
 railway  project  has  also  attracted  cer-
 tain  criticisms  from  some  quarters  of
 Our  country.  Some  newspapers  editor.
 ally  commented  that  the  underground
 railway  project  is  nothing  but  an  under
 farce.  Some  have  gone  to  the  length  of
 saying  that  it  is  not  prudent  ९७  have
 such  a  white  elephant.  Therefore,
 there  are  criticisms  on  this  particular
 project.  But  in  spite  of  these  criticisms
 I  am  completely  in  agreement  with  the
 hon.  Minister  when  he  saya—tI  think,
 he  says  that—that  the  problem  of  Cal-
 cuttg  transport  is  such  a  big  that  the
 only  answer  to  that  is  to  have  an
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 underground  railway  and  for  that  pur-
 pose  the  Government  has  been  pleased
 enough  to  have  a  project  whose  total
 estimated  cost  is  Rs.  250  crores.  I
 am  inclined  to  say  that  the  Govern-
 ment  is  serious  and  sincere  to  get  it
 through  and  the  proposed  legislative
 measure  is  only  enabling  the  Govera-
 ment  to  start  the  work  in  right  earnest.
 But  it  is  not  only  the  question  of  enabl.
 ing  legislation  but  there  are  other  fac-
 tors  also.

 Before  coming  to  that  legislative
 part  of  the  thing,  I  want  to  take  ad-
 vantage  of  thig  opportunity  to  mention
 some  of  the  problems  in  relation  to
 that.  The  original  cost  of  this  projact
 was  estimated  to  be  Rs.  40  crores.
 Now,  it  has  been  raised  to  Rs.  250
 crores.  According  to  the  Statement
 made  by  the  Minister  himself  of  this
 Rs.  250  crores  only  Rs.  35  crores  have
 so  far  been  spent.

 PROF.  MADHU  DANDAVATE:  This
 Bill  has  nothing  to  do  with  the  finan-
 cial  aspect.  It  is  related  only  to  the
 technological  aspect.  Therefore,  if  we
 concentrate  on  that  aspect,  it  will  be
 etter,

 SHRI  CHITTA  BASU:  I  think,  we
 should  also  explain  our  apprehensions.
 Uptil  now,  only  l  or  22  per  cent  of
 the  work  has  been  completed.  Natur~
 ally,  I  think,  as  a  Professor  of  Mathe-
 matics,  he  will  understand  that  when
 only  43  per  cent  of  the  work  has  so  far
 been  completed,  what  tremendous
 effort  ig  to  be  made  to  complete  the
 work  on  schedule.

 PROF.  MADHU  DANDAVATE:  Old
 mathematics  is  changed  into  new
 mathematics.

 SHRI  CHITTA  BASU;  I  agree,  that
 the  Bill  relates  only  to  technical  tings
 and  it  has  nothing  to  do  with  financial
 aspect  of  the  project.  But  again,  you.
 would  see  that  this  Bill  provides  for
 the  acquisition  o¢  land  and  for  that
 some  amount  is  to  be  paid  as  compen.
 sation  under  the  provisions  of  the  Act.
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 Therefore,  I  have  got  an  apprehension
 here.  There  has  been  no  specific
 mention  about  the  cost  for  the  payment
 of  compensation.  I  have  gone  into
 the  financial  memorandum,  There  is
 no  mention  about  the  cost  to  be  paid
 towards  compensation.  You  have
 given  money  in  the  financial  memo-
 randum  for  the  General  Marager.
 There  is  a  mention  for  the  arbitrators;
 there  is  a  mention  for  so  many  things.
 I  want  to  know  from  the  hon.  Minister
 whether  the  amount  of  compensation
 to  be  paid  is  included  in  the  amount
 of  Rs.  250  crores  or  whether  some
 more  amount  would  be  needed  for  che
 payment  of  compensation.  That  has
 to  be  made  clear.  Somebody  may  suy
 that  it  is  the  State  Government  who
 will  have  to  pay  the  compensation.
 But  that  has  to  be  made  clear,  whether
 the  cost  of  compensation  for  the  land
 to  be  acquired  for  this  project  is  to
 be  borne  by  the  Central  Government
 and,  if  so,  whether  thaf  amou:st  is
 included  in  the  amount  of  Rs,  250
 crores,

 Secondly,  it  appears,  the  Government
 is  willing  to  expedite  the  process  of
 acquisition.  But  my  complaint  is  that
 it  hag  not  really  be  expedited  as  some
 hon.  members  who  preceded  me  have
 just  mentioned.  Although  the  Bill
 has  taken  a  different  mode  of  acquisi-
 tion,  other  than  that  of  the  process  of
 land  acquisition,  the  process  is  not  as
 quick  as  it  should  be.  It  will  tuke
 quite  an  considerable  time  to  complete
 the  process  of  acquisition  and  posses-
 sion  of  the  land  for  the  construction
 .work.  Therefore,  I  would  request  the
 hon.  Minister  to  see  that  the  process
 of  acquisition  is  further  expedited  so
 that  the  purpose  of  the  bill  is  not  de-
 feated.

 There  is  also  the  question  of  tunnel
 digging.  When  you  have  कनाइस्ल,  the
 possession  of  the  surface  land  the
 question  of  digging  the  tunnel  will
 also  be  there,  I  want  to  know  whe-
 there  there  will  be  the  necessity  of
 having  that  kind  of  acquisition  of
 land  for  tunnel  digging  .and,.  if  80,
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 what  is  that,  and  whether  the  acquisi-
 tion  proceedings  will  also  relate  to
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 tunnal  digging.  I  am  not  clear  about
 that  legal  aspect  of  the  matter.

 One  very  important  aspect  of  the  Bill
 is  the  formation  of  an  advisory  com-
 mittee.  As  you  know,  the  advisory
 committee  has  got  a  very  wide  func-
 tion  to  perform.  It  says  that  the  ad-
 visory  committee  would  consist  of  only
 Government  officers.  I  want  to  be
 clear  as  to  whether  the  Government
 Officers  would  mean  the  Gove:nment
 Officers  of  the  State.  If  it  does  not  in-
 clude  the  Government  officers  of  the
 State.  then  my  apprehension  is  that  the
 State  Government  is  excluded  from
 giving  appropriate  advice  to  the  rele-
 vant  body.  After  all,  it  is  the  State
 Government  which  is  very  much  con-
 cerned  in  the  matter  of  diversion  of
 traffic  and  in  the  matter  of  rehabilita-
 ting  the  people  who  may  be  affected
 by  the  construction  of  the  project.
 Therefore,  in  the  matter  of  deciding
 upon  these  details,  the  advice  of  the
 State  Government  is  necessary.

 Therefore,  the  Bill  provides  jor  ad.
 visory  committees,  but  it  does  not  pro-
 vide  for  any  representatives  frum  the
 State  Governments.  I  would  request
 the  hon,  Minister  at  this  stage  to  see
 whether  the  suggestion  made  by  my
 hon.  friend  is  accepted.  The  reyresen-
 tative  from  the  State  Governnient  of
 West  Bengal  should  also  be  associated
 with  the  Board  so  that  difficulties  may
 not  arise  in  future.

 So  far  as  compensation  is  concerned,
 there  igs  a  provision  for  that,  but  I
 want  them  to  give  us  an  assurance  that
 whatever  compensation  might  be  de-
 cided  upon  either  by.  the  competent
 authority  or  by  the  arbitrator  should
 be  disbursed  quickly,  particulasly  to
 the  middle  class  and  lower  strata  of
 the  society.  The  railways  cannot  take
 possession  of  the  land  unless  they  de-
 posit  money  with  the  arbitrator  or  the
 competent  authority.  But  even  in  that
 case,  this  matter  should  be  expedited
 80  that  there  are  no  further  difficulties.

 ft  wert  दबे  (कचछ):ः  उपाध्यक्ष

 महोदय  o  जो  यह  बिल  लाया  गया  ; है
 उसका,  मैं  समयेन  करता  हूं,  लेकिन
 चूंकि,  महू  बिल  जल्‍दी  में  लाया  गया  है.
 इसलिये  इस  में  कुछ  कमियां  रह  गई  हैं,  जैसा
 कि  शरीर  सदस्यों  ने  भी  बताया  -  मैंने  भी
 इस  में  संशोधन  मूव  किया  था  लेकिन  दुर्भाग्य
 से  मैं  उस  पमय  यहां  मौजूद  नहीं  था
 इसलिये  जूब  नहीं  कर  सका  ।  मेरा
 निवेदन  है  कि  जो  टेक्नीकल  कमियां  इस
 में  रह  गई  हैं  उन  को  दूर  करना  चाहिये
 अगर  ऐसा  नहीं  करेंगे  तो  काफ़ी  दिक्कतें
 हमारे  सामने  झाग  आयेगी  ।  इसलिये  मैं
 कछ  सुझाव  देना  चाहता  हूं  ।  कंलकत्ता
 शहर  में  मैट्रो  द््न्स  की  जरूरत  है,  हमें  यह
 भी  सोचना  चाहिये  कि  झाबादी  बढ़ती  जा
 रही  है,  झाज  इंगलैड  में  भी  220
 साल  के  बाद  जो  प्रन्डर  ग्राउन्ड  गाड़ियां
 चल  रही  हैं  वह  काफ़ी  नहीं  हैं  '  तो
 990  में  जब  की  झाबादी  4  भिलियन

 हो  जायगी  तो  शायद  हमें  दुसरी  झन्डर

 ग्राउन्ड,  रेलवे  बिलो  दिस  भ्रन्डरग्राउन्ड  रेलवे
 बनानी  पड़े  तो  यह  परिस्थिति  भी  हमारे
 सामने  होनी  चाहिये  भौर  हमें  सोचन
 होगा  कि  जो  कार्येक्रम  हम  बनाने  जा  रहे
 हैं  वह  ठीक  भी  है  या  नहीं  ot  aw
 इसके  भलावा  कोई  दूसरा  रास्ता  भी  है
 कि  नहीं  यह  भी  हमें  सोचना  चाहिये  ।
 इस  बारे  में  मंत्री  जी  सोचेंगे  ऐसा  मैं  मानता

 हूँ  ।

 लाज  2(ई)
 र्ठी  बतायी  हैं  ।
 Competent  authority  means  any  per-

 son  or  authority  authorised  by  the
 Central  Government.

 तो  मैं  यह  कहना  चाहता  हूं  कि  झझभी
 भी  हम  सेन्ट्रल  गवर्नमेंट  को  पावर्स  -त
 दें  आर  यही  लिखें  कि  सुप्रीमकोर्ट  के  दो  जजेज

 ही  को  कम्पीटेंट  भ्रथोरिटी  बनादें  भौर
 ऐसा  प्रोगीजन  ऐक्ट  में  कर  में  कि

 में  जो  कम्पीटेंट  भ्रयो-
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 सुप्रीम  कोर्ट  के  दो  जजेज  ही  कम्पीटेंट  झयी-
 रटो  द्वोंगे  ताकि  वहू  झानी  वाली  दिगकतों
 के  बारे  में  प्रज्ठी  तरह  से  फैसला  कर  सकें।
 इसलिये  मैं  समझता  ह्  कि  दो  जजेज
 को  कम्पोटेंट  भ्रथोरिटी  बनाना  चाहिये

 बलाज़  7  में  फहा  गया  है  कि--

 “Every  notification  under  sub-
 section  (l)  shall  give  a  brief  degcrip-
 tion  of  the  land,  building,  street,
 road  or  passage.”

 ब्रीफ  डिस्क्रिप्टन  की  जगह  फुल  डिस्किप्शन
 होना  चाहिये  ताकि  अगर  किसी  3
 प्रापर्टी  हो  तो  उसे  मालूम  पड़े  कि  इस
 तरह  की  प्रार्टी  है  ।  प्रगर  नोटिफिके-
 शन में  फुल  पटिकुलस  लिखे  जायेंगे  तो
 उन  को  पता  चलेगा  कि  ऐसे-ऐसे  उनकी
 प्रापर्टी  उस  में  है  ।  2  दिन  का  नोटि-
 फिकेशन  होगा,  जब  चह  कलकत्ते  में
 पहुंचेगा  तब  किसी  को  मालूम  होगा  कि
 उसकी  प्रापर्टी  है  या  नहीं  ।  इसलिये
 जब  नोटिफिकेशन  बाहर  झाता  है  तो
 उस  में  फुल  डिस्क्रिपएन  होना  चाहिये
 तभी  किसो  को  मालूम  होसकता  है
 कि  उसकी  प्रापर्टी  के  लिये  उस  में  लिखा
 है

 इसके  अलावा  कोर्ट  का  जूरिस्डिक्शन
 इस  में  से  ले  लिया  गया  है  t  मेरा
 कहना  यह  है  कि  जनतापार्टी  भी  भ्रगर
 यह  बात  सोचेगी  शर  करेगी  तो
 ठीक  नहीं  होगा  t  कोर्ट  का  जूरि-
 स्डिकशन  भी  नहीं  लिया  जा  सकता  है
 झौर  लेना  भी  नहीं  चाहिये  v  मैं  मंत्री  महो-
 दय  से  रिक्वस्ट  करूंगा  कि  कोर्ट  का
 जूरिस्डिक्शन  वैसे  ही  रखा  जाए  श्रौर
 जहां  जहां  भी  इसे  ले  लिया  गया  ह  वहां  उसे
 फिर  ऐक्ट  में  धापिस  कर  दिया  जाये,
 जिस  से  लोगों  को  प्रगर  कहीं  कोर्ट  में  जाना
 हो,  अगर  किसी  के  साथ  अन्याय  हो  जाये
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 तो  बह  कोर्ट  में  जा  सके  और  झपती  बात
 को  मैं जाकर कह  सके  झौर  थहां से  जो  फैसला
 हो  बह  माना  जा  सके  ।  जनता  पार्टी  को
 कभी  ऐसा  स्टेप  नहीं  उठाना  चाहिये
 कि  कोर्ट  में  किसी  भी  प्रादमी  को  जाने  के
 लिये  मना  करे।

 किसी  भी  जगह  पर  कंपन्सेशन
 देने  के  बारे  में  जो  आाषिदेटर  होगा,  तो
 आझाविट्रेशन  भोर  लैंड  एक्वीजेशन  एक्ट
 के  लिये  दो  बातें  होंगी  ।  इस  बिल  में
 जो  भी  प्रासीजर  तय  होगा  चह  लायू
 होगा  भौर  लेंड  एक्वीजीशन  एक्ट  के
 मुताबिक  जो  होगा  चह  शार्ट  होगा,
 तो  बह  प्रोसीजर  भी  साथ  ही  साथ  इस  में  देना
 चाहिये  ताकि  जो  कुछ  भी  देता  है,  जल्द
 से  जल्द  दिया  जा  सके  भर  उस के देने में
 देर  न  हो  |

 इसलिये  जो  तीन-चार  सुझ।थ  मेंने  दिये
 हैं,  बह  मंत्री  महोदय  अपने  भ्रमेंड्मेट  में
 लाकर  मानेंगे  शौर  कोर्ट  का  जूरिस्डिक्शन
 लोगों  को  जरूर  देंगे  ऐसी  में  मंत्री
 महोदय  से  प्रार्थना  करता  हूं  ।

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  Mr.  Deputy-Speaker,  Sir,  I
 take  this  opportunity  to  welcome  the
 measure.  Of  course,  I  congratulate
 the  hon.  Minister  of  Railways  for  tak-
 ing  up  the  first  city  for  introducing  the
 metro  railway.  This  metro  railway  is
 for  the  present,  ag  the  Schedule  goes,
 only  for  Calcutta.  Naturally  the  ques-
 tion  arises  why  it  should  be  introduced
 only  in  Calcutta.  We  are  also  seriously
 cancerned  with  it  because  this  con-
 cerns  the  3  other  cities  also,  in-
 cluding  the  Union  territory  of  Delhi.
 I  feel  that  this  measure,  as  given  in
 the  Schedule  here,  gives  a  very  com-
 plicated  picture,  and  the  complication
 is—I  think,  the  hon.  Minister  will
 agree—because  of  the  developed  nature
 or  the  congestion  that  has  already  been
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 there  in  Calcutta.  In  order  to  relieve
 the  congestion,  they  are  introducing
 the  metro  railway  first  in  Calcutta.
 There  is  no  indication  at  all  here
 whether  they  will  start  such  kind  of
 metre  railway  in  other  cities  also  like
 Madras,  Bombay  and  Delhi.

 So  far  as  Bombay  is  concerned,  I
 think,  it  is  already  congested.  But
 Madras  is  not  yet  that  congested.  It  is
 high  time  that  they  started  this  in
 Madras,  so  that  the  kind  of  complica-
 tion  that  has  been  explained  by  the
 other  hon.  Members  will  aot  arise
 there.  But  if  it  is  the  po!  cy  of  the
 Government  to  wait  till  such  time  when
 Madras  also  reaches  the  :tandard  of
 Calcutta  and  then  try  to  solve  the
 problem,  then  I  cannot  argue  with

 him.

 5.00  hrs.

 So,  I  would  appeal  to  the  Railway
 Minister  through  you  to  take  up  the
 case  of  Madras  immediately,  where  he
 can  have  a  better  plan  or  a  better
 scheme  and  where  it  can  be  implement-
 ed  easily  also.  That  can  stand  as  a
 model  for  the  other  metro-cities  that
 May  come  up  because  I  think  that  in
 due  course  other  States  will  also  fight
 for  metro-cities  and  metropolitan
 areas  with  Mayors  and  so  on.  We  will
 make  Madurai  also  a  metro-city  be-
 cause  a  lot  of  attention  is  attracted
 to  this  city  where  election  is  going  on:

 national  interest  is  attracted  to  this
 place.  So,  this  metro-rail  ig  a  matter
 of  metro-cities  and  I  am  sure  that  this
 country  will  have  a  number  of  metro-
 cities,  So,  it  is  better  to  have  a  plan
 of  execution  at  a  city  like  Madras  first,
 rather  than  at  Calcutta.

 I  see  that  this  entire  Act  deals  with
 three  categories,  88  explained  by  the
 Railway  Minister.  I  think  Mr.  Sheo
 Narain  will  be  concerned  with  the
 catering  side....

 PROF.  MADHU  DANDAVATE;:  So
 he  will  cater  to  the  needs  of  the  Madras
 city.

 SHRI  A.  BALA  PAJANOR:  ‘Yes,
 Madras  will  have  a  better  catering
 system  if  Mr.  Sheo  Narain  comes  there.

 But  what  I  say  is,  it  cannot  be  purely
 technical.  It  is  simple  on  three  counts.
 Firstly,  it  is  for  the  Arbitrator  to  pettle
 matters  between  the  people  who  may
 suffer  a  loss—to  arbitrate  in  regard  to
 acquisition  and  other  things.  Secondly,
 about  the  management  of  the  Advisory
 Board,  I  think  that,  as  many  Mem-
 bers  from  Bengal  and  others  have  sug-
 gested,  it  should  be  of  a  representative
 character  because  it  goes  into  the  juris-
 diction  of  the  city  also.  Some  of  us
 who  live  in  the  city  know  and  you
 also  know  how  pathetic  the  condition
 of  the  city  administration  is.  Different
 Departments,  for  example,  the  Electri-
 city  Department  first  cuts  the  roads.
 Then—you  visit  Madras  very  often,
 and  you  will  see  it  yourself—the
 drainage  people  from  the  Corporation
 come  and  dig  and  close  the  roads,  and
 the  next  day  the  Electricity  people
 come  and  dig.  This  perpetual  nuisance
 will  be  there  for  the  citizens  of  every
 city.  So,  it  is  high  time  that  a  co-
 ordinated  Board  is  contemplated.  Per-
 haps  I  have  missed  it:  I  shall  be  glad
 if  the  Hon.  Minister  can  point  out
 where  the  provision  can  be  found  for
 taking  the  State  Governments  into
 confidence  or  taking  the  Government
 representatives  into  the  Board.  Be
 cause,  you  will  see  from  all  these  mat-
 ters  that  it  is  a  fight  not  only  between
 Municipalities  and  Corporations  but
 also  between  the  State  Governments.
 All  the  cities  for  which  metro-rail  is
 contemplated,  are  having  Mayors,  I!
 think  you  should  have  taken  repre-
 sentatives  from  the  Corporations,  pre-
 ferably  the  Mayor,  because  he  can  also
 enjoy  the  benefit  of  the  metro-rail
 first,  or  somebody  from  the  Corpora-
 tion  who  has  interest  in  this  matter.
 I  think  most  of  the  sections  impinge
 on  the  rights  of  the  city  fathers  or  on
 the  properties  coming  under  the  cus-
 tody  of  the  city  fathers.  I  do  not  know
 how  you  can  adjust  it  later  on  or  make
 some  amendments  later  on—I  do  not
 want  to  go  into  the  legalities—because
 the  arbitrator's  word  is  final  and  they
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 say  that  an  appeal  lies  only  to  the
 Government.  I  do  not  know  how  far
 I  am  right  in  understanding  it:  if  the
 Railway  Minister  is  able  to  clarify  the
 point,  I  will  be  happy.  But  when  you
 read  the  financial  statement,  it  is  too
 vague.  I  can  understand  that  they
 cannot  spell  out  the  possible  damage
 that  may  be  caused  due  to  accident
 etc.  in  construction:  certain  things,  they
 say,  are  not  possible  for  them  to  deter-
 mine.  For  example,  let  us  take  the
 compensation  that  ought  to  be  given
 for  properties  that  may  be  involved  in
 this.  As  far  as  the  present  Schedule  l
 is  concerned,  they  have  a  blue-print,
 they  have  a  plan,  they  have  gone  deep
 into  it.  I  am  not  going  into  technical
 calculations,  but  they  can  state  it  at
 least  approximately.  Sections  8  and
 9  speak  about  Rs.  250  crores  for  this
 particular  project  that  is  O.K.  But,  at
 least,  we  must  have  an  idea  as  to
 whether  it  is  worth  the  trouble  be-
 cause,  88  we  progress  faster  economic-
 ally  and  scientifically,  we  must  also
 have  a  clear  plan.  I  think  that,  in  the
 financial  statement,  the  Minister  has
 Not  come  out  with  any  categorical
 statement,  as  far  as  Sections  48  and
 9  are  concerned—because,  it  is  a  bit
 vague.  If  I  can  get  a  clarification  on
 this  aspect,  I  can  calculate  how  much
 will  go  to  Madras:  and  I  will  not  stop
 with  that  because  I  will  think  of  some-
 thing  for  Pondicherry  also.  The  Hon.
 Minister  hag  stopped  the  rail  to  my
 village  town  of  Karikkal  and  also
 Taranquevar  due  to  shortage  of  coal
 for  the  past  so  many  months.  Sup-
 posing  you  give  an  estimate,  small
 Union  Territories  like  Pondicherry  will!
 also  benefit—because  it  will  give  a
 vision  to  Members  of  Parliament  and
 they  can  tell  the  people  what  the
 metro-rails  are  doing.

 This  Janata  Government  after  it
 came  to  power  has  been  talking  about
 going  to  villages.  Shri  George  Fernan-
 res  hag  been  very  much  vocal  for  going
 back  to  villages,  he  is,  of  course,  busy
 elsewhere  at  this  moment.  The  point
 is  that  we  wanted  to  develop  the  small

 towns  and  small  places,  people  in  this
 country  should  not  blame  the  Janata
 Government  that  ultimately  Shri  Dan-
 davate  is  thinking  of  city  people  only  -
 on  this  question.  The  expenses,  ag  I
 see  it,  on  this  scheme—my  arithmatic
 is  very  poor,  because  I  stopped  this  at
 the  college  stage—it  is  quite  a  good  ex-
 pense.  Once  you  have  this  metro  rail-
 way  in  Calcutta,  naturally  we  will  have
 every  right  to  fight  for  this  for  other
 cities  and  ask  for  it.  I,  of  course  agree
 that  at  this  juncture  this  is  a  welcome
 measure,  because  the  Bill  speaks  elo-
 quently  about  the  relief  that  this  is
 going  to  give  to  the  congestion  of
 traffic.  At  the  same  time,  I  do  not  know
 about  the  other  aspects,  but  the  under
 ground  railways,  as  I  saw  in  Sydney.
 and  a  few  other  places  is  very  good.
 My  previous  rulers,  the  French  people,
 are  having  a  beautiful  system  of  metro
 railways  in  Paris.  The  hon.  Minister
 for  Railways  must  have  visited  Paris
 not  as  a  Minister,  but  as  a  leader  on
 the  opposition  benches  and  I  hope,  he
 will  give  some  of  us  a_  chance  also  to
 see  these  and  come  and  report  to  him
 finally  later.  You  are  not  referring,  this
 Bill  to  a  Select  Committee.  In  these
 days,  it  has  become  a  fashion  to  refer
 these  Bills  to  Select  Committee  so
 that  the  Members  can  study  these  Bills
 carefully  and  then  report  back  to  the,
 House.  Anyway,  Shri  Sheo  Narain  *
 must  be  sent  for  this  purpose,  because
 he  is  helping  the  hon.  Minister  for
 Railways.

 I  welcome  this  Bill  for  the  spirit  of
 it,  but  at  the  same  time,  I  think,  the
 Minister  will  take  into  consideration
 these  three  aspects.  First  is  the  re-
 presentation  that  has  to  be  given  for
 the  local  boards  and  the  State  Govern-
 ments.  Secondly,  I  feel  that  the  arbitra-
 tions  clauses  and  the  provisions  that
 you  are  making  are  arbitrary.  I  do  not
 want  to  take  much  of  the  time  of  the
 House,  88  an  Advocate  I  can  see  the
 point.  You  are  only  giving  21  days.
 Within  these  2  days,  if  you  do  not
 wake  up,  you  are  out,  You  were  say-
 ing  about  the  Code  of  Civil  Procedure,
 but  you  are  not  contemplating  the
 provisions  of  the  Limitation  Act  in  it.
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 If  there  is  a  clause  that  the  Limitation
 Act  is  applicable  to  this,  then  I  can  file
 a  petition  for  excusing  the  delay  and
 get  it  done.  You  may  be  going  into  the
 rights  of  the  small  people  in  all  the
 small  towns  or  the  metro  towns.  It  is
 easy  for  the  Corporation  to  concede,  it
 may  be  easy  for  the  Government  to
 concede,  because  it  would  be  transfer
 from  one  Department  to  another  and
 they  may  not  think  much  about  it.
 But,  if  you  are  going  to  put  up  a  rail-
 way  line  in  Madras,  and  it  crosses
 Triplicane  or  an  area  like  Nungam-
 bakkam,  there  are  a  number  of  small
 houses  in  these  areas.  If  you  give  a
 Plan  in  advance,  the  people  will  know
 about  it  and  these  people,  middle
 class  people  and  the  small  people  will
 obstain  from  constructing  houses  in
 those  areas,  For  them  a  sum  of  ru-
 pees  twenty  or  thirty  thousand  may
 be  like  rupees  twenty  or  thirty  crores
 for  Birlas  and  Tatas  or  big  business
 people.  It  is,  therefore,  better  for  the
 Government  to  come  forward  with
 the  entire  plan  in  advance  for  all  the
 four  contemplated  cities,  that  is,  Mad-
 tas,  Bombay,  Calcutta  and  Delhi.  For
 Calcutta,  you  have  already  given  the
 plan.  Such  kind  of  advance  plans  are
 also  expected  for  other  cities.  It  has
 been  our  experience  these  days  and
 that  is  why  we  have  amended  the
 Constitution  44  times,  that  it  has  be-
 come  a  fashion  to  amend  the  Acts  as
 and  when  we  please  and  even  we
 bring  amendments  to  amendments.
 We  are  considering  these  things  on
 day  to  day  basis  with  only  a  perspec-
 tive  of  day  to  day  ideas,  we  do  not
 think  in  long  ferm  perspective,  for  40,
 50  or  00  years.  I  would,  therefore,
 request  the  hon.  Minister  for  Ry  lways
 who  is  noted  for  crudition  in  the  sub-
 ject  to  go  deeper  and  have  a  plan  for
 the  future  so  that  the  citizens  of  these
 cities  have  the  required  benefit.

 Vinally,  taking  advantage  of  this
 Bill,  I  would  request  the  hon.  Minister
 to  consider  the  pathetic  position  of
 Railways  in  our  area.  It  is  all  right
 for.  you  to  think  of  big  cities,  and  it  is
 a  good  project,  but  you  must  also
 think  of  the  pathetic  conditions  in  the

 small  areas,  Take  for  examine  my
 town  Karaikal  and  the  Thiruvetta-
 kudi  village,  where  I  am  living.  I  can-_
 not  go  by  rail  for  50-60  miles.  You
 have  stopped  the  rail  to  Karaikak
 you  have  stopped  the  rail  to  Tran-
 quebar.  The  college  students  are  suf-
 fering.  Poor  merchants  are  suffering.
 Poor  people  are  suffering.  Really  your
 Janata  are  suffering.  Please  consider
 that  because  for  Shri  Sheo  Narainji
 there  is  no  work,  We  do  not  even  get
 coffee  that  side.  You  are  taking  good-
 idlies,  there  in  the  Parliament  House
 and  nothing  is  provided.  I  request
 you  to  consider  this  at  this  juncture
 and  I  appeal  through  you  to  the  hon.
 Minister  to  immediately  make  it  so
 that  my  position  is  also  a  bit  secur-
 ed,

 sit  रीतलाल  प्रसाद  वर्मा  (कोडरमा)
 माननीय  सभापति  जी,  श्रभी  जो  बिल
 सदन  के  सामने  थिचाराथ॑  प्रस्तुत  है  मैं
 उसका  समर्थन  करने  के  लिए  खड़ा  हुआ
 हूं  ।  कलकत्ता  में  भूमिगत  रेल  बिछाने  का
 प्रश्न  है  ।  इस  बीसवीं  शताब्दी में  लोग
 आधुनिक  यातायात  फ्री  व्यवस्था  करने  की
 दिशा  मैं  श्रागे बढ़  रहे  हैं  तोहम भी  उस
 में  पीछे.  क्यों  रहें  ?  जनता  सरधार
 में  माननीय  मंत्री  जी  जोकि  बहुत  प्रगति-
 शील  हैं,  उन्होंने  भी  इस  दिशा में  काफी  जोर
 देकर  इस  योजना  को  लागू  घिया  है
 लेकिन  यह  योजना  जब  से  लागू  हुई
 है  तब  से  इस  के  निर्माण  कार्य  में  जो
 अ्रपेक्षित  चिकास  होना  चाहिए  वह  नहीं:
 हुआ  है  t  जैसा  कि  अभी  मालूम
 हुआ,  केचल  दसांश  काम  ही  झभी'  तक  हुआ  है  ।

 इस  बिल  में  मुख्यतया  तीन  बातें  हैं-
 भूमि  अजन,  "दाधिकारियों  का  नियोजन
 शीर  साथ  साथ  क्षतिपूर्ति--  लेषिन  इनसे
 में कई  कमियां  रह  गई  हैं  1  जो
 सलाहकार  बोर्ड  का  निर्माण  किया  गया  है
 वह  भी  एकपक्षीय  है,  उस  में  केबल
 अधिकारियों  का  ही  बोलबाला  है  !

 इसी  तरह  से  भौर भी  कई  बातें  हैं  जिन
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 पर  माननीय  मंत्री  जी  को  चिस्तार-

 पूर्वक  घिचार  करमा  चाहिए  ।  इसमें  भूमि
 जेन  का  जो  प्राषधान  है  थह  तो
 ठीक  है  लेकिन  कलकत्ता  में  आप  भूमि
 के  मूल्य  की  जो  स्थिति  है  उस  में
 क्षतिपूति  का  जो  मूल्य  हो  सकता  है
 उसका  कोई  प्रावधान  नहीं  है  कि
 उस  को  कितनी  क्षतिपू्ति  दी  जायेगी  i
 यदि  इस  बात  को  स्पष्ट  नहीं  किया  जाता
 है  तो  इस  परिस्थिति  में वहां  पर  जो  भ्रधिकारी

 होंगे  उनका  पूरा  हाथ  होगा  प्रौर
 भ्रष्टाचार  श्रपना  काम  करेगा  ।  इसके
 रहते  वहां  पर  क्षतिग्रस्त  लोगों  की  क्षति-
 पूति  नहीं  हो  सफेगी  झौर  एक  तरह  से
 वे  लोग  भूमिहीन  बेरोजगार  और
 बेकार  होकर  बैठ  जायेंगे  ।  ऐसी
 स्थिति  में  मंत्री  महोदय  को  फिर  से
 विचार  करना  होगा  और  यहां  पर
 और  कोई  प्रावधान  जोड़ना  पड़ेगा  क्योंकि
 भ्रभी  जो  व्यवस्था  है  वह  स्पष्ट  नहीं
 है  ।  भूमिगत  रेल  के  लिए  काफी  ज़मीन
 प्राइवेट  लोगों  की  लेनी  पड़गी  क्योंकि
 लाइन  तो  सीधे  चलती  है  tv  इसके
 बनाने में  बहुत  से  मकान  हटेंगे,  बहुत  से
 नाले  भर  सीवचर  खराब  होंगे  जिस  के  लिए
 बहुत  सा  व्यय  करना  पड़ेगा  ।  ऐसी  हालत
 में  जिसका  मकान  लिया  जायेगा  उसको
 अगर  सरकारी  मुल्य  पर  क्षतिपूर्ति  दी
 जायेगी  उस  से  उसका  कल्याण  नहीं
 होगा  बल्कि  उसकाथिनाश  हो  जायेगा।
 इस  लिए  क्षतिपूरति  के  सम्बन्ध  में  एक
 रियलिस्टिक  एप्रोच  होनी  चाहिए  उन
 लोगों  को  पर्पाप्त  दंग  से  फिर  से
 बसाने  के  लिए  एक  व्यायहारिक  दृष्टिकोण
 का  अपनाना  अपेक्षित  है  |  सलाह-
 कार  समिति  में  9  सदस्य  होंगे  जो  कि
 अधिकारी  होंगे  ।  मैं  समझता  हूं
 कलकसा  महानगर  के  मेयर  को  भी  इसका
 मेम्बर  होना  चाहिए  t  साथ  ही  साथ
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 वहां  के  संस:सदस्यों  को  भी  इसका  |... उ
 बनाया  जाना  चाहिए  ताकि  जमता  की
 शिकायतों  शौर  उनकी  भांगों  को  वहां  पर
 रखा  जा  सके  भौर  उस  के  लिए  वे  वहां
 पर  लड़  सकें  ।  यदि  भधिकारिय  को  ही
 इस  में  रखा  जायगा,  तो  काम  ठीक  तरह  से
 नहीं  होगा  झौर  जिस  तरह  की  परम्परा
 अभी  तक  रही  है,  उसके  भवुसार
 उचित  न्याय  मिलने  की  सम्भाषना
 नहीं  है  t

 जहां  तक  खर्चे  के  प्रावधान  का  सम्बन्ध
 है--इस में  2  झरब  50  करोड़  रुपये  के
 खर्च  का  प्रावधान  है  ।  भारत  दुनिया
 के  नकश  में  एक  पिछड़ा  हुभा  देश  है,  ऐसी
 स्थिति  में  इतना  रुपया  इस  काम  पर  खर्च
 करना  कुछ  उचित  नहीं  लगता  हैं  are
 देश  में  बहुत  से  ऐसे  पिछड़े  इलाके  हैं,  जहां
 की  जनता  ने  अभी  तक  रेल  नहीं  देखी  है  ।
 मैं  बिहार  का  ही  एक  उदाहरण  देता  हूं--
 गिरीडीह  से  जमुआ  होते  हुए  कोडरमा  तथा
 कोडरमा  से  हजारी  बाग  ।  यह  ऐसा
 क्षेत्र  है  जहां  पर  कोई  रेल-लाइन  नहीं  है
 बल्कि  यह  कमिश्नरी  का  हैड-वंधार्टर  है  ।
 यहां  के  लोग  ग्रेजुएट  हो  जाते  हैं,  लेकिन
 रेल  नहीं  देख  पते  हैं।  इस  क्षेत्र  में  रेल
 लाइन  डालते  के  लिये  पिछले  i0  थर्षों
 से  प्रयास  चल  रहा  है,  उस  क्षेत्र  की  झाधिक
 स्थिति  बहुत  खराब  है--ऐसे  क्षेत्र  में  रेल
 लाइन  डालने  के  बजाय  शहरों  के  ऊपर
 ज्यादा  रुपया  व्यय  होता  है।  इस  गरीब
 देश  के  गांवों  में  जहां  रेल  की  व्यषस्था  नहीं
 है,  यातायात  के  साधन  भौर  सुथिधा  नहीं  है-
 उस  क्षेत्र  में  ये  सुविधायें  पहुंचाने  पर  चिचार
 नहीं  किया  जाता,  अल्कि  बढ़े-बड़े  शहरों
 में  प्रण्डर-प्राउण्ड  रेल  डालने  के  बारे  में
 जिलार  होता  है।  आप  के  ये  कार्य  देश  की
 प्रगति  के  सूचक  नहीं  हैं।  जिस  देश  की
 72  प्रतिशत  जनता  गरीबी  की  रेखा  के

 नीचे  गुजर कर  रही  हैं,  जहां  गांवों में  सड़कों
 की  व्यचस्था  नहीं  है,  दो-सीन  हजार  की
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 असली  में  बलगाड़ी  तक  ले  जाने  की  व्यवस्था

 महीं  है--उन  की  तरफ  ध्यान  न  दे  कर,
 बड़े-अहे  शहरों  की  तरफ  पान  दिया  जा

 रहा  है,  जहां  पर  पहले  ही  तमाम  सुधिधायें
 उपलब्ध  हैं,  हवाई  जहाजों  के  मार्ग  हैं,  सड़कें
 हैं,  हर  तरह  के  यातायात  की  अ्यचस्था  है  t
 इन  नगरों  के  लिये  यदि  आप  को  कुछ  और
 ज्यादा  बनाना  था  तो  आप  जापान  की  तरह
 की  व्यणस्था  कर  सकते  थे  7  जापान  में
 दो-तीन  तल्ले  की  रोड  की  व्यवस्था  है,
 दूर  जाने  थाली  गाड़ियों  के  लिये  अलग
 व्यवस्था  है  प्रौर  नजदीक  जानेवाली  गाड़ियों
 के  लिये  अलग  व्यवस्था  है--इस  तरह  की
 व्यवस्था  यहां  पर  भी  कम  खर्च  में  की
 जा  सकती  थी  लेकिन  यहां  तो  झाप
 अण्डर-ग्राउण्ड  रेल  बनाने  की  योजना  बना
 रहे  हैं,  जिस  की  भ्रभी  इस  देश  में  जरूरत  नहीं
 थी  झ्ाप  को  यह  चाहिये  था  कि  पहले  श्राप
 गांवों  की  स्थिति  को  सुधारते,  उस  के  बाद
 इस  तरह  की  योजना  पर  बिचार  करते।

 इस  लिये  मैं  मंत्री  महोदय  से  निवेदन
 करना  चाहता  हूं  कि  जो  पिछड़े  इलाके  हैं,
 जहां  भ्रभी  तक  रेलों  की  व्यधस्था  नहीं  है,
 बहां  पर  पहले  यह  व्यपस्था  होनी  चाहिये।
 एक  ौर  बात  भी  विचार  करने  योग्य
 है--यह  ठीक  है  कि  झाप  की  यह  योजना
 इस  समय  ढाई  झरब  रुपये  की  है,  लेफिन
 जब  तक  यह  योजना  पूरी  होगी,  यह  पांच
 झरब  पये  की  हो  जायगी,  क्योंकि  मंहगाई
 के  बढ़ने  से  हर  चर्ष  योजना  का  प्रावकलन
 रियाइज  होता  रहता  है।  मेरा  यह  निवेदन
 है  कि  इसके  पूरा  करने  में  थोड़ी  तत्परता
 बरती  जानी  चाहिये,  जिस  से  कि  यह  काम
 जल्‍दी  पूरा  हो  शौर  हर  बार  मंहयाई  बढ़ने

 'के  साथ  राथ  उसकी  कास्ट  बढ़ती  न  चली
 बाय  |

 मैं  उम्मीद  करता  हूं--मंत्री  जी  मेरे

 सुझावों  पर  ध्यान  देंगे  शौर  इस  सदन  को
 उचित  झाश्यासत  देंगे।

 SHRI  B.  0,  KAMBLE  (Bombay
 South-Central):  While  I  heartily  wel-
 come  the  main  provision  of  the  Bill,
 I  would  like  to  raise  a  few  important
 questions  with  regard  to  the  policy
 of  this  Government  about  compensa-
 tion.  It  has  been  said  in  this  Bill
 that  the  Land  Acquisition  Act  will  not
 be  applicable.  Now  a  straight  ques-
 tion  that  I  would  like  ६0  ask  the  hon.
 Minister  is  whether  Articles  3i  and
 3A  are  going  to  be  applicable?

 The  salutary  provisions  which  are
 made  under  Articies  3i  and  3IA  ap-
 pear  to  haVe  been  given  a  go  by  so
 far  as  the  provision  in  thig  Bill  is  con-
 cerned.  It  appears  that  the  policy  of
 this  Government  appears  tp  be  drifting
 towards  giving  compensation  by  mar-
 ket  value  system.  Is  this  Government
 going  to  adopt  a  policy  as  embodied
 in  Articles  3  &  3lA,  that  is  to  say
 to  enunciate  the  principles  of  com-
 pensation  and  whether  such  compen-
 sation  should  be  given  either  in  cash
 or  may  not  be  given  in  cash?  I  want
 to  know  whether  this  principle  will
 be  followed  or  not  and  whether  the
 Government  is  going  to  follow  the  prin_
 ciple  of  giving  market  value  in  terms
 of  compensation.

 PROF.  MADHU  DANDAVATE:  Are
 you  referring  to  the  Articles  of  the
 Constitution?

 SHRI  B.  C.  KAMBLE:  Yes.  There  is
 the  provision  which  is  made  in  the  Bill
 for  giving  compensation  as  per  mar-
 ket  value.  So  far  as  Articles  3]  and
 3A  are  concerned,  I  would  have  raised
 a  point  of  order,  but  I  did  not  do  it
 for  the  simple  reason  that  the  Minis-
 ter  has  taken  it  for  granted  that  the
 proposed  45th  Constitution  Amend-
 ment  Bill  is  likely  to  be  passed  and
 he  presumed  that  in  that  case  Art,  8i
 will  go.  ‘Therefore,  I  have  serious
 objection  to  the  principle  of  giving
 compensation  in  terms  of  the  market
 value.  When  you  give  compensation
 my  suggestion  is  this.  Whatever  com-
 pensation  ultimately  the  Government
 may  give,  let  the  Government  classify
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 the  landowners,  big  and  small.  If  you
 do  not  classify  then  you  will  be  giv-
 ing  the  same  compensation  to  every
 landowner  whether  he  is  a  small  hut-
 ment  dweller  or  a  big  landlord  in
 the  cities.  Therefore  my  suggestion
 is  that  there  should  be  a  graded  sys-
 tem  of  compensation.  Let  there  be  no
 flat  rate  of  compensation  at  all.  The
 hutment  dweller  and  the  small  land-
 lord  should  get  more  as  compared  to
 the  big  landlords  who  are  owners  of
 big  buildings  and  so  on.  This  is  my
 suggestion.  This  is  not  a  new  thing,
 Sir.  So  far  as  this  idea  of  graded  com-
 pensation  is  concerned,  the  Bengal
 Government  already  appointed  a  com-
 mission  called  the  Floud  Commission
 during  the  British  regime.  That  Com-
 mission  had  recommended  grad-
 ed  compensation.  Our  hon,  Minis-
 ter  is  a  Socialist  Minister,  If  the
 British  Government  could  implement
 the  graded  system  of  compensation,
 the  present  Government,  with  socialist
 outlook,  should  be  able  to  do  it  more
 effectively.  You  should  make  suitable
 amendments  in  the  Bill.  Thig  is  my
 suggestion.

 Then,  my  third  suggestion  is  this.
 This  is  with  regard  to  the  disposal  of
 surplus  land.  It  is  said  that  the  land
 should  be  sold  or  disposed  of  accord-
 ing  to  the  provisions  of  the  Bill.  The
 hon.  Minister  is  a  Socialist,  He  should
 see  that  the  surplus  land  is  neither
 solq  nor  disposed  of  as  per  the  provi-
 sions  of  the  Bill  but  that  these  lands
 shoulg  be  utilised  for  rehabilitating
 either  the  hutment  dwellers,  slum
 dwellers  or  even  the  railway  em-
 ployees,  in  whatever  method  the  Gov-
 ernment  may  adopt  in  this  regard.

 Finally  I  wish  to  state  that  the  Gov-
 ernment  should  give  out  the  broad
 details  about  the  probable  estimates  of
 the  amount  of  Rs.  250  crores.  The
 House  should  know  what  is  the  likely
 expanditure  on  various  items  80  far  as
 thig  amount  of  Rs,  250  crores  is  con-
 cerned.  If  the  Government  wants  to
 follow  the  same  policy  in  regard  to  all
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 metropolitan  cities,  then,  there  should
 be  a  policy  announcement  by  ‘the  Gov-
 ernment  as  to  how  Government  will
 deal  with  the  remaining  metropolitan
 cities,  viz.,  Bombay,  Delhi  and  Madras,

 I  hope  the  Minister  will  take  into
 consideration  all  these  suggestions
 which  I  have  made.  It  is  a  general
 principle  which  is  going  to  affect  all
 future  acquisition  proceedings.  If
 the  principle  of  market  value  is  ac-
 cepted,  then  it  will  have  serious  reper-
 cussions  and  no  property  can  be  ac-
 quired  by  the  Government  even  for
 good  purposes,  Therefore,  I  have  made
 these  suggestiong  and  I  hope  the  hon.
 Minister  wil]  consider  them,  With
 these  words,  I  support  the  remaining
 Provisions  of  the  Bill

 डा०  रामजी  सिह  (भागलपुर)  :
 कलकत्ता  महानगर  ही  नहीं  एक  राष्ट्र
 के  बराबर  है।  इसकी  समस्याएं  भौर
 झ्राबादी  दिन  प्रति  दिन  बढ़ती  जा  रही  है।
 i96.  में  इसकी  आबादी  63  लाख  थी

 जो  1971  9  बढ़  कर  83  लाख  हो  गई।
 जब  तक  यह  मैटो  लाइन  पूरी  होगी  तब  तक
 वहां  की  भ्ाबादी  i  फरोड़  23  लाख  हो
 जाएगी  ।  ऐसी  स्थिति  में  कलकरा  की
 यातायात  की  समस्या  को  हल  करने  के  लिये
 कुछ  व्यापक  दृष्टि  से  घिचार  करना  होगा  ।  इस
 भूगर्भ  रेलवे  के  थिषय में  igce  से  ही  बातचीत
 चल  रही  थी  ।  भ्रव  जनता  सरकार  को
 इसका  यश  मिलने  वाला  है,  यह  खुशी
 की  बात  है  भौर  यह  एक  शुभ  लक्षण  है।

 इस  में  राष्ट्र  की  कितनी  सम्पत्ति
 लगेगी  इसका  कुछ  झांकड़ा  हमारे  रीत  लाल  जी
 ने  दिया  है।  उन्होंने  बताया  है  कि  ढाई
 अरब  रूपये  इसमें  लग  रहे  हैं।  उस  में
 36  हजार  टन  स्टूबचुरल  स्टील  लगेगा,
 82  हजार  टन  माइल्ड  राड्ज  लगेंगी,  28
 हजार  स्टोल  सिट्स  7  लाख  कूबिक  मीटर
 स्टोन  चिप्स,  2  लाख  45  हजार  कुयूबिक
 मीटर  सेंड  और  3  लाख  25  हजार  टस
 सीमेंट,  72  हजार  कास्ट  क्‍झ्मायरम  लगेगा  ।
 कहने का  मंशा  =  धना  ही  है  कि  इतना
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 ad  करके  राष्ट्र  के लिए  हम  क्‍या  करने  जा
 रहे  हैं?  प्रश्य  प्रापोरिटोज  का  है।  हमारे
 उद्योग  मंत्री  बैठे  हुए  हैं।  उन्होंने  जब  कोका
 कोला  को  यहां  से  निर्वासित  किया  था  तब
 डाहोंने  कहा  था  कि  क्‍या  भारत में  प्राथमिकता
 गांवों  में  पीने  के  पानी  को  देनी  चाहिये  या
 इस  प्रकार  के  बल्गर  शो  श्राफ  बेल्थ  को  देनी
 चाहिये  -  मैं  मानता  हूं  कि  कलकत्ता
 को  यह  समस्या  हल  होती  चाहिये।  लेकिन
 शाप  यह  भी  देखें  कि  बंगाल  के  बहुत  से
 गांवों  में  पक्‍कों.  सड़कें  तक  नहीं  हैं,  बैल
 गाड़ियां  उन  पर  चल  नहीं  सकती  हैं  1
 हतों  स्थिति  में  वहां  पर  ढाई  अरब  द्पये
 इस  चोज  पर  खर्च  करना  कहां  तक
 न्यायवंगत  होगा  यह  भो  झ्रापको  सोचना
 होगा  ।

 यह  केवल  गलत  प्रायमिकता  का  ही
 प्रश्न  नहों  है।  यह  साध्य  ही  नहीं  है
 बल्कि  प्रदूषण  की  दरष्टि  से  भी  अगर  हम
 देखें  तो  कलकत्ता  में  इतनो  झाबादी  का
 इकट्ठा  रहना  भर  उसको  इकट्ठा  करना
 ने  केवल  कलक्रता  के  लिए  बल्कि  राष्ट्र
 के  लिए  भी  ठोक  नहीं  है।  इसका  अर्थ
 यह  नहीं  है.  कि  में  कोई  व्यवधान  खड़ा  करना
 चाहता  हूं।  कल  रेल  मंत्री  जी  ने  सायं
 कहा  या  कि  उनक्रा  उन्साह  भी  भविष्य
 में मैट्रो  रेलवे  बनाने  लिए.  मनन्‍्द  पड़  गया
 हैबर  भव  वह  कोई  शौर  मैद्रो  या  झान्डर'
 ग्राउंड  रेले  बनाने  क'  बात  नहीं  करेंगे  ।
 इपलिये  प्रश्न  प्राथमिकता  का  है।

 जहां  तक  दस  विधेयक  का  सम्बन्ध
 है  मैं  केवल  दो  तीन  बातें  कहना  चाहता
 हैं  ।  प्राप्ने  इसको  मैद्रों  रेलने  का  नाम

 शाप  भैद्रो  रेलवे  के  प्रशासन  के  लिए
 भी  कुछ  सोच  रहे  हैं।  झाज  रेलवे  का
 प्रशासन  बड़ा  भारी  भरकम  हो  गया  है।
 चह  सम्भल  नहीं  पा  रहा  है।  हभारे
 अपने  इलाके में  रेलवे में  बहुत  भस्त  व्यस्तता
 है  और  कुछ  पता  नहीं  चलता  है।  जनता
 सरकार  ने  झाथिक  घिकेद्रोयकरण  की
 बात  कही  हैं!  कया  मैट्रो  रेलवे  की
 एडमिनिस्ट्रेशन  में  आप  नया  अ्रध्याय  भ्रारम्भ
 नहीं  कर  सकते  हैं  ?  क्या  आप  एक
 आझाटोनोमस  बोर्ड  इसके  लिए  नहीं  बना
 सकते  हैं  (ब्यबधाग)  यह  बहुत  अच्छी  बात
 है  कि  रेल  मंत्री  जी  कह  रहे हैं कि  भागे
 चल  कर  इसका  झ्राटोनोमस  बोर्ड  बनेगा,

 घ०  मघ  इंडचते  :  ऐसा  नहों  कहा।
 कंस्ट्रक्शन  के  बाद  देखेंगे  ।

 डा०  रामजी  सिह:  कम  से  कम
 आध!  प्राश्वासन  तो  मिल  ही  गया  है
 में  समझता  हु  कि  इसको  एक  आटोनोमस
 बोर्ड  के  रूप  में  बनाया  जाना  चाहिये  ।
 शर  जो  आप  ने  9  मेम्बर  इसके  प्रशासन
 में  रखें  हैं,  मैं  यह  नहीं  कहता  भाष  इसमें
 शामिल  फर  दें,  लेकिन  देखेंगे  कि  जो  स्थानीय
 निर्वाचित  प्रतिनिधि  हैं  चाहे  संसद  सदस्य  हों,
 या  विधान  सभा  सदस्य  हों,  या  कुलपति
 हों,  इंस्टीट्यूट  आफ  इंजीनियर्स  के  लोग  हों,
 पब्लिक  हैल्थ  इंजीनियरिंग  डिपार्टमेंट  के
 और  रेलवे  के  हों  इनको  तो  रखें ही,  साथ
 ही  साथ  उपभोक्ताभों  के  प्रतिनिधि  को  भी
 श्राप  रखेंगे  ।

 इसके  सम्बन्ध  में  बड़ी  बड़ी  प्रालोचनायें

 हैं  ।  कहा  जाता  है  कि  मैड़  रेलवे
 दिया  है।  हमारे  सौगत  राय  जी  ने  ठीक  is  a  blackhole  of  Calcutta;  under-
 ही  कहा  है  कि  भूगर्भ  रेलवे  झाप  इसको  नाम  ground  garbage-bin-cum-urinal  oF
 ये  सकते  थे  7  कोई  भौर  हिन्दुस्तानी

 hide-out  for  anti-social  elements,

 नाम  प्राप  इसको  दे  सकते  थे।  भ्राप
 इसको  पाताल  रेलवे  या  भूगभ  रेलवे
 कह  सभते  थे  |

 अरर  इन  घोजों  पर  भ्रभी  से  ध्यान  नहीं  देंगे
 तो  नतीजा  यह  होगा,  क्षमा  करेंगे  मुझे
 कलकत्ता  निषासी,  वहां  काली  जो  हैं  इसलिये
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 आदर  है  हमें,  लेकिन  सचमुच  यह  एक  लालैस
 ऋाउडेड  सिटी  कहलाता  है  धौर  बहां  पर
 इतनी  भोड़  है  कि  यहां  भ्रगर  शुरू  से  इसकी
 साधधानो  नहीं  की  जायगी  तो  राष्ट्र  का
 इतना  ज्यादा  धन  कहीं  बरब'द  न  हो
 जाय  ।  इमीलिये  इसको  जब  तक  ष्ब्स्त
 प्रशासन के  झादर  नहीं  रछ।  जायगा  तब  तक
 यह  मुश्किल  से  सम्भल  पायेगा।

 जिन  लोगों  की  सम्पत्ति  जायगी  उनको
 कतिपूर्ति  देने  का  सबल  है  तो  हमको  समाज-
 बादी  प्रगतिशील  माण्दंड  के  प्नुसार  देनी
 चाहिये  -  यानों  जिनके  छोटे  मकान  हों
 उनको  क्षतिद्ि  की  रकम  भ्रधिक  दे  झौर
 झगर  धन्नसेठों  को  जाती  है  तो  जैसे  सम्पस्ति
 का  अधिकार  इसमें  स्वाप्त  ही  कर  देते
 हैं,  उनको  क्षतिप्रति  देने  में  उदारता  त हक
 दिवई  जाय  |

 इन  शब्दों  के  साथ  मैं  इस  विधेग्क
 का  स्वागत  करता  हूं  कि  झागे  से  इस  प्रकार
 राष्ट्र  का  झप्व्यय  दूसरी  ज्गह  42)  रेल
 बनाये  में  न  किया  जाए  i

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Sir,  I  rise  as  a  Calcuttan  to  wel-
 come  this  Bill  which  is  a  natural  corol-
 lary  of  the  progress  that  the  metro  rail
 hag  already  made,  The  Metropolitan
 Transport  Project  after  having  com-
 pleted  its  work  in  the  Maidan  area
 will  now  have  to  work  in  the  inhabited
 87888  and  it  is  for  this  purpose  that  a
 Bill  of  this  sort  has  become  necessary.

 Sir,  I  am  sorry  that  some  lawyer
 friends  in  this  House  who  do  not
 understand  the  full  implications  of  the
 Bill  and  the  necessity  of  having  such
 a  Bill  have  raised  some  legal  objec-
 tions.  God  save  the  country  from
 such  lawyers?  The  metro  railway  is

 _not  going  to  take  away  anybody's
 Property.  It  would  only  dig  under  ihe
 Property  and  for  that  purpose  it  is
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 asking  for  easement  rights  and  it  is  not
 for  taking  away  or  acquiring  property.

 Mr.  Deputy  Speaker,  Sir,  I  shall
 speak  about  the  specific  provisions  of
 the  Bill  when  I  speak  on  the  amend-
 ments  moved  by  me.  Though  the
 Minister  doeg  not  like  it,  I  shall  make
 My  speech  a  general  one  in  defence  of
 the  tube  railway  because  it  hag  been
 seen  in  the  last  one  year....

 PROF.  MADHU  DANDAVATE:  May
 I  make  a_  suggestion?  Those  hon’ble
 Members  who  have  given  the  amend-
 mentg  even  if  they  can  briefly  mention
 in  defence  of  their  amendments  at  this
 stage  it  would  be  better  so  that  at  a
 later  stage  they  may  technically  mo
 their  amendments,

 MR,  DEPUTY-SPEAKER:  You  can
 speak  on  the  amendments  also.

 SHRI  SAUGATA  ROY:  Sir,  th:
 metro  rail  hag  been  talked  about  for
 the  last  one  year  from  a  certain  section
 of  the  people  in  this  country,  parti-
 cularly  the  strong  ruralist  lobby  in
 Janata  Party  who  thought  that
 spending  of  so  much  money  on  under-
 ground  project  will  be  an  utter  waste
 and  thig  money  could  be  used  better
 for  the  purpose  of  developing  agricul-
 ture  in  this  country,  Let  me  tell  this
 House,  through  you,  that  the  metro
 rail  has  become  a  dire  necessity  for
 the  city  of  Calcutta  which  will  die
 without  such  a  project.  The  metro
 rail  project  was  mooted  in  949  and
 almost  for  20  years  it  remained  dor
 mant  and  nothing  was  done  about  it
 and  now  I  am  very  glad  that  Mr.
 Dandavate  is  the  first  Railway  Minis-
 ter  who  has  come  forward  with  speci-
 fic  construction  work  for  the  metro
 railways.  In  1974-75,  this  metro  rail
 construction  work  wag  started  but
 sufficient  funds  were  not  available  at
 that  time  and  much  progress  could  not
 be  made.  Now,  Rs,  I5  crores  have
 been  allocated  for  the  metro  rail  pro-
 ject  in  the  present  plan  and  I  hope
 that  all  thig  money  can  be  spent  and
 sufficient  progress  can  be  achieved.



 -  But,  Sir,  there  are  certain  problems
 regarding  metro  rail  which  needs  to
 be  mentioned  here.  Thig  is  with  re-
 gard  to  different  technical  aspects.
 No.  is  with  regard  to  tunnelling
 which  will  have  to  be  done  from  Sham
 Bazar  to  Chitpur  Yard  Section.  For
 this  tunnelling  construction  work,
 Russian  tunnelling  sheets  had  to  be
 imported,  |  do  not  know  whether
 there  is  some  problem  about  getting
 these  sheets.  I  hope  this  will  be
 cleared  very  soon.

 No.  2  is  that  I  hear  that  there  has
 been  gome  dilly-dallying  on  the  part
 of  the  Government  in  sanctioning  air-
 conditioning  system  for  this  tube  rail-
 way.  All  I  can  say  ig  that  a  city  like
 Calcutta  has  a  very  high  humidity  and
 especially  during  July-August,  humi-
 dity  will  go  up  to  00  per  cent.
 Without  air-conditioning,  the  metro
 railway  system  cannot  operate.  In
 trying  to  save  money,  if  air-condition-
 ing  is  not  undertaken  now,  this  will
 ultimately  lead  to  further  cost,  because
 ultimately  this  will  have  to  be  air
 conditioned,  Another  point  is  that  the
 proto-type  coaches  are  due  for  trial
 run  in  98l,  I  think  there  has  been  a
 delay  in  the  placement  of  orders  with
 the  ICF,  Originally  the  proto-type
 coaches  were  not  be  manufactured  by
 the  ICF.  But  now  the  ICF  has  been
 entrusted  with  this  job.  I  hope  this
 will  be  done  very  fast.  Now,  there
 has  been  a  substantial  import  substi-
 tution  for  thig  project,  especially  the
 automatic  rail  protection  device  which
 hag  been  discovereg  by  the  Electronics
 Corporation  of  India  Limited,  That  is
 a  new  thing.  But  may  I  say  at  this
 stage  that  now  for  this  metro  rail
 project  once  we  have  spent  Rs.  35
 crores,  there  cannnot  be  any  going
 back,  Ag  far  as  metro  railways  are
 concerned,  we  are  hundred  years  be-
 hind  compared  to  other  countries,  In
 London  tunnelling  for  metro  railway
 Started  in  1884.  The  Soviet  Union
 has  got  tube  rail  even  in  small  towns
 like  Baku  and  Tashkent.  They  have
 got  their  own  tube  railways,  In
 Leningrad  and  Moscow  they  had  tubes
 earlier.  In  India  this  is  the  first  tube
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 railway  that  we  are  going  to  have.
 Except  Japan  where  over-head  raii
 transport  has  developed  to  a  great
 extent,  all  major  cities  of  the  world
 have  got  underground  rail  system.
 Thig  system  ig  the  only  means  of  mass
 communication,  More  so  in  Calcutta
 because  in  Calcutta  the  percentage
 of  road  atea  ig  very  small,  In  Cal-
 cutta,  the  road  area  is  6  per  cent
 compared  to  42  per  cent  in  Delhi  and
 45  per  cent  in  Bombay.  So,  Calcutta
 road  traffic  after  five  years  will  not  be
 able  to  hold  any  traffic  and  added  to
 that  there  ig  atmospheric  pollution  of
 the  diesel  buses.  The  diesel  buses  run
 every  day  and  they  produce  noxious
 Bas,

 It  is  only  with  an  electrically  ope-
 rated  system  that  thig  problem  of  both
 atmospheric  pollution  and  conserva-
 tion  of  our  poor  resources  can  really
 be  resolved,

 Now,  the  main  problem  is  with
 regard  to  the  digging  work  in  Chit-
 taranjan  Avenue  area.  |  have  already
 made  a  reference  to  this  effect  in
 Parliament.  The  State  Government  is
 taking  a  plea  that  unless  diversion
 route  or  qa  circular  railway  wag  5anc-
 tioned,  work  in  the  Chittaranjan  Ave-
 nue  8768  cannot  be  taken  up,

 ३  think  thig  will  be  suicidal  as  you
 will  not  be  able  to  spend  the  sanction-
 €q  amount  of  Rs.  l5  crores.  For  di-
 version  from  Chittaranjan  avenue,  the
 CMDA  had  already  widened  the
 Strand  road,  for  that  purpose  the
 Strand  road  should  be  immediately
 opened  to  traffic  and  the  work  in  Chit-
 taranjan  Avenue  should  be  started
 without  any  delay  by  the  end  of  this
 year,  so  that  by  98i  digging  work  in
 all  these  parts  will  be  taken  up.  There
 ig  also  misapprehension  among  the
 people  and  it  is  being  deliberately
 spread  by  lawyers  who  may  be  eager
 to  take  injunction  proceedings  that  the
 metro  railway  will  harm  buildings  on
 both  sides.  ‘It  has  been  proved  by
 seismic  studies  that  when  diaphrgam
 wall  ig  built  there  is  no  danger  to
 buildings  on  both  sides  of  the  road
 €ven  when  you  do  digging,  tunnelling
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 work.  For  once  the  long  drawn  acqui-
 sition  proceedings  are  cut  short.  In
 our  country  unfortunately  whenever
 public  utility  services  come  up  there
 had  been  a  spate  of  injunctions  and
 the  courts  have  indulged  in  obstructive
 tactics.  I  am  glad  that  Mr,  Dandavate
 hag  chosen  to  cut  short  this  red  tape
 and  delaying  procedures  through  this
 Bill  with  which  easement  rights  can
 be  acquired  easily.

 I  shall  refer  to  my  amendments.
 Firstly,  I  say  that  the  name  of  the
 metro  railway  should  be  Bhoogarbh
 railway  because  metro  railway  is  al-
 ready  the  name  in  New  York,  Paris
 and  Moscow  in  our  country  we  should
 have  our  own  name  Bhoogarbh  rail~
 ‘way.

 PROF.  MADHU  DANDAVATE:
 There  might  be  miscarriage.

 SHRI  SAUGATA  ROY:  I  do  not
 doubt  that  but  mothers  have  to  take
 that  risk,  Why  not  then  Mr.  Danda-
 vate  whose  baby  this  is?  This  Bill
 also  talks  about  setting  up  an  advi-
 sory  board.  I  have  suggested  some
 members  80  that  it  has  really  a  repre-
 sentative  character.  Of  course  the
 Minister  may  or  may  not  accept.  |
 feel  that  the  people’s  representatives
 in  the  city  must  be  adequately  repre-
 sented  on  the  advisory  board.  About
 the  compensation  question  I  am  not
 concerned  whether  big  land  lords  get
 compensation  or  not,  because  we  have
 not  been  able  to  bring  in  a  ceiling  on
 urban  property  and  if  in  the  protext
 of  metropolitan  railway  some  urban
 Properties  of  big  land  lords  can  be
 taken  away  it  will  be  good  for  the
 city.  tr  am  concerned  with  smaller
 people  who  have  got  a  small  house  in
 the  city.  When  you  are  going  to  com-
 Pensate  them,  their  compensation
 should  be  made  at  market  value.  That
 is  why  I  made  the  suggestion  in  res-
 pect  of  persong  whose  property  is  ac-
 quireqd.and  whose  worth  is  below
 Rs,  6000  per  annum.  That  is  only  for
 the  purpose  of  smaller  people.  The
 bigger  people  who  have  big  houses
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 will  claim  damages  and  will  go  to  the
 arbitrator  or  court  and  you  give  ant
 amount.  This  ig  for  the  good  of  the
 People  of  Calcutta  I  am  happy  that
 now  at  least  the  tube  railway  has
 reached  a  point  from  which  there  is
 no  return.  985  is  supposed  to  be  the
 Scheduled  date  when  it  is  to  be  opened.
 The  Minister  hag  laid  the  foundation
 for  the  future.  From  Dum  Dum  to
 Tollygunge  is  only  one  section  of  the
 railway,  north-south  section,  Plans
 for  the  east-west  section  linking
 Howrah-Sealdah,  two  Major  railway
 terminals  should  also  be  taken  up  be-
 cause,  unless  both  sections,  north-south
 and  east-west,  are  taken  up,  the  whole
 gamut  of  Calcutta  traffic  with  its  pro- blem  of  increasing  population—it  will
 go  up  to  423  lakhs  in  986—could  not
 be  met.  I  am  very  happy  that  the
 Minister  has  been  taking  a  lot  of  inte-
 rest  in  thig  matter,  Formerly,  we  had
 a  Railway  Minister  Mr.  Kamalapathi
 Tripathi  who  used  to  get  all  his  work
 done  by  hig  Minister  of  State,  Shri
 Shafi  Qureshi.  Now  we  have  a  Rail-
 way  Minister,  Shri  Madhu  Dandavate, who  doeg  all  the  work  himself  and
 gives  nothing  to  Shri  Sheo  Narain..
 (Interruptions)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  I  have  given  the  best
 engineer,

 AN  HON.  MEMBER:  We  want  some-
 thing  to  be  given  to  you.

 SHRI  SAUGATA  ROy:  I  support this  Bill  for  acceptance  and  in  conclu-
 sion,  I  woulg  like  to  mention  to  the
 House  a  wonderful  advertisement
 which  the  Metropolitan  Transport Project  hag  brought  forward.  It  is
 stated  in  that:  “We  want  to  add  that
 wing  to  the  Calcutta  whose  name  is
 Speed.”  Let  this  Project  bring  speed to  Calcutta.

 MR.  DEPUTY  SPEAKER:  We  have
 already  exhausted  the  time  allotted
 for  this  Bil.  I  am  allowing  five
 minute,  each  to  Shri  Durga  Chand  and
 Shri  Balbir  Singh.
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 ft  yet  चंद  (कांगड़ा)  :  उपाध्यक्ष
 महोदय,  यह  जो  मैट्रो  रेलबेज  बिल  है  जिस
 पर  यह  बहस  हो  रही  है,  जहां  तक  इस
 कानून  का  ताल्लुक  है  मैं  तो  समझता  हूं  कि
 कांग्रेस  के  राज में  i949  से  यह  बात  शुरू
 हुई  थी  शोर  श्ाज  हमारे  साथी  जहां  हमारे
 रेलवे  मंत्री  को  इस  के  लिए  मुबारकबाद
 भौर  बधाई  दे  रहे हैं  वहां  साथ  साथ  यह
 भी  कह  रहेहूँ  कि  जनता  पार्टी  में  ऐसे  भी
 लोग  हैं जो  इस  तरीके से  इतना  पैसा  च
 करने  का  विरोध  कर  रहे  हैं।  लेकिन  मैं
 समझता  हूं  कि  यहूं  एक  ऐसा  सबूत  है
 हमारी  पार्टी  की  तरफ  से  झपेर  हमारी
 सरकार  की  तरफ  से  कि  जो  काम  तीस
 साल  से  पड़े  हुए  थे,  उन  को  हम  ने  उठाया
 है  और  उन  को  पूरा  करने  को  कोशिश  की
 जा  रही  है।  इस  में  कोई  शक  नहीं कि
 इस  मेट्रो  रेलवे  के  कांस्ट्रक्शन  पर  250
 करोड़  रुपय  लगेंगे,  इतना  भारी  खर्चा  इस
 में  है  जब  कि  हमारे  देश  में  भौर  बड़ी  बड़ी
 प्राबलम्स  हैं  जिन  को  हल  करने  की  जरूरत
 है,  लेकित  मैं  समझता  हूं  कि  कलकत्ता
 जैसे  शदर,  जिस  में  कि  भाबादी  का  इतना
 कंजेश्चत  हैं,  कि  यातायात  को  कठिनाई
 को  दूर  करने  के  लिए  झगर  कोई  योजना
 बनी  है  तो  वह  ठोक  है।  लेकिन  आने  वाले
 वक्‍त  में  बम्बई  झोर  दूसरे  शहरों  से  भी  ऐसी
 हो  मांग  की  जायेगी।

 रेल  संत्राप्तय  सें  राज्य  मंत्री  (भी
 शिव  सादायण)  :  नहीं,  चय  नहों  मांग  रहे
 हूँ

 ओो  दुर्गा  चंद  :  इस  बिल में  दो  तोन
 बलाजेज  हैं  जिन  के  बारे  में  हमारे  साथियों
 ने  किक्र  किय। है  :

 “The  Central  Government  may
 constitute  an  Advisory  Board  for
 every  metro  railway  for  the  pur-
 pose  of  assisting  or  advising  that
 Government  on  the  formulation  and
 co-ordination  of  plans  for  the  deve
 lopment  of  metro  railway....”

 मैं  मंत्री  महोदय  से  यह  निवेदन  करूंगा
 कि इस  ऐडवाइजरी  थोडे  में  लोकल  लोगों
 का  'रीप्रेजेन्टेशन  ठीक  तरीके  से  होना
 चाहिए  ताकि  सरकार  को  यह  ठीक  तरीके
 &  ऐडवाइज  कर  सके  भौर  आविट्रेटर  को  इस
 में  प्राविजन  किया  गया  है  जो  फम्पेग्सेशन
 का  भ्रसेसमेंट  करेगा  भर  दूसरे  काम  करेगा
 तो  मैं  समझता  हूं  कि  इस  के  एप्वाइंटमेंट
 में  भी  सरकार  को  आौरे  रेलवे  मंत्री  जी  को
 ठीक  तरह  से  ध्यान  देना  चाहिए  ताकि  ढीक
 झादमी  इस  में  कायम  किए  जाय॑।

 मैं  इतना  ही  कहते हुए  इस  बिल  का
 समर्थन  करता  हूं  भौर  मैं  चाहूंगा  कि  यह्‌

 मेट्रो  रेलवे  कलकता  शहर  की  भीड़भाड़
 को  दूर  करने  के  लिए  कायम.  हो  जाय।

 चऔधरी  बलबीर  सिह  (होशियार  पुर)  :
 उपाध्यक्ष  महोदय,  यह  250  करोड़  रुपये
 का  प्रोजेक्ट  जब  खत्म  होगा  तो  5  सौ
 करोड़  से  ऊपर  चलां  जायेगा  क्योंकि
 प्राम  तौर  पर  जब  भी  कोई  ऐसी  चीज  सरकार.
 पेश  करती  है  जिस  में  ढाई  सौ  करोड़  वाली
 बात  होती  है  तो  खत्म  होने  पर  बहु  उस
 से  कई  गुना  ज्यादा  हो  जाती  है।  सवाल
 यह  है  कि  आज  क्या  हम  इस  काबिल  हो  गए
 हैं  कि  कलकत्ता  शहर  का  यातायात  ठीक
 करने  के  लिए  ढाई  सो  करोड़  रुपया  खर्च
 करना  शुरू  कर  दें  या  इस  देंश  में  जिन
 लोगों  को  पानी  नहीं  मिलता  उन  के  लिए
 पानी  का  इंतजाम  करें, जिन  लोगों  के  लिए
 सड़क  का  कोई  इंतजाम  नहीं  है  उन  के  लिए
 सड़क  का  इंतजाम  करे  या  जिन  के.  लिए  खाने
 का  इंतजाम  नहीं  है  उन  के  लिए  खाते  का
 इंतजाम  करें?  कया  इससे  बड़ा  प्रोजेक्ट
 झोर  कोई  दूसरा  हम  शुरू  नहीं  कर  सकते  ?
 इमने  भ्रपने  मेनिफेस्टो  में  वादा  किया  हैँ  कि
 हम  हर  हाथ  को  काम  देंगे  इसलिए  हम  कोई
 ऐसा  प्रोजेक्ट  शुरू  करे.  जिससे  कि  हर  हाथ
 को  काम  मिल  सके  ।  हमें  प्राथमिकताभों
 के  प्राधार  पर  काम  करना  चाहिए  ।
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 शहुर  में  यातायात  को  थोड़ी  सी  सहुलियत.
 हो  जाये  उसके  लिए  हम  इतनी  बड़ी  रकम

 खच  करने जा  रहेहैं  जननि  भाज  ही  क्वेश्वन
 झावर  में  श्री  चांद  राम  जो  ते  कहा  था,  अपने
 जवाब  में,  कि  नेशनल  हाई  वे  की  सड़कों  को
 ठोक  करने  के  लिए  पैसा  नहीं  है।  झगर
 250  करोड़  सपया  हिन्दुस्तान  की  तमाम
 नेशनल  हाईवेज  को  ठीक  करने  के  लिए
 खच  किया  जाये  भौर  उससे  इस  देश  का
 यातायात  ठीक  हो  जाये  शौर  तब  इस  देश
 में  प्रगति  होने  के  बाद  हम  जो  कमाई  करेंगे
 उससे  कलकत्ता  झोर  दूसरे  शहरों  में  भूमिगत
 रेल  बना  देंगे।  इस  दृष्टि  इस  पर
 गोर  करने  की  जरूरत  है।  भ्रगर  श्राज  से
 दस  साल  पहले  कांग्रेस  सरकार  ने  एक  काम

 शुरू  कर  दिया  था  और  जनता  पार्टी  विरासत
 में  उस  काम  को  जारी  रखे--यहू  कोई  सदी
 बात  नहीं  होगी  ।  जनता  पार्टी  की  सरकार
 को  ऐसी  बातें  करनी  चाहिए  भोर  ऐसे  काम
 करने  चाहिए  जिससे  इस  देश  के  करोड़ों
 लोगी  को  सुविधा  मिल  सके।

 ग्रगर  यह  रेल  बननी  ही  है  तो  इस  के  बारे
 में  मैं  कुछ  बातें  कहना  चाहूंगा  ।  कम्पेंसेशन
 के  बारे  में  कहा  गया  है  कि  प्रापर्टी  भशोनर
 को  90  परसेंट  मिलेगा  शौर  जो  उस  जमीन
 पर  बैठा  हुआ  है  उस  को  केवल  i0  परसेंट ही
 मिलेगा।  एक  आदमी  जो  प्रापर्टी  का  मालिक
 है  बह  तो  सी  रुपया  या  पांच  सो  रुपया  लेता

 है  हर  महीने,  जोकि  स्‍्लोपिंग  पार्टनर  है
 उस  को  तो  90  परसेंट  कम्पेंसेशन  मिलेगा
 लेकिन  जो  उस  ज़मीन  पर बैठ  कर  काम

 करने  वाला  है,  जिसकी  कि  वहां  दुकान
 है  या  कोई  कारोबार  है  उसको  सिर्फ  i0
 परसेंट  ही  मिलेगा--यह  कहां  का  समाज-
 बाद  है  ?  समाजवाद  की  इस  परिभाषा
 को  हमें  बदलता  होगा  प्रौर  हमें  देखना  होगा
 कि  वहां  पर  बैठ  कर  जो  रोज़ी  कमा  रहा  है
 उसको  भी  उस  के  मुताबिक  पैसा  मिल  सके
 झौर  जो  उस  को  हम  बेरोजगार  कर  रहे  हैं
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 we  बाद  में  रोज़गार  का  साध्षत  बना  सके।
 इसलिए  90  परसेंट  धौर  io  परसेंट  का
 जो  प्राविजन  रखा  गया  है  उसको  हमें
 बदलना  चाहिए ।

 इसके  झलावा  हमें  कर्पेसेशन  की  कोई
 हद  भी  मुकरंर  करनी  चाहिए  कि  किस  हुद
 तक  कम्पेंसेशन  दिया  जायेगा  ।  एक  तर्क
 तो  बड़ा  शोर  मचता  हैं,  आज  पंजाब  में
 साढ़े  17 एकड़  की  एग्रीवल्चरल  लैण्ड  की
 सीलिंग  है,  कुछ  अर  प्रदेशों  में  उस  से
 भी  कम  सीलिंग  होगी,  कहा  जाता  है
 कि  इससे  ऊपर  जो  भी  लैंड  हो  बहु  बगैर
 कम्पेसिशन  के  ले  ली  जाये,  इसी  तरह  से
 शहरों  के  लिये  भी  हमें  कोई  हद  मुकरंर  करनी
 होगी  कि  इस  हद  के  बाद  कोई  कम्पेंसेशन
 नहीं  दिया  जायेगा  ।  इस  के  साथ  ही
 इस  बात  को  भी  लाजमी  तौर  १र  देखना  होगा
 कि  जो  छोटे  मालिक  हैं,  जो  छोटे  काम  करने
 वाले  हैं,  जिन  के  हाथ  से  काम  चला  जायेगा
 उन  को  ज्यादा  मुझ्राविज्ञा  दिया  जाये
 और  जो  सलीपिग  पार्टनर  हैं,  जो  लैण्ड-
 लार्ड  हैं,  जिनका  वहां  कोई  काम  नहीं  है
 उन  के  लिए  हद  मुकरंर  की  जाये  कि  इससे
 ज्यादा  कम्पेन्सेशन  उनको  नहीं  दिया  जायेगा  ।

 इसके  श्रलागा  एक  बात  यह  है  कि  जो
 सरप्लस  जमीन  होगी  उसको  गवर्नमेंट
 डिस्पोज़  भ्राफ  करेगी  तोइसके  लिए  एक
 हद  मुकर्रंर  करनी  चाहिए  कि  इतने
 हद  तक  जिनकी  जमीन  ली  गई  है,
 अगर  बाद  में  जमीन  सरप्ससं  होती  है  तो

 उन्हीं  को  वापिस  दी  जायेगी।  इस  बारे
 में  कमिश्नर  या  कॉपिटेंट  भ्रथारिटी,  किसी
 को  भी  भ्रधिकार  नहीं  होता  चाहिए  कि

 झाबिद्रेरी  तौर  पर  फैसला  कर  सके  कि
 ग्र  जमीन  किसको  दी  जाये  या  इसको  नीलाम
 कर  दिया  जाये  ।  यह  फैसला  होना
 चाहिए  कि  वह  झ्रादमी  जो  हद  के  भन्दर  है,
 जिनकी  जामदाद  भोड़ी  है  उन्हीं  को
 सरप्लस  होने पर  वहू  ज़मीन  मिलनी  चाहिए  |
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 ्र  हुआ  ह... क  ा  चाहता  हैं  ६.
 े. सप्लेस  कमोंग  है,  बड़ाय  इसे  के
 ह ८  को  बेच  हें  a  here कर  हें,  उस  को
 इस्तेसाल  में  लाया  जाना  चाहिये।  माज  बड़े-  |
 जड़े  शहरों  में--यह्‌ बड़े  शर्म  को  बात  है--
 कहुंधुस्वान को  प्ाजादी के  तीस  साल ae  भी
 लाखों  जोंग  बड़-बड़े  शहरों  में,  कलकतों
 कैप  शहरों  में  भी,  पटरियों  पर  खुले
 झापमात  के  नोये  लेटत  हैं।  इस  लिये  मैं
 चाहता  हूं  कि  उस  जमीस  को  छिस्पीज
 शफ  करने  के  बजाय  प  पर  छोटे-छोटे
 मकान  बनाये  जायें  ताकि  उन  लोगों  को
 सिर  छपाते  के  लिये  जगहू  मिल  सके  ।

 भाप  जो  बिल  यहां  लाये  हैं--पह  पास
 तो  होगा  ही,  लेकिन  जागे  के  लिये  श्राप
 इस  तरह  की  योजनाभों  को  न  चलायें  ।
 जय  कभी  हमारे  पास  दौलत  भरा
 जायगी,  हिन्दुस्तान  अमीर  हो  ऊायेगा,  उस
 वास  इस  तरह  की  ऐयाशी  हम  कर  सकते
 हैं,  उन  वक्‍त  हम  बड़े  शहरों  के  यातायात
 को  ढीक  करने  के  लिये  250 या  500  करोड़
 रुपया  बच  कर  सकेंगे।  लेकिन  जब  तक
 प  देश  के  लोगों  को  यह  सरकार  रोटी,
 कपड़ा  और  मान  नहीं  दे  रुकती,  तब
 तक  इप  तरह  के  ऐयाशी  के  कामों  को  बन्द
 कर  के  रोटी,  कपड़ा  और  मकान  के  लिये
 प्राथमिकता  दी  जामे  ।

 मैं  उम्नीद  करता  हुँ--मंत्री  महोदय,
 इन  सुझावों  पर  अमल  करेंगे--  जिन  लोगों
 को  कम्पेन्सेशन  मिलना  है,  उन  के  लि
 हद  मुर्कारर  करेंगे,  जिन  को  वहां  से  उखाह
 जा  रहा  है,  झगर  वह  ज़मीन  फालतू
 साबित  होती  हैतो  वह  उन  को  फिर  से
 वापस  मिल  जायगी  ।  समाजवाबी  विचार-
 धारा  कै  लोग  जमत।  पार्टी से  महे  उम्मीद
 करत  हैं  कि  वह  समाजवाद  की  घारा  को
 बहायेगी,  उस  के  प्रवाह  को  चलामेमी,  ताकि
 इस  देश  के  गरीब  रोग  कुछ  राहत,  हीटलास
 ले  सके  ।
 775  -LS—2l.

 PROF.  MADMU  DANDAVATE:  ‘Mr.
 Deputy  Speaker,  I  am  very  happy  that
 from  all.  sections  of  the  House  thee

 ae
 been  unanimous  support  to  this

 AN  HON.  MEMBER:  Except  Mr.
 Bajbir  Singh.

 PROF.  MADERU  DANDAVATE:  No,
 no.  All  have  supported  it.  My  arith-
 matic  is  not  bad.

 Let  me  make  ft  explicitly  clear  hat
 this  is  purely  an  enabling  Bill  which
 is  trying  to  overcome  certain  legal
 difficulties  that  are  likely  to  come  up
 in  executing  the  project  that  is  already
 there,  and  if  such  projects  are  there
 elsewhere  also,  we  anticipated  the
 same  difficulties  ang  thet  is  why  this
 enabling  Bill  is  there.

 Because  the  provisions  of  the  Bill
 are  very  much  non-controversial
 many  hon.  Members  utilised  this  op-
 portunity  to  project  their  views  about
 metro  system  and  the  difficulties  about
 the  underground  works  in  Calcutta.
 They  also  brought  in  financial  aspects.
 But  they  are  all  extraneous  to  the  main
 Bill.

 Sir,  I  may  be  permitted  to  narrate
 a  very  interesting  experience  of  mine.
 In  my  college  days  there  was  a  stu-
 dent  and  during  the  942  movement,
 in  the  college  whenever  he  was  asked
 to  answer  any  question,  he  used  to
 bring  in  the  words  ‘national  revolu-
 tion’,  Mahatma  Gandhi  and  all  such
 things.  Once  the  Professor  of  English
 said:  “How  is  it  that  in  History  paper,
 Administration  paper  and  every  othe!
 paper  you  bring  in  the  name  of  ne-
 tiona}  revolution?”  That  lady  Profes-
 sor  once  asked  the  student  to  write
 an  essay  on  cow  and  that  studeni
 starteq  the  essay  stating  that  cow
 gives  us  milk.  but  we  want  revolution,
 and  he  wrote  an  essay  on  revolution.
 That  is  how  we  got  the  ‘revolution’
 into  the  picture.  I  must  admit  that
 the  same  thing  has  happened  in  this
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 debate;  A  number  of  hon.  4 Members—

 हु  ह...  not  blame  them  and  in  respect
 of  the  lest  among  them,  Mr.  Baibir
 Singh,  I  respect  his  views  and  for  what
 he  hag  said.  He  is  quite  right  and  I
 am  hundred  per’  cent  one  with  him
 that  we  do  not  want  a  repetition  of
 such  projects  in  the  country.  In  that
 case,  the  rural  development  will  suf-
 fer.  We  cannot  afford  to  undertake
 such  heavy  capital  intensive  schemes
 at  all  and  therefore,  we  have  time
 to  concentrate  on  a  project  which
 has  already  begun.  If  we  limited  to
 half  way,  there  will  be  more  loss.  And,
 therefore,  we  must  have  to  expedite
 the  implementation  of  the  scheme;
 and  whatever  difficulties  we  have  en-
 visaged,  we  are  trying  to  nut  them
 forward  through  the  Bill.  We  are  told
 that  the  procedure  that  is  there  in
 the  usual.  Land  Acquisition  Act  would
 be  quite  all  right.  But  it  has  been
 our  experience,  ang  particularly  the
 pleasant  experience  of  lawyers,  that
 whenever  legal  proceedings  proceed
 under  the  Land  Acquisition  Act,  it
 takes  a  lot  of  time.  Unnecessarily  the
 work  is  hampered.  That  is  why  we
 are  trying  to  simplify  the  procedure.
 The  aspect  which  is  basically  involved
 is  not  so  much  of  acquisition  of  land.
 No  doubt  some  aspect  of  acquisition
 of  land  js  there.  But  the  more  im-
 portant  aspect  is  the  acquisition  of
 the  user’s  rights.

 10.00  hrs,
 I  have  made  this  clear  in  my  intro-

 ductory  remark.  Very  often  there  is
 a  surface  on  which  certain  construc-
 tions  are  already  there  and  we  want
 to  have  an  underground  tunnel.  In
 that  case,  we  feel  that  those  rights
 below  the  surface  of  the  land,  are  to
 be  utilized.  Under  the  present  law,
 whenever  somebody  owns  a  piece  of
 land,  as  I  said,  right  from  the  Hell
 to  the  Heaven  he  has  the  ownership
 of  that  land.  Therefore,  we  want  that
 the  user’s  rights  should  be  available
 to  us.  ~And  88  a  result,  we  have  made
 certain  provisions.

 12) “अ  90).  oc. ae  7  iarwcttons
 of  Work
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 A.  lot.  of.  tale  about  “‘caftipéhsation’
 was  there.  But  many  of  my.  ériends
 have  forgotten—and  at  least  those  who
 havé‘a  progréssivé  bent  of  mind  must
 remember—that  in  the  Sth  Lok  Sabha,
 many  of  us  insisted  that  there  must
 be  an  amendment  of  the  Constitution,
 so  that  thé  right  of  property  does  not
 become  an  impediment  in  the  path  of
 socio-economic  transformation  of  the
 country,  And  therefore,  I  was  one
 among  those!  in  the  5th  Lok  Sabha,
 long  prior  to  the  Emergency,  ‘who
 supporteg  a  bill  in  which  the  word
 ‘compensation’  was  dropped,  and  in  its

 Place  the  word  ‘amount’  was  introdu-
 ced.  It.  was  the  25th  Amendment.
 We  felt  that  unless  the  clause  of  com-
 pensation  was  removed.  it  was  likely
 to  be  interpreted  in  a  particular  way.
 And  if  the  word  ‘compensation’  is
 used,  the  direct  meaning  of  that  word
 is  the  just  equivalent  of  the  property
 acquired;  and  then  the  question  of
 market  value  will  come  into  the  pic-
 ture.  We  cannot  afforg  to  give  the
 market  value  every  time.  For  in-
 stance,  when  some  schemes  for  the
 poor  people:in  the  country  are  to  be
 undertaken,  we  cannot  afford  to  ac-
 quire  land  at  market  value.  And,
 therefore,  deliberately  the  5th  Lok
 Sabha  changed  the  old  constitutional
 provisions,  and  the  word  ‘compensa-
 tion’  was  dropped.  I  was  one  among
 those  who  actively  supported  it.  Now
 by  back-door  the  Janata  Party  does
 not  want  to  introduce  the  concept  of
 ‘compensation’  at  all,  because  that  will
 come  in  the  way  of  socio-economic  re-
 form  for  the  poor  people.  Therefore,
 whatever  provisions  have  been  men-
 tioned  here,  will  be  scrupulously
 gone  through.

 There  has  been  a  reference  to  the
 Competent  Authority,  Advisory  Board
 and  the  Arbitrator.  We  have  made  it
 explicitly  clear  what  exactly  our  de-
 finition  of  Competent  Authority.  is;
 and  what  exactly  we  mean  by  Advi-
 sory  Board,  and  by  Arbitrator.  The
 functions  of  these  3  authorities  are
 altogether  different.  Competent
 Authority  will  be  appointed  by  Gov-
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 over  to  the’  Railwsys  ‘for’  a  specific
 Purpose;  the  objectiong  yent  by  people
 can’  be  scrutinized.  ff  ‘there  is  some
 disptite  ‘about  the’  amount  to  be  paid,
 the  matter  can  go  to  the  Arbitrator,
 As  far  as  the  Advisory  Board  is  con-
 cerned,  it  is  a  body  that  is  supposed
 to.plan  and  coordinate  the  activities
 of  the  Metro  Railways.  And,  there-
 fore,  though  with  the  best  of  inten-
 tions  a  number  of  suggestions  have
 been  made  viz.  that  the  members  of
 the  local  authorities—the  Mayor  of
 the  Corporation  and  all  of  them—can
 be  associated,  those  suggestions  will
 be  extraneous  to  the  manner  in  which
 we  want  the  Advisory  Board  to  func-
 tion.  Therefore,  we  have  kept  a
 particular  composition.

 Here,  a  reference  was  Made  that
 we  should  be  able  to  have  the  usual
 provisions  of  the  Land  Acquisition
 Act.  But  I  must  point  out  that  if  we
 try  to  go  through  the  usual]  proce-
 dures,  there  are  likely  to  be  delays.
 For  instance,  my  friend  Shri  Parule-
 kar  has  raised  a  very  significant
 question.

 There  is  already  provision  fo:
 acquisition  and  demolition.  Clause
 2i()  (a)  provides  for  demolition  of
 buildings  for  the  safety  of  Metro
 Railways.  For  that  compensation  is
 paid  under  clause  22,  So,  there  are
 going  to  be  many  possibilities.  In
 soMe  cases,  work  would  be  going  on
 below  a  particular  surface  ang  for
 that  we  would  be  using  certain  rights,
 which  are  not  there  with  us  by  law
 now.  In  some  cases,  if  we  feel  that
 from  the  point  of  view  of  safety,  some
 people  have  to  be  moved  to  alter-
 native  place  for  a  certain  duration
 only  and  they  are  to  be  brought  back
 efter  the  work  is  over  I  want  to
 assure  the  House  that  according  to
 the  Bill,  whether  rich  or  poor,  who-
 ever  is  shifted  temporarily  on
 grounds  of  safety,  alternative  accom-
 modation  will  be  provided  by  us  and
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 Ag  tar  ag  other  rights  are  concern
 ed,  like  how:  much  is  the  amount,  it
 dg  better  that  we  should  leave  them
 to.  the  arbitrator.  Suppose  whatever
 hag  been  decided  by  the  competent
 authority  is  not  acceptable,  in  that
 case,  the  matter  can  go  to  ‘the  arbi-
 trator.  We  have  also  fixed  the  time
 limit.  At  the  initial  stage,  it  is  2
 days  8700  it  is  over,  when  it  comes  to
 the  arbitrator.  Even  under  the  Arbi-
 tration  Act  the  limit  is  four  months.
 In  that  case,  the  entire  thing  can  be
 expedited  very  easily  and  there  will
 be  no  difficulty  at  gil.  That  js  the
 reason  why  all  the  formulations  have
 been  made  in  a  particular  manner.

 The  hon.  Member,  Shri  Poojary,
 who  initiated  the  debate,  starteq  with
 the  rehabilitation  of  displaced  per-
 sons.  I  have  made  thet  point  expli-
 citly  clear.  As  far  as  the  other  parts
 of  his  speech  are  concerned,  they  are
 extraneous  to  the  debate  and  I  will
 not  refer  to  them.  For  instance,  he
 referred  to  the  World  Bank,  from
 where  we  are  going  to  get  money.
 There  is  no  yuc-tion  of  participation
 from  the  World  Bank,  as  far  as  this
 project  is  concerned.  Anyway,  that
 is  extraneous  to  this  particular  ques-
 tion.

 6.68  hrs.

 {Surt  DHIRENDRANATH  Basu  in  the
 Chair].

 As  far  ag  my  friend,  Shri  Parulekar,
 is  concerned,  I  have  already  clarified
 that  point.  I  can  give  a  solemn
 assurance  that  there  is  no  tendency
 on  the  part  of  the  legislative  bodies
 in  the  country  to  intrude  into  the
 arena,  of  the  court’s  authority  and
 thereby  make  an  encroachment  on
 the  court's  authority.  He  said  that
 during  the  Emergency  we  have  found
 out  what  are  the  disastrous  conse-
 quences.  J  can  asSure  the  hon.  Mem-
 ber  that  only  you  cannot  go  to  the
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 lower  courts  but,  far  as  the  in-
 herent  right  of  writ  is  concerned,  it
 cannot  be  taken  away  at  ell,  and  so
 Jong  as  the  Janata  Party  continues  to
 be  in  power,  that  right  will  always
 remain  inviolable.  I  can  give  that
 solemn  essurance.  But,  as  far  as  the
 other  proceedings  are  concerned,  they
 will  unnecessrily  delay  the  proce-
 dures,  That  is  the  reason  why  we
 have  said  that  these  matters  should
 not  be  made  justiciable,  as  far  as
 lower  courts  ere  concerned.  Other-
 wise,  there  would  be  more  and  more
 delay,  as  far  ag  the  execution  of  the
 project  is  concerned.  I  have  already
 replied  to  his  other  points.

 Our  friend,  Shri  Basu,  raised  a
 number  of  points.  They  have  noth-
 ing  to  do  with  the  Bill.

 AN  HON.  MEMBER;  He  is  in  the
 Chair  now.

 PROF,  MADHU  DANDAVATE:  I
 am  sorry.  I  did  not  notice  that  you
 are  in  the  Chair.  After  all,  I  am  छ
 Professor  and  a  professor  is  absent-
 minded.  So,  I  forgot  you  are  in  the
 Chair.  Sir,  when  you  are  in  the
 Chair,  I  cannot  say  that  you  made
 irrelevant  references.  So,  J  must  try
 to  find  relevance  even  in  your  irrele-
 vant  references,  While  sitting  in  that
 Cheir,  you  would  not  be  irrelevant,
 but  while  sitting  on  the  other  side,
 you  may  make  certain  remarks  with
 the  best  intention  of  finding  out  what
 are  the  facts  and  figures.

 Sir,  you  wanted  to  know  what  is
 the  extent  of  this  particular  scheme.
 It  is  8.3  km.  You  algo  wanted  to
 know  how  much  of  it  is  private  pro-
 perty.  I  am  happy  to  say  that  it  is
 only  3  k.m.  which  is  private  property.
 As  far  as  the  rest  of  the  property  is
 concerned,  you  need  not  be  worried
 at  all  that  a  lot  of  complications
 would  be  created.

 I  can  assure  the  House  that  this
 particular  scheme  will  be  expedited.

 FULE.26.9_  section of Frocks) of  Mocks).  अक

 The  various  provisions  -we  eye  wo

 ‘Whenever
 referred  to  any  particular  guthority,
 competent  authority,  Board  or  erbitre-

 iid
 e  have  specifically  defined  what

 =  is  meant  by  that,  what  exact-
 ly  ig  the  scope  of  the  jurisdiction  ete,
 Everything  has  been  mentioned.

 की झमम्त दखे :  कोटं  की  जरिस-
 डिब्रशन  के  बार  में  बही  तो  बताया  गया  हूँ।

 PROF.  MADHU  DANDAVATE:
 Therefore,  as  I  told  you,  as  fer  as
 courts  are  concerned,  the  jurisdiction
 is  not  completely  ruled  out.  The  only
 thing  is  that  we  do  not  want  all  these
 matters  to  go  to  the  lower  courts  and
 thereby  create  obstacles  in  the  path
 of  execution.  That  is  the  reason  why
 we  have  brought  provisions  to  that
 effect.

 I  thought  that  this  Bill  would  be
 disposed  of  within  half  ay  hour  or
 one  hour.  That  was  my  confidence,
 but  I  found  that  because  Members
 wanted  to  express  their  grievances  on
 this  issue,  they  went  off  the  track.
 Anyway,  I  am_  very  happy  that  that
 also  helped  me.

 SHRI  SAUGATA  ROY:  On  a
 point  of  order.  Js  there  any  rule
 that  when  we  are  speaking  on  a  Bill,
 we  should  not  speak  on  the  generel
 principles  of  the  Bill  and  we  have  to
 stick  only  to  the  provisions  of  the
 Bill?

 PROF.  MADHU  DANDAVATE:
 I  do  not  want  to  hurt  the  hon.  Mem-
 ber,  but  let  me  say  that  the  financial
 outlays  of  the  Metro  scheme  are  not
 at  all  connected  with  this  enabling
 Bill  which  is  purely  of  a  legal  nature.
 If  I  were  in  your  place,  in  order  ta
 focug  the  attention  of  the  country  on
 the  scheme,  I  would  have  done  the
 same  thing,  but  because  I  am  a  Min-
 ister,  cannot  do  it,  but  I  can  point
 out  to  you  that  it  is  extraneous  to
 the  actual  content  of  the  Bill.
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 I  am  very  happy  that  unanimo
 all  the  sections  of  the  Housé  have
 supported  the  Bill.  Some  amend-
 mentj‘ate  there.  Those  who  wanted
 the  Bill  to  be  circulated  to  elicit  pub-
 He  opinion  have  withdrawn  their
 amendments  by  withdrewing  them-
 selves  from  the  House.  Therefore,
 those  amendments  have  not  come  up.
 As  far  ag  the  other  amendments  are
 concerned,  I  respect  their  spirit.  I
 can  assure  Dr.  Ramji  Singh  and  others
 that  some  of  the  points  that  they
 have  made  regarding  the  conduct  of
 the  Metro  Railways,  once  they  are
 constructed,  can  be  part  of  another
 Bill  to  be  brought  before  the  House.
 As  far  as  this  Bill  is  concerned,  it  is
 mainly  concerned  with  acquisition
 proceedings  and,  therefore,  let  it  re-
 main  restricted  to  that.  Therefore,  I
 would  humbly  request  all  the  Mem-
 bers  of  the  House  who  have  tabled
 amendments  to  withdrawn  them,  as
 they  are  not  of  8  basic  nature,  and
 allow  the  Bill  to  be  passed
 unanimously.

 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill  to  provide  for  the

 construction  of  works  relating  to
 metro  railways  in  the  metropolitan
 cities  and  for  matters  connected
 therewith,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 an
 CHAIRMAN:  Clause  2,  Shri

 int  Dave.
 SHRI  ANANT  DAVE  (Kutch):

 Not  moving.  ;
 MR.  CHATRMAN:  The  question  is:

 “That  Cluase  2  stand  part  of  the
 Bil.”

 The  motion  was  adopted

 Clause  2  twas,  44068  to  the  ‘Bi.

 MR.'CHAIRMAN:  ‘The  question  is

 "That  Glause  8  stand  part  of  the
 BL"  ,  me  as  et

 The  mation,was,  adapted.
 Clause  3  was  added  to  the  Bill.

 MR.  CHAIRMAN:  Clause  4,  Shri
 Saugeta  ‘Roy

 SHRI  SAUGATA  ROY:  Not
 moving.

 MR,  CHAIRMAN:  The  question  is:

 “That  Clauses  4  to  6  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  4  to  6  were  added  to  the  Bill.

 MR.  CHAIRMAN;  The  question  is:

 “That  clause  7  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  7  was  added  to  the  Bill.

 Clauses  8  to  38  were  added  to  the  Bill.

 MR.  CHAIRMAN:  Now  clause.  39
 Mr,  Parulekar,  are  you  moving  your
 amendment?

 SHRI  BAPUSAHEB’  PARULEKAR
 (Ratnagiri):  Sir,  though  I  am  not
 moving  my  amendment,  I  want  to
 make  the  position  very  clear.  Now,
 you  have  mentioned  in  this  clause  that
 no  suit  or  application  for  injunction
 shall  lie  in  any  court  against  the  Cent-
 ral  Government  or  the  metro  railway
 administration  or  any  officer  in  res-
 pect  of  any  work  done  by  it.  Suppose,

 -tomoerrow,  somebody  comes  and  starts
 digging  in  my  iand,  I  shall  be  de-
 barred  from  going  to  the  court  under

 ‘the  provisions  of  this  Act.  Therefore,
 T  request  you  to  kindly  consider  this
 amendment.  It  will  make  the  posi-
 tion  very  clear  if  you  add  these  words
 ‘whieh  -I-  have  mentioned  in  my
 amendment

 PROF:  -MADHU  on DANDAVATE:
 Let  me  clarify  this  that  it  is  only  in
 pursuance  of  this  Act
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 "MR.  CHAIRMAN:  ‘The  question  is:

 “That  clause  39  stand  pert  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  39  was  added  to  the  Bill.

 Clauses  40  to  45  were  added  to  the
 Bit.

 MR.  CHAIRMAN:  Now,  I  take  up
 the  Schedule,  the  Clause  1  the  Enact-
 ing  Formula  and  the  Title  together.

 SHRI  SAUGATA  ROY:  I  have  an
 amendment  to  Clause  l.  I  only  want-
 ed  to  change  the  name  of  the  Bill  from
 “Metro”  to  ‘“Bhugarbha’..  When  I
 suggested  that,  the  Minister  said  that
 there  is  a  danger  of  miscarriage.  I
 think,  an  Indian  name  would  be  more
 suited  to  Indian  conditions.

 PROF,  MADHU  DANDAVATE:
 I  saig  it  in  a  lighter  mood.  The  fact
 is  that  this  Bill  concerns  the  project
 which  will  be  principally  under-~
 ground  but  a  part  of  the  project,  in
 some  cases,  can  also  be  overground.
 We  cannot  cal]  it  partly  “Bhugarbha”
 and  partly  overground.  Therefore,
 it  is  better  let  it  remain  as  it  is.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Schedule,  Clause  i,  the
 Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Schedule,  Clause  1,  the  Enacting
 Formula  and  the  Title  were  added  to

 the  Bill.

 PROF,  MADHU  DANDAVATE:  I
 move:

 “That  the  Bill  be  passed.”
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bil)  be  passed.”
 The  motion  was  adopted.

 —

 ise  ben
 wot  oe

 INDIAN  EXPLOSIVES  (AMEND-
 MENT)  BILL

 MR.  CHAIRMAN:  The  House  will
 now  take  up  the  consideration  of  the
 Indian  Explosives  (Amendment)  Bill.
 Shri  George  Fernandes.

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  Mr.
 Chairman,  Sir.  I  move:

 “That  the  Bill  further  to  amend
 theIndian  Explosive  Act,  1884,
 be  taken  into  consideration.”

 This  is  an  amending  Bili  which  is
 of  a  technical  nature.  The  amend-
 ments  that  are  sought  to  be  moved
 to  the  Indian  Explosives  Act  of  884
 are  based  on  the  recommendations  of
 a  committee  that  was  appointed  in
 September,  966  to  study  the  working
 of  the  Indian  Explosives  Act  and  the
 rules  framed  under  it.  The  com-
 mittee  was  expected  to  submit  its
 report  in  three  months’  time.  It  was
 a  departmental  committee,  multi-dis-
 ciplinary,  and  was  expected  to  sub-
 mit  its  report  in  three  months.  It
 took  a  year  and  three  months  to
 finally  submit  its  report.  Therefore.
 the  Government  took  about  a  year
 and  four  months  to  go  through  the
 report  and  come  to  certain  eonclu-
 sions.  Then,  an  officer  was  appoint~
 ed  to  draft  the  Bill.  But  this  appoint-
 ment  took  place  four  years  and  two
 months  after  the  Government  hed
 considered  the  recommendations  of
 the  Committee.  The  officer  himself
 took  two  years  and  thrée  months  to
 draft  the  Bill  which  is  of  8  technical
 nature  and  is  based  on  the  recom~
 mendations  of  a  committee  which
 had  been  accepted  by  the  Govern-
 ment.  All  this  hes  taken  about  ten
 years.  Between  September,  966  and
 towards  the  end  of  ‘1976,  the  draft
 Bill  wag  got  ready  to  amend  the  Act
 in  the  light  of.  the
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 made  by  a  .committes  which,  of:
 course,  had  .  called  emend-

 this  amending  Bill  which  is  before  the
 House.

 The  Indian  Explosives  Act  of  884
 itself  ig  a  piece  of  legislation  which
 igs  primarily  of  a  regulatory  nature
 and,  as  its  Title  states,  it  is  meant
 to  regulate  manufacture,  possession,
 use,  sale,  transport  and  importation
 of  explosives.  This  amendment  has
 now  become  necessary  because  there
 has  been  a  change  in  the  explosive
 industry,  In  other  words,  when  the
 Act  was  first  passed  in  +1884,  India
 was  hardly  manufacturing  any  explo-
 aives,

 We  were  importing  explosives  from
 Britain  and  the  Act  at  that  time
 therefore  was  primarily  concerned
 with  the  import  and  the  storage  of
 explosives.  Sir,  since  then,  there  has
 been  a  radical  change  and  in  1966.
 when  this  Committee  was  appointed
 the  situation  was  that  we  were  not
 only  producing  explosives  but  we  were
 even  exporting  certain  categories  of
 explosives.  But  the  Act  did  not  pro-
 vide  for  export  of  explosives.  Then
 in  regard  to  testing,  in  regard  to
 various  types  of  explosives  that  we
 have  now  begun  to  manufacture,  the
 Act  did  not  contain  the  provisions  for
 it  when  it  was  enacted  in  1884.  The
 entire  industry  was  at  a  certain  stage
 of  development.  since  then  there  have
 been  technical  developments  within
 the  industry  which  have  widened  the
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 Some  of:  ihe’  difitulties  which  the
 industry  has  been  facing  in  the  con-
 text  of  licensing  also  have  been  taken
 note  and  of  these  difficulties.  are
 sought  to  be  removed  through  this
 amending  Bill.  The  very  fact  that
 there  is  no  amendment  moved  except.
 one  by  one  hon.  Member  that  the
 Bil]  be  circulated  for  the  purpose  of
 eliciting  opinion  thereon,  the  very
 fact  that  there  are  no  other  amend-
 ments  moved  is  indicative  of  the  fact.
 that  it  is  not  a  controversial  Bill;  it
 is  primarily  of  a  technical  nature  and
 I  would  therefore  commend  it  for
 adoption  by  the  House,

 MR.  CHAIRMAN;  Mr.  Ram  Kishan
 who  has  given  notice  of  his  amend-
 ment  ig  not  present.

 Motion  moved:

 “That  the  Bill  further  to  amend
 the  Indian  Explosives  Act,  ‘1884,  be
 taken  into  consideration.”

 Shri  Ajitsinh  Dabhi.

 SHRI  AJITSINH  DABHI  (Anand):
 Mr.  Chairman,  Sir,  the  Indian  Explo-
 sives  Act  of  864  was  intended  to  ban,
 to  restrict  or  to  control  the  use  of
 explosives  in  this  country.  The  Act.
 I  think,  was  amended  somet  time  in
 975  also,  From  974  onwards,  some
 political  parties  and  their  leaders  who
 now  form  the  constitutions  of  Janata
 Party  were  spreading  violence  in  the
 country  and  were  openly  advocating
 the  use  of  explosives  to  over-throw
 the  Government  established  by  law.
 Mr.  Chairman,  you  are  aware  that  in
 those  days  several  persons  who.  are
 now  in  authority  in  the  Janate  Party.
 and  the  Janata  Governntent  were
 busy  in  collecting  explosives  like  dy-
 namites  and  others.  They  were  using
 these  dynamites  to  damage  or  ,abot-
 age  the  bridges  on  roads  end  railways,
 and  they  hed  been  successful.  in.  sub-
 verting  the  means  of  communication
 iy,  the  whole  of  the  country,  thereby
 paralysing  the  administration  of  the.
 government  in  this.  country.



 SHRI  GEORGE  FERNANDES:
 When  was  that?

 SHRI  AJITSINH  DABHI:  That  was
 in  1974,  This  trend  had  been  going
 on  from  973  onwards.  One  of  the  Mi-
 nisters  of  the  Cabinet  of  the  present
 Central  Government  has  been  report-
 ed  to  have  boasted  of  having  himself
 sabotaged  some  52  bridges  on  the  rail-
 ways  during  the  Emergency.  It  was
 lor  this  reason  that  the  then  Govern-
 nent,  the  Congress  Government,  was
 thinking  of  bringing  an  amendment—

 to  cope  up  with  the  use  of  explosives
 to  achieve  political  goals.

 The  hon,  Minister  in  charge  of  this
 Bill  regarding  explosives  had  himself
 been  prosecuted  for  collecting  and
 using  explosives  for  sabotaging  vari-
 oug  means  of  communication  in  this
 country.  It  wag  alleged  by  the  prose-
 cution  that  the  aim  was  to  paralyse
 the  administration  of  the  government
 and  to  overthrow  the  government  es-
 tablished  by  law.  It  is  in  this  country
 that  political  leaders  having  no  faith
 in  the  ballot  box  and  who  openly  ad-
 vocated  use  of  explosives  and  vio-
 lence  to  change  the  existing  govern-
 ment,  are  allowed  to  describe  them-
 selves  to  be  the  followers  of  Mahatma
 Gandhi,  the  apostle  of  non-violence.
 It  is  only  in  this  country  that  a  po-
 litical  party  goes  on  declaring  that
 they  will  not  promote  defections  and
 yet  at  the  same  time  fills  its  rank  and
 file  with  defectors.

 The  hon,  Minister  in  charge  of  this
 Bill,  Shri  George  Fernandes,  has
 many  qualities  in  himself:  he  is  an
 honest  man,  he  ts  a  steadfast  man,  he
 is  tenown  for  his  _self-righteousness.
 But,  I  think;  he  has  no  moral  right
 to  introduce  and  move  this  Bill  Tre.
 garding  explosives.  I  thine,  the  House
 will  agree  with  me  in  this.  We  have
 often  seen  this  hon.

 x  breed  ial ring  to  and  profusdly  from.

 ihe,  bodks  of  Mahatma  Ganditi.  He
 can  have  nd  ‘moral  right  te  introduce
 afid’  get  this  "BH!  pated”  Even  after”
 the  hon.  Misister  in  chatge™  of  “this?
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 BMll  had  tekeri  ooath  befére  the  Ss-
 madhi  of  Mahatma  Gandhi,  the  apos-
 tle  of  non-violence,  in  March  977
 and  in  spite  of  his  being  a  responsi-
 ble  member  of  the  Cabinet  of  thi
 Janata  Government,  he  had  stated  in
 Mangalore  last  year  that,  ‘even  today’,
 he  will  not  hesitate  to  resort  to
 violence  to  overthrow  an  authoritarian
 government,

 This  country  knows  only  one  me-
 thod  of  democracy,  and  that  is  the
 ballot-box.  Therefore,  I  submit  that
 the  Hon.  Minister  has  no  moral  right
 to  introduce  and  pilot  this  Bill.  I
 use  these  words  ‘moral  right’  deli-
 berately  because  several  Members  of
 the  Janata  Party  sitting  on  the  Trea-
 sury  Benches  state  ad  nauseam,  here
 in  the  House  ang  outside  the  House,
 that  the  Congress  Party  has  no  moral
 right  to  do  a  particular  thing  or  say
 a  particular  thing,  that  Indira  Gandhi
 has  no  moral  right  to  say  a  particu-
 lar  thing  or  has  no  moral  right  to  do
 a  particular  thing.  Therefore,  I  say
 that  the  Hon.  Minister  has  no  moral
 right  to  pilot  this  Bill  and  I  would
 request,  if  my  voice  goes  to  the
 Hon,  Prime  Minister,  that  he  may
 give  the  charge  of  piloting  this  Bill
 to  some  other  Minister—probably  the
 ‘Minister  or  state  or  some  Deputy  Mi-
 nister.

 The  Bill  speaks  of  licences  to  be
 taken  by  persons  using  explosives.  f
 was  seriously  thinking  of  making  a
 suggestion  that  some  provision  should
 be  made  in  this  Act  to  the  effect  that
 persons  like  the  Hon,  Minister  Mr.
 George  Fernandes,  Shri  G.  K.  Reddi
 and  his  other  associates,  the  so-called
 apostles  of  democracy,  should  be  dec-
 lared  to  have  pétmanient  licences  to
 use  explosives.

 ff  you  look  te  the.  definition  of  ‘ex-
 plosive’  as  it  steod  in’  the  Act  un-
 arhended.  ‘the  original  definition  con~"
 tained  the  word  —  2

 piste it-  you  leek  to  the  amended  Bin
 is  being  brought  forward  क्त  the:  Hon.
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 will.  fing  that  48  the  definition  of  ‘ex-
 plosive’  the  word  ‘dynamite’  has  been
 dropped.  No  particular  reason  is  given
 for  droping  this  word  ‘dynamite’
 trom  the  definition  of  the  word  ‘ex-
 plosive’.  It  may  be:  that,  because  of
 his  much  obsessed  association  with
 dynamite  or  because  he  had  been  in-
 volved  in  a  case  which  is  known  88
 the  ‘Baroda  Dynamite  Case’  the  Hon.
 Minister  has  an  anathema  for  this
 word  ‘dynamite’.  Of  course,  the  Gov-
 ernment  and  the  Hon,  Minister  owe
 it  to  this  House  to  explain  why  this
 particular  word  ‘dynamite’  has  been
 deleted  from  the  definition  of  the
 word  ‘explosive’.

 The  former  Home  Minister  Mr.
 Charan  Singh  had  prepared  a  power-
 ful  explosive.  The  name  of  this  ex-
 plosive  is  ‘corruption  allegations
 against  the  Prime  Minister  of  this
 country’.  The  ex-Home  Minister  has
 thrown...  (Interruptions).

 SHRI  GEORGE  FERNANDES:  Sir,
 the  Hon.  Member  is  within  his  rights
 to  attack  me,  but  I  totally  object  to
 his  bringing  in  the  Prime  Minister,

 or  anything  that  anybody  has  said
 about  the  Prime  Minister,  during  this
 discussion  on  the  Bill  on  explosives.
 (Interruptions).  I  must  go  on  record
 as  having  registered  my  emphatic
 protest.  (Interruptions).

 SHRI  AJITSINH  DABHI:  An  ex-
 plosive  has  been  thrown  by  the  for-
 mer  Minister  on  the  Janata  Party
 and  the  Janata  Government....

 SHRI  GEORGE  FERNANDES:  I
 would  request  that  the  Hon.  Member
 may  be  asked  to  speak  on  the  Bill
 ang  not  on  the  Prime  Minister.

 MR.  CHAIRMAN:  You  are  re-
 quested  net  to  sey  things  which  are
 not  relevant.  to  the  Bill.  Why  should
 you  ‘say  all  this?

 थी  यु  रेस  विक्रम  (  शाहजहांपुर  )
 प्रोगोड़िय  .  अ्ष्यकार  शब्द  को  तिकाल

 बीप  a  -  ial  aime:

 Se  eee  |

 MR.  CHAIRMAN:  I  have  requested
 him  not  to  say  irrelevant  things.

 SHRI  AJITSINH  DABHI:  I  was.
 saying  that  this  most  powerful  ex-
 Plosive  has  been  thrown  by  the  ex-
 Home  Minister  on  the  Janata  Govern-
 ment  and  it  has  exploded  so  devastat-
 ingly  that  its  rumblings  have  reached
 every  nook  and  corner  of  this.  coun-
 try  and  these  rumblings  in  the  air  will
 not  die  down  until  the  exit  of  the
 Prime  Minister,  unless  this  Govern-
 ment...

 MR.  CHAIRMAN:  How  is  this  re-
 levant?  How  are  you  concerned  with
 the  Prime  Minister  here?

 SHRI  GEORGE  FERNANDES:
 Where  is  the  Prime  Minister  comming
 here?  (Interruptions).

 SHRI  AJITSINH  DABHI:....  un-
 less  the  Government,  unless  the  Mem-
 bers  of  this  Government  who  pro-
 claim  themselves  to  be  the  follows
 of  Gandhiji.

 MR.  CHAIRMAN:  How  is  that
 concerned  with  this  Bill?

 SHRI  AJITSINH  DABHI:..  are  a
 hopicritical  bunch  of  politicians.  I
 submit  that  this  particular  Bill  has
 been  brought  forward  in  a  very  op-
 portune  time  when  this  particular
 powerful  explosive  has  exploded  the
 Janata  Government.  With  these  words
 I  support  the  Bill....  (Interruptions).

 MR.  CHAIRMAN:  Very  irrelevant.

 भी  हकम  शम्द  कछवाय  (उज्मेग):
 सभापति  जी,  मैं  झाप  से  निवेदन  करना
 चाहता  हूं  ।  जो  माननीय  सदस्य  अभी
 इस  विधेयक  पर  बोले  हैं,  ,  उन्होंने  कुछ

 ऐसी  बात  कहीं  हैं  जितका  विधेयक  से
 कोई  सम्बन्ध  नहीं  -  है  इससखिए.  मेरा
 झप  से  निशेदन  है  कि  जो सव  विवेयक
 में  सम्बन्ध  नहीं.  रखेता  हैं.  उस
 ख़सम  को.  भाप  -  अयेंद्राही.  .  से  निकाल
 दीजिए



 339  Indéaw-  ‘Exptorve: (*  +  foui-ae! 8  #0,  0876  ae  Cr  ast  346%

 समाप्ति  महोदय  :  म्ह  ता  उनकी  प्रपी
 डिपेंती  की  बात  है।  इसने  कुक  बिल्कुल
 इरेलेड्रेन्ट  था  1

 डा०  रामया  सिह।
 डा०  रामजी  सिंह  (भागलपुर)  :  सभापति

 महोंदय,  भारत/य  विस्फोदक  संशोक्षन
 बिल  श्राज  हमारे  सामने  हैं  v  यह  वस्तुतः
 ब्रिटिश  राज  के  जमाने  का  जो  884  का
 इंडियन  एक्प्प्जीसिड  फ्क्  है,  उतो  का
 संयोजन  है  t  वह  ऐक्ट  875 के  ऐक्ट
 के  वेट  पर  बता  4  इसलिए  इस  ऐक्ट
 का  संतोवन  करता  बढत  आावश्यकथा।
 खास  कर  के  इस  कारण से  भी  इसका

 संगोवन  करता  जरूरी  था  कि  वर्तमान

 युग  में  एक्सप्लोसित,  विस्करोटक  पदायों  की
 परिनाता  बदल  रहो  है  1  जा  बस्तुएं
 पहले  विस्फोटक.  नहीं  मानो  जातो  थीं,  वे
 ह. है  फिस्फोटक  मानी  जाने  लगो  हैं
 इस  लिए  इस  ऐक्ट  का  संशोक्षन  होता
 आवश्यक  है  |

 एक  माननीय  संसद  सदस्य  ने  अझमी  छ
 बनें  इस  सदन  में  र्ण्बों  हैं  ।  उसके
 संदर्भ  में  जाने  की  अतवश्यकृरता  नहीं  है।
 उन  का  स्वयं  को  ह्दय  में  लगता  होगा
 कि  उतकी  बे  निरक  हैं  ।  हमारे
 उद्योग  मंत्रो,  श्री  जाज  क्नानडिस  जा
 जो  यह  बिल  लाये  हैं,  उनको  शोर  इंगित
 करते  हुए  उन्हेंने  डायनामाइट  का  नाम
 लिया  ओर  कहा  कि  डायतामाइट  भो

 एक  विस्फोटक  पदार्य:  है  ।  डायनामाइट
 केस  के  दूसरे  सज्जन  श्री  सी०  कै०  जो०

 रेहो  ने  जो  कुछ  कहा  है  उसको  मैं  झापके

 सामने  रखना  चाहता  हूँ  ny  उन्होंने  कहा

 Government  in  *  withdrawing’  the
 case  came  from  the-pedple  who, “it

 -
 they  did  not  directly  coilaborate
 with  the  dictatorship,  were  silent’
 spectators  to  the  most  ©  flagrant
 abuse  of  ह... अ

 सी  समय  हमारे  उद्योग  मंत्री  का  जो  कथन
 है  भ्रोर  जो  ऐतिहासिक  कथन  है  मैं  चाहता
 हैं  कि  उसको  दहू  सदन  सुन  ले  7  उन्होंने
 कहा  था  :

 “My  conacience  and  sensibility
 could  not  tolerate  the  rape  of  our
 people  and  our  country.  And  I  be-
 lieved  as  I  believe  now,  that  my  fu-
 ture,  my  comfort,  and  my  health—
 even  my  life—were  not  worth  any-
 thing,  if  what  had  been  done  to  the
 country  and  our  people  were  not
 righted,  and  the  woman  who  had
 established  herself  as  the  queen
 with  greater  powers  than  any  de-
 spot  in  history  was  not  removed.  To
 this  task  I  addresseq  myself  and  if
 the  dictator  arid  her  minions  wish
 to  punish  me.  or  even  take  my  life,
 I  am  prepared,  and  will  consider
 my  privilege  to  suffer  for  what  I
 am  convinced  as  the  fight  for  the
 iberty  of  our  people.”

 इन्होंने  गांधी  की  हिंसा  झोर  भहिस्य
 की चचा  की  है  1  गांधी  जीने  कहा
 था  कि  हिंसा  भौर  प्रहिसा  में  गले

 अुनाव  करना  हो  तो  मैं  भ्रहिसा  को  चुनूंगा
 लेकिन  जब  हिंसा  शौर  कायरता  के
 बीच  में  चुनाव  करना  होगा  तो  मैं  हिसा
 को  चूनूंगा  7  उन  के  शब्द  ये  हैं:

 «  violence is  better  than  cow-
 ardice”.

 मं  समझता  हूं  कि  जिस  समय  भारतवर्ष
 की  स्थतंत्ता  ह्पी  प्ोपदी का चीर हरण का  चीर  हरण
 हो  रहा  था  तो  जो  चुप  पौर  शांत  रह  कर
 सहन  कर  रहें  ये  ये  भहिसा  के  पुजारी  नहीं
 बल्कि  कायरता  कैपुजारीये  i  इसीसिए
 चह  बड़े  गौर का का  विर्धय है  कि  हमारे
 कऋार्तिकारी  मंत्री  ने  विस्कोटक  की  परि-
 भाषा  को  विज्ञान  के  संदर्भ  में  उपस्थित  किया  है।
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 हमें  माहूम  ही  है  कि  26  सितस्वर,
 966  को  भारत  सरकार  से  oko.  राय  की
 प्रध्यक्षता  में  एक  समिति  बनाई  थी  जिसमे
 विस्फोटक  के  संस्वस्ध  में  विचार  किया  था।
 उस  ने  कुछ  झपनी  सिंफारिशें  भी  की  थीं.
 इस  सिफारिशों  को  इस  संशोधन  विशध्षेयक
 को  उपस्थित  करते  संमय  ध्यान  में
 रखा  गया  है  भोर  तभी  इंडियन
 एक्सप्लोसिक  एक्ट  884  का  संशोधन
 किया  जारहा  है  t

 इसके  तोन  खास  उद्देश्य  हैं  ।  पहला
 यह  &  कि  जिस्फोटक  की  परिभाषा  को
 आधुनिक  प्रौर  वैज्ञानिक  युग  के  संदर्भ  में
 उपस्थित  किया  जाएं  ।  वाइसराय  के
 समय  में  जो  लैजिस्लेटिय  ऐक्ट  बना  था
 उस  बिल  को  उ<स्थित  करते  समय  यह
 कहा  गया  था:

 “When  I  introduced  this  Bill  last
 year,  I  explaineg  that  it  was  based
 on  the  English  Explosives  Act,  875
 but  much  shorter  and  simpler  in  its
 details.”

 यह  1875 की बात की  बात  है  t  झाज बह  लागू
 नहीं  हो  सकती  है  ।  इपीलिर  घिस-
 फोडक  से  झभिप्रेत  न  केवल  दारूद  है
 बल्कि  नाइट्रो-ग्लिसरीन,  मसाइट्रो-गिलकोल,
 गनकाटन  भादि  झादि  सब  चीजें  हैं।
 इसका  मतलब  यह  है  कि  झगर  यह
 संशोधन  मे  किया  जाए  तो
 जिस्फोटकों  के  अन्तर्गत  बहुत  सी  चीजें
 शामिल  होने  से  रह  जाएंगी  i  झाप
 देखें  कि  बंगाल  ौर  बिहार की  ऋांति-
 कारी  धरती  है  ।  वहां  इस  प्रकार  के
 बिस्फोटकों  का  साम्राज्य  है।  तरह
 तरह  के  बिस्फोटक  बहां पाएं.  जाते  हैं।
 जब  तक  इन  पर  नियंत्रण  नहीं  किया
 जाएगा.  तथ  तक.इन  विस्कोटकों से  जूझता
 झाशान  गहीं  होगा  ।  जिस  हिंसा  की  ब्रात

 हमारे  मालनीय  मित्त ने  कही  .  है  ,  उस
 हिला  पर  भी  तभी  नियंत्रण  पाया  जा
 सकता  है  ।  इसलिए  इस  विस्फोटक  चिधे-
 यक  काप्रथंम  उद्देश्य  बहुत  स्पष्ट  है|

 दूसरा  उद्देश्य  भ्धिनियम  के  श्रधीन
 दी  गई  अनुसप्तियों  की  शर्तों  में  परिचर्तग
 या  प्रनुशप्ति  के  निलम्बन  झौर  प्रति-
 संहरण  भर  अ्तृशापत  प्राधिकारी  के

 'आझादेशों  चिर  झपीलों  का  उपंबन्ध  करना
 है  t  स्पष्ट  घौर  साफ  बात  है  कि
 इस  के  सम्बन्ध  में  भी  सरकार  को  सोचना
 होगा  कि  किस  तरह  से  इसका  हम
 नियंत्रण  करें  और  कैसे  हम  इसको  कंट्रोल
 करें  ।

 सभ:पति  महोदय,  जैसा  हमारे  मंत्री
 जी  ने  बताया  .हैं  इंसमें  कोई  बहुत

 वैचारिक  मतभेद  का  यह  बिल  नहीं  है,  केवल
 रैगूलेटरी हैँ,  कूल  नियंत्रण  करने  का  हूँ  ।
 इसहिए  मैं  समझता  हूं  कि सदन  को  एक  मत
 से  इस  बिल  का  समर्थन  करना  चाहिए  झौर
 जो  हमार  मित्र  कुछ  राजनीतिक  लाभ
 लेने  की  कोशिश  करते  हैं  जिसका  भवसर
 जनता  सरकार  ने  दिया हैं  झगर  वह  कूछ
 डाइनामाइट  कांड  पर  कुछ  विवाद  भी
 करना  चाहते  हैं  .तो  झाप  को  काफो
 भ्रवसर  हू  सदन  में  भी  भौर  बाहर  भी,
 लेकिन  भ्रवसर  की  बात  करना  कितनी
 सदाशयता  है  बृद्धिमसा  है  यह  भाप  सोचेंगे  $

 की  दुर्गा  चंद  (कागड़ा):  सभापति  जी,
 जिस  बिल  पर  र्था  चल  रही  है  हमारे  विरोध
 पक्ष  में  बैठे  हुए  राथी  ने  इरु  दिल  को  कुछ

 .भौर  रंगत  देने  की  कोशिश  की,  लेक्न  मैं
 उनसे  जातना  चाहूंगा  कि  बिल  में  जो  कुछ
 कलाजेज  इनकौरपोरेटेड  हैं  क्या  झपने  जो
 कहा  वह  उससे  संबंधित  है?  रहीं  है।
 लेव  महज  हमारें  मंत्री  जी  पर,  जो  डाइना-
 मिक्  मला  हैं,  दुसरे  लरीई  &  इंसीनुएशन  कमा
 जो  कि  ठीक  गहीं  है।  इस  सदन  को  एक

 “अतिभा  है,  हम  कितने  ही  पालियामेटेरियन  हो,
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 लेकिन  एक  सोमा  के  प्रन्दर  हमें  बात  करनी
 चाहिए  भोर  झतंगत  बात  नहीं  करनी  चाहिए  ।
 मैं  कहना  चाहता  हुं  मंत्री  जो  से  कि  इस  बिल
 को  ला  कर  आपने  जो  इसमें  कमप्लीकेशन्स
 र्ष्थी  पुराने  बिल  में  उसको  दूर  कश्ते को  कोशिश
 को  है।  इंडियन  ऐक्सप्लोसिग्ज  ऐक्ट  884
 में  अंग्रेजों  के  वक्‍त  में  पास  हुभा  था  शौर  उस
 बक्त  लाइयेंसिंग  झोर  ैनुर्घ  त्वर  बड़ा  लिमिटेड
 और  कंट्रोल्ड  था।  लेकिन  भ्र/जादी  के  बाद
 अयोकि  हमारे  देश  में  प्रगति  के  काम  शुरू  हुए
 और  ऐक्सप्लोसिव्ज  कंस्ट्रकशन  श्रोर  प्रोग्रेसिव
 कामों  के  लिए  इस्तेमाल  होने  लगे  तो  इसको
 लाइतसेंसिंग  का  | ड  पेटन  था  उसमें  भी  संशोधन
 को  जरूरत  थी  प्रौर  विस्तार  में  भी  इसकी  जरू-
 रत  थी।  मैं  मंत्री  जी  से  कहना  चाहता  हूं  कि
 इसमें  कोई  शक  नहीं  है  कि  आज  भी  ऐक्स-
 <्लोसिव  का  जो  प्रोडक्शन  है  वह  कन्सट्रेटेड  है
 कई  जगद़ों  में  कई  स्टेट्स  में  प्रगति  के  कामों
 में  जेसे  पहाड़ों  में  सड़कें  बनाने  के  काम  में
 इनका  इस्तेमाल  किया  जाता  है  तो  हैदराबाद
 'में  कारखाना  लगा  ढुभना है  वहां  &  हमको  लाना
 पड़ता  है।  प्रगर  आप  इसके  प्रोडक्शन  को
 डीसेन्ट्रे।शइज  करना  चाहते  हैं  तो  यह  भी
 देखना  चाहिए  कि  भ्ाज  कल  यह  पब्लिक  सेक्टर
 में  तो  बनता  नहीं  है,  बल्कि  प्राइवेट  सेक्टर
 में  बहुत  ज्यादा  बनता  है,  इसलिए  सरकार  को
 पर्व्लिक  सेक्टर  में  भी  इसको  बनाने  के  लिए
 कारखाना  लगाता  चाहिए  ताकि  कंस्ट्रक्शन
 के  काम  में  या  प्रोग्रेसिव  सेजस  के  लिए  झासाती
 से  भ्ौर  सस्ते  दाम  में  यह  हासिल  हो  सके।
 जहां  झ्रापने  इसको  क्लाज  4  में  डिफाइन  किया
 है  वहां  कहा  है  कि  कौन  कोन  सी  स्पैशीज
 ऐक्सप्लोसिव  में  ा  जाती  हैं।  मैं  मंत्री  जी
 से  कहना  चाहता  हु  कि  फायर  बक्से  जो  हैं
 इसमें  भी  ऐक्सप्लोसिव  इस्तेमाल  होता  है
 जो  एक्सप्लोसिव  बेचने  वाले  या  बनाने  वाले
 जो  आपका  लाइंस  का  पैटर्न  है,  वह  देते  हैं
 लेकिन  एक्सप्लोसिव  से  जी  चीजें  बनाई  जाती
 हैं,  उनका  कंट्रोल  करने  के  लिए  भापका  कोई

 JOLY  ry  ion  i,  wa  ‘ka

 wares  नहीं  हैं।  हर  साल  वौबाली  के  दिन
 या  दूसरे  भौ्की  पर,  शांदी  के  मं  के  पर  भौर
 दूसरो  चीजों  मैं  यह  इस्तेमाल  होता  है,  झातिश-
 बाजी  होते  है  प्रौर  उसमें  कई  मौतें  भी  हो
 जाती  हैं।  लेकिन  इसका  कंट्रोस  धीर  इस्तेमाल
 ठीक  नहीं  है  ।  इस  तरफ  भी  मंत्री  महोदय
 को  ध्यान  देने  की  भ्र/वश्यकता  है  ।

 इस  के  संवशन  6  में  एक्सप्लोशिव  के
 इम्पोर्ट  शीर  एक्सपोर्ट  के  बारे  में  दर्णण  किया
 गया  है,  जिस  में  मैन्युफैक्चरर  शर  लाइसेंस
 होल्डर  को  सुविध  देने की  बात  कही  गई  है,
 हम  उसका  भी  स्व।गत  करले  हैं  ।

 सेक्शन  6में  जो  यह  है,  यह  मुझे
 थोड़ा  हाें  लगता  है--

 Where  the  licensing  authority  re-
 fuses  to  grant  a  licence  to  any  per-
 80n  it  shall  record  in  writing  the  rea-
 sons  for  such  refusal  and  furnish  to
 that  person  on  demand  a  brief  state-
 ment  of  the  same  unless  in  any  case
 the  licensing  authority  is  of  opinion
 that  it  will  not  be  in  the  public  in-
 terest  to  furnish  such  statement.

 इस  में  नीचे  वाला  मुझे  थोड़ा  हा  रूगता  है
 जिन  रीजन  की  वजह  से  'रिफपूज  हु
 है  उसका  स्टेटमेंट  दे  देना  चाहियेता कि
 बहूँ  अ्रपोल  कर  सके  ।  एक  तो  यहँ  वल|ज
 इसमें  हाें  है  ।

 दूसरे  इसके  सेक्शन  6  का  जो  झाइटन
 8  हैं,  इस  में  है

 The  Central  Government  may,  by
 order  in  the  Official  Gazette,  suspend
 or  revoke,  or  direct  any  licensing  au-
 thority  to  suspend  or  revoke,  all  or
 any  licences  granted  under  this  Act
 throughout  India  or  any  part  thereof.

 agate  है,  इसमें  गवर्नेमेंट  झाफ  इंडिया
 को  भ्रधिक्रार  तो  होता  चाहिये,  लेकिन

 जिसका  लॉइतेंस  सस्पेंड  होता  हैं,  रिवोक

 होतो  है,  उसकी  कमें-सिन्कम  हौयरिंग
 तो

 हीती  चाहिये,
 मौका.

 मिलता  चाहियें  कि



 क्यों.  .  काइसेंस  शिवोक  किया जा  रहा  है;
 सस्पेंड किस  जा  रहा  है  ।

 पेतल्टी  के  सेक्शन  13% 9.(@t) + i  में
 जो  सजा  रखों  है,  बहू  बहुत  ज्यादा रखी
 है  कि  5  हमार  तक  जुर्माना  भौर  3
 साल  की  कंद  पैंमंब्री महोदय  से  कहूंगा
 कि  यह  सजा  इतनी  ज्यादा  नहीं  रखनी
 चाहिए।

 बेसे  इस  सारे  बिल  का  जो  मंशा
 झौर  ्ीबजैक्टस  हैं,  वहू  बड़े  भच्छे
 हैं।  मैं  समझता  हूं  कि  एक्सप्लोसिव  की
 मेन्युफेक्चरिंग  को  ौर  लाइसेंस  को  रगुलैट
 किया  गया  है।  मैं  मंत्री  महोदय  का
 बहुत  शुकरगुजर  हूँ  कि  वह  बहुत  ovat
 कानून  लाये  हैं,  जिसका  सारा  सदन
 स्वागत  करेगा  ।

 SHR]  प्र.  KISHORE  CHANDRA  8.
 DEO  (Parvathipuram):  Mr.  Chair-
 man,  Sir,  I  rise  to  support  the  Bill
 which  the  hon.  Minister  has  presen-
 ted  to  the  House.

 At  the  outset  I  would  like  to  con-
 fess  that  my  knowledge  of  explo-
 sives  is  no  comparison  the  knowledge
 which  the  Hon.  Minister  has  got
 about  explosives.  But  nevertheless  I
 would  like  to  say  a  few  things  so  far
 as  this  Bill  is  concerned.

 Sir,  this  Bill  was  introduced  in
 1884,  that  is,  almost  00  years  back.
 The  policy  of  the  Britishers  was  dif-
 ferent  with  respect  to  explosives  in
 this  country.  I  would  have  been
 happier  if  the  hon.  Minister  had
 come  forward  with  a  more  compre-
 hensive  Bill  instead  of  amending  the
 existing  Bill.

 Since  nitro-glycerine  wa,  invented
 by  Nobel  over  700  years  ago,  lot  of
 developments  have  taken  place  in  the
 field  of  explosives.  Much  industrial
 progress  has  taken  place.  It  is  in-
 evitable  that  the  manufacture  of  ex-
 Plosiveg  should  also  be  increased  in
 proportion  to  our  requirements.

 Sands)  a

 Fah  las.

 Mr.  Chairman,  Sir,  so  far  very  few
 factories  were  manufacturing  explo
 sives—-Detonators  India  Ltd.,  Hydera-
 bag  atid  the  Indian  ‘Explosives  L,04.,.
 which  ig  coming  up  and  of  cour#e,,.
 LCI.  (Indian  Chemical  Industries):
 which  wag  made  into  the  Indian  Ex—
 plscives  Ltd.,  is  there.  I  do  not
 understand  how  such  a  vital  industry
 could  be  controlled  by  the  muiti-nia-
 tionals.  The  Minister  ig  aware  of  the
 fact.  There  wags  a  strike  very  recent-
 ly  in  the  Gomia  factory.  Even  the:
 coalmines  had  to  be  closed  for  seve-:
 ral  days.  This  is  a  very  vital  indus-
 try.  The  explosives  are  now  going
 to  be  made  use  of  for  building  up
 roads,  for  digging  up  wells  and  for’
 several  other  purposes.

 J  appeal  to  the  hon.  minister  to
 consider  the  urgency  of  it.  Industries
 like  thig  should  not  be  allowed  to  be
 controlled  by  foreign  interests.  Apart
 from  that,  the  companies  which  are
 manufacturing  detonators  are  only
 the  Indian  Detonatorg  at  Hyderabad
 and  the  IE.L.  These  should  be  ex-
 pended.  The  requirement  of  the  ex-
 plosives  has  become  more  and  more
 in  our  country.

 77.08  hrs.

 (SHRIMATI  PARVATHI  KRISHNAN  in  the
 Chair).

 Another  point  that  I  would  like  to
 stress  igs  this.  So  far  as  workers
 working  in  the  explosives  factories
 are  concerned,  they  come  under  the
 Factories  Act.  I  do  not  think  the  Fac.
 torie,  Act  is  enough  to  safegurag  the
 interests  of  the  workers  working  in
 these  explosive  factories  where  the
 conditions  are  more  dangerous  and
 the  workerg  are  exposed  to  a  lot  of
 other  physical  hazards.  Therefore,  I
 feel  that  white  bringing  in  this  amen-
 ding  Bill,  he  should  have  brought  for-
 ward  certain  clauses  in  the  Bill  to
 safeguard  the  interests  of  the  work-
 ers  working  in  the  explosives  facto-
 ries.  That  has  not  been  done.  IT
 would,  therefore,  appeal  to  the  hon.
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 Minister  to  see  that  this  ig  done  with-
 ow  any  further  gelay.  This  is  very
 dmportant  matter  which  has  to  be
 considered.  With  these  few  words,  I
 welcome  this  Bill  and  I  conclude  my
 speech.
 __MR.  CHAIRMAN:  Shri  के.  L,  P.
 ‘Verma.  Be  brief  like  the  other  col-
 Jeague

 aft  रीतलाल  प्रसाद  बर्मा,  (कोडरमा):
 संभापति  महोदय,  मैं  उद्योग  मंत्रो  द्वारा
 रखे  गये  इस  बिल  का  समर्थन  करने  के

 लिए  खड़ा  हुमा  हूं  |  यूं  तो  इस  बिल  के
 संव  123  अ/लोचव।  को  गुंजयश  नहीं
 है,  क्योंकि  यह  अपने  आप  में  पूर्ण  है  ।
 मूल  कावून  06  बरस  पहले  बना  था  झौर
 धाज  को  परिस्थितियों  को  देखो  हुए

 इस  में  बहुत  परिवर्तन  किया  गया
 है  ।  उस  सबय  पूरे  देश  में  एक्सप्लोसिब्ज  की
 निर्माता  केवल  एक  या  दो  कम्पनियां  थीं।
 लेकिन  अाज  विस्फोटक  बनाने  वाली  कई
 कम्पनियां  हैं  ओर  उसका  निर्माण  छोटे
 न्छाटे  उद्योगों  को  तरह  हो  रहा  है  ।
 इप  लिए  विस्फोटक  के  निर्माण  ,  संचयन,
 बिको,  परिवहन  प्रोर  प्रनुजप्ति  आदि  के
 बारे  में  एक  नये  परिप्रेक्ष्य  में  विचार  करना
 आवश्यक  था।  इस  दृष्टिकोण  से  इस  बिल
 में  जो  व्यास्पा,  परिभााया  ओर  प्रावधान
 किये  गये  हैं,  वे  बहुत ही  उपपुक्त  है।

 लेकिन  इस  संदभे  में  बैं  यह  कहना  चाहता
 हैं  कि  भ्राज  एक्प्रप्लेसिव्ज  के  लाइसेंसधारो
 कमो  कभो  एक्तप्लोसिव्श  को  काल।  वाजारी
 को  तरह  रखते  हैं,  जिस  के  कारण  कोयला
 सयाने  होर  प्रश्क  खातें  ,  जहां  इन  का
 ब्रयोग  होता  है,  कभो  कभो  संकट  में  पड़
 जाती  हैं  ।  मैं  उस  क्षेत्र  से  भाता  हूं,  जहां
 अन्रक  और  कोयले  को  खाने  है  |  हम
 ने  देखा  है  कि  विस्फोटक  की  उचित
 झ्रधपूर्ति  नहीं  हूं।  पातं।  है,  जिससे  वहां  काम
 बंद  हो  गाता  है  ।  भ्रगर  कोयले को  खातों
 में  काम  बन्द  ही  जाये,  तो  उसका  प्रभाव
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 इंडस्ट्रो  भोर  कजा  का  “कामे बेद  ही
 जाता  है  इसलिए  अनुशप्ति  देने  के
 सम्बन्ध  में  हू  प्रावक्षान  भी  रखना  चाहिए  कि

 उचित,  पूर्ति,  होनी  चाहिए  Ve

 ऐसा  होता  है  कि  बहुत  से  लोग  जिन
 को  इस  की  जरूरत  होती  है  उन  को
 एक्सप्लोसिकव  नहीं  मिलता.  जिस  से
 कि  बहुत  सी-  खाने  बन्द हो  जाती  हैं  भोर
 हजारों  मजदूर  बैंकार  हो  जाते  हैं  ।  ऐसी
 बहुत  सी  -कठिताइयां  हो  जाती  हैं  1
 यों  तो  आजकल  .  पलीते  और  कितने  ही
 तरह  के  विस्फोटक  लोग  आसानी  से
 बनाने  लगे  हैं  झोर  हिसा.  में  भी  इसका
 प्रयोग  करते  हैं  ।  चोरों  डर्कती  भ्र/ज-  कल
 झाम  बात  हो  गई  हैं।  उन  में  भी  कई

 जगह  इस  तरह  का  विस्फोट  हो  जाता
 है  ।  ऐसी  परिस्थिति  में  भी  जो  प्रधिकारी
 हैं  उन  को  देखना  चाहिए  शौर  जो  पकड़े
 जायें  उन  को  कड़ी  सज़ा  मिलनी  चाहिए  न
 कि  यह  साधारण'  विस्फोट  है  भौर
 यह  होता  हो  रहता  है,  इस  तरह  से
 इस  को  लिया  जाना  चाहिए  ।

 इस  में  पहले  तीन  महीने  की सजा  और
 पांच  सो  रुपये  का  जुर्माना  था,  उसको
 बढ़ा  कर,  भ्रधिक  से  प्रधिक  करना  चाहिए
 श्र  इसकी  कार्निज्रेशल  प्राफ्फेंस  में  रखना
 चाहिए  ताकि  उस  को  कड़ी  से  कड़ी  सजा
 मिल  सके  ।

 इस  संदर्भ  में  में  यह  भी  कहना  चाहूंगा
 कि  l966%  or  कमेटी  बनी  थी  .  .
 (व्यकधान  )

 मैं  विशेष  नहीं  कहना  चाहता  और  झाप
 समय  भी  नहीं  दे  रही  हैं  पुध्यबधान) '

 MR.  CHAIRMAN:  This  does  not
 come  within  the  Bill.  You  should
 confine  our  speech  to  the  Bill.
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 we  “  Qeee  प्रसाद  वर्मा  !  इस  ह,  में
 में  मंत्र:  सहोद4-  से  कह  ध्रग्रह  करना

 चाहना  कि  जो  खाने  सधिक  लत,  हैं  उस
 को  एक्सप्लोंसिण्य  को  सप्भाई  ठीक  तरह
 से  हो  सके  इसका  अवन्ध  होना  चाहिए
 और  o  वहां प्रर  जो  एक्सप्लोसियज  के
 सप्लायर्स  हैं  उन  कै  ऊपर  जिस  तरह  से
 कड़ाई  हो सके  भ्रौर.  जिससे  ठीक  &
 रेगूलर  सप्लाई  कर  सके  उसका  भी
 प्रावधान  उस  में  डालता.  चाहिए  t
 अगर  वह  सप्लाई  नहीं  करते  हैं  तो
 उन  का  लाइसेंत  ह  करना  चाहिए  भौर
 उन  पर  आधिक  द्वण्ड  प्रौर  भी
 कड़ा  करना  चाहिए  ताकि  देश  के
 उत्पादन  मेंकमी  न  ही  सके।  मैं  इतनी
 हो  बातों  के  साथ  इस  बिल  का  समर्थन
 करता  हूं  ।

 SHRI  A.  K.  ROY  (Dhanbad):  Ma-
 dam  Chairman,  the  scope  of  the  Bill
 as  explained  by  our  Minister  is  limi-
 ted.

 MR.  CHAIRMAN:  So,  your  speech
 should  also  be  limited

 SHRI  A.  K.  ROY:  I  want  to  ex-
 press  my  disappointment.  We  expec-
 ted  something  more  fundamental  and
 something  more  promising  from  this
 Bill.

 Madam  Chairman,  you  know  the
 history  of  explosives  in  this  country
 is  not  so  limited  as  our  hon’ble  Minis-
 ter  has  said.  India  used  to  produce
 explosives  when  the  Britishers  never
 knew  about  it.  The  practice  of  ex-
 plosives  has  gone  from  East  to  West
 and  not  come  from  West  to  East.
 Somehow  or  the  other  the  events  took
 a  different  turn  and  after  the  first  war
 of  independence  the  Britishers  made
 this  law  more  to  regulate,  restrict  and
 supervise  the  use  of  the  explosives
 than  to  promote  or  treat  i;  as  an  in-
 dustry.

 The  hon'ble  Minister  has  shid  that
 thig  Bill  is  an  off-shoot  of  the  recom-
 mendations  ०  fa  Committee  of  967
 Un  this  account  also  I  disagree  with
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 the  Minister  because  ‘thet  Comistittee
 made  suggestions  on  three  peints,
 namely;  (32  to  fit.a  hundred:years’  old
 law  to  the  present  csontext;  (2)  stand.
 ardisation,  that  is,:  to  specify  the
 standards  of  explosives;  and  (3)  to

 have  a  comparative  study  of  the  rules
 and  laws  prevalen,  in  other  countries.
 Madam  Chairman,  the.  whole  Bill  does
 not  make  it  clear  how  it  is  going  -to
 specify  standards  of  explosives  and
 its  use  and  how  it  is  going  to  bring
 the  rules  at  par  with  the  interna-
 tional  rules  and  laws  prevalent  on
 the  explosives.

 In  this  connection,  I  may  submit
 that  thig  Bil)  is  the  outcome  of  a
 craftsmanship  of  40  years.

 MR.  CHAIRMAN:  Please  conclude.

 SHRI  A.  K  ROY:  This  is  not  a
 comprehensive  Bill.

 When  all  our  industry  can  conti-
 nue  without  this  bill  for  the  last  ten
 years,  I  think  it  could  have  continued
 a  few  more  years.  Madam  Chairman,
 sometime  back,  you  know,  there  was
 a  strike  at  Gomia  and  we  felt  at  that
 time  how  we  were  handicapped  at
 the  hands  of  the  multinationals  on
 the  issue  of  explosives  -manufacture
 because  the  entire  coal  industry,  min-
 ing  industry  and  other  industries
 were  at.  peril.

 MR.  CHAIRMAN:  The  time  allot-
 ted  to  the  Bill  is  nearly  over.  Every-
 body  has  spoken  on  thig  Bill  for  two
 or  three  minutes.  Please  conclude.

 SHRI  A.  K.  ROY:  We  expect  that
 after  this  type  of  technical  bills,  you
 wil]  come  forward  with  some  compre-
 hensive  Bill  which  will  give  us  hope
 to  have  some  explosive  factories  in
 our  public  sector  and  curb  the  infl-
 ence  and  monopoly  of  the  multi-
 nationals.

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):
 Comrade  Chairperson,  as  I  saiq  in
 the  introductory  remarks,  this  is  pri-



 asi  Tedien.  Enpbopives  cals

 (Shri  ‘George  Fernandes}
 marily  a  Bill  that  is  cénesrned  ‘with
 certain  technical  aspects  of  the  manu-
 facture,  storage  transport  etc,  of  ex-
 plosives.  As  Mr.  Roy  ‘pointed  out,
 this  Bill  stems  from  the  recommen-
 dations  of  the  Committee  and  said  80
 earlier  while  commending  this  Bill.
 That  Committee  did  make  a  number
 of  recommendations.  This  Bill  takes
 care  of  those  recommendations  which
 pertain  to  the  Act  itself.  The  recom-
 mendations  also  pertain  to  the  rules
 and  the  rules  take  care  of  a
 number  of  matters  perttining  to
 the  storage,  to  the  transport,
 to  the  safety  requirements,  etc.
 Then  where  the  recommendations  re-
 garding  standardisation  and  specifica-
 tions  are  concerned,  this  does  not
 come  within  the  ambit  of  the  law.
 They  are  matters  with  which  the
 Indian  Standards  Institution  is  con-
 cerneg  and  on  the  basis  of  the  recom-
 mendationg  made  by  this  Committee,
 the  Indian  Standards  Institution  has
 taken  the  job  in  hand  of  standardis-
 ing  the  various  specifications  in  re-
 gard  to  the  explosives.  Similarly,  so
 far  ag  the  research  ig  concerned,  this
 ig  a  matter  which  pertaing  to  the  re-
 search  laboratories  and  steps  have
 been  taken  to  see  that  basic  research
 work  in  regard  to  explosives  is  taken
 in  hand.  Therefore,  if  Mr.  Roy  feels
 that  the  Bill  is  not  revolutionary  in
 character  in  the  sense  that  it  does  not
 concern  jtself  with  various  other  as-
 pects  other  than  the  regulatory  as-
 pect,  it  is  because  the  Bill  itself  is
 concerned  with  the  aspect  of  explosiv-
 es,  not  with  research,  standardisation
 and  specifications  for  which  there  are
 other  institutional  arrangements  and
 the  recommendationg  made  by  this
 Committee  are  eing  dealt  with  by  the
 concerned  institutions.

 An  important  point  has  been  rais-
 ed  by  almost  all  the  speakers  about
 the  manufacture  and  the  overall
 availability  of  explosives  in  the  coun-
 try—a  very  valiq  point.  But  I  must
 say  that  certain  amount  of  inade-
 quate  information  wag  obviously
 made  available  to  the  hon.  Members,
 It  is  true  that  there  is  a  multination.
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 #  today,  which  i”  8  teeter  sknown
 company  for  the  manufacture  of  -
 plosives.  But  it  ig  80  only  the  mul-
 tinational  that  is  existing  today.  in
 this  fleld.  We  have  public  sector  igs-
 titutions  glso.  The  I.D.L.  in  Hydera-
 bad  has  today  a  licenced.  capcity  of
 30,000  tonnes  and  its  installed  capa-
 city  is  22,500  tonnes.  Last  year  it  pro-
 duced  ‘18,680  tons  explosives  against
 31,000  tonnes  produced  by  the  Indian
 Explosives,  a  multi  national,  of
 Gomia.  We  have  also  one  more  pub-
 lic  undertaking,  Indo  Burma  Petro-
 Jeum  whose  licensed  capacity  is
 20,000  tonnes  and  installed  capacity  is
 5,000  tonnes.  We  have  taken  steps  to
 see  that  IBP  expands  its  installed  ca-
 Pacity  and  is  able  to  come  up  much
 faster  than  planneg  earlier.  Coal  India
 have  also  been  licensed  to  produce
 explosives.  Rajasthan  State  Indus-
 trial  Mineral  Development  Corpora-
 tion  in  collaboration  with  IDL  have
 also  entered  thig  industry  and  there-
 fore  we  have  now  adequate  capacity
 that  is  being  built  within  the  public
 sector.  In  the  light  of  the  recent
 developments  when  we  really  ran  into
 serious  trouble,  when  we  were  faced
 with  serioug  problems  about  the
 availability  of  explosives  we  have
 taken  further  steps  to  see  that  both
 the  licensed  and  the  installed  capa-
 cities  of  the  public  sector  are  expan-
 ded  and  our  needs  are  progressively
 met  by  the  public  sector  undertak-
 ings.  There  is  an  immediate  shortage
 also  which  we  are  feeling.
 Coal  industry,  even  cement  in-
 dustry  where  limestone  mining
 is  concerned,  these  industries  are
 experiencing  difficulties  due  to  inade-
 quate  availability  of  explosives.  In
 the  short  run  we  are  even  importing
 explosives,  a  situation  one  would  not
 have  liked  to  have.  Nevertheless  the
 kind  of  shortages  that  are  built  in
 in  our  economy  over  the  years  had
 created  a  situation  where  it  has  be-
 come  necessary  even  to  import  some
 additiona]  explosives  and  that  is  being
 done.  The-short  term  problem  is  be-
 ing  tackled  and  the  long  term  ques-
 tion  is  being  taken  cere  by  the  pub-
 lic  sector  playing  a  dominant  role.
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 :A  couple  of  specific  points  were
 raised  by  some  hon.  Members.  One
 Wag  about  workers’  safefy.  Apart
 from  the  overall  safety  provisions  in-
 volved  in  thig  Act  and  the  rules,  Fac-
 tories  Act  ang  other  legislation  which
 takes  care  of  this  question,  if  it  should
 become  necessary  for  ug  to  consider
 this  matter  further  I  shall  most  cer-
 tainly  apply  my  ming  to  this  and  find
 out  whether  any  special  provisions  are
 called  for  in  order  to  see  that  workers’
 safety  is  ensured.

 A  point  was  made  about  new  sec-
 tion  6(९)  where  the  government  has
 been  empowered  to  suspend  and  re-
 voke  a  license.  Mr.  Durga  Chand  re-
 ferred  to  this.  It  is  true  that  certain
 special  powers  had  been  conferred  on
 situations.  Otherwise  6(e)(viii).  But
 these  are  only  to  meet  emergency
 sitautions.  Otherwise  6(e)(v)  makes
 it  obligatory  on  the  part  of  the  licen-
 sing  authority  to  give  in  writing  to
 the  person  concerned  or  the  company
 whose  license  ig  being  revoked  the
 reasons  for  revoking.  There  is  also  a
 provision  for  appeal.  I  do  not  think
 there  is  any  problem  in  so  far  as
 licensing  procedures  and  the  correct
 application  of  these  procedures  are
 concerned.  The  only  relevant  point
 that  was  made  by  the  hon.  Member
 who  opened  the  discussion,  namely
 Mr.  Dave  who,  I  presume,  belongs  to
 the  Indira  Congress,  was  ag  to  why  the
 term  dynamite  had  been  omitted  from
 the  new  definition.  Jt  is  for  the  sim-
 ple  reason  that  dynamite  is  a  trade
 mark....

 SHRI  AJITSINH  DABHI:  I  may
 tell  for  the  information  of  the  hon.
 Minister  that  I  am  Ajitsinh  Dabhi.

 SHRI  GEORGE  FERNANDES:  I
 am:  sorry.

 MR.  CHAIRMAN:  He  stands  cor-
 rected.

 SHRI  GEORGE  FERNANDES;  I
 hope  I  was  not  wrong  in  80  far  as
 Indira  Congreag  wag  concerned.

 MR.  CHAIRMAN:  Partially  ०००
 rect.

 (Amdt.  Bilt  354

 SHRI  GEORGE  FERNANDES:  The
 Only  relevant  point  that  was  made  by
 the  hon.  Member  is  about  the  defini-
 tion  excluding  the  term  ‘dynamite’.
 As  I  said,  it  is  for  the  reason  that
 dynamite  is  a  trade  mark  and  if  those
 who  framed  the  law  in  884  thought
 ig  mecessary  to  have  the  trade  mark
 mentioned  there  because  they  were
 concerned  with  the  marketing  of  that,
 it  is  not  necessary  for  us  any  more
 to  canvass  for  any  particular  trade
 mark.  Therefore,  the  word  ‘dyna-
 mite’  hag  been  deleted  from  the  de-
 finition.

 A  couple  of  political  points  were
 raised.  In  fact,  the  right  hon.  Mem-
 ber  from  the  Indira  Congress  who
 spoke  on  this,  questioned  my  moral
 right  to  introduce  this  Bill;  his  point
 being  that  I  was  implicated  in  what
 came  to  be  known,  nationally  and
 internationally  as  the  ‘Baroda  Dyna-
 mite  case’,  Hig  point  was  that  only
 those  who  have  faith  in  the  ballot  box
 —and  his  claim  was  that  he  has  faith
 in  the  ballot  box  and  I  presume  his
 party  also  has—alone  have  the  right
 to  move  this  Bill.  I  hope  the  hon.
 Member  knows  that  I  was  returned  to
 thig  Parliament  when  I  was  still  in
 prison  and  in  fact,  I  had  handcuffs
 on  my  hand  24  hours  after  the  elec-
 tion  result  in  Muzaffarpur  was  dec-
 lared.  I  was  elected  by  a  margin  of
 3,36,000  votes,  which  must  be  at  least
 three  times  the  margin  by  which  the
 right  hon.  Member  who  questioned
 my  moral  authority  won.  9,96,000
 peop!e  in  Muzaffarpur  voted  for  me.

 SHRI  K.  P.  UNNIKRISHNAN  (Ba-
 dagara):  Do  you  mean  to  gay  that
 those  who  have  won  by  a  big  margin
 are  at  a  higher  level?

 SHRI  GEORGE  FERNANDES:
 That  is  not  my  point.  Since  the
 moral  right  of  the  Minister  of  Indus-
 trie  to  move  the  Bill  was  questioned
 on  the  plea  that  only  those  who  have
 faith  in  the  ballot  box  should  be  al-
 lowed  to  move  this  Bill...  (Interrup-
 tions).
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 MR.  CHAIRMAN:  You  had  your
 say.  Comrade  Minister  is  now  hav-
 ing  his  say.  (Interruptions)

 SHRI  GEORGE  FERNANDES:  I¢  I
 had  no  faith  in  the  ballot  box,  I  would
 not  have  been  here.  I  only  wanted
 to  remind  the  hon.  Member  who
 raised  thOis  question  that  at  least  three
 time,  of  the  number  of  people  who
 voted  for  him  have  voted  for  me  in
 order  to  send  me  here.  So,  he  need
 not  have  any  doubts  about  my  cre-
 dentials  to  be  here  in  this  House.

 He  brought  in  Mahatma  Gandhi,  he
 brought  in  the  Prime  Minister  and  he
 brought  in  everybody.  I  would  not
 like  to  enter  into  a  debate  on  Gandhi-
 ism  because  the  only  Gandhi  which
 the  right  hon.  Member  knows  is  the
 Gandhi  that  is  associated  with  the
 name  of  his  party.  The  people  who
 belong  to  a  proprietory  party  at  least
 should  not  discuss  democracy  with
 me,  Men  like  me  have  fought  to  re-
 store  democracy  when  it  was  not
 around.  I  hope  the  hon.  Member  is
 aware  of  this.

 He  talked  about  Gandhiji;  he  talk-
 ed  about  Gandhiji  and  violence.  I
 do  not  know  whether  the  hon.
 Member  has  read  Gandhiji,  Gandhiji
 was  the  man  who  said:  “I  shall  risk
 violence  a  thousand  times  rather  than
 risk  the  emasculation  of  the  people.”
 That  was  the  Gandhi  that  inspired  me.
 while  Sanjay  Gandhi  inspired  you.
 That  is  the  difference.  When  you
 went  on  extolling  the  son  of  the
 dictator,  people  like  me  were  follow-
 ing  Mahatma  Gandhi’s  precepts.  We
 were  following  Mahatma  Gandhi's
 precepts  because  Gandhiji  was  the
 man  who  said:  “I  shall  risk  violence
 a  thousand  times  than  risk  the  emas-
 culation  og  the  people.”  When  your
 dictator  wastrying  to  emasculate  this
 country,  the  people  in  this  coun-
 try  were  fighting.  24  lakh
 people  went  to  prison  in  order  that
 the  emasculation,  the  effort  at  emas:
 culation  of  the  people  of  this  country
 could  be  done  away  with  We
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 fought.  Therefore,  it  is  true  that
 everybody  today  has  the  freedom,  the
 freedom  that  was  denied  only  16
 months  ago.

 SHRI  P.  VENKATASUBBAIAB
 (Nandyal):  We  have  got  a  right  to
 speak  on  behalf  of  the  people....

 SHRI  GEORGE  FERNANDES:
 Most  certainly.  And  I  have  a  right
 to  reply  when  you  make  your  sub-
 missions.

 SHRI  P.  VENKATASUBBAIAH:
 We  were  elected.  We  have  made  a
 sweep  in  your  Karnataka  and
 Andhra  Pradesh.

 SHRI  GEORGE  FERNANDES:
 Just  now  we  are  in  the  Indian  Parlia-
 ment,  not  in  the  Karnataka  or
 Andhra  Pradesh  Assembly.  I  hope
 the  hon.  Member  is  aware  of  this.

 SHRI  P.  VENKATASUBBAIAH:  I
 am  elected  to  the  Indian  Parlia-
 ment...

 SHRI  GEORGE  FERNANDES:
 Parliament  can  discuss  questions  that
 are  germane.

 SHRI  P.  VENKATASUBBAIAH:  I
 am  elected  to  the  Indian  Parliament
 on  the  Congress-]  ticket,

 SHRI  GEORGE  FERNANDES:
 When  we  are  discussing  the  questions
 that  are  relevant  here,  when  the  hon.
 Member  thought  it  proper  to  ques-
 tion  my  moral  authority,  when  he
 thought  it  proper  to  quote  Gandhiji,
 when  he  thought  it  proper  to
 discuss  violence  and  non-violence,  I
 am  sure  the  hon.  Member  would  at
 least  have  that  much  of  patience  to
 listen  to  the  other  point.of  view.

 SHRI  AJITSINH  DABHI:  I  simply
 said....

 SHRI  GEORGE  FERNANDES:
 ‘What  you  said  ig  on  record.  |  am  not
 yie'ding.

 MR.  CHAIRMAN:  He  gays  he  is
 not  yielding;  he  is  very  democratic.
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 SHRI  GEORGE  FERNANDES:
 Comrade  chairperson,  I  most  respect-
 fully  submit  that  we  are  not  discus-
 sing  violence  and  non-violence  here.
 If  the  hon.  member  were  to  say  that
 since  973  efforts  were  made  to  over-
 throw  the  government  that  was  then
 established,  I  am  not  aware  of  any
 such  efforts  that  were  made,  Those
 who  were  in  the  government  at  that
 time  are  no  more  in  the  government.
 Those  who  led  the  government  at  that
 time  are  not  even  in  this  Parliament.
 Therefore,  may  be  they  have  _  infor-
 mation  which  is  denied  to  me  today,
 because  the  suggestion  made  was,  bet-
 ween  4973  and  976  efforts  were
 made  by  use  of  exp:dsives  to  sabotage
 and  to  overthrow  the  government
 that  was  then  lawfully  estab:ished.
 (Interruptions).  He  is  talking  of
 ‘1973;  I  asked  him  deliberately.  I
 asked  him  repeatedly.  He  talked  ab-
 out  ‘1973,  ‘1974,  ‘1975.  (Interruptions).
 He  talked  about  973  onwards,  fair
 enough.  He  said,  from  973  onwards
 people  have  been  using  explosives  in
 this  country.  I  am  not  aware  of  any
 such  efforts.  Those  who  perhaps
 were  aware  of  such  efforts  are
 not  here  to  speak  about  it.  But  in
 any  case,  the  people  of  this  country
 have  given  their  decision  and  I  am
 sure  the  hon.  member  respects  that
 decision.  Therefore,  we  need  not  get
 intg  a  debate  on  what  happened  bet-
 ween  4973  and  March  1977.  But  in
 those  9  months,  if  the  role  of  any
 single  individual  or  the  role  of  a
 group  of  people  within  that  period  is
 to  be  discussed,  one  can  certainly  use
 the  forum  of  this  House:  one  can
 use  any  forum  outside  this  House  also.
 For  myself,  I  shall  only  say  this  much,
 Where  there  is  a  fascist  dictatorship,
 I  believe  that  al]  methods  are  justi-
 fieg  in  overthrowing  a  fascist  dicta-
 torship.  This  is  my  belief;  this  is  my
 conviction  that  where  a  fascist  dic-
 tatorship  is  involved—and  it  is  estab-
 lished  today  internationally  and  na-
 tionally,  across  the  world  and  within
 this  country  tha,  for  39  long  months

 this  country  went  through  a  fascist
 distatorship;  and,  if  there  were  people
 at  that  time  who  believed  that  all
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 methods  were  justified,  I  am  sure  the
 hon.  member  would  understand  that
 they  also  had  a  point,  that  they  had
 a  certain  point  of  view,  (Interrup-
 tions).

 MR,  CHAIRMAN:  Comrade  Mi-
 nister  said  he  would  finish  in  42  mi-
 nutes.  He  has  taken  W  minutes.

 SHRI  GEORGE  FERNANDES:  I
 was  forced  to  make  this  remark  be-
 cause  a  number  of  points  were  made.
 The  Prime  Minister’s  name  wag  drag-
 ged  in.  A  number  of  individuals
 were  dragged  in.  There  was  no  pur-
 pose  in  it;  there  wag  no  reason  for  it.
 In  a  Bill  which  is  purely  of  a  tech-
 nical  nature  and  a  regulatory  mea-
 sure  one  need  not  have  dragged  these
 points.  So,  it  became  necessary  for
 me  ‘o  make  these  remarks  and  I  hope,
 Comrade  Chairperson,  you  understand
 I  had  no  alternative.  With  these
 words,  I  commend  the  motion.

 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill  further  to  amend

 the  Indian  Explosives  Act,  1884,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 MR.  CHAIRMAN:  We  shall  take

 up  clause-by-clause  consideration.
 There  are  no  amendments.

 The  question  is:
 “That  Clauses  2  to  79  stand  part

 of  the  Bill.”
 The  motion  was  adopted,

 Clause  2  to  29  were  added  to  the  Bill.
 Clause  ,  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill.

 SHRI  GEORGE  FERNANDES:  I
 beg  to  move:

 “That  the  Bill  be  passed.”
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted,
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 7.39  hrs,

 STATEMENT  RE,  RECONSTITUTION
 OF  MINORITIES  COMMISSION

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 Madam  Chairman,  consequent  on  the
 resignation  of  Shri  M.  R.  Masani  as
 Chairman,  minorities  Commission,
 Government  have  decided  to  reconsti
 tute  the  Minorities  Commission  w:'h
 Shri  Justice  M.  R  A.  Ansari  as  Chair:
 man  and  Prof.  V.  V  John,  Dr.  Miss
 Alooj  Destur,  Shri  Kushak  Bakula  and
 Air  Chieg  Marshal  Arjan  Singh  (Re-
 tired)  as  Members.

 SHRI  P,  VENKATASUBBAIAH
 (Nandyal):  Madam,  he  said  that  the
 Prime  Minister  was  misleading  the
 House.

 MR,  CHAIRMAN:  No,  no.  He  did
 not  say  that.  You  misheard  him,

 SHRI  P.  VENKATASUBBAIAH:
 Madam,  I  am  referring  to  Mr.  Masani’s
 speech.

 MR,  CHAIRMAN:  I  am  sorry,  on  8
 statement  made  like  this,  there  are  no
 questions  allowed.

 HALF-AN-HOUR  DISCUSSION

 BAR  ON  NUCLEAR  EXPLOSIONS  BY  INDIA

 SHRI  SAMAR  GUHA  _  (Contai):
 Madam  Chairman,  the  statement  made
 by  the  Prime  Minister  in  the  course
 of  his  visit  to  USA  that  India  will  not
 undertake  nuclear  explosions  even  for
 peaceful  purposes  has  created  much
 concern  in  the  minds  of  people  like
 me,  a  humble  student  of  science.

 THE  PRIME  MINISTER  (SHRI
 MORARJ]  DESAI):  May  I  correct  the
 hon.  Member?  I  made  the  statement
 first  here  and  not  outside.

 SHRI  SAMAR  GUHA:  But  it  has
 received  quite  a  lot  of  publicity  all
 over  the  world.
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 SHRI  ए,  M.  STEPHEN  (Idukki):  In
 our  country  also,

 SHRI  SAMAR  GUHA:  In  our  count-
 ry  also,  or  wherever  it  may  be,  It
 has  created  some  concern,  [  should
 Say  great  concern,  in  the  minds  of
 people  like  us,  humble  students  of
 science,  as  to  why  and  what  stands  in
 the  way  of  not  having  nuclear  explo-
 sions  even  for  peaceful  purposes.

 Madam,  I  want  to  draw  your  atten
 tion  to  the  fact  that  during  the  last
 35  years,  since  944  when  the  first  nu-
 clear  blast  was  made,  once  every  0
 days  there  was  one  nuclear  blast
 undertaken  by  one  power  or  the  other.
 All  told,  about  2000  nuclear  devices
 have  been  exploded  by  USA,  Russia,
 France,  China  and  UK,  This  is  not
 all  for  developing  destructive  weapans,
 but  ulso  for  peaceful  purposes.  I  want
 to  draw  the  attention  of  this  House  to
 the  fact  that  our  present  industria!
 civilisation  based  on  coal  and  oil  ener-

 By  is  likely  to  be  extinct  by  the  next
 century.  Unless  we  can  devise  some
 other  new  sources  of  nuclear  energy
 such  ag  nuclear  power,  it  has  given,  |
 should  say,  a  new  leap  to  the  world’s
 Civilisation,  some  kind  of  a  second
 industrial  revolution  has  been  brought
 in,  That  itself  is  a  serious  concern  for
 the  whole  of  the  world  as  to  how  much
 We  Can  harness  thig  nuclear  power  for
 sustaining,  helping  ang  for  the  survi-
 val  of  our  industrial  civilisation  of  the
 future.

 Madam,  I  will  not  deal  with  the  des-
 tructive  objective  of  nuclear  explosion
 althuugh  I  want  to  draw  the  attention
 of  the  hon.  Prime  Minister  to  the  fact
 that  after  development  of  nuclear
 technology  for  explosion,  the  whole
 concept  and  character  of  war  has
 undergone  a  revolutionary  change.
 Even  the  conventional  arms  mostly  of
 the  nuclear  powers  are  possessed  with
 nuclear  weapons  of  |  kilo  tonne  or  2
 kilo  tonnes  which  are  called  nuctlesr
 guns,  And  these  nuclear  guns  can  be
 used  anywhere  and  they  are  included
 in  the  conventional  arms  and  these
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 ‘eonventional  arms  can  cause  deep  Je
 vastation,  Even  for  a  limited  devas-
 tation  they  can  be  used,  I  don’t  know.
 We  cannot  ignore  the  reality  that  th:
 whole  concept  and  character  of  war
 has  thoroughly  changed,  And  where
 there  is  8  possibility  of  our  potent'a)
 enemy  possessing  these  nuclear  arms
 of  conventional  type  which  can  be
 used—leave  a  side  the  strategic  wea-

 “pon  of  the  nuclear  type—will  we  r'sk
 the  future  security  of  our  country?  !
 leave  this  for  the  Prime  Minister  to
 Consider.  But  I  have  a  question  in  my
 mind,  because  our  potential  enemy
 may  possess,  at  any  time,  nuclear  wea-
 pons  of  |  or  2  kilo-tonne  type  which
 are  g,  thousand  times  more  powerfi!l
 than  the  black-buster  type  of  boms
 that  can  be  moved.  Our  potential
 enemy  can  even  have  them  exporter!
 or  imported.  There  ig  no  necessity
 for  a  missile  and  other  things.  Thev
 can  be  used  by  nuclear  guns,

 When  our  first  nuclear  device  wis
 exploded  in  Rajasthan,  it  was  catego.
 rically  mentioned  that  the  whole  ohiett
 of  this  explosion  was  for  the  utiliza-
 tion  or  for  developing  blast  technology
 of  nuclear  engineering  for  peace’
 purposes,  It  was  made  very  categori.
 cally  clear  to  the  world,  but  here  was
 a  hue  and  cry  all  over  the  world
 against  this  kind  of  nuclear  blast,

 What  ig  the  meaning  of  peaceful  use
 of  nuclear  energy?  There  are  threo
 types  of  use.  You  can  use  the  radio
 isotopers  for  medical  purposes,  you
 can  use  it  for  developing  food  techno-
 logy.  for  industry  and  for  other  pur-
 poses.  Secondly,  you  can  use  it  for
 developing  nuclear  power  plants,  But
 there  is  another  aspect  of  it,  Nuclear
 explosion  can  be  used  for  peaceful,
 constructive  and  developmental  pur-
 poses  also,  There  is  a  possibility  of
 that.  In  an  arid  area,  in  a  desert,  you
 can  make  a  big  lake  or  a  big  reservoir
 of  water  or  construct  a  dam.  or  make
 8  road  or  a  harbour,  You  can  even
 have  exploration  for,  and  exploitation
 of  oil.  You  can  even  have  the  liquefac-
 tion  of  natural  gases  underground.  It
 48  possible.  There  are  other  possibilities

 also,  Non-ferrous  ore  can  be  exploit
 ed.  There  are  immense  other  possibi-
 lities.  Naturally,  all  the  countries  of
 the  world,  advanced  countries,  eg.
 USA  and  Russia  have  undertaken  in-
 numerable  nuclear  blast  technology
 sudies  for  developmental  purposes.  I
 have  something  wonderful  to  present
 Just  a  few  years  ago,  Russia  was
 undertaking  a  peacefu]  nuclear  blast
 for  changing  the  course  of  the  river
 flowing  into  the  Caspian  Sea.  Thi3z  is
 called  Pochira-Kama  River  Canal.  By
 this,  they  have  changed  the  course  of
 the  river,  ang  now  the  northern  river
 ig  flowing  into  the  Caspian  Sea.  Not
 only  that,  Russia  has  undertaken  8
 number  of  other  projects  for  peaceful
 utilization  of  blast  technology,  of  nu-
 clear  explosion.  USA  is  not  falling
 behind,  It  has  also  undertaken  mary
 projects,  and  they  have  developed  it.
 Canada,  Australia,  Egypt,  Thailand,
 Venezuela  and  many  other  countries
 have  already  done  feasibility  studies.
 And  if  USA,  Russia  or  China  agrees
 to  help  them,  they  are  ready  to  uncer-
 take  this  new  technology  of  nuclear
 engineering  for  developmental  and
 constructive  purposes.

 I  want  to  know  from  my  Govern-
 ment:  what  stands  in  the  way  of  utili-
 zation  of  this  blast  technology  for
 developing  nuclear  engineering  for
 constructive  and  developmental  pur-
 poses.  India  ig  a  big  country.  It  is
 possible  to  have  a  big  lake  in  Rajas-
 than;  it  is  possible  to  change  the  course
 of  Brahmaputra.  Ang  we  can  change
 even  the  mountainoug  roads.  We  can
 have  an  easier  exploration  of  oil  and
 gas  on  the  West  Coast,  There  are
 many  other,  immense  possiblities.  I
 do  not  want  go  into  the  details.  But
 what  stands  in  the  way  of  using  the
 blast  technology  of  nuclear  explosion
 for  peaceful  and  constructive  ur-
 poses?  Is  it  a  moral  question?  I¢  it
 ig  a  moral  question,  are  we  not  using
 TNT  or  dynamite  for  our  engineering
 purpose,  for  mining,  for  road  build-
 ing,  for  many  other  constructive  pur-
 poses?  Now  it  is  the  game  blast  tech-
 nology  only,  instead  of  TNT,  if  we  us?
 one  kilo  or  two  kilo  tonne  blast,  it
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 [Shri  Samar  Guha]
 would  be  more  powerful,  million
 times  more  powerful  and  the  cost  ratio
 would  be  less.  If  it  is  so,  and  if  you
 use  blast  technology  for  one  purpose,
 what  stands  in  the  way  of  using  the
 blast  technology  of  nuclear  explosion
 for  similar  purposes?  If  it  ig  a  moral
 question....

 MR,  CHAIRMAN:  He  should  con-
 clude.

 SHRI  SAMAR  GUHA:  It  js  a  tech-
 nical  subject.

 MR.  CHAIRMAN;  Four  more  Mem-
 bers  have  given  no‘ice  of  questions.

 SHRI  SAMAR  GUHA:  Only  0०06
 question  they  will  ask.

 I  know  there  are  certain  other  cons-
 traints.  Even  if  we  take  a  moral  pos-
 ture  that  we  will  not  undertake  nu-
 clear  explosion,  whether  for  peaceful
 Purposes  or  development  of  weaponry,
 may  be  there  are  constraints;  I  know.
 Our  constraints  are  that  Ranapratap-
 sagar  is  dependent  on  supply  of  heavy
 water  from  Russia.  Tarapur  is  depen-
 dent  on  supply  of  enriched  uranium
 from  America.  Only  one  project,  the
 Nangal  heavy  water  project,  one  ten-
 tonne  unit  is  functioning.  We  entered
 into  a  contract  with  the  French  Com-
 pany  for  developing  a  50-tonne  Baroda
 plant,  50-tonne  Tuticorin  plant  and
 with  a  German  Company  to  develop
 50-tonne  Talcher  plant  ang  60-tonne
 Kota  Plant.  But  what  happened?
 These  plants  were  to  be  commission-
 ed  by  ‘1977.  But  now  only  Baroda
 plant  suffered  from  an  explosion  and
 it  will  take  at  least  four  years  more
 for  them  just  to  reach  the  take-off
 stage.

 Why  has  it  happened?  Why  is  it  so?
 I  think  we  have  enough  scientific
 talent  in  our  Atomic  Energy  Commis-
 sion  and  also  in  our  engineering  field.
 We  have  to  see  why  this  delay  is
 Deing  caused.  Is  .  it  deliberate?
 Or,  is  there  something  wrong  the  way
 our  engineers  can  expedite  the  comp-
 letion  of  this  heavy  water  project?
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 I  also  want  to  know  snother  thing.
 What  stands  in  the  way  of  re-process-
 ing  the  waste  fuel  of  Tarapur?  These
 are  the  constraints  that  are  standing
 in  the  way.  If  it  ig  not  a  moral  ques-
 tion,  these  are  the  constraints.  It  is
 possible  that  you  can  have  the  re-
 processing  of  the  Tarapur  waste;  plu-
 tonium  can  be  re-cycled  into  our
 Tarapur  plant,  We  have  got  sufficient
 resources;  at  the  present  momen‘,  the
 huge  waste,  where  we  have  to  put  it,
 we  do  not  know,

 For  Tarapur  in  the  initial  agreement
 there  was  no  stipulatior  that  we
 would  not  be  allowed  to  reprocess
 waste  fuel’.  There  was  no  such  stipu-
 lation  that  even  for  peacefui  puryoscs
 we  shall  not  use  our  fuel  th.it  we  are
 getting  out  of  Taraur.  It  is  the  Ame-
 rican  interpretation,  Why  should  be
 succumb  to  that?

 Another  point  I  want  to  know  is
 about  enriched  uranium.  I  do  not
 understand  one  thing.  Our  Atomic
 Energy  Commission  is  a  wonderful
 body,  talented  body.  In  Jacuguda  we
 have  enough  uranium  reserves.  We
 can  feed  20  Ranapra‘apsagar  type  of
 plants  for  one  century  from  our  own
 Jaduguda  resource  of  uranium.  We
 can  develop  a  technology  of  separat-
 ing  the  fissile  jsotopes  or  the  lower
 isotopes,  that  is,  uranium  235  from
 uranium  238,  It  can  be,  After  ull,  why
 do  we  not  put  our  skill?  It  is  possible
 with  the  latest  method  of  separating
 the  fissile  element,  from  the  heavy
 element,  uranium  2385  from  uranium
 238  it  is  possible  with  the  lesser  sepa-
 ration  method.  We  have  our  talent,  we
 have  our  scientific  talent,  I  am  sure;  I
 know  it  definitely,  Our  scientists  in
 the  Atomic  Energy  Commission,  are
 capable  of  developing  of  their  own,
 even  if  they  do  not  get  the  techno-
 logy  from  the  outside  world.  It  is
 possible  given  the  will.

 MR.  CHAIRMAN:  |  think  this  is  a
 good  point  on  which  you  can  conclude.
 It  is  a  very  good  point  to  cnclude.
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 SHRI  SAMAR  GUHA:  Don't  disturb
 me  please,

 MR.  CHAIRMAN:  I  am  not  disturp-
 ing  you.  I  am  requesting  you  to  con:
 clude.  It  is  not  8  disturbance,

 SHR  SAMAR  GUHA;  Just  a  few
 minutes  more.  Thig  ig  not  an  ordi-
 nary,  political  speech.

 MR.  CHAIRMAN:  |  agree  it  is  not,
 but  kindly  conclude,

 SHRI  SAMAR  GUHA:  I  am  conclud-
 ing.

 MR.  CHAIRMAN:  Because  you  are
 going  beyond  your  original  point.

 SHRI  SAMAR  GUHA:  It  is  a  scien-
 tific  speech.  It  ig  not  making  a  public
 speech,  going  here  and  there,  saying
 anything.

 MR,  CHAIRMAN:  All  right,  you  will
 only  shut  out  the  reply.

 SHRI  SAMAR  GUBA:  What  I  was
 saying  is  that  if  the  will,  the  initiative,
 the  finance  and  leadership  is  given  to
 our  Atomic  Energy  Commission,  it  is
 possible  to  develop  the  latest  separ&
 tion  method  by  which  within  three

 ,  years,  from  the  laboratory  stage  to  the
 factory,  the  preparation  of  enriched
 uranium  ig  possible,  I  want  to  know
 from  the  hon.  Prime  Minister  whether
 all  the  initiative,  incentive  and  leader-
 ship  and  also  encouragement  will  be
 given  to  our  Atomic  Energy  Commis-
 sion  for  developing  this  laser  separa-
 tion  methog  for  preparation  of  शान
 riched  uranium.

 Why  do  I  mention  all  this,  the  cons-
 traints  about  the  preparation  of  heavy
 water,  constraints  about  the  prepara-
 tion  of  enricheg  uranium?  Because  I
 do  not  accept  this  moral  posture  that
 India  will  not  undertake  nuclear  ex-
 plosion  for  even  peaceful  purposes.
 We  have  every  right,  we  are  not  using
 it  for  destructive  purposes.  If  we
 can  use  TNT  for  our  blast  technology,
 can  we  not.  use  it  for  a  more  powerful

 blast  technology,  for  similar  pur-
 poses?  If  we  can  get  removed
 all  these  constraints  and  have  heavy
 water  quickly,  even  leaving  aside
 heavy  water  if  we  can  have  enriched
 uranium  within  two  or  three  years,
 we  can  make  ourselves  independent
 of  all  the  threats,  all  the  coercion
 from  the  entire  world,  from  the  five
 not  even  five,  from  USA  and  Russia,
 who  are  trying  to  monopolise....

 MR,  CHAIRMAN:  I  think  you  have
 made  your  point.

 SHRI  SAMAR  GUTA:  They  are
 trying  to  monopolise  all  the  nuclear
 technology,  nuclear  power  and  nu-
 clear  energy,  brow-beating  all  the
 Other  States,  as  if  it  is  their  right  only
 to  have  a  monopoly  of  having  nu-

 clear  engineering  or  other  use  of  nu-
 clear  energy  also.

 I  want  to  conclude  by  making  a
 request  to  the  hon.  Prime  Minister.
 Let  us  not  take  a  moral  posture  in
 regard  to  the  development  of  nuclear
 technology  for  peaceful  explosion  of
 nuclear.  It  can  be  used  for  peaceful
 purposes,  constructive  purposes,  deve-
 lopmental  purposes.  An  under-deve-
 s0ped  country  likg  India  requires  it.

 Secondly,  also  I  want  to  draw  at-
 tention  to  one  thing.  We  missed  one
 industrial  development  because  we
 were  underdeveloped.  If  we  miss  an-
 other  chance  for  industrial  develop-
 ment,  that  will  be  the  next  stage.

 MR,  CHAIRMAN;  I  think  you  have
 made  your-point.

 SHRI  SAMAR  GUHA:  Let  us
 not  go  back  to  the  bullock  cart  age
 by  giving  up  nuclear  energy.  I.  do
 not  know  whether  the  former  Prime
 Minister,  after  the  Pokharan  explo-
 sion,  gave  an  assurance  to  the  USA
 not  to  undertake  fresh  tests,  and
 that  momentum  also  is  working.  I
 would  humbly  request  that,  giving  up
 the  moral  posture,  we  should  take  a
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 realistic  stand  and  try  to  make  our
 wonderful  organisation.

 MR.  CHAIRMAN:  I  think  you  are
 now  repeating  yourself.

 SHRI  SAMAR  GUHA:  Let  us  _  not
 eclipse  this  under  a  shadow  that
 we  876  apathetic  towards  scientific
 leadership.

 MR.  CHAIRMAN:  Will  you  please
 conclude  now?  Do  not  go  on  repeating.
 Mr.  Unnikrishnan,

 SHRI  SAMAR  GUHA:  Last  sen-
 tence,

 MR.  CHAIRMAN;  I  have  called
 Unnikrishnan.  You  kindly  resume
 your  seat.  You  have  to  finish  some
 time.

 SHRI  SAMAR  GUHA:  This  igs  the
 last  sentence,

 MR.  CHAIRMAN:  Of  how  many
 words?

 SHRI  SAMAR  GUHA;  Our  Atomic
 Energy  Commission  and  the  talented
 scientists  there  are  the  pride  of  our
 nation,

 MR.  CHAIRMAN:  I  told  you  that
 is  a  point  you  have  made  earlier.

 SHRI  SAMAR  GUHA:  I  would
 humbly  request  the  hon.  Prime  Mi-
 nister  that  taking  a  moral  posture,
 let  us  not  eclipse  their  initiative  and
 talent  by  developing  an  apathetic  at-
 titude  towards  them.

 MR,  CHAIRMAN:  Shrj  Unnikrish-
 nan.  Question,  not  a  speech.

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  I  will  introduce  my
 question.  Self-reliant  development  of
 atomic  energy  for  peacefu]  purpose
 has  been  our  aim,  ag  also  the  aim  and
 goal  of  our  scientific  community,  We
 have  withstood  pressures  from  all  the
 nuclear  Powers  in  the  past  and  we
 undertook  the  Pokharan  explosion,  I
 recall  Dr.  Homi  Sethna’s  speech  to
 the  Internationa]  Atomic  Energy
 Agency,
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 MR.  CHAIRMAN:  Wili  you  please be  brief?  You  can  ask  a  question  for
 elucidation.

 SHRI  K.  P,  UNNIKRISHNAN:  If
 you  don’t  take  my  time,  I  shall  be brief.

 MR.  CHAIRMAN:  |  do  not  take
 your  time.  YOu  are  taking  the  time
 of  the  House.  Kindly  be  brief,

 SHRI  K.  P,  UNNIKRISHNAN:
 Now,  I  find  that  the  Prime  Minister  in his  speech  to  the  United  Nations  had
 said  that  ‘in  fact,  we  have  gone  fur-
 ther  and  abjured  nuclear  explosions even  for  peaceful  purposes’,  Possibly he  has  taken  a  moral  posture  as  he
 used  to  do  before  and  said  this,  We
 would  like  to  know  whether  he  has said  this  in  reference  to  the  advice
 tendered  by  the  scientists  communi-
 ty.

 What  I  want  to  know  in  relation  to
 this  agreement  about  which  this  Half-
 an-hour  discussion  hag  been  raised
 here  is:  is  it  a  fact  that  there  is  a
 pressure  from  the  United  States  for
 full~scope  safeguards  and  whether  he
 has  given  any  such  assurance  and
 whether  this  speech  reflects  this  pres- sure?

 Prof.  Samar  Guha  who  has  raised
 this  discussion,  has  also  posed  a
 Question.  Whether  it  is  a  fact  that  the
 former  Prime  Minister,  Mrs,  Indira
 Gandhi,  had  stopped  all  peaceful  nu-
 Clear  explosions.  The  House  would
 like  to  know  whether  it  is  as  a  result
 of  any  pressure  from  the  United
 States  or  the  Soviet  Union  or  any
 other  country,

 Apart  from  what  is  raised,  here,  is
 there  a  pressure  on  full-scope  safe-
 guards?  Is  it  a  fact  that  the  United
 States  Nuclear  Non-Proliferation  Act
 will  cover  all  our  nuclear  installations
 whereas  the  Soviet  Agreement  dated
 10211-77  is  confined  only  to  one  plant? That  ig  the  difference.  We  want  to

 be  enlightened  on  this,  Whether  it  is



 |  369°  Bar  on  nuclear  SRAVANA  4,  000  (SAKA)  explosions  (HAH)  370

 a  fact  that  we  have  agreed  to  this
 and  whether  we  have  agreed  to  full-
 scope  safeguards,

 PROP.  P.  6.  MAVALANKAR
 (Gandhinagar):  This  is  a  very  im-
 portant  subject  affecting  our  vital  in-
 terests  and  involving  our  honour  and
 self-respect  and,  of  course,  our  secu-
 rity  and  strength.  This  subject  is,  I
 agree,  urgent,  crucial,  sensitive  and
 delicate.  India’s  nuclear  policy,  parti-
 cularly  enunciated  by  the  new  Janata
 Government,  is  not  only  clear  but
 very  emphatic,  and  I  think  to  a  very
 large  extent,  rightly  so.

 Prime  Minister  Morarjibhai  Desai’s
 mora]  fervour  on  this  particular  as-
 pect  is  very  well  known.  We  share  it;
 we  value  it.  But  the  only  question  is,
 whether  we  are  sometimes  not  over-
 powered  by  it.  The  question  is,
 we  are  dealing  with  hard  realities  of
 international  politics  rather  than  with
 soft  morality  on  national  or  interna-
 tional  issues.  The  USA  and  USSR  are
 two  super  powers  who,  for  a  variety
 of  reasons  and  for  a  variety  of  in-
 terests,  may  be  at  war  against  each
 other,  but  on  subduing  all  other  na-
 tions  including  us  they  are  one.
 Therefore,  I  believe,  the  Prime  Minis-
 ter  in  his  interview  on  Ist  Septem-
 ber,  977°  with  an  American  corres-
 pondent  said  in  so  many  words:  “Both
 US  and  USSR  have  been  applying
 pressure  on,  us  for  the  last  two  years”.
 That  is  what  he  said.

 Now,  India’s  stand  ig  quite  clear
 (a)  we  will  not  manufacture  nuclear
 weapons,  (b)  we  will  not  even  test
 nuclear  devices  for  peaceful  purposes
 and  (c)  we  will  not  agree  to  throw
 Open  India-built  nuclear  installations
 unless  all  the  nuclear  powers  agree  to
 submit  all  their  installations  for  si-
 milar  inspection,

 In  view  of  this  background,  may  I
 respectfully  ask  the  Prime  Minister
 these  questions:

 (a)  Is  the  policy  of  not  having  nu-
 clear  explosion  even  for  peaceful
 purposes  taken  under  any  kind  of
 pressure  brought  to  bear  on  us  of
 either  USA  or  Russia?

 (b)  Is  this  decision,  that  we  will
 not  have  nuclear  explosion  even  for
 peaceful  purposes,  taken  because  of
 our  helplessness  regarding  some  vi-
 tal  ingredients  we  neeq  to  import
 from  USA/USSR?

 (०)  Why  do  we  go  to  the  extreme
 position  and  adhere  to  this  extreme
 stance  at  a  comparatively  early  stage
 of  our  negotiations?

 (d)  What,  if  any,  are  the  political
 gains  accruing  to  us  because  of  this
 particular  policy?

 (e)  What  about  our  efforts  at  self-
 reliance?

 (qt)  What  about  the  attitude  of  the
 scientific  community  involved  in  nu-
 clear  research?  The  Prime  Minister
 knows  about  it,  more  than  all  of  us
 naturally.  What  is  the  attitude  of
 that  community  to  this  new  decision
 taken  by  the  Government?

 These  are  my  questions  to  the
 Prime  Minister  and  I  would  like  to
 have  answers  from  him.

 डा०  रासली  सिह  (  भागलपुर)  :
 सभापति  महोंदया,  वैज्ञानिकों  का  कहना  है
 कि  वे  लोग  भारतवर्य  की  शांतिपूर्ण  आण-
 बिक  नीति  के  सम्बन्ध  में  विस्मित  हैं।
 मैं  उनके  कर्मेंट्स  को  ही  पढ़  देता  हूँ--

 “They  say,  unless  the  right  ques-
 tions  are  asked  by  an  enlightened
 public  and  answered  responsibly
 by  the  Government,  our  atomic  en-
 ergy  programme  will  slide  down  the
 hilt.  It  was  and  is,  they  say,  our
 pride,  but  the  future  is  bleak.”

 wart  मंत्री  जी  के वक्‍्सब्य  पर  कि
 शान्तिपूर्ण  कार्यी  के  लिये  झाणविक  परीक्षण
 नहीं  किया  जा  सकता--  इस  के  सम्बन्ध  में
 वैज्ञानिकों  ने  प्रहार  करते  हुए  कहा---

 “Scientists  are  even  more  surpris-
 ‘ed  by  Mr.  Desai’s  assertion  that
 there  is  no  such  thing  as  peaceful
 nuclear  explosion.  This,  they  feel,
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 is  a  singularly  ill-informed  com-
 ment—both  the  USSR  and  US  until
 at  least  the  latter  gave  them  up
 for  tactical  and  political  reasons.”

 मैं  यह  जानना  चाहता  हूं  कि  आणविक
 परीक्षण  के  शान्तिपूर्ण  कार्य  के  लिए  भी  जो
 यह  घोषण।  की  गई  है  कि  हम  नहीं
 करेंगे--क्य।  यह  निर्णय  वैजश्ञानिकता  के
 श्ाधार  पर  है.  या  राजनीतिक  झाधार

 पर  है  ?

 MR,  CHAIRMAN:  The  Prime  Mi-
 nister.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Madam  Chair-
 man...

 MR,  CHAIRMAN:
 nutes  left.

 Only  two  mi-

 Is  it  the  pleasure  of  the  House
 to  extend  the  time?
 HON.  MEMBERS:  Yes.
 SHRI  MORARJI  DESAI:

 know  very  well.

 MR.  CHAIRMAN:  How  long  will
 the  Prime  Minister  take?

 That  I

 SHRI  MORARJI  DESAI:  I  will  not
 take  long,  I  have  got  to  answer  the
 questions  raised.

 Let  me  first  say  that  the  nuclear
 policy  that  we  have  enunciated  is
 not  at  the  dictation  of  any  power.
 And  it  will  not  be  at  the  dictation  of
 anybody.  If  we  consider  anything
 wrong,  I  am  not  going  to  accept  it,
 whatever  may  be  the  pressure  from
 anywhere,  either  from  here  or  from
 outside,  That  I  would  like  to  make
 very  clear,

 It  is  then,  said  that  it  is  a  motal
 posture.  I  am  not  in  the  habit  of  tak-
 ing  any  posture.  I  do  not  believe  in
 postures  at  all.  If  a  morality  is  for
 my  persona]  purpose,  it  is  a  different
 thing.  I  do  not  inflict  it  on  the  nation.
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 That  ig  not  the  question.  (Interrup-
 tions)  Will  you  hear  me  or  will  you
 go  on  with  your  habit  always?
 38.00  hrs.

 I  do  not  know.  You  are  just  incor-
 rigible.  That  is  what  I  see.  There  is
 not  much  time.  Why  do  you  want  to
 waste  it?

 It  was  said  here  that  we  are  stop~
 ping  our  nuclear  research  as  a  result
 of  this  policy.  I  do  not  know  my  fri-
 end  Mr.  Samar  Guha  claims  he  has
 great  knowledge  about  this.

 SHRI  SAMAR  GUHA:  I  have  not
 used  the  word  ‘great’,  I  have  used  the
 word  ‘humble’.

 SHRI  MORARJI  DESAI:  You  say:
 “humble”,  but  pose  as  great.

 SHRI  SAMAR  GUHA:  This  was
 the  subject  I  had  to  teach  in  the  uni-
 versity,  J  know  where  I  am.

 SHRI  MORARJI  DESAI:  There
 is  an  impression  on  me.  I  may  be
 wrong,  but  I  must  say  it.  By  saying
 humble,  one  does  not  become  humble.
 Now  the  question  is  whether  we  are

 no  question  of  stopping  it.  There
 J:  no  question  of  not  using  nuclear

 energy  for  peaceful  purposes.  We  are
 doing  it  fully.  And  is  any  explosion
 necessary  for  peaceful  purpose?  That
 is  the  question.

 SHRI  SAMAR  GUHA:  Yes.
 SHRI  MORARJI  DESAT:  It  is  not

 Necessary.  I  will  say  why?  After  all,
 there  must  be  a  distinction  between
 blasting  for  purposes  of  mining  oF

 r  purposes  of  oi]  exploration.  That

 i
 different,  That  is  not  a  nuclear  ex-

 plosion.  Blasting  can  serve  a  useful
 purpose  if  their  are  no  risks  involv-
 ed.  I  have  not  ruled  out  such  blasts
 but  that  would  be  only  if  I  am  satis-
 fieg  about  the  necessity.  (Interrup.
 tions)  ‘That  is  q  different  thing
 altogether.  But  a  blast  is  not
 like  this  explosion  which  took
 Place  at  Pokharan,  That  was.  ‘quite

 ee
 our  nuclear  research.  There

 Ss
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 different,  Explosions  are  not  neces-
 Sary  for  research  in  peaceful  purpo-
 ses,  Enough  research  is  done;  enough
 knowledge  is  available  and  we  can
 utilise  all  of  it  and  therefore  research
 is  not  necessary  in  that  respect.  The
 explosion  that  was  made  at  Pokharan
 had  lett  behind  platonium,  God
 knows  how  much  danger  it  poses.  I
 am  trying  to  find  it  out;  and  it  is  a
 question  with  which  1  feel  seriously
 concerned.  Some  of  the  scientists
 themselves  have  wirtten  to  me.  There-
 fore,  it  is  a  question  which  Ihave
 to  consider.  Even  in  the  matter  of
 blasts,  many  countries  have  given  up
 these  blasts  because  they  create  en-
 Vironmental  hazards  and  hazards  for
 the  population  even  in  a  limited  man-
 ner;  and  that  is  what  has  got  to  be
 considered.  It  is  therefore  that  I
 ‘would  not  like  to  say  that  I  will  use
 them  for  peaceful  purposes  without
 considering  the  consequences.  Even
 the  use  of  nuclear  energy  for  electric
 purpose  is  fraught  with  this  kind  of
 danger  and  we  are  trying  to  separate
 it  and  see  that  it  does
 not  happen,  Then  only  it  is  worth
 using  it.  Otherwise,  we  have
 te  find  out  other  methods  even  for
 energy  purposes  which  are  safer  for
 mankind  and  we  do  not  involve  our-
 selveg  into  great  hazards  about  which
 people  are  very  worried.  Peaceful
 purposes  can  be  production  of  power,
 use  of  isotops  in  industry  medicine,
 research  and  agriculture,  production
 of  new  varieties  of  seeds,  using  ra-
 diation,  use  of  nuclear  energy  in  in-
 dustrial  uses,  as  far  example,  radio-
 gtaphy  which  add  to  the  quality  of
 industrial  products.  These  are  lines
 of  uses  which  do  not  require  any  ex-
 plesion.  The  other  uses  of  blast  have
 been  given  up  by  several  countries,
 because  it  has  created  great  environ-
 mental  hazards.

 SHRI  SAMAR  GUHA;  This  is  not
 correct.

 SHRI  MORARJI.  DESAI:  He  thinks
 that  he  hag  all  the  knowledge  and
 lhe  dong  not  even  want  to  hear  me.  I

 do  not  want  to  contradict  him,  but
 this  js  not  right.  I  am  saying  some-
 thing  which  is  a  fact  in  several  cpun-
 tries.  Only  Ruasia  is  using  it.  It  is
 a  vast  country  and  there  they  can
 take  risks,  That  is  a  different  mat-
 ter.  But  even  they  have  come  around
 now  in  the  Test  Ban  Treaty  that  ex-
 plosiong  will  be  stopped  for  all  pur-
 poses.

 That  is  what  they  are  saying.  I
 have  every  hope  that  that  Treaty
 will  be  signed,  maybe  for  five  years
 or  maybe  for  three  years,  But  that
 is  going  to  be  signed.  Therefore,
 what  doeg  this  show?  {It  is  not  neces-
 sary  at  al]  to  have  this  king  of  explo-
 sion  of  nuclear  energy  for  peaceful
 purposes,  If  I  am  not  convinced  of
 that,  I  would  not  have  said  this.  And
 it  is  not  because  of  any  pressure,  either
 from  Russia  or  from  America,  in
 this  matter  that  I  have  said  this.
 There  is  no  question  of  that  whatso-
 ever.  Their  pressure  is  for  us  to  sign
 this  Treaty  for  safeguards  which  we
 are  refusing.  Because  they  are  car-
 rying  on  and  they  want  us  to  sign
 I  do  not  want  to  do  that.  Unless  they
 come  round  ¢o  accept  this  position, there  cannot  be  signing  of  this  Treaty:
 there  must  be  equality  in  the  matter
 and  no  discrimination  between  the
 two.  That  ig  what  I  have  tolq  them
 there.  I  have  told  them  that  they
 have  to  do  it,  and  they  are  trying  to
 see  that.  For  that,  if  we  have  to  suf-
 fer  inconveniences,  we  will  suffer  in-
 conveniences.  But  we  will  not  sub-
 mit  to  that  kind  of  discrimination,  be-
 cause,  that  is  a  matter  of  national
 honour.  It  is  not  a  question  of  merely
 thig  or  that.  That  is  why,  this  ques-
 tion,  as  has  been  put  by  my  hon.  fri-
 ends  does  not  appear  to  have  been
 looked  at  from  the  point  of  view  which
 I  am  putting  before  you.

 I  do  not  know  whom  my  hon.  friend
 —who  calls  himself  a  Sarvodaya  man
 —quoted.  if  that  is  his  idea  of  Sarvo-
 Gaya,  then.  I  am  not  only  surprised
 put  pained  that  this  is  how  ‘Sarvo-
 aya’  should  be  vitiated.  But  he  can



 3757  Bar  on  nuclear

 {Shri  Morarji  Desai]

 quote,  and  he  is  gree  to  dg  so.  I  do
 not  know  which  scientist  it  is.  I
 would  like  to  discuss  with  him....

 MR.  CHAIRMAN:  He  is  very  wide-
 ly  read.

 SHRI  MORARJI  DESAI;  There  are
 peopie  like  that.  I  can  discusg  with
 them.  I  am  not  averse  to  getting
 knowledge;  it  may  come  from  any-
 where;  and  I  can  revise  my  views  if
 I  am  convinced  that  I  am  wrong.  But

 T  am  convinced  about  it  at  all.  And
 it  is  not  without  consulting  the  scien-
 tists,  There  are  scientists  and  gcien-
 tists.  There  are  differences  of  opi-
 nion  among  them.  Scientists  found
 out  nuclear  energy,  and  _  scientists
 used  it  also  for  weapons.  Whom  do
 we  take—those  who  use  it  for  wea-
 pong  or  those  who  want  it  for  peace-
 ful  purposes?  This  ig  what  has  got
 to  be  considered.  And  if  that  is  con-
 sidered  coolly,  my  hon.  friends  will
 find  that  that  is  not  a  question  of
 moral  posture  only,  that  we  are  wed-
 ded  to  see  that  the  world  does  not
 uSe  the  nuclear  energy  for  weapons.
 That  is  why  we  have  had  this  policy;
 not  now;  I  have  not  made  a  new
 policy;  it  has  been  there  ever  since
 Hiroshima  came  jn  and  it  was  done
 by  Pandit  Jawaharlal  Nehru  who  dec-
 lared  it  from  house-tops.  It  ig  that
 policy  which  is  continuing.  But  even
 here  and  there  were  differences  of
 opinion.  I  know,  I  hag  a  discussion
 with  Dr.  Bhabha  also.  He  also
 thought  that  atomic  weapons  could
 be  made.  But  when  I  discussed  with
 him,  he  came  round  to  the  conclusion
 that  that  was  not  wise.  But  his  suc-
 cessors  have  said  that  it  would  be
 very  wrong  to  do  that.  There  are
 differences  like  that  between  scien-
 tists.  But  will  these  matters  be  de-
 cided  only  by  scientists?  We  have  to
 decide  them  properly,  as  a  Govern-
 ment  and  as  a  nation,  as  to  what  we
 wil]  follow  and  what  we  will  do.  Do
 we  want  the  world  to  go  into  hazards?
 If  we  do  not  want  the  world  to  go
 into  hazards  like  this,  we  have  also
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 got  to  do  things  which  we  think  pro-
 per.  It  is  from  that  point  of  view
 that  we  are  saying.

 I  do  not  know  why  he  brought  in
 heavy  water  and  all  that.  We  do
 have  to  manufacture  heavy  water  in
 proper  proportions  for  our  require-
 ments,  But  that  does  not  require  any
 explosion  at  all.  That  is  known.  If
 it  hag  not  been  produceg  properly  or
 in  full  quantity,  it  is  because  things
 have  gOne  wrong.  But  that  is  not  the
 fault  of  thig  Government.  That  is
 how  it  was  done.  In  a  hurry  every
 thing  was  being  taken  and,  therefore,
 this  had  to  be  done.  If  any  safe-
 guards  have  been  agreed  to  with  Rus-
 sia  at  that  time,  it  was  also  because
 of  the  past  Government.  Even  about
 Tarapur,  it  ig  asked  ‘Why  don't  you
 re-process’?  But  there  also  we  are
 bound  by  the  agreement:  we  cannot
 re-process  unless  they  agree.  I  can-
 not  break  the  agreement.  It  is  not
 my  creation.  It  is  what  I  have  inheri-
 ted.

 It  is  Pokharan  which  created  all
 thig  trouble,  and  without  any  gain.  If
 it  had  gained  us  something,  I  would
 have  been  very  happy.  That  is  why
 they  are  asking  now  for  safeguards.
 They  believe  it  is  only  for  weapons
 and  nothing  else.  That  is  their  belief,
 all  over  and  that  is  why  thig  has  hap-
 pened.  That  is  why  they  say  ‘You
 must  sign  thig  treaty’  but  we  have
 said  we  are  not  going  to  sign  that
 treaty.  3  have  said  there  also,  and
 everywhere,  that  I  do  not  believe  that
 Mrs,  Gandhi  wanted  to  use  it  for  any
 weapon  purposes,  even  when  she  made
 the  explosion.  It  was  made  for
 political  purposes,  if  I  may  say  ‘80,
 and  no  other  purpose.  It  did  not  ad-
 vance  any  knowledge.  I  am  getting
 al]  that  material  which  ig  stored  in
 cupboards,  signed  and  sealed,  Y  am
 trying  to  go  through  it  and  wade
 through  it  and  find  ou,  what  good  it
 has  done  to  us.  Nobody  knows  yet,
 after  all  these  years.  I  know  only
 one  thing.  They  have  left  plutonium
 in  that  hole  in  g  much  larger  quantity
 than  it  Is  in  Nandw  Devi.  And  God
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 knows  what  can  happen!  Therefore,
 I  have  to  be  very  careful  about  it.
 Even  Nanda  Devi  has  presented  us
 problems  in.  respact  of.  use  of  nuclear
 device,  and  yet  my  friends  say  that
 we  must  have  these  explosions.  I

 -hope.  they  will  think  about  it  in
 calm  moments  and  not  merely  be
 swept  by  enthusiasm.  which  might
 land  us  into  great  trouble.  That  is
 all  that  I  have  get  to  say.

 PROF.  P.  6.  MAVALANKAR:
 What  about  our  having  self-reliance?

 SHRI  MORARJI  DESAI:  We  want
 to  be  self-reliant  and  we  are  self-
 reliant  in  several  matters.

 SHRI  C.  M.  STEPHEN:  I  under-
 stand  the  Prime  Minister  as  saying
 that  his  announcement  that  there  wil]
 be  no  explosion  is  on  the  basis  that
 explosions  are  not  necessary  for  the
 purpose  of  research.  If  it  is  scienti-
 fically  establisheq  to  our  satisfaction
 that  explosions  are  necesary  for  the
 purpose  of  nuclear  research,  then
 would  this  open  dec!aration  that  there
 will  be  no  explosion  stand  revised?
 Is  it  subject  to  that  or  it  is  final?  If
 it  is  established  that  explosions  are
 necessary  for  research  purposes,  would
 you  revise  your  stand  and  Say  we  will
 80  in  for  explosions?

 SHRI  K.  P.  UNNIKRISHNAN:  Or
 would  vou  allow  your  personal  pre- ferences  to  stand  jin  the  way?

 SHRI  MORARJI  DESAI:  I  don't
 know  what  he  means  by  personal  pre.
 forences.

 MR.  CHAIRMAN:  That  is  only  a
 running  commentary.  You  can  ans-
 wer  the  question.

 SHRI  K.  P.  UNNIKRISHNAN:  That
 is  what  a  large  number  of  people  be-
 lieve:  let  us  face  it,

 SHRI  MORARJI  DESAI:  ;  cannot
 say  anything  aobut  the  future—
 what  I  will  do  and  what  I  will  not  do.
 T  have  said  that  I  am  prepared  to  dis-
 cuss  with  scientists.  If  they  come  and
 convince  me,  then  I  will  consider  what
 is  to  be  done.  But  I  cannot  say  that
 I  will  do  this  or  that.  Ultimately  the
 decision  must  be  mine  and  not  that
 man’s.  I  must  make  that  very  clear.

 SHRI  C.  M.  STEPHEN:  Is  the  an-
 nouncement  made  in  the  international
 plane  final  or  it  is  open  to  revision
 on  the  basis  that  the  basis  on  which
 you  had  made  the  announcement  has
 been  proved  to  be  untrue?  If  that  is
 80,  will  you  revise  it?

 SHRI  MORARJI  DESAI:  When  I
 say  it  is  final,  they  can  also  say  ‘What
 will  happen  after  you?  What  will  the
 next  Government  do?’  I  cannot  say:
 I  cannot  bind  them.  No  Governments
 are  ever  bound.  I  cannot  bind  any
 future  Government.  Even  if  I  tried
 to  do  so,  it  will  be  futile,  Nobody
 can  do  that.  Therefore,  that  is  not
 the  question.  I  am  convinced  comp-
 letely  at  presen  that  it  is  not  at  all
 necessary  to  use  nuclear  explosions
 for  peaceful  purposes.  We  will  conti-
 nue  to  use  nuclear  energy  for  peace-
 ful  purposes  and  nobody  can  prevent
 us  from  doing  it.  That  is  all  I  can

 ‘say.  We  are  self-reliant  but  they  are
 ‘making  us  more  self-reliant  now  by
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 not  helping  us.  That  is  good.  Our
 scientists  have  enough  capacity  to
 find  out  way,  but.  it  will  take  a  little
 time.  That  is  all.

 SHRI  K.  P.  UNNIKRISHNAN;  80,
 science  is  developing?

 ae  ‘SHRI  MORARJI  DR6AI;:  That
 development  is  going  on—but  I  can-
 not  divulge  it.  (Interruptions).

 MR,  CHAIRMAN  Let  us  not  go  on
 like  this.  Kindly  let  the  Prime  Mini-
 ster  conclude.  I  think  all  have  had
 an  opportunity  to  put  questions.

 SHRI  MORARJ]  DESAI:  I  will
 conclude  now,  so  that  there  are  no
 further  questions.

 Se enamel

 GMSIPND—M—=775  LS~

 BUSINESS  ADVISORY  COMMITTEE
 Twinnern  Rerorr

 SHRI  K.  8,  CHAVDA  (Patan):
 I  beg  to  present  the  Twentieth  Re-
 port  of  the  Business  Advisory  Com-
 mittee.

 18,16  hrs.

 The  Lok  Sabha  then  adjourned  Till
 Eleven  of  the  Clock  on  Thursday,
 July  27  978/Sravana  5,  1900  (Saka)


